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The Lok Sabha met at Eleven of
the Clock

[ MR. DEPUTY-SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS
faramoft v wygn

_|_
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*“Thank you for your letter dated....
regarding the sword of Shivaji. The
enquiries are fairly regularly made.
Shivaji’s sword does not form part of
the collections of the British museum.”
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SHRI NARENDRA SINGH MAHI-
DA: May I know from the hon. Minister
whether the great Shivaji had only one
sword or he had many swords?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) : He
had only one famous sword, the Bhavani
sword.

SHRI NARENDRA SINGH MAHI-
DA : But tho Minister's reply does not
refer to the great Bhavani sword.

oft crew fagr®t sreddt ;. wwrft o
THaTC ¥ T § | fedr ST WA
s s ae A &
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sft wie fg : =& fadg waare 1
AT A 7 |

SHRI ANANTRAO PATIL : MayI
know whether the government or the
Minister knows that the great sword
was given to Shivaji as a gift by Goddess
Bhavani?

ot we fwg: 9§ @17 § $8 T
LT T AT | £ 1 faward 797 €
L KIS IS

SHRI R. D. BHANDARE: SinceShiva-
ji the great is a national hero and since so
much sentimental value is attached to the
Bhavani sword, may I know what efforts
government have taken so far and what
eofforts they will continue to take to get the
sword ?

SHRI SHER SINGH: The Maharashtra
Government is also doing its best and we
are also trying to find out. ...

SHRI R. D. BHANDARE: Please, for
heaven’s sake, do not leave these impor-
tant questions to a particular State. Since
this concerns the sword of a great natio-
nal hero, the Central Government must
step in and make all possible efforts to
find it.

SHRI SHER SINGH: We propose to
do it. In fact, we are doing it alrcady.

Escape of Tribesmen From NEFA
+

*722. SHRI SHRI CHAND GOYAL:
SHRIMATI JYOTSNA
CHANDA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that some tri-
besmen have escaped from NEFA to
China recently for Military training; and

(b) if so, the steps taken by Govern-
ment In this behalf?

THE MINISTER OF HOME
AFFAIRS (SHRI Y.B. CHAVAN): (a)
No, Sir.

(b) C - is sl
on the border and strict measures have
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been enforced to ensure that tribals do
not go across the border surreptitiously.

oft sfremy vivew : A% F 7 e
S 1910 "YT 1911 a5 =NfmE =%
TaX wreorEIfat T ad fiar &
AFKEAT 7 @ §, § T8 ATAAT ATHAT
g 5o o g R ¥
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fox mn e AR o <@ & 7 v AW
Fou fama a1 M fawm gaanfe
weae & gI g 9w A, 9 faes
1965 & #7g 9 1 #Y 76 & wATEAT
goT o rar & e dwrafe & wraar
¥ A A Y qRe § 94 9T W
8 foar, N 37 ¥ qgq 4} 99 WA
g @y T fF 97 § ¢ A& Ay
UT wrEAT W A @Y S g A
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SHRI Y. B. CHAVAN: Different types
of measures have been taken in integrate
this area emotionally with the rest of the
country. As the hon. Member has sugges-
ted, some institutions like Ramakrishna
Mission and the Sarvodaya group are also
working there. Secondly, we are taking
some of the students of different types of
famous institutions like, again, Rama-
krishna Mission, another very famous ins-
titution in Ahmedabad T forget its name;
itis very famous; yes, Sreyas of Ahmeda-
bad, Vanasthali of Rajasthan. Some such
institutions are made use of. Then, a large
number of developmental activities have
been taken up and some schemes are also
undertaken to see that the people of the
border region are integrated with the peo-
ple of the rest of India.

~ft sfrany Wraw : IeTeTw WHKT,
€ T fir s3fRrdt & ar § aar
TMEE A AT L OF @ & TF
wror dng faurly a4 avar §, afe
et i} §F AW A @ ® T WA
v g e fed & Wit @I
gheardi & sfew wod wd & wg e
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SHRI Y. B. CHAVAN: I think the
hon. Member is misinformed about it. No
body has tried to take away the traditional
weapons etc. It is simply not done. He
has got some wrong impression. Of course
sometimes their internal feuds take such a
form that we have to intervene. But we
have never tried to take away their tradi-
tional arms.

SHRI R. BARUA : In view of the pre-
sent link-up of the Chinese people with the
extreme sections of the hostile camps in
Nagaland and also the increasing Mao
activity in some of the Karimganj areas
taking advantage of the topographical
features there, may I know whether the
Government are aware that if a guerilla
warfare starts there, they can engage four
divisions of the army in those parts, and
may I know, therefore, what is the infor-
mation of the Government, and what steps
are being taken to prevent such an even-
tuality ?

SHRIY. B. CHAVAN: The hon. Member
has raised rather tvo general a question.
As I said, the best course in this matter
is to create a feeling of patriotism among
the people, because that alone is the real
guarantee of defence and action against any
infiltration as such. The Chinese are certain-
ly busy creating some sort of feeling among
them; they try to argue with them on the
ground of ethnical relationship and again
they try to indoctrinate them through
certain anti-Indian propaganda. But it is
exactly to counteract them that these mea-
sures which I have mentioned earlier have
been taken.

SHRI SWELL: NEFA is a vast, far-
flung and sparsely populated area with a
very difficult terrain. Despite the very
strong security measures we are taking in
Nagaland, we have not been completly
successful in preventing the Nagas and the
Mizos from crossing over to Burma and
China and in preventing the Nagas from
outside snoaking into NEFA. There are
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reports that ‘General'’ Mowu Angami is
now in Nagaland. In view of these as-
pects, and in view of the difficult terrain
of NEFA as I mentioned earlier, may I
know whether the Minister is in a posi-
tion to say clearly and categorically that
there has been no crossing over by NEFA
tribesmen into China or Tibet?

SHRI Y. B. CHAVAN: I think I have
answered this question in the main ans-
wer itself: I have said ‘*No.™

SHRI RANGA: May I know whether
anything is being done to build Bharat-
mata mandirs in as many as places as
possible and close to the camps of the
Border Security Forces so that it would
be possible for them to help as many
tribal people as possible to go and visit
those mandirs for some annual, or periodi-
cal or spri g harvest festivals when some
lectures or talks could be had with them
with audio-visual apparatus in order to
make them foel proud of this country
and also realise that they are citizons of
the whole of this country and not citizens
of that small arca alone?

SHRI Y. B. CHAVAN: It is a very
interesting and useful suggestion; It has
to be examined further.

SHRI HEM BARUA: Whereas the
border between NEFA and the rest of
India on this side is a closed border and
the border of NEFA with China is an
open border, and thercfore the boys and
girls from NEFA just cross the border
and there are transport facilities provided
by the Chinese to take them to China
for training in guerilla warfare and also
brain washing, what is needed there is
constant vigil. In view of this, may I
know (a) what steps the Government
have taken to effect constant vigil on the
frontier; (b) whether Government have
taken stops to fix the McMahon line on
the ground so far it is on the map only
and (c) what sieps Government have
taken to sce that Indians in the rest of
India are allowed to go to NEFA and
the NEFA poople are allowed to come
to the rest of India without any let or
hindrance, bocause the NEFA poople are
the flesh of our flesh and the bone of ear
bones? 1 mean the inner line restriotion.
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SHRI Y. B. CHAVAN: As far as the
question of NEFA people coming to the
rest of the country is concerned, there
is no difficulty about it. But certainly
there is some restriction on other people
going to those parts. The hon. Member
does not need any explanation from me
as to why it is so.

SHRI HEM BARUA: NEFA is part
of India and, as I said, the NEFA people
are the flesh of our flesh and the bone of
our bones. Why don’t you allow others
to go there?

SHRI Y. B. CHAVAN: Theoretically
it is a very correct position; but not only
in regard to NEFA but in regard to other
sensitive areas also, we have restricted the
permission to go.

About other matters, constant vigil,
etc., I had mentioned it; I do not know
whether the hon. Member was present
in the House. I have enumerated a num-
ber of other measures that have been
taken. But the most important step that
we have taken about the vigil, etc., is
that our administration has gone to the
last village on the frontier. 1 do not want
him to ask me more details about it.

MR. DEPUTY-SPEAKER: Mr. Oraon.

SHRI HEM BARUA: By constant
vigil, I did not mean that. I meant the
vigil on the frontier by our army men so
that people from NEFA may not go to
China.

MR DEPUTY-SPEAKER:  Order
order, I have called Mr. Oraon.

SHRI KARTIK ORAON: Anti-natio-
nal activities and separatist tendencies are
like contagious diseases. In this particu-
lar area of NEFA, we never heard of
tribesmen crossing the border. But now
we are hearing about it. The only way to
stop it is to Indianise them. I would like
to know from the Government what defi-
nite and categorical steps they have taken
to Indianise them and to create in them
a sense of belonging so that they may
feel that they are part and parcel of
India and they may try to work for
India?
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SHRI Y, B. CHAVAN : I understand
the hon. Member’s sentiment and 1 agree
with him. I have already enumerated the
steps taken.

SHRI TENNETI VISWANATHAM:
What exactly are the inducements offered
by China to these people to come away
rather than remain in our country and
‘what are the steps taken by Government
to counter those inducements? Surely the
Home Ministry must have some informa-
tion on that.

SHRI Y. B. CHAVAN: Let us under-
stand the nature of this area. As we all
know, for centuries together, these areas
have been some sort of buffer areas, if
I may call them, between the people on
the other side of the frontier and this
side. Naturally, they have got some re-
lationship on the other side as well. The
Chinese mostly are trying to exploit the
ethnical relationship. This is really speaking
the main thing. Naturally, they try to in-
filtrate their political ideas as well. These
are the psychological methods which they
adopt and we have to fight against. I have
already mentioned three or four steps we
have to take. First of all, we have to
convince them that we are interested in
their economic development. We have to
establish our contacts with them through
our administration. Then, we have tu
como closer to them culturally. For that
purpose, some institutions like Rama-
krishna Mission, Sarvodaya etc. are work-
ing there. The results are very encourag-
ing. The younger people from that area
are being brought to famous institutions. I
mentioned a few of them like Sreyas in
Ahmedabad and Vanasthali in Rajasthan.
They are brought to these institutions for
training. Ttis in these ways alone that we
can integrate them emotionally.

SHRI HEM BARUA : Some of them

have been brought to Delhi University
also.

SHRI Y.B.CHAVAN: Yes. Assam
University also.

SHRI BASUMATARI: Since these
people are being kept in secluded areas
called the inner line, they are hardly al-
lowed to come into the plains and mix with
the people, with the result that they find
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no difference between the Chinese and
Indians. Rather they claim that ethnologi-
cally they are nearer to the Chinese than
to the Indians. In that context, may I
know what steps Government have taken
to win over these people, who have been
kept segregated in the isolated areas called
the inner line ? May I know whe ther
Government is going to remove this in ner
line?

SHRI Y.B. CHAVAN: I think the hon.

member has put the same question in
different words. My answer is the same.

Security of Kutch Borders

#*723. SHRI R. K. AMIN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the Govern-
ment of India have accepted the responsi-
bility of security of the Kutch Borders
due to the Award of Kutch Tribunal; and

(b) if so, the details of the steps taken
for the security of the borders of Gujarat?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) Government of India  assumed

direct responsibility for the security of the
Kutch border much beforc the announce-
ment of the Kutch Award.

(b) Adequate steps have been taken
to ensure the security of the Gujarat-Pak
border.

SHRI R. K. AMIN: We are very much
aware of the fact that at the time of dis-
cussion of the Kutch Award in this very
House the Prime Minister assured us that
the waters of the Narmada would be sprin-
kled in the desert of Kutch and that stur-
dy farmers would be settled there so that
whatever was the loss of our security would
be made good and that way Gujarat would
be assured of security from the invasion o
Pakistan. May I know from the hon.
Minister whether steps have been taken to
see that the Narmada waters are sprinkled
in the desert of Kutch and sturdy farmers
are settled there so that security is assured ?

SHRI Y. B. CHAVAN : About the
Narmada irrigation project I do not think
I should make any statement here. 1 think,
nobody else is required to confirm it if the
Prime Minister has said that.
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SHRI R. K. AMIN: At the time of dis-
cussion of the matter it came up that
Pakistan wanted to take this territory be-
cause there was the possibility of explo-
ration of natural gas and oil there. Sup-
pose, we lose this territory and, atthe
same time, do not want to allow them to
take advantage of oil and natural gas
there, we should explore that possibility
much quicker than what they could do in
Gujarat State. Have you taken any steps
to do that? Then, about the encirclement
of Kutch by good roads in order to sce
that the army could be taken there as quick-
ly as possible, have you prepared a plan
for secing that roads encircling _the Kutch
border are prepared ?

SHRI Y. B. CHAVAN: The legitimate
part of the question is the last part. We
have taken steps for the development of
roads so that security measures can be
taken. Some roads have already been
completed and some projects are under
consideration. Necessary steps have been
taken about the protection of the border.

About the exploration of oil, if the hon.
Member wants me to take note of it and
convey it to the Ministry concerned, cer-
tainly I will do it; but I cannot answer it
in a satisfactory manner.

SHRI R. K. AMIN: Will you convey it?
We are very much concerned about it.

SHRI'Y. B. CHAVAN: I will convey
your concern and my concern.

SHRI P. M. MEHTA: In view of the
situation created by the Kutch Award, may
I know from the Government whether
Government have considered the construc-
tion of border roads and a coastal highway
in Gujarat to meet any eventuality in
future to the Kutch security ?

SHRI Y. B. CHAVAN: I cannot say
about all the roads but some roads, which
are necessary from the security point of
view, have been considered in consultation
with the Gujarat Government and they are
looking into the matter.

it wg femd . wa Aol AT WY
T A1T ¥ 9aT & 5 v oY Fonian
a7 wra § fadw gf o arg §F 3w
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FY TF HeX AR FOAHT, qEHT GAH
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SHRI Y. B. CHAVAN: As far as the
latter part is concerned, I have read about
this conference but I have not yet received
the resolution as such. They have sent it
possibly and it must be on the way. I
shall certainly see that. About the First
part, I do not know about any specific
agreement; I will require notice for that.
When the riyasat was made over to the
Indian administration, for the first time it
became a separate State. Then it was
merged in the then Bombay State in 1956.
1 can tell from my own experience, because
I happened to be the Chief Minister of
that State then. We had taken quite a
number of steps at that time to protect it.
If the hon. Member remembers, atthat time
there was the incident in Chhad Bet and
the army had taken certain action; the
police also had taken certain action.
I remember to have gone there as the
Chief Minister of the State and seen the
arrangements made there.

SHRI NARENDRA SINGH MAHI-
DA: 1 had been to Kutch in the trouble-
somo-days. Near Khavda, and other areas
also, there has been defence forces. May I
know from the Home Minister whether,
besides Kbavda, S.R.P. is also looking
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after Kanjarkot and Chhad Bet areas in
Kutch?

SHRI Y. B. CHAVAN:
notice for it.

I require

SHRI BAL RAJ MADHOK: In view
of the fact that the other side of the Rann
of Kutch which is a flat territory has been
awarded to Pakistan from which Pakistan
can operate, and also because the Rann
of Kutch area is upinhabitable and there
is no activity for about 6 or 7 months in a
year though there are certain elevated
points where some activity can be done,
and in view of the fact that the territory on
the other side of the Rann of Kutch was
given away to Pakistan, by the Kutch
Award, on the ground that there was evi-
dence of Pakistani activity—Pakistani cattle
used to go and graze there—and also be-
cause of the fact that some of the people
living in the area are under the influence
of the Pir of Pagaro who gavea farwa
during the last war with Pakistan, in view
of all this, may I know whether Govern-
ment has taken precaution to see that
those elevated place in the Rann of Kutch,
like, Vigokot, Chhad Bet and other places
which remain uninhabited, where nobody
goes for 6 or 7 months in a year, are kept
under some kind of activity and that Pakis-
tan does not trespass and later on create
conditions similar to those which led to
the Kutch Award, and also that the people
in that area are screened and certain people
who are ex-soldiers are settled there, so that
the security of the vast barren area in
which there is no population at the most
can be effectively safeguarded ?

SHRI Y. B. CHAVAN: As far as the
area on this side is concerned, we have
taken certain steps to see that the area is
kept under observation and under active
vigilance. I have not got the list of places--
I could have given the list. Certainly, we
have taken that care.

SHRI BAL RAJ MADHOK: There
are two or three points which can be oc-
cupied. Vigokot is there. We had some
detachment of army there during 1963-64
but later on we withdrew it. There is no-
body now. I have seen it myself. Detach-
ments may be kept at such elevated points
in the Rann of Kutch so that a similar
situation may not arise again.
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SHRI'Y. B. CHAVAN: That is exactly
what I have said.

oft ok weArfty - wfy a1z WY
AEg I aar g fr ow a@aAE F
we HAY §1F q T IFEA 73 F qAH
ZATHT FY J@T AT 97 1 AFHT AR T
T T & 5 978 99 a9 g 7§59
# farm M gfe & @3r & &7
TET F TR F F1E FIA ALY ISTAT AT
R &9 1965 § mfeeTm Y a9 &
T2 & 7 ATV FH TG HA A WwAv §
a1 Ja7 7 Aot ANTT §F A AT Y
For w41 R 38 @@ W favw fed
faT F= w1 HYw FE0 FAF FAT
saeag § o) SfF wve A g
ot #58 & g T S@ A FET A
W1 ST MATET F76 F G §F I
AT & AT 99 TS &7 faFrg F@
=8 A B arfaw WA & fag 99
& qTF #qT HYE AIHAT &; ST G0 FY
T § a8 fa% FI HMG W Ay AT
T I EC F B FT qMA AT €
waifas ot gfar & frarw & 72 aFda
350 MA a7 § 1 IW F AXH FFFA
T q1a1  wEifF waT agey @9 g
ara F) T F q0 6 oF o faw
TE T1IT § IT qIfHEATT T FE T HE
BT &Y 412, WeT qIF a1 W Ff Agrer
Fig qg1 T AT G M FVH IT H
I BT T IATCET § WL F96 H A
FTFAHT IFT T J7AT & AT 7T Agey
Y Ta%T 9qr gvrr fm g aw1 faaar
qEFT YT FGF T FAT AT § AT
AR gfaar & WX frd samd § 7 T
& At T qura i Y 7 AT | W
T wdr ANIT ® 919 QET FE QAT
¢ faa® fis w9 w7 gX@or wI AW ?

SHRI Y. B. CHAVAN: The hon,
Member has put a general question....

SHRI GEORGE FERNANDES: Very
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SHRI Y.B. CHAVAN: A specific
question in a general way or &
question in a specific way.

The main point that he raised was dove-
lopment of Kutch. I entirely accept the
principle that unless you undertake econo-
mic development, defence of the territory
becomes impossible, That is the first
principal of defence. I do not agree with
him on one point that in order to develop
Kutch all the people from Kutch area
spread over in other parts of the Country
should be brought back to Kutch.

»fY vy fowrd : 7% qaww T qT
T fie At AT @ g W e
T w9 F AT g AR A WY XD
fipar &, ag TT WOAR |

&t T ARt w58 F1 faee
17000 FsYe 7 & | 3 IAFT AT Y
e forem &1 39 fast # Foat smandy
& Ia¥ gt Sy sy frd & A
T HT T W @Y & | e agt it
# gra7 7 &, A SRR §, T &
gy wa sk AR Aol @
gt ¥ &% &g e agi 4o @ fasm
w1 @1 arfe 3 Frfe® wAT WE A 9
ST 1

SHRI Y. B. CHAVAN: I entirely agree
with him. It is ture that it has a very un-
developed agriculture, it has a very undeve-
loped economy, but the people are very
resourceful. They are a very prosperous
people wherever they are outside Kutch;
the people of Kutch, when they go outside
Kutch to the different parts of the country,
become assets to
(Interruption)

ot WK AR A& HA @R
gT s9A %D 7E Rt |

st vy feord . @ wofe At
%ot S 7 aga whw AT § )

SHRI Y.B. CHAVAN: I do not know

what I have said wrong in my statement so
far....(Interruptions)

SHRI MADHU LIMAYE: Not all.
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SHRI'Y.B. CHAVAN: Not all; most
of them. This is what I have said that they
can be assets tq the rest of the country.
In order to be assets, one need not be
wealthy. .

AN HON. MEMBER: Hard work.

SHRI Y. B. CHAVAN: Hard work
also counts. In order to be on assets, one
can be resourceful and useful in many
ways.

The other point that was raised was
about protection or vigilance on the coas-
tal side. Ttis true that some months ago
a larger number of small boats, etc., were
trying to reach. I remember to have men-
tioned sometime on the floor of the House
that in some parts of the coast of Saurash-
tra also some of the boats were coming
closer to the coast; may be, possibly, they
were interested in smuggling business. I
would like to inform this hon. House that.
in the mean while, we undertook a certain
vigilance on the coastal lines. Some watch
was kept and at the present moment in
some of the areas the Border Security
Force itself has undertaken the responsibi-
lity of supervision of this particular coast.
I think* in course of time, we will be able to
check it completely, The line of action that

he has been suggested is one which]I value
very much and we will ccrtainly follow
that,

it wew fag@ atoda ;o sefy s
ag faad & qF S § IAT 7 TEHA
] w7y & fF 1956 § gardy ¥ wraae
#r w1 & fag wf & 1T 3aF arg
® g HAY Y IW AT F 7Y Hell § A
ot Bredz 7 ng 4 | Fav a7 73 WA
R{ZT £ 719w ¢ 6 w90 & arnfy-
w & froig & faere faeelr #1 gré
FE F N gia 712 F Fafra TR
' A€ oY, AT T W AT ¥ I
R @erg § wgr T & £ 1956 F gardy
¥TT agt Rl aw af ff WK 3@
& gaTy A & ? aar wfadw { fo
wew o uarsfae agh arfes fear
&, WY WA ERER W9l {g ¥ WA
FY guATAT o W 7
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SHRI Y.B. CHAVAN: It does not
arise out of this.

MR. DEPUTY-SPEAKER : It does not
arise out of this question.

SHRI ATAL BIHARI VAJPAYEE: It
arises out of the reply that he gave.

SHRI Y.B. CHAVAN: I have no de-
tailed information. 1 cannot say anything
offhand. It will not be in the interest of
anybody to answer such questions offhand.
It will be unfair to me and to the House.

MR. DEPUTY-SPEAKER: Next
Question. Mr. Prakash Vir Shastri....

SHRI RANGA: How many times do
you want me to get up in order to catch
your eye? This is not the way you can pos-
sibly conduct the business in the House.
How many times have I to get up? That
too, I stand here in the front bench.. ..

MR. DEPUTY-SPEAKER: 1 tried to
survey the whole House. ...

SHRI RANGA: You could not survey
the front bench.. (Interruptions)

MR. DEPUTY-SPEAKER: This is not
proper.

SHRI RANGA: I protest against your
behaviour. If you want to show your
authority in this manner, I protest against
your behaviour.

MR. DEPUTY-SPEAKER: This is not
proper. I am serving the whole House.

Mr. Prakash Vir Shastri.
we Wi ETEER TT |/ qRdfsa

+
*724. St SEWAT wrEa
ot frrewr wredt
o YU AT ATAT :
#7 qE-wid Jelt 7 qAH AT A0
w3 e
(%) Fragew § fe auq T
e T 7 qaifsd R YA e
gy
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(@) w1 g qaifsdi w g5 a7
94 a~fr amar v 91,6k

() afx g, a1 & AW I
¥ g6 Eedl F1 @ am g ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) No Sir, not recently.

(c) does not arise

oY sl weAt: 1965 & ar@
W@ 7 quifeq wedR & 37T wq §
FAT Z AATHT FT T THTHY OAGTLY
ot freft & i ga®r g 3F arely
CTRFETT GHEF T a1 7 § gy &
8 eI He qr gEr aTg F P AT 7
afr agt qewd 98Y € TA IWT A7
A AT g E eI & agi @
qrffeat Wit § fAa 1 Gt Y qor
g kot | fadr e wFC F@i ®
FHANG & FENT # 3 A8 ww 9%
4 | D1 fam age OF 98 Io rfewrdy
g7 4 &1 qiifear qF AT E ) &
ST TR g oww wee Y fagfa
T JT FWAR F 34T GG Y 2
a1 4T 98 avwa Ag) @ fF agi §o
THT & qiFam  a0d® qa o &1
FIT o g1 AR fF AN 57w F
Fomt ®r ova 8@ & ? afz e a1 ag
@ 4 FAY FOAR T FT AHT
# 3T 5a% s o 1€ i€ 573 WY
awgE?

gad am 7g € 5 g e Wi
s frdws et wmr ST 3wy
% ®A & @ 3T o ot ar
ey &0 a1 I ALY AT
AT | T TFTH FI5T K ATAOGTE
Muf § e wriarf w37 N e
& ooy 7% oy & g drar

Wry?
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SHRI Y. B. CHAVAN: What the hon.
Member has said about the two prisoners-
having escaped is a fact. But this matter is
being very closely investigated. One will
have to find out whether any jail officers
or anyother government servants' were con-
nected with it. That is a matter for very
closer investigation. And, Sir. I can assure
the honourable House that this is something
very important and we are taking very
serious notice of this thing and we are
proceeding in the matter. The Jammu and
Kashmir Government itself is taking steps
and we are also trying to get in touch with
them on this matter. It is certainly very
reasonable to infer that as the spy-rings
workings are being unearthed from time to
time some elements are working there.
That presumption one can make. One
cannot say that there is nothing about it.
So, as these elements are being exposed,
the Kashmir Government is also active in
this matter and thoy are trying to find out
who are those people. and try to follow
them up.

=t sererdye wrealt . AT A8 N
w1 q1 faw &1 wrEE W9 9 g § fe
X 1y HAg ® e g w7 qR
f 2o & faet Wt w17 ®Y MzT ¥ qaw
wR WY FTATE T B 1€ H1W 77 FrwAT
Y AATIAr A T TR & =miey oY
qr @1 g, SR TR W Ty
mAar gt | gg cFafar we MW
THTT §T FTH KT G & 0% qq ¥
oo o qw F1€ FraaE W& aft @
37 wqi aff Sowy afafafud) o arqd
it % wfeasy sy & 7

T A0 N 78 § 5 1965 @ a2
¥ 9T ¥ 93 TEwAT wThr § frad
qaifsd T wTeIT ® I ey § WK
w7 agt A -6 WY wrdareat o v
§, % A3 T g o mr & A
Tt W afe man & o wgi-vgt WK
s A} yadfs} Y qear frafr § ?

SHRI Y. B. CHAVAN: I have cer-

tain figures and I will give the figures to
the hon. Member if he meets me. It is not
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that I do not want to disclose the figures.
T will certainly give the figures to the hon.
Member about what happened after 1965,
etc. The first question that he raised was,
what are we doing about those infiltrators
who have come during all these years. I

think he means what action we propose to
take under the Unlawful Activities Act. If

this is exactly what he means if we reme-
mber the discussion on this Bill in this
honourable House, we have said that we
will have to make a very clear and a very
practical political assessment before we act
in this matter. We are aware that there
are some people who are talking in terms
of a plebiscite etc. but we will have to
make a political assessment and we will
have to see whether we should straightway
rush at them and start action ina mere

_legalistic manner or try to deal with them
politically., My own judgement and
my own assessment is that it would be too
premature to take any action about this
matter.

SHRI CHINTAMANI PANIGRAHI:
Reports are appearing from time to
time that in the border areas of Jammu
and Kashmir, spies including women spies
are coming in from Pakistan, and a num-
ber of people have been arrested who are
Pakistani saboteurs and infiltrators. From
1965 onwards, what is the clue that the
Government of India have got from the
saboteurs and infiltrators who have been
arrested and put in prison? TIs there any
tendency from these clues which goes to
show that in the coming months there is
going to be more sabotage and infiltration

in Jgmmu and Kashmir from the Pakistan
side.

SHRI Y. B. CHAVAN : | think I
have answered this question, but certainly
I shall repeat it. After 1965 there was not
that sort of movement of infiltrators as
such, but certainly the espionage activity
was on. The trends of activity that have
‘been unearthed since then have indicated
two lines of approach. Possibly those who
want to engage themselves in subversive
dctivities are trying to take advantage of
the students’ class and they are trying to in-
filtrate themselves into the students® class
and one group of students connected with
this kind of activity was' unearthed recently.
Tt may bo that they will try—I do not know
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.whether I shall share this with the House—
to work amongst persons working in the

government offices. Possibly they might

do that. We are aware of it. And we

would certainly take care of them.

SHRI P. GOPALAN : No doubt, the
Pakistani infiltrators in Kashmir are to be
dealt with very severely and the security of
the State has to be preserved. But in the
name of dealing with the infiltrators and
the security of the State, the Government
of Mr. Sadiq has let loose a reign of terror
in that State. A number of political wor-
kers and even some of the Government
employees have been arrested and kept
under detention on flimsy charges. Even
the Sarvodaya Delegation which had visited
that State in 1965 is reported to have sub-
mitted a report to Government, in which
this problem has been dealt with at length,
and the innocent people of Jammu and
Kashmir are being suppressed and ill-tre-
ated by the police. In view of this, may I
know from the hon. Minister what con-
crete steps Government propose to take to
win over the confidence of the people of
Jammu and Kashmir by restoring all the
democratic rights of the people and by
giving full protection to their life and pro-
perty instead of resorting to such methods
of suppression and a reign of terror?

SHRI Y. B. CHAVAN : The House
will just see that this is another side of the
picture. I was just being asked why we
were not taking action against those per-
sons. ...

SHRI P. GOPALAN : It is!a fact.
Why are innocent people being arrested ?

SHRI Y. B. CHAVAN : Let the hon.
Member please listen to me. When Iam
answering, he has to listen to me. Other-
wise, let him not ask me any question. He
has asked a question and I am trying to
answer it. Why should he interrupt me?

The complaint was that we were not
penalising the people. Now, here is the
other side of the story that we are penali-
‘sing the people. :

SHRT UMANATH : Isit not a fact
that Government employces have been
kept in detention for months together in



21 Oral Answers

prison because they indulged in a.pen-down
strike, and they have been transferred 250
miles away from their families, though
there is a jail at the place of their duty?

SHRI Y. B. CHAVAN : T do not
think that any innocent person as such is
penalised in Kashmir. If at all, I can say
if I know Mr. Sadiq's mind and his admi-
nistration, he is the most liberal political
worker. That is really speaking my asses-
ment. 1 do not think that he can take any
action against innocent people.

SHRI P. GOPALAN : Even the Sar-
vodaya Dglegation had submitted a report.

SHRIMATI SUSHILA ROHATGI :
Apart from altering the people and seck-
ng the co-operation of the people as a
whole, I would like to know whether Go-
vernment extends any financial assistance
to the people who help in locating the
infiltrators there?

SHRI Y. B. CHAVAN : We¢ cannot
throw away money likc that, It has to be
made use of properly.

SHRIMATI SUSHILA ROHATGI :
It is not just throwing it away, but we shall
be eliciting secrets from them.

ot wwe me @ FEAR A W
wida wTH FT Q@ § ST A qiEE
& @ | FTH § TPRT ag W wfy
ff FIR & ®T *F & A7
wfeea® & w19 fad g § fored
qrfeam @ featas R gedra.g A
g frmdt g1 agTag @ @ fe viw
Fege AT WX CAIATET T & AW e
gEie7 qiffeiA & @17 & W IAEy
@ wFT7 f nifgw sgiaan faeet ;
o gi, M IT AR F s W g1
wdw faal ¥ Qwd ® fag a7 w1
wrqwrgY ¥ W ? v oy et § fw
EIfoar F1aw | o vz gk o, fra
& g0 dYo To &1 TYHA ¥ aGT &
g ofeeTf At aie agt & we ¥
FA A NS @, eig A @
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&g ¥ g ® feans e & w
wrdaTd T 7

SHRI Y. B. CHAVAN : [ think the
hon. Member came rather late because I
did make a mention of this particular as-
pect of the activities of the students’ class.
Isaid that this gang was exposed and
action has been taken against those people
who are involved in this.

Possibly that has given us indication
that they might possibly be doing this type
of activity in the other sectors of Kashmir
people. As far as we know, some people
have some sort of relations with some peo-
ple in Pakistan and some people are finan-
cially helped also.

About Sheikh Abdullah, I am not go-
ing to make a statement off hand, because
I must make it on very proper and ‘confir-
med evidence, and I have no evidence
about this matter.

SHRI BAL RAJ MADHOK : Mr.
Sadiq has got evidence.

wY W W oy © IS WETRA,
7Y Faray w1 qarw AgY emar g sf
FT A gr W T UST AWTH W wgr
2 fr ag adY & s T oot &Y AR
¥ dar faaar & W< ora qE-AAT wygd
& for g1y q1e gaer g% AW A o
arf.® & W 3g wgr & 1 WAt WgRy
A am & fs o |t w dar faeay
iAo gfed a9 §
W Ik faATE aqr sdandy wy v
& T EAr A ST ovqrT Y fearaar &

SHRI Y. B. CHAVAN : | quite agree
with the hon. Member. I do not know
what Mr. Sadiq has said. If I have to say
anything I must say it on the basis of the
evidonce that I have. I cannot make use
of the evidence that somebody else has.

As regards what Shri Vidya Charan
Shukla has said, ] remember what was said.
He only said that he could neither confirm

[ nor deny it. This was what he was said,
and I have just got it confirmed by him
also,
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SHRI KANWAR LAL GUPTA ;
Let him not give a clean chit to Sheikh
Abdullah.

SHRI Y. B. CHAVAN ; I think it
would be better if we refer back to the re-
cord of the House and find out what
he had said. My impression is that
he has not said that, But when I have to
make a statement I have got a certain sense
of responsibility, and 1 cannot just make
allegations against any person and especi-
ally a person of the status of Sheikh Ab-
dullah; I just cannot make allegations like
that. I would request the hon. Member
also not to do that himself. We are deal-
ing with very important issues and very
important personalities in a very delicate
political situation. So, we shall have to be
very careful.

o gwR =t weAry : arfiE g
a wg1 § & 3 dar fasaT €

MR. DEPUTY-SPEAKER : Next qu-
estion,

SHRI C. K. BHATTACHARYYA :
1 usually do not force myself on you, but I
had a very definite supplementary question
to ask on this.

MR. DEPUTY-SPEAKER : I am
sorry. If I wereto permit him, then I
would be depriving others from putting
their main questions. So, it is not possible
now. Next question.

woreet quT &t faey feafy

wY wiw wed % fvd afafr
+
*725. st geaaTe Raqer:

st T fag waTamw
ot wea fag g
st 2o dto Wy :
sft i v
ot sgewy geRm
Tro TAN A :
oft yaofer o

aqr ofcaga war Atwgr WA 26
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® IALE Frg | TG AATR PO
47 fr:

(%) = 7w fiw Fowar T
wrgF Y fachy feafa o sirg &<@&
% fod frqer afafy & sfries &
T4 ferm: e o Prare e forar o &

(=) afz gf, aY amwrd AT
g,

() afz 3 1 39 wERg A/
fazsq & aar F17o § AR 9A@ AA
F &7 q® QU F I ; M

(%) 1 Sl wfaqeq &0 &
wfa awr qeq g7 Tt SR ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) to (d). A statement is laid on the
Table of the Sabha.

Statement

Shri P.C. Bhattacharyya was asked to
examine the financial position of the Cal-
cutta Port Commissioners and to make
recommendations for augmenting the ear-
nings and effecting economy in expenditure
and to report particularly on the need for
financial assistance, if any, which may have
to be rendered by the Central Government
and, if so, in what form. On the question
of augmenting earnings and ecffecting
economy, Shri Bhattacharyya’s recommen-
dations were as follows:—

(1) The Port Commissioners should
carry oyt a detailed enquiry into the pro-
blem of excess personnel in the port esta-
blishment witha view to determine the
extent of the problem and the policy to be
adopted in regard to the surplus personnel.

(2) The Commissioners should con-
tinue to pursue all possible measures for
economy.

(3) The Commissioners should consi-
der measures for minimising the losses on
the operation of the port railway by
adopting better techniques of operation
and discarding surplus tracks and antiqua-
ted plant and machinery. They should
have this problem examined by railway
exports. -
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(4) The Commissioners should also
urgently explore the scope for augmenting
carnings from their lands and buildings.

The Port Commissioners have already
been directed to implement these recom-
mendations.

As regards port charges, Shri Bhatta-
charyya has held that there is at present
no scope for further increase and that, the
financial position of the Port Commission-
ers will continue to be difficult for some
years to come,

With a view 1o meet the resultant
deficits, Shri Bhattacharypa has made two
recommendations:—

(a) The terms of the loan for the
Haldia Project should be so fixed that no
part of the interest charges are debited to
the revenue account upto 1974-75 and the
interest due upto that year should be capit-
lised.

(b) As a permanent measure, Govern-
ment should agree toa grant of 809, of
the total annual cost of river dredging and
rivermainte nance including debt charges.

These issues are still under examination.

Besides, Shri Bhattacharyya has also
recommended that the Port Commissioners’
jurisdiction as Conservators under the
Indian Ports Act should be extended upto
the out-fall of the Farakka feeder Canal
and the cost of the capital works necessary
to improve the Bhagirathi, should be given
as grants to the Port Commissioners. This
recommendation is also under examination.
Itis hoped that Government’s decisions on
the outstanding recommendations will be
taken as early as possible.

(¢c) The report was received in July
1968. The Port Commissioners were then
requested to offer their comments. They
discussed the proposals in meeting and
their official recommendations were received
on the 19th November, 1968.

(d) Copies of the report have already
been placed in the Library of the Parlia-
ment.

oft geeare Jaqw : S aRaS aWy
TEq qX WTAT §, JGW q8q AW
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¢ gavaA T fawar ¥ 1 1966—67
q wwear N2 #Y 312 TI@ TR HT
ST AT | 34 AT HY fira 7 QU firar
T, ag fadt v qaear 6 | w@ & sfafor
FARTT TIUNE & a1 & ¥ fay
7T #1972 fF 7g aTg faa-
fer wa geft ar @Y zq w7 Faw
FA AT AT G R, WA TN KA
BT W Jaer awg ¥ waer
uTHEAT ©7 & @), AW W AT
F19S1 TR I W faamarrany
TRTTET & AT T3 1 8, gt orgrit
FT agA FAANT WAT & | T aga TAT
qAATd g, fo @ wog ¥ wwer
FIUME FT AT TT @ | I 39
TS AF AT ... (vwaw)

AT LT Y.L () |

st feramoaw : sere wgeg, Oy
wrg?

ot g™ e g seae Ay
gl AEqe ¥ AT A

ot SHwR wnt ;. g’ Ay Fra

it gwm WA w8 : Wiy 73 de
FOIEA ... (cuwam).. ...

MR. DEPUTY-SPEAKER : This is
not correct. The hon. Member is asking
him to address the Chair. Let him do it
himself .

oft g dwqwr ;. SuTeTw T,

# WTOR IO T AHAT ITE B

SHRI CHENGALRAYA NAIDU :
On a point of order. Your authority is
not functioning here . ...

MR. DEPUTY-SPEAKER : No point
of order during question hour-... ...



2 Oral Answers

ot geRaT™ AW : FAFAT ARG
F Y3 QT 12 o wqd 7 9T
IJaE NFEFW § 0 (T Fawar
Tmramz W feafs ®1qura & fag wel
o wn wferT TR § 7

st fovgrerw ;. SUTSOE RIS,
7g gT3@ § %@ qYE § 4@ FJ §, W
FR W AT HIA...o... (STALTA) e

MR. DEPUTY-SPEAKER : Shri Sheo
Narain will please resume his seat. As [
have already said, and 1 repeat it, if any
member defies the Chair, nothing that he
says will go on record fora number of
days. That is the only punishment I can
give.

SHRI C. K. BHATTACHARYYA :
Excuse me, Sir, This is the way they get
your attention. I just stood up four times
for putting a supplementary but was not
called, but they get your attention by these
tactics.

DR. V. K. R. V. RAO : The hon.
Member wanted to know how the
loss of Rs. 3 and odd crores made in 1966-
67 is going to be met. In 1967-68, it was
brought down to Rs. 1.11 crores by rais-
ing the Port charges. But the real point is
what the hon. Member has made, that the
Calcutta Port is in a very difficult financial
position partly because of the fact that the
Port itself on account of river dredging,
silting etc, is not able to meet all its commit-
ments properly, and also because the Port
has to incur very heavy charges for its river
dredging which are now of the order
of Rs. 7—74 crores. This was the reason
why the Government of India appointed a
committee under Shri P, C. Bhattacharya
to examine the financial condition of the
Port and make recommendations. His
recommendations, which will give substan-
tial relief to the port finances, are now
under Government’s consideration.

sft grewgre Qe RO AT N
7% ¢ & ¥o aveemg & wngfAaw
# fag o= i & fag wieTard qga
F % frite Pro¥d At A Y v Bedrw
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DR. V. K. R. V. RAO : Regarding
the first part, the construction of the
Haldia dock, which is already in progress,
is expected to give permanent relief to the
problems of Calcutta Port along with the
completion of the Farraka Barrage. With
the commissioning of the Haldia port. it is
expected that the problems of Calcutta port
will find themselves near solution.

Regarding the other subject, about what
should be done on the river Bhagirathi,
dredging work etc. the Bhattacharyya Co-
mmittee has made a recommendation that
the Bhagirathi river training works etc.
will have to be undertaken on account of
the release of water from the Farraka canal,
and that the jurisdiction of the Port Com-
missioners should be extended right up to
the offtake canal from the Farraka Barrage.
They have also recommended that the Go-
venrnment of India should finance the Cal-
cutta Port Trust for the work that will be
undertaken for this purpose.

SHRI KRISHNA KUMAR CHAT-
TERJI : There is no questioning the fact
that Calcutta Port has been the hasel mark
of this country in the field of industry, trade
and commerce. It is rather unfortunate
that sufficient attention has not been given
to the upkeep and development of this vital
port of India.

Having made these observations I want
1o put this question to the hon. Minister
for his categorical answer. Is the Minister
aware of the strong feelings existing in the
State of West Bengal that the Central Go-
vernment has been manifestly hesitant to
advance sufficient funds to the Commisio-
ners of the Port of Calcutta to enable
them to take up energetically measures
to revitalise and modernise the port? If the
answer is in the affirmative, he will be pre-
pared to give up positive help to remove
this feeling from the people of my State?

DR. V. K. R. V. RAO : The Govern-
ment is aware not only of the strong feeling
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in the State of West Bengal about the need

for doing something for the Calcutta Port
but also of the feelings existing within itself
that something should be done in this mat-
ter. That is the reason why a special com-
mittee was appointed under Shri Bhattacha-
Tyya to go into the financial conditions of
the port and make recommendations.

A copy of his report has been placed in the

Library of the Lok Sabha and at the mo-

ment the recommendations of the commi-
ttee are under the very active consideration

of the Government.

SHRI S. C. SAMANTA : Mr. Bhatta-
charyya has held that there is no scope for
further increase in port charges. He has
recommended that Government should agree
to a grant of 80 per cent of the total annual
cost of river dredging and river mainte-
ance including debt charges. If this recom-
mendation is accepted by the Government,
may I know what percentage of the deficit
will be made up?

DR. V. K. R. V. RAO : It is not
possible for me to say what percentage of
the deficit will be made up because the de-
ficit is calculated not year after year but for
a whole period of years going right upto
1974-75 including the commissioning of
Haldia. This recommendation is the key
recommendation of the Bhattacharya com-
mittee regarding financial relief, namely 80
per cent of the maintenance and dredging
‘charges of the river including the capital
charges of dredging should bc borne by
the Central Government as a subsidy.
They have also recommended that no inte-
rest or repayment should be debited to the
revenues of the Calcutta Port Trust on
Haldia account till 1974-75. If both these
recommendations are accepted, then the
deficit will be brought down.

SHRI LOBO PRABHU : The Minis-
ter has been disposed to blame nature or
the river for the loss in the Calcutta Port.
He has ignored that Mr. Bhattacharyya has
identified four causes, personal causes, as
responsible for this position. I would like
to know from the Minister what use it is to
throw back these very four causes for the
loss back to the guilty men. Has be tried
to identify who were responsible for the
loss within the Ministry and the Port, and
unless thatis done, it is no use blaming
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dredging or hoping for something from
Haldia.

DR. V. K. R. V. RAO : Quite fran-
kly I do not understand what the hon.
Member wants me to do.

SHRI LOBO PRABHU : Have you
identified who are responsible for the losses
due to excess staff, lack of economies, not
using the land available etc.?

DR. V. K. R. V. RAO : I am afraid
the hon. Member does not recognise the
fact that the major reasonfor the deterio-
rating condition of the Calcutta Port has
been the silting of the river. Over the
years the Bhagirathi is not getting proper
head water from the Ganga.

That is the reason why we are attaching
so much importance to the completion of
the Farraka barrage. Only after the barr-
age is completed it will be possible for the
river to be properly dredged. Incidentally,
I can tell the hon. Member that the river
dredging charges went up from. ...

SHRI LOBO PRABHU : The Minis-
ter does not seem to read his own reply. I
have asked a question. Why can’t he reply
tomy question? I do not want any other
information. Please reply to my question,

DR. V. K. R. V. RAO : I was try-
ing to point out to the hon. Member that
the major cause for increased expenditure
in Calcutta was the increase in river dredg-
ing charges, which has gone up ten times,
from Rs. 70 lakhs to Rs. 7 crores . . . .
( Interruptions)

SHRI LOBO PRABHU : He does not
know even to answer questions.

MR. DEPUTY-SPEAKER : Next
question.

Ashoka Hotels Ltd., New Delhi

#726. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) . the loss suffered by the Ashoka
Hotels Ltd., New Delhi since its inception
on account of irregularities, theft, stock
shortage and firc or any other such cauges;
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(b) whether these matters were looked
into; and

(©) if so, result thereof and, if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION ( SHRIMATI JAHANARA
JAIPAL SINGH) : (a) to (c) the irregu-
larities etc., if any, are noted in the course
of audit and mentioned in the audit report.
The audit report for each year, along with
the relevant Annual Accounts, are placed
on the Table of the House annually.

oY 3w wR AWl Irens AT,

Ft & 67 73 &, ag AAT I F AT
7 adf &1 47 9w far ar fr S,
TAfda, &% 7 F4 #NT v
foraT qara gonm &, .. (SwEEm)...
MR. DEPUTY-SPEAKER : Since

there was half a minute, I permitted him.

SHRI RANGA : Sir, it is wrong on
your part to have permitted it........
(Interruption)

MR. DEPUTY-SPEAKER : Since
there was a little time left, 1 allowed him to
ask one question. Is it improper? I cannot
understand it...... (Interruptions)

oft siw wex awf : 37347 SETA F Fr
¢ fr g wa Jar-foae 7 fear gam &
Far-faR #7147 03 § A7 A T
47 gare form an.. .

MR. DEPUTY-SPEAKER : Come to
the question now. No Lekka Samiti now.

W dmenwwt: mrag e 2w
qAF §ew 7 ST 657 I{T A
giwr agr ? agy ag W w7 § fF sww
rew & ®E F QT T W FE-
"3 wygare Y frd @ § AT A F
Ay T T L (UEET

wizw awr wifrw g W
(st wof feg): G Fr§ SR
gl &
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SHRI S. K. TAPURIAH : Sir, may

MR. DEPUTY-SPEAKER : No more
supplementaries. I have passed on to the
Short Notice Question.

SHRI S. K. TAPURIAH : Sir, I am
not asking any supplementary. Sir, you
would have read this question and also the
answer. When will such irrelevant ques-
tions and answers stop? The answer is
entirely different from the question put.
After so much notice has been given to a
question if the Ministers indulge in such
negligence, what is the method of putting a
stop to that? That is my question to you,
Sir.

MR. DEPUTY-SPEAKER : If any
hon. Member is not satisfied with an ans-
wer to a question, he can ask for a half an
hour discussion on that.

SHORT NOTICE QUESTION
Rew AN | 0F ghema Aar @ q9q
+

S.N.D. 12. sitwaft freitarar srveramer % ©
st my fawd :

g1 GO FAT qg AAWT T FA
w3 fa

(%) aar avF™ F1 aat § fF e
qIW & FAAT 4T T T AT F E
fasgra gfraq Aar armafa & g g
¢ & AT 3 g 97 T IAIA 7 A
5 gfrstq =17 1@ 4

(@) Tmagaagfrm @ &
gfamt & 39 9297 ¥ AT KA AT ]
aqT 78 ITAT qfw F4r wfa Sy 57
gt ¥ g @ A

() feafqr o7 fraaor 37 &
aqr QT it N T AT &
FTETT { W4T FdATg) w0 g ?

i3

- &

E-w1d Hwrwa | orew Wl (
fagrecr qeer ) ¢ (F)
g

[4F
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(@) woa a3 gaar &Y § f
7g won AdY & fr 79 9T & oA AW
# gfomi & wa & wam G o §
Ay 7g i & 9 @ (977 fir qan
Frqfe BT w3 wEl A WIT @® § |

() g w7 A qie) wfkad
F1 g #< frar mar § AR wmA
NI ITE Y

sfteeft Faeftomers s e adT
ot ageT w1 qrewm & 6 gt T
gH o & AT N wEts 39 T 7
qf SEAr g ! war 9 A7 g
oA FTr g v g ?

oft farer arew QO T ATHIRA
STgET Y, ST FTHTY 4G AT B(F
s qsdt & T agi vqfafaae e
R ae & v o wwafa  Ied
I & | qfF I AT g g af
¢ 9 fof 99 ar€ & 19 gfm @<
1§ 1zaw N9 frdy avg FTArS
T faF e N gg & aXt 7
FE A

sfmeft freftmmen svmaTw e FaT
77 w€r § 5 agt gt w1 wodia 74
& fad gfee ot & afeardt 1 gam<
frigaTT &2 @ & 0T IAFT e v
R

ot fawn a0 W TS qETT
Y g A gE g I A AA A
Fga & f6 wet QY #1€ anw A ¢, foe
oY gfer ® FTT a7 AT qEATH FT AT
W

oft gow wry wowTT: anas g
T &7 wE?

oft fuert wrew e gm‘r aferq
i w2 @Y
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oft wy fomd : uTeAw wERY, W@
q qgd § QF 4T FT A ATYHT ST
femrar wrgaT § & wT {7 g8 T
Tifeq kAT 9T I FNW W OWEAT ®
AATAT AEF TT9A & A1 faF F oY galy
smva?rwﬁwe:rrgi Y foma a § AT
0 A A F, I Y GHAT WY AR T 7
At Y | G aqs a0 R
St F7 A efvFTT AT E, 79 @ e
& 17 IFF AL AT QI | T XT
TR ITX SATET AT TET AT A HETW A
FT AT oY 3T F |09 Jrg feear svaw
59 f9d 3g T & W A

& welt wEew ¥ wEm
At AT AR AT @, T F A{ET

#AqY 9FF  TH aTq FT GATAT AT
Arear g- & fedt a=hia oty & T

. AT AT §— I TAHT FT T

2, & FAT T 8IFTT & AT AT fwy
TA FY &, WG G G AT FTHTTET
TH - fF g7 avg *7 TeNg A9
g Y W - I AT A qg
F7 qAATHY AT Wiwrafa #1 ST ge g€
¢, I® gAT § @ AT & gra g
afugrfaal or aqfas qanx ww=w o7
7@ &7 JEET O GG AHAT A
# fax gas ardt Ak §g Fa1 F AN B
e o sy & aar Y AT e
2 I IGT IR R A OF G Y X
g 7 war o SrAami wgr 3 ?

@ ar-aae fard Ay wear &
aR & #at ARy 5+ 951 & fr e
Fifeq 4 §, Afwq afs gamm & oy seay
o A § 7 .

R AT ¥ for GRENY a7 AY areqrnT
X W AR R IR AT R
# fort @ gaha w¥e aw ok § o
#7 7 A ograr | AR ITAE Y AWy
W aTAd BT N W NN & @ Ao
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feqr wrdwr 7 e Ad @ A EAT
@ avg F1 wAL amE g A e
W, AT, FAT 7 AT 7+ fnefy g
9 QY T g a1 IAE) I FX
as ?

st faan wew e : Sar wAAE
JRA T Fg §-39 qig ¥7  faewd
sew aré § 5 agt 36 wfaq T
TATAT ET ¥ § fasrad A= g W
TFgl-rd A A Afuga e ¥ § 39
& FT qHAT 1 T T FIFIT A
A% geq fem g f5 3@ aw w1 A
s3faq o™ oo A @

JEl &% Iqw A & freny
FIT FTAATA &, T GIAT TT AT
NN E ag vz 4 ¢ A
geAT wHE wft §9 ) faT agw gd
¢,z 94 gu 377 gar Amaq fr ag
qI T ar ad

fy faray & ¥ © STET AF qA-
w FHE FT 7T & AR DT 7 g}
araq fr Fa gz gf, ar gf av 4d¥
9T T g ENTT AY IR I T AE
T N IAF w3 AT N W @B-
qi £ a%q & o ¥ F I

ot nyg fowd : qad w34 | A
AR W AG H T g ) W
AqTASY FT WA T |

ot fawy wowr e : gw AR Y
ATH Y ¥ § qE@AT 91T TEAT
Tq Aras | fear s )

ot wrw fagrdt wraddt ;. IuTERE
AgRT, W AL T2W 7 g7 g§  IOh
TR § WA% GO9g qEeE) B A °d §
o1 O AT ¥R v oy wrn R Fresr
ag W s A e gferw ger
qa% & foeyerdt ® war < §, T
N g # frdwargde frz st A
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T @ WEH, IAE  Trfa aye
Tz ®T, O A ®U FT AR A/
Freafaw gaTTe § I AAF T Qey7
FEE | IS WERA, q3T AT
fraat 3 ¥ 71§ g T R
wiaft THR & Y gt & arg
FAT 1 THAT §, FRAT G K W
1 Tware | zafed za W wY
9t & ¥ W AT IrATEEAr Af
%lﬁ'm!@rgfmmmg-@
T WO (I fawrT g ga arew
Y A FEAYE F I qTHAY ¥Y AW
XA § ford dE Y| A@ AT T
T & faws g saaY amavwwar
& qv A WA T T
vodY & fou® aedt wrqar &7 AR

IU\5T8 W ET, FIUT KT FATAIT
 f& wft faandis 7 gfeas faanfdai
&, fraragr, 39 faardf sy a5 @2
T H g | F A qgan § 6 T aw-
AT o7 78 §, TEHATG 38 T F F|40
F7 TFTE, AT TG TR $ FIT BIY
FT w7t farnn® ¥ g g agan
&\ 730 Q¥ AT | HeAT AT § 27
TERAT T AT E ?

sft faver wreer e ¢ 3F T AR
7 @l it uAedra § A% groy o
IATT AT FAE 1 vz Ifqa d
I qE ® WIAAT | [ USY FWER
# T "fasa ® Ty FH T4 AW
I B FA FT IF AV IA q 36y
FTAATE AR FT | AT /T
Ao Preradi g7 frawwr feam @ &
FeaT wga g f zA faeaat € T
# g% ST ATHIT F AT qEAS F4A
v F37 fis ga avg * fasga T @
EEET SAATH T |

St wwT Ww T A a4 1T
a1 fis $wliiy Terwe feq oo @
qAE & YT A AT wTaER ?
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@t feor worwww : 7 5y faar
faaed §

SHRI SHANKARANAND : I am
sorry to say thatin this country there is
the police force to protect the properties,
cither private or Government. It is simply
most regrettable that there is no police for-
ce to protect the human beings in this
country, Ever since I becamea Member
of Parliament, I have seen that serious
notice of the atrocities on the Harijans is
taken in the House but we find it otherwise
outside the House in the country. As my
hon. friend Shri Vajpayee said it is not a
question of Party.

We have been seeing this in every State,
whether it is ruled by the Congress or by
any opposition party. These things are
going on. So, I want to know whether the
Home Ministry is going to create a police
force for the protection of Harijans - a
Harijan police force. There is the Reserve
Police for the boundary and for the indus-
tries and other things. I want to know
whether they are going to create a police
force for the protection of Harijans, main-
ly manned by the Harijans, because the
caste-Hindu police officers do not look in-
to the interests of the Harijans. What
steps are the Government going to take in
this matter?

SHRI VIDYA CHARAN SHUKILA :
As is well known, police is a State subject,
and there is no question of any Central
Police Force for this purpose. But during
the last Chief Ministers’ conference in May
1968, the Home Minister took this matter
specially with the Chief Ministers and ple-
aded with them that the entire weight of
the administration should be put to protect
and promote the interests of the weaker
sections of society. This has been our ple-
ading with them, and the Chief Ministers
have assured us that they will try to do
this.

ft uw Aww amew : AgRT, T4
e @ gPOAT qT g1 W AATT ®Y
gad U Jwardi 7 oudY § A agi
o Fet FY ITRY I gy et B, A
& gwman ¢ ezt wgea 7 @
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A ™A Ay wTAT
AT sz e fear  grm &Y § SmAAT
argm gfwmi & @rg 9 FraTA g
@ § 3% faary s aan §, fea-
far i § 7 9 @ qrg v Ay
Wit wew § fF S gfere stfuerdy € aoma
IFEY W FE F AT ITIT G
T & IAFTE AT FTE 1 gEAR AT
Fiofr frars 7 gfeaw faefaqi €
ara Fraay g€, 3A&T {0 fRar mm,
YT AGT IAF AAFTL HAT AT
F1 AT AT T IGT 2@ YFCK
A & foF a7 qaq f6q 7

ot fagr woor e @ g T A
% & fFzad wAw SuATFT qEH
arar arfgd 2 gar amAT  9nfga fe
fow a3 ¥ &% 0F a%4 § | § gHma
g f& Sit dadr afafy wqrfeq & af
29z x¥ a1 AT AW IEITH AET
FUIT |

wgias gfam w0 fosaat &
qaTer &, 7€ I 3% £ o ww A Ay
form1ad @y aag 97 oG Tgdi € |
7z ara W S & fw g7 wg qar 4fY
Frar, w5 ®4f savm gar g gfaa
AU FAem <1 BYEFT 4®@ AT AY
FEAE *7, 79 a7z & fowram o
AT A qIATT FY AT F AT wgh
A6 @1d w7 A5 fand  FdATdY
& TE |

Fronr fagqrfiz & A § 7Y qmw
#1€ Ta gy qAAT AL & |

sft o o fAwy 12 @i w1
T ® AT &1 AR gru afw
T AU I AAT | AAAAT  §EY
WeEqT & M A FART FAAT NG,
Y 95 g€, 12 arda w1 a1d, ¥ agi
Y oY | cART AT W waT &) W
wafr o geF NEwwr & ?
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ot farwt wew quer: wreAt wEeq
TN TAF I FY & IV T AWIE
FR& a0 AAT M FEX 5 qufa
AT TIATA FCh AT A FIAATEN Y
L

ot gwR W w371y : EfIFAT 9T
S q@ER Hid & fawar q9g q
TR TATR AT &, IAHT AT FTAT g,
LT AT & TV SAFT  JFTA HIE agl-
mar fax, =3 snfa®w agrgar fas,
3T% fad 44 WG S AGEAT FIA
I @E ? AT ZHoGEET { WS
@ § f=ar &g g s ?

&7 gg atq WY q4Y (% 9 oo
St gfers & EIT AT IFF AATAT
xAgfeadi 9T fFd Sr¥ & &1 g
G TqT sgaeqr FIM 5 e faad
aferwrs gfeadi 1 gfaa & =ar =nfed,
a7 ag 74 fa¥d wid &, wfaw warq
gfew & srmast AT sETar A7 gl
Y WA FT, TAT STIEAT ATHIT FT 7

=Y fawr wew e ST GF A
Y qATAIT XF T grEES F qg AT
IO AT T TS ATH GO K
1Y § A SE-gi FE @ qIEv
&, qF gid FT F qU4A A W
¥ T T SAHY FEgrEAT & 77 w9
AT qr | 97 gEE favaery ww
I AT EAR F wwAar g fF S
aqAY fasRardy 1 fasdt § o

Sgi aF gfwa A q  wrar &0
waTa § ag w7 A% & fF gEd F4)-
FEI F4T @ Tar 2 | AR TS & faw
wF TE-AAET @ A A HET
TETLH RIEA § FTAT TF TEFA
® s Wd & S s fawe
®q yy@ara ™ fawar awr g, W
qAg g T FE1 & 5 g i
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ferier g ear arfgd e g Wt
gafaa &7 & gam X

st fedftaren s e &
wdt AgIRa § AT ARV § P e
FIE & TIIT § FA FAY 7 AT A
ST agraaT Y 7E Af 9, a9 56
I A & G- AT GG T Y
F1€ sqFeyr Ad) §, T AW aF qiEY TE
2 a7 IF%T FAT FRO F 7

sit faen woor e ®Y g g
gAAT AT Y & Af &7 o W IAFTLS
T Ta 6 F F19 T T g &9G
THA S AL Y | AT GFTCA Tg AT
&1 =17 a7 qi T g 89T IT 12 TG &
A7 qFY 7FT | NYH TG T T
qs-arg 0 41 5 fraqw & e
Ei

it fedtamn wwaw T
ITEAeS HERT, ST HYFHT 7 AG fIdE
FA & fF ami 9T qofear mifed & Afma
agr 97 qT wiF & gfesa T ga@dr
g A TC E | W i W) &
qME & qag J&fF 97 97 WS
gAT AT TGN T AT 7 AAFT B
F g 4 fF @y Frr agi § A w3
AT FAFT F5 1T GER F S f gAaT
FGT g7 TATAT § AT gATET GTRIT /Y HT
STFEqT FIAY & FgifE g 9T I,
AT HY F1E SwAeAT A H G &
afer §% 378 < faarar

ot fre ww e SuTsRE wgew,
T8 ag ¥ foerad ondy @ afee
gH aY Ty gL qra & € A sfupa
I §, S 9v fAde w3 wwAr @
Afeq wrerT wrEn A a1F g saT
FA g, g0 U AR K &N 7 ag
s AT AT I wET 5 Iw
wqfaa srerear % | '
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SHR I M.SOLANKI : May I know from
the Home Minister, are there any funda-
mental rights and privileges given by the
Constitution to the Harijans that they are
beaten by the Caste Hindus without any
charge of criminal proceeding against them
by the law lame liar lawyers in the court
lawlessness of caste Hindus?

SHRI VIDVA CHARAN SHUKILA :
In his own way, the hon. Member is try-
ing to invite the attention of the House to
this very serious problem. We have had
occasions of discussing it. Itis a problem
that exists and we have to tackle it.

SHRI K. LAKKAPPA : Right from
tho Prime Minister to the common man in
India they should search their hearts and
say whether it is not a fact that in many
States, Harijans have been burnt alive and
murdered by Caste Hindus and Harijans
women raped. These are the serious con-
ditions we are having after 20 years of in-
dependence. May I know, whether the
Government of India would give new
thought to this problem, re-orient their
policy and see if any special provisions are
necessary to meet the situation? Will the
Government of India find out a new device,
evolve a new formula, to see that the
oppressed and suppressed Harijan people
aro uplifted and they enjoy equality before
law?

SHRI VIDYA CHARAN SHUKLA :
Because of the various incidents in the past
few months, this parliamentary committee
has been appointed to look into the entire
problem.

SHRI K. LAKKAPPA : Apart from
the parliamentary committee, have you
evolved any new device at all?

SHRI VIDYA CHARAN SHUKLA :
The point of the hon. Member is quite
correct. Because everybody has said like
that, this committee was appointed.

SHRI RANGA : Is it correct that
Harijans are wiped away ?

SHRI VIDYA CHARAN SHUKILA :
I only said the point he was making is
correct.
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MR. DEPUTY-SPEAKER : Equality
before law that was the main point.

SHRI VIDYA CHARAN SHUKILA :
Iam not saying that the information he
has given to this House is correct. The
point he is making that there are distres-
sing reports of atrocities on Harijans from
various States coming in is correct. That
is why this Parliamentary committee has
been appointed to go into the root causes
of this problem. We shall also consider
what action should be taken in this matter.
Itis not as if the Government of India is
ignorant of this problem or it is not
cognizant of what is happening.

SHRI R. D. BHANDARE : Since a
number of heartrending stories are pouring

in from all parts of the country it is but
natural that the Minds of Members of Par-

liament are bound to be agitated and exer-
cised. The hon. Minister of State has said
there are two channels through which they
get information. The first channel is the
State where such incidents take place and
the second channel is their own. I want
to ask, firstly, as to what use Goverriment
make of the information got through their
own channels, whether they simply keep
the information in storage or whether they
acton the information which they get
through their own channels. and secon-
dly, in view of these stories, whether Go-
vernment intend to make it a special res-
ponsibility of the Governor to give protec-
tion to Harijans and Scheduled Castes and
Scheduled Tribes or whether the Govern-
ment will take upon itself, specially the
Home Ministry will take upon itself,
through some device, if necessary even by
amending the Constitution, the responsi-
bility of giving protection to the Scheduled
Castes and the Scheduled Tribes.

SHRI VIDYA CHARAN SHUKILA :
The reports that we get from our own
channels are extremely useful to us for
determining our own attitudes and policies
and in judging the questions when they are
posed before us. So, itis not that this
information that we get is not used. That
is valuable information and we use it
extensively for our purposes.

SHRI R. D. BHANDARE : What
action is taken after you get the informa-

tion?
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SHRI VIDYA CHARAN SHUKILA :
I have said that whenever we have to

decide a particular issue or have to
take a particular attitude ona particular
question this forms our background infor-
mation and it helps us to arrive at right
conclusions in questions which we are
supposed to decide.

As far as the question of making prac-
tical arrangements for protection is con-
cerned, the hon. House knows that people
belonging to thc Scheduled Castes are
spread all over the country in various

villages and to set up a parallel police
specially for this purpose under the Cen-

tral Government is an impractical thing.
We all wish that it should be donein a
practical and effective manner. I am also
sure that the State administrations try to
doit. There have been difficulties and
deficiencies. That is obvious. The Home
Minister, as 1 stated carlier, has stressed
upon the Chief Ministers that the entire
weight of the administration must be put
for giving protection to these weaker
sections of our society and that they should
do their best to promote their interest. We
keep on doing that from time to time.

sft frm Aol : Junder AwgET,
agi 47 ¥% AatAm &0 0§ | famr
WA FAAHE.T AW e
qr | 98 €[ AET T £ M7 gIMTT
g TR G9T 59 947 § gHIX WA Jal,
IuqAF WA HT AE-HaAT, AT EY
Iafean § | g Taq AR g 1 T
e F g asigh i n Ay
=rér g€ & R e & gfem 71 faar
qg @ & &7 e A% w7 fora,
gas faar afew F1€ gaars §m arer
adl & a7 a gfaw gar a1 Ay & fo
fafamar &1 & 1 | o grai-ge ag)
g a1 H agFem AgEm g fr e
FTER g T2F0T FT FRAT 7g)
&7 gFfy & a1 fev zawr sFEwE ar
fody ga arg & W fear s av fez
FTHTT gL forrirdy & a7 gy gaw
#Y sqERYT FI | 38 AT 3@ FfA9q
& g7 9T smars Wy ALY 95T Awa
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& | g oy 3 9 Sk et § v
TATT VZ 99 AT, IAT F1 A AW F
TRTEN W, WTA TN @ &
T afadw & sark fafieed s gy
Faralt #1 mfwat & ar @ g ) g7
q NS F 5 AT g Wi g | aww 5
Fm § fr g7 @9 ool 91 &G, AT g
1A AT GHIWE AT a7 @WE | R
IHYT oFww F&Y foar arar & & srgy
faimezs a7 fedi qrew fafrees gasT
Ci il

qZ U AZA AT HAEA F | @
59 & A9 FEAT 92aT # 5 1A o7 3@
q1ad 7 qifefera 79 g m @y
a7y fgez fawafeama & it zfroi
¥ HIH GFT AT A1F & IAFC AATRT
q I5g1F o A1 1g7 £ o17 ag waT AT
W@ Z & I, A AT F awE a
& favafeg.an gafaq g1 @ 31 o=
Q4T gr T q@H 9T AWz £ AT gAT
favafaqea s a2 fear s |
MR. DEPUTY-SPEAKER : Mr.
Madhu Limaye, you have made a sugges-

tion regarding reference to a specific matter.
I will consider it. Now, Papers to be laid.

WRITTEN ANSWERS TO
QUESTIONS

TR FEO I €AY WX
ver fad wa fad & amy wean
*727. st oo wo fay:
it W Ao feiy
st TR
®q1 TG JAT g I A FT
w3t f5:
(%) aav ag aw § {5 @ T A
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(&) afger, &1 97 T TORTY
& qrw w1 § qqr FEA f-fea areei
% %37 qHTT & ArAT FT I
far &;

() #F=07 FHT T T TR
7 wqr F1daEr 1 0 §; A%

(9) warga fagoaidak & #&.0
FHR T Tog gInd A faa,T faow
fear a1 7

- sl (o aereerae awge):
(F) & (n).9TA F FAQET 37 T
FRG F g & & fe feed A
qE A1 7 Q@ IJUEIT A § AT FAT
AT % o) fagat &7 ot 7 faan
T &Y | ST dF HIA FT gracg 2 18
fagraT, 1968 %1 UST GTF 7 RAMT
FIHFIFT OF G § FHATGT 71 AT
% faa sw@d v/wqa g & fad
Iafae FI7 a1 I7 KA 7T, FT
19 fageav, 1968 %Y FTH 97 ATAT AT
7, 3T a aferai & faag qaeh
a1 qar facgnd a¥a gudsT mdag
F37 & faq fomm arfaafeat €1 sqgw
N T F AOA | FARGAT TFE 7 47 |
I 97 19 faqeaT #1 &79 FTH7 F0
e qfaam & ¥7983 256 & Ivarai
#1 N e far nar faas sreasta
Sy FLFL 9T oF fg@ crean agr
£ 6 3A® FawT) nfey F1 8 gw
war fear gt fowd g6 5,00 sam
wg fagai #1 sqarew gfafea g smr
ag o aFerar a5 s w1
g™ % fog gwad ar afam v
¥ wrafrga  wfrad &a sy
asarem, 1968 & Iva" ¥7 oF fAgq
& MTE 1 TH I A FATT KA
TR ® g fear fa dfaarr &
AT 256 ® IvawHi W AA T @A
TQ IrawmE aq Iuq%.; il vfggi W
@ E
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(%) &F T FTHTTR Srfa‘lw'i’!ﬂq:
e seqrew, 1968 # It
# WARTT FAAE T FOGA
37 & of wsw woRT 7 oA TE
fFqr a1

sfadt & feag W@

aragt w ot

*728 oft w7 W@ ey w0OE-
wId §9 g FaTF A FAT 60 £

(%) #28 & I TIAA 7T &~
o wfadt & am wr § fas (e
T A asl § o= ¥ af § qgar WY
S ovEr &

(@) 3w+ fasg ard m@ N
F1 Afare =T AT

() fpa-fopn wfaal ® fasg 9w
y w7 o 7€ § A4 IAR w1 fswd
fowa & ; &7

(7) avw7 gt A afadgm 9@
Far wrdard A af 27

qgwd st (o
W) : (%) §9 TEI
(=) & (=). stva & 3547
vimfow seart & epefeat
L LUl L LG

*729. W gEW AR wOWA: w7
femr 5ot ag aATd wr g FIA fE

(%) #&@ A FHAL 49
F N T7 FFT AT AT -
fors dequeii & fpad sAATE 7 19
fasrav, 1968 wY g€ oF faT #r aH-
fax zevam § wra faar

(&) 9% waroG qar fawra &
IHAEEAT § WIT HA AT feay wa-
wifeai ®1 frafia fear nar qqr fead

annmw
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Fawfody ®1 §3r 7 fawre fgmr v e
E 15

() 37 vawg 7 fraT =afe fire-
I f67 7F qyr frad safedy &Y
e garw F7 & ag ?

frary stares & o st (st A
fag) : (%) @ d797 & waas™
frdaa & #1¢ favar gzqrafy &9

(@) (i) a9a Fdwarfeai w1

g8 .. .. .. 6

(i) ¥ & ged a7 F4-
arfzal &7 qeTr. . L.
F1E T8 |

(m) (i) frgar frq ma Fd=r-

fedt #i gem. ... 6

(ii) 7 FA=ferT #v dem
forvg AYECr & s T
fagr o .+ ¢ ag

Publication of India’s Maps

+730. SHRI GEORGE FERNANDES:
Will 'the Minister of EDUCATION be
pleased to state :

(a) whether the Surveyor General of
India possesses exclusive right for
publicatign _of India’s maps;

(b) if so, what are the conditions
under which maps of India are allowed
to be printed and published by other
agencies in India and abroad.,

(c) whether the Surveyor General has
the exclusive Copyright to print and pub-
lish the maps of other countries., and

(d) if so, the names of such count-
ries, and the terms and conditions under
which these rights have been acquired ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
No, Sir. The Survey of India, however, is

the main Government agency for all goo-
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detic and topographical surveys in India
for the preparation of maps of India. Pri-
vate publishers can also publish maps of
India, but they have been advised to have
the external boundaries of India as depic-
ted on their maps vetted by the Survey of
India, before publishing them.

The copyright of the Survey of India
maps vests in the Government of India
and the Surveyor General may permit rep-
roduction of these maps or any other
cartographic information on payment of
royalty charges.

«©) No, Sir.

(d) Does not arise.

facoit farafueres & et aan
waatfeat ®t wx e

¥ W@ ghoad

*731. oft favifa frey : w7 fey
" g T A7 g FO fF

(F) Far favafaarera srqaTT s
feedt favafaara & foersl 741 F4-
Frfeal #1 #7617 @wer T 71 gfa-
T IqAST FIT F1 fHAT T a7
fraR F7 7@ g IR

(@) afzg, @1 =@ A= R}
T3 aF (wrfaa frar s ?

frn Wwma R wer sy (off
wrrEa wweR): (F) @7 (=).
frvafaaram a4t wII0T 7 ag faora
frar & fF Faanfadi T seamasi F
AT eqreea Far &Y aF  AVAAT F,
qravT g g6 gAET & fAg fagas
afafy # fawrive & s7aTT AN F
0§ SIANE SEE & SIF FAT
favafagmai & ratfiga fear g
fasely farfaare & QT *1 Fraf-
foyg o7 & fog 598 Fateaga qody
sNY *) fawelr favafraee & o
¥ aferm ww famr AT @R
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Chhoti Sadri Rajasthan Gold Scandal Case

*732, SHRI MADHU LIMAYE
Wil the Minister of HOME AFFAIRS
be pledsed to state :

(a) the name of the Court in which
and the law under which the Chhoti Sadri
Rajasthan Gold Scandal case is pending.
on account of which the Central Bureau of
Investigation is experiencing difficulty on
completing inquiry into] it, asalso the
nature of the case pending;

(b) whether;any such case regarding
the said Gold Scandal is pending in any
court in which the Rajasthan Chief Minister
and his colleagues are involved;

(c) if so, the details of the case and
the name of the Court; and

(d) if no case against the Chief Minis-
ter and his collegues is pending in any
court, the reasons for which an inquiry
into this Scandal is being put off on the
plea that this case is sub-judice ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B..CHAVAN ) : (a)
A case relating to alleged misappropriation
of gold by Shri Ganpatlal and others under
Sections 406, 414 and 411 I. P. C. is pen-
ding in the court of the Munsif Magistrate,
Chhoti Sadri, District Chittorgarh.

(b) No, Sir.

(c) Does not arise.

(d) The Central Bureau of Investiga-
tion is continuing its inquiries with due
regard to provisions of the law and the
pending criminal case.

Road Accidents In Delhi

#733. SHRI N. R. LASKAR :
SHRI R.BARUA :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that there were
about 346 accidents during the Second
fortnight of August as against 340 in pre-
vious fortnight in Delhi;

(b) whether the accidents bave been
mammg in the Capital; and

(0)-if so, the action Govermnment pro-
pose to take in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :

(a)to(c) . A statement, giving the
required information, is laid on the Table
of the Sabha .

Statement

(a) There were 345 accidents in Delhi
in the second fortnight of August, 1968 as
against 340 in the previous fortnight.

(b) No, Sir

(c) The following steps have been, or
are being taken by the Delhi Administra-
tion to prevent road accidents in Delhi :—

(i) Separate staff, under the super-
vision of a sub-Inspector, has
been detailed for road safety
education since December, 1962,

(ii) Pamphlets and drawings on road
safety have been distributed
among children and road users.

(iii) Films on road safety are shown
in various schools and in about
25 cinemas of the city. Televi-
sion shows on road safety were
also arranged for school children.

(iv) Special speed checks are carried
out frequently to curb the ten-
dency of drivers to drive at
excessisve speed.

(v) Mobile traffic patrols are sent on
motor cycles to cover important
busy roads during peak hours to
detect cases of traffic violations
and help to remove traffic hold-
ups.

(vi) A sy ic and organ ised phn
for development of Delhi City
and its suburbs has been included
in the Master Plan in order that
the rapidly expanding population
urbanisation and other factors do
not lead traffic hazards in future.

(vii) Lectures on road safety and inst-
ructions on traffic rules are being
regularly given in educational
institutions, Practical demongtra-
tions on roads have also been
given for the benefit of students.
Road Safety is propagated also
by organizing Road Safety
Weelts.

(viiiy Wil the assistance of M/s
Burmah Shell Oil Storago and
Distributing Company, a Traffic
Training Park has boen built on
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(ix)

x)

(xi)

(xii)
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Irwin Road, New Delhi. It has
been functioning since March,
1964. School children are given
training in this Park by the
Traffic Police. according to a
fixed programme. In the evening,
the Park is open to all children of
a specified age group.

Major Roads are being widened
and automatic traffic signals ins-
talled, wherever necessary. Cycle
tracks have also been provided
on some roads. Bus stops,
stalls, vendors, taxi stands, are
being removed from congested
areas.

Pedestrian crossings have been
marked on roads near schools at
suitable places. Boards indicating
pedestrian cross-walks have been
fixed on a number or busy roads
and important places. Special
drives were conducted to educate
the pedestrians to crossings and
motorists to give the right of way
to pedestrians at such places.

Movement of heavy transport
vehicles has been suspended alto-
gether on various busy and con-
gested roads, while on a few
other roads, movements are sus-
pended during peak hours. 36
busy roads of New Delhi and 16
of Old Delhi area have been
closed to slow moving vehicles
during peak hours, while 10
important busy areas of New
Delhi have been closed from 7AM
to 10 AM to bullock carts.

A number of congested roads
have been declared one way and
parking has been banned in
congested areas on  various
roads.

From the beginning of January,
1963, . selective  enforcement
was started.  Special atten-
tion was paid to offences com-
mitted by public service vehicle
drivers, at selected places. The
persons challanegd for breach of
traffic law were punished with
heavier fines to discourage them
from becoming habitual traffic
offenders,
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Loss of Foreign Exchange Due to
Undercutting in Air Fares

%734, SHRI YAJNA DATT SHARMA:
SHRI DHIRESWAR KALITA:
SHRI SITARAM KESRI:

SHRI D. C. SHARMA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Reserve
Bank of India and the Air India are incur-
ring an annual loss of about rupees seven
crores in foreign exchange on account of
undercutting of the official air fares on cer-
tain international routes by certain airlines;
and

(b) if so, the reaction of Government
thereto and the steps taken by Govern-
ment in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION(DR. KARAN SINGH):
(a) There are reasons to believe that certain
airlines undercut the official fare on certain
international routes, particularly in regard
to the emigrant traffic between India and the
United Kingdom. This leads to diversion of
traffic to such airlines to the detriment of
Air India, and consquently to loss of foreign
exchange. However, the precise extent of
such mal-practice cannot be determined
unless specific cases are proved. It is there-
fore, not possible to estimate the loss of
foreign exchange on this account.

(b) Several steps have been and are be-
ing taken to check the loss of foreign ex-
change on this account. These are:—

(i) The International Air Transport
Association has an enforcement
agency in India, as in other member
countries, which watches such mal-
practice, and where evidence is
available, takes action against the
offenders, in accordance with the
rules of Association.

(ii) Where such mal-practices involve
offences against the Foreign Ex-
change Regulation Act, the Direc-
torate of Enforcement takes preven-
tive and punitive action. A case
against one of the foreign airlines is
under investigation of the Enforce-
ment Directorate.

(iii) As the mal-practice is largely pre-
valent in emigrant traffic, a cosces-
sional fare for emigrants has :boen
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¢stablished between India and the
United Kingdom. Only the natio-
nal carriers of these two countries,
namely, Air India and British
Overseas Airways Corporation are
entitled to offer this reduced fare.
This has the effect of attracting
emigrant traffic (o these two airlines
thus preventing loss in foreign ex-
change.

Central Institute of Education

*735 SHRI B.K. DASCHOWDHURY :
Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that Government
propose to transfer the Central Institute of
Education now under the Central Govern-
ment to the State Governments; and

(b) if so, the rcasons therefor;

(¢) how far this transfer will help the
Institute; and

(d) when it is likely to take effect?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION :
(SHRI BHAGWAT JHA AZAD) : (a) The
Institute is at present under the National
Council of Educational Research and Trai-
ning and is proposed to be transferred to
the Delhi University .

(b)&(c). The Institute is a purely teacher
training college affiliated to Delhi Univer-
sity. The proposed transfer to the Univer-
sity will help in the development of the
Institute as a university school of education
for advanced studies and researchin this
field.

(d) By the beginning of thc academic
session 1969-70.

Development of Inland Water Transport in
Orissa

#736. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether any programme has been
drawn up for the development of Inland
Water Transport in Orissa;

(b) if 80, the details thereof; and

(c) the amount allotted for developing
inland water transport facilities in Orissa
during the years 1966-67, 1967-68 and
1968-69?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K.R. V.
RAO) : (a) & (b). The executive
responsibility for the development of
inland waterways and navigation there-
on rests with the State Governments, un-
less any waterway is declared as National
Waterway by law by Parliament. No water
ways have so far been declared as National
Waterways. The river conservancy and any
other measures for the improvements of
waterways are therefore the concern of the
State Governments.

Inland Water Transport in Orissa is
confined mainly to the Mahanadi river and
delta canals namely Taldanda and Kendar-
para canals. During the {Third Five Year
Plan, schemes for ecxtension and lining of
canals, remodelling to locks, purchase of
dredger were taken up for implementation
by the State Government as centrally spon-
sored schemes. The proposals for develqp-
ment of inland water transport on the
Mahanadi, extension and improvement of
Taldanda canal, restoration of Orissa coas-
tal canal etc. have been received from the
State Government for inclusion as central-
ly sponsored schemes in the Fourth Plan
(1969-74). These are under considera-
tion,

(c) During 1966-67 an amount of Rs.
15.56 lakhs was reimbursed to the State
Government to complete the works sanc-
tioned during the Third Plan period. In
1967-68 and 1968-69 no provision was
made for new works, as inland water trans-
port was agreed to be transferred to the
State Sector in the light of the decision
taken by the Committee of the National
Development Council . ’

twrf ad srwiewt gror ow afewdn
' wqa el

*737. &, (AT ATOWTN : W[
T wni st ag wAr AT gur w4t

(%) ®a1 woeTT w1 s 29 faa-
w, 1968 % A w7 § gwifor g
T & AT A Wi fewar war g
fr et §ur€ fawmr  wd whfeer wr-
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W 250 wrear (ferget) Wit afe-
T FTHT IR farg 9 §; WK

(=) =fz g, o 9w wrs;-fanefy
FTEdr F1 Q%A & fAg W T
T F<q I A &7

TE-wTq HATRG § eq wa (of fear
T aW) : (F) T T THE
g7 1 7.7 AW ud-wEvarey wiaf,
1968 & ferama ot grer 4 20 WaqAT,
1968 ¥ 911 goT &, OF W A qAl AR
% ge-qfiad=i #1 goan fed v
qofreor & ford #1€ g 7Y & 1 e
g AT & foaw gTETT ® qre W
s 7Y & fF awmEre § qang af

sfeafa adr &

(@) @fqum & aq=82 25(1) &
et ® geid goasfas gaed,
FETATC AYT T & TET T §U,
qq sufaqdi 1 U7 F O HT ETAAAT HT
9T gd & FATY ®T § T.AF, HIAW
FA AT I 2T &1 G977 Afgwr
P ogg gl AN G A @
wez-fgqefy afafafs 7l ww@y o
AT |

el wat ® wEETET K@ N

*738. st W® wwmw &t ;o oaqr
YR Hel T TATH A FAOTHLA

(%) warag a4 ¢ fE afaareg &
agawl (sfaeest) qur sweT mfg-
wfay #r @nft wel fad 9 & G-
TIET I FEY §;

(=) wavag Y ax g f& wfawrdy
oy 0w afac g @ § foradr &
z7 &1 9T wsH frwagr aqr faay
$E-AT 1 frgaa w7 9%

() %a7 ag Wt ax ¥ f5 xw Aifr
® THERT IA® AT Iq qfRgy
&1 Iwfa w37 w1 sqwT A forerar;
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(w) afz &, & #a1 "L &
faare wlt awl F @ W &% FF
®1¢; W

(%) afe agl, a1 sw® agr Froov
g7

TRwd Haww R aw KA (s
faer aTo ) () & (7). AT
sfwrr oY 7er@SF & A%T A Her
wif ®Ey afaaers aa fraw, 1962
gro fafqafa F o § 1 = frawi
q 39 g€t 7 @nft v qqr odrafa &
fordt frae Y2 &1 srqwar § 1 frael &
wifta dnfy « it &1 Fer gy s q3
7 % aar "rawr gro | af afa-
7 qlramt & afvorat § /AT 9
VAT qEA & | HAUT Faw & suf.@
AWM wfEFIA M7 q@F AT T
#1g frawa 6 arad it o drar 4 957
T AR &9 AF o0 w0 g
oY frgfaa # fag we 3fa & oradi )
T8 917 37 A1 A A wfvafaa aoF
& w4t agt g &1 qwfy & -
feqmal ST M ¥ gz W g fF =
a2 7 dnefy Wl arg FY 5T

(=) Sfr 74, stAvg 0

(&) afaarea & aqam &1 39974
X FATC 179 & I & T2 WTa9T%
2 fir fraeY & =d 7 o) B a7 fRatfa
gf-ma s @t qff F2F Jawr F
fuifew &4 & gn gFdRATC A
AT I |

I WA Ww A7 W@ g we-
wfer wriEdl awr wyglen sfen
wrfadt & forar nar e yew

*739. st WYWE TR : W P30T
welt ag FA FT FIC HI7 fF

(¥) w1 ggax § fr g
Far mratr Wl swalbee ¥ar W
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adt qt Wt & sfEnd odami &
&1 & fag wigfea wifa @t =y
gfaa anfes sfrai & Swfieard qus
A€ wa'q 20 773 GqAT WEF [T
3 wafs smg wifia} & gl &
80 wad e Wk for At 5 A<

(@) ¥ FTU § f& Sa% q¥w
| FaT WTERT U F1 FATAfTH FAT
aqT TG gaATHT K WA A IR FAA
Fr-ATA feama gar & wrafs s 15w
g1 faErT &ar weq 93w & Svw qaAr
START WA CF J¥qi€ T 6 4T
faegm o q e wek afi 99 § 7

R-¥Id AATT W wq wAr (o
e aen wwa): (%) S gf, AT

(@) s<re w&w wewe A faorr
foar 2 (% ®adr, 1968, 7 ST 93w
[ JT FIAWT FIT A AL qAAA
WAt ¥ sglaw ofadi & gniveardt
& AT aret iy ¥ T frelr o TET
AT IEIEATA @ AT 7 hrE F;
uF fagrd @i wifew 1 sepgfaa smEw
sufaat & IEHiRATd F g feamd
B FT qwT 7Sy T T T, @)

wEATw A H wArf i auw

*740. St w7 WERT : Fa7 qfYC-
wgw aw AgA A A T FoHAqw
w3 fe

(%) 9 W FEAT TS &
agra fa & Fhrear fawEr 207 S
frator fawmr w17 97 wew fasrm
HUST AT IATE AL WEAT ¥ AN
¥ §;

(%) w1 SqH @ F4aT F AT AT
wfaw feafa 9T &7 q3w} #§ e &
WA ST T T

(n) afx &, qrJawr e ?
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afeagn aar Aty wwew | I9-
st (sftwww wiw) ¢ (%) 31-10-68
T XW g9 7 wfw fary g -

frator aor & werg

(SNTE 8" 20" a5) 622 s

L CLR 31 dfre

T waf 237

e fawE 237 Hr=

arewre qand 236 fi=wr
(@) % () . zaf Agarfes

qEai£a Ag0 fwar mar g qofe |l
AT AT HT 1T FAAT F) sy1few
feafy 7 aam 9x wawT @) sewTwAIE
AT |

International Airports

%741, SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether a proposal for constituting
an independent body, on the lines of Port
Trusts, for administering the four Interna-
tional Airports in India—Delhi, Bombay,
Calcutta and Madras is under the consider-
ation of Government;

(b)"if so, the main objectives of the pro-
posal and progress made so far;

(c) the financial implications of the new
move as compared to the existing set-up;

(d) whether the report of the Tata
Committee on the reorganisation of the
existing administrative set-up of the four
Air ports has been submitted to Govern-
ment;

(e) if so, its main reccommendations and
Government's reaction thereto; and

(f ) whether the Report will be placed
on the Table of the House?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (¢). The Innternational
Airports Committee appointed by Govern-
ment in July, 1967 under the Chairman-
ship of Shri J.R.D. Tata, was required
Inter alia to examine the question of
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the organisation required to cater to the
needs of air traffic in respect of passenger
and cargo handling, aircraft parking and
other related matters at the four interna-
nal airports in Delhi, Bombay, Madras
and Calcutta in the context of impending
introduction of large capacity aircraft. The
Comnmittee is expected to submit its final
report to the Government shortly. The
question of constituting an autonomous
Airport Authority, the objectives of such
an Authority and the financial implications
thereof will be considered by Government
in the light of the recommendations of the
Committec when they are available.

(f) This aspect will be examined on
receipt of the final report of the Com-
mittee.

Robbery in Calcutta

*742. SHRI JOTIRMOY BASU: Will
the Minister of HOME AFFAIRS be pleas-
ed to state;

(a) the progress made with regard to
the investigation into the day-light Mail
Van robbery that took place on the 1st July
1968 in front of the Park Strect Post Office,
Park Street, Calcutta;

(b) the number of culprits detected and
put under arrest till date;

(c) whether according to a senior officer.

of the Detective Department, West Bengal
Police, the dacoits might _have escaped to
Nepal; .

(d) if so, the circumstances in which
the dacoits escaped to Nepal; and

() the steps taken by the Police to
catch them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The investigation of the case registered
by Calcutta Police in this connection is in

progress.
(b) 7 persons have been arrested so far.
(c) West Bengal Government have inti-
mated that there is no basis for this infor-

mation. No evidance has come to notice so
far of any such escape.

(d) and (¢).- Do not arise.
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Scrapping of Linguistic States and .
Formation of Unitary system of
Government.,

*743. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
pleased to state: '

(a) whether Government ‘have réceived
any repr esentations from organisations and
individuals requesting for scrapping of ling-
uistic States on the ground that experience
has proved that Jon account of formation
of States on language basis, the tendency
of disintegration of the country is increa-
sing;

(b) whether Government have consi-
dered these representations and, if so, the
decisions taken thereon;

(c) whether itis a fact that many emi-
nent leaders and the Press have suggested
formation of a Unitary type of Govern-
ment for the country; and

(d) if so, whether Government have
considered these suggestions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
Suggestions to this effect have been received
from some individuals.

(c) Certain Press reports on the subject
have come to the notice of the Govern-
ment,

(b)and (d) Government consider that
the decision to form States on linguistic
basis was a correct one and that a strong
public opinion against parochialism and
not a reversal of this policy is a safeguard
against such tendencies.

Nobel Prize to Dr. Hargobind Khurana

*744. SHRI MANIBHAI J. PATEL:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Dr. Hargobind Khurana,
this year’s Nobel Prize winner, is an Indian
National ;

(b) if not, the circumstances under
which he, who originally belongs to India,
has adopted foreign citizenship;

(¢) whether some efforts are being made
by the Government of India 'to see that
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iresearch scholars and other technical and
non-technical brains do not flee from India:
and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) It is repor-
ted that Dr. Hargobind Khurana took
American citizenship in 1966 or so.

(b) The Government has no informa-
tion.

(¢) and (d). No country has been able to
stop brain drain totally. The Government
has, however, taken several steps to reduce
brain drain from the country. These have
already been given in reply to part (c) of
the Lok Sabha Starred Question No. 278
answered on 2nd August, 1968.

fagre & formr fnr dvwa wfwfordy
w1 5w
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afafadl &1 w7 fage ) ogd qaw
=t gwrR gra, TRfew feen #
foreaTe # fod ST dMT FT AR
yamwt & w0 § frafer & fag
IYAFT THIEARN FT qF W FH
& fore faar marar

(=) sragy
() s 7
(&) 9w agf 9sa1 1
(s.) 9w 7€ Sar |
Dr. Rajendra Prasad Sanskrit Vidyapith

*746. SHRI BENI SHANKER
SHARMA: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether the Management of Dr.
Rajendra Prasad Sanskrit Vidyapith has
been taken over by Government from the
Sanskrit Sahitya Sammelan;

(b) if so, when and on what terms and
conditions;

(c) what is the annual amount budgeted
for the expenditure on the same;

(d) whether the post of the Head of the
Institution was advertised and suitable
candidate selected; and

(e) if not, whether Government pro-
pose to do so in the near future so that the
best available person in the country is
placed at the helm of affairs of an Institu-
tion which is designed to be an Interna-
tional Centre of Sanskrit and Indian Cul-
ture?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH):(a) and (b). The Ministry of
Education is not aware of the existence of
the Dr.Rajendra Prasad Sanskrit Vidyapith.
The Management of the’erstwhile Akhil‘Bha-
ratiya Sanskrit Vidyapeetha has, of course,
been taken over by a registered autono-
mous organisation financed by the Ministry
of Education and the institution has been
redesignated as Shri Lal Bahadur Shastri
Sanskrit Vidyapeetha with effect from the
1st April,1967. It is presumed that the
present question relates to Shri Lal Bahadur
Shastri Rashtriya Sanskrit Vidyapeetha.
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(¢) Expenditure 1967-68 Rs. 4,15,000.00
Budget Estimates 68-69 7,23,000.00
(d) No, Sir. On the recommendations
of a Screening Committee, the Director
of the {erstwhile Vidyapeetha has been
allowed to continue as Director of the
Shri Lal Bahadur Shastri Rashtriya Sans-
krit Vidyapeetha.
(e) This is a matter for the Shri Lal
Bahadur Shastri Rashtriya Sanskrit Vidya-
peetha_Sabha to decide.

Reservation for Scheduled Castes as Public
Prosecutors in Uttar Pradesh Police.

*747. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the reserva-
tion for Scheduled Castes with particular
reference to Public Prosecutorsin Uttar
Pradesh Police is not being followed by
the U.P. Government;

(b) if so, the reasons_therefor;

(¢) whether it is also a fact that the
Scheduled Castes candidates are not selec-
ted in spite of the fact that they pass and
qualify all the tests;

(d) if so, the reasons therefor;

(e¢) the number of persons serving as
Public Prosecutors and the number of per-
sons selected year-wise from 1947 to 1967;
and

(f) the steps proposed to be taken to
ensure proper representation of Scheduled
Castes in future?

THE DEPUTY MINISTR IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K.S. RAMASWAMY) : (a) & (b).
The Posts of Public Prosecutors in
Uttar Pradesh Police are filled by
selection from out of incumbents of the
posts of Assistant Public Prosecutors on
merit by a Selection Board constituted by
the Government for this purpose. There is,
therefore, no reservation for Scheduled
Castes in these posts.

(c) Does not arise.

(d) Does not arise.

(¢) Information is being collected and
will be laid on the Table of the House.

(f) No proposal is reported to bo under
consideration of the Uttar Pradesh Govern-
ment.
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J. V. Teachers in Delhi

4334, SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of EDU-
CATION be pleased to state:

(a) the number of middle J. V. teachers
in the Government and Government, aided
primary schools in Delhi, who joined ser-
vice after the Ist April, 1950; i

(b) whether it is a fact that the tcachers
who joined service prior to the Ist April,
1950 have already been given next higher
grade with retrospective effect; )

Bl

(¢) Whether it is also a fact that those
teachers who joined service after thelst
April, 1950 have not been given the next
higher grade even after the,.campletion of
fifteen years service; and - o

(d) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a), (c)and (d).
Information is being collected from the
concerned organisations.

(b) Yes, Sir.

Universal free and compulsory Primary
Education in West Bengal

4335. SHRI JYOTIRMOY BASU:
Will the Minister of EDUCATION be
pleased to state :

(a) how many villages in each District
of West Bengal have been covered by the
scheme of Universal free and compulsory
Primary education till date;

(b) the percentage of deserving persons
in the rural areas of ‘each West Bengal
district covered by this scheme till date;
and

(¢) When the entire rural area is expec-
ted to be covered ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The information is being collected from the
State Government and will be laid on the
Table of the Sabha in due course.

Separate University for Himachal Pradesh

4336. SHRI HEM RAJ : Will the Mini-
ster of EDUCATION be pleased to refer to
the reply given 1o Unstarred Question No.
613 on the 15th November, 1967 regarding
the setting up of a separate University for
Himachal Pradesh and state the progress
made in this direction ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : The
proposal has since been considered by the
University Grants Commission. The Com-
mission has advised the State Government
that the proposal may be taken up after
the Centres of Post-graduate Studies at
Simla has made some progress.

Students studying at various levels in
Urban and rural areas

4337. SHRI BABURAO PATEL: Will
the Minister of EDUCATION be pleased
10 state:

r
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(a) the number of students, sex-wise,
at various levels of education—Primary,
Higher Secondary and University- in the
country in urban and rural areas, separa-
tely;

(b) the number of educational insti-
tutions in urban and rural areas in the
country; and

(c) the amount of funds spent on
education by the Central and State Govern-
ments during the last three years in urban
and rural areas, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). Acc-
ording to the latest available statics
as on 31st March, 1965, the number of
institutions and enrolment by type of insti-
tutions, in urban and rural areas in the
country is given in the statements I and IT
respectively which are laid on the table
of the House [Placed in library. See No.
LT- 2680/68]

(c) the total dircct expenditure during
1964-65 ( the latest year for which the data
is available) on institutions in urban and
rural areas met from Government funds
(Central and States) was Rs. 134.4 crores
and Rs. 149.0 crores, respectively. For
earlier years, this information is not
available.

Administrative Reforms Commission

4338, SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the date of inception of the
Administrative Reforms Commission and
the approximate date by which its work will
be completed;

(b) the amount of money spent so far
on the Commission by way of various
expenses;

(¢) the details of the work done so far
by the Commission;

(d) the names of the Chairman (past
and present) and members of the Commi-
ssion and the amounts drawn by each so
far by way of T. A.  and various other
allowances; and

(¢) thetowns visited by the Commi-
ssion 0 far ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
The Administrative Reforms Commisson
was set up by a Government resolution
dated 5-1- 1966. The Commission has not
intimated the date by which its work would
be completed. However, itis anxious to
do 50 as early as possible,

(b) Rs.50,80,754/ upto 3lst October,
1968.

(¢) Of the 20 Study Teams, 13 Work-
ing Groupss 4 Expert Groups and one
Task Force appointed by the Commission,
18 Study Teams, 9 Working Groups, 4
Expert Groups and onc Task Force have
submitted their final reports to the Commi-
ssion. The Commission has so far submitted
the following 8 rcports to the Government:

(i) Problems of redress of citizens’
Grievances.

7 -Srhrifl\./i_o;é.rji_ R. Desai
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(i) Machinery for Planning (interim
report )

‘1ii) Public sector undertakings
(iv) Finance, accounts and audit

(v) Machinery
report)

for planning (final

(vi) Economic adminisration

(vil) Machinery of the Government
of India and its procedures of
work.

(vili) Life Insurance administration,

(d) The Chairman and other members
of the Commission have been paid only
travelling and daily allowances. The
following is the amount of expenditure by
way of travelling allowance and daily all-
owance of the Chairman and members of
the Commission charged to the Commi-
ssion’s budget :

1 upto 13. 3.1967 Rs. 5,877.85
2. Shri K. Hanumanthaiya, M, P. ,, 31.10.1968 Rs. 19,556.35
3. Shri H. V. Kamath ,»  31.10.1968  Rs. 41,283.80
4, Shri D. Mookerjee 5 31.10,1968  Rs. 27,736.05
5. Shri T. N, Singh, M. P. . 31.10.1968 Rs. Nil
Shri V.  Shankar has not drawn any (¢) the amount of money received by

travelling aliowance and daily allowance
from the Commission as his travelling
allowance and daily allowarce were charged
to the Department of Communications and
the Ministrry of Defence, where he was
working as Secretary.

(e) The Commission has so far visited
Agartala, Ahmedabed, Bangalore, Bombay,
Calcutta, Hyderabad, Madras, Imphal,
Nainital, Pondicherry, Shillong, Simla,
Srinagar and Trivandrum.

Conversion by Christian Missionaries

4339. SHR1 BABURAO PATEL : Wil
the Minister of HOME AFFAIRS be plea-
sed to state :

(@) the number of conversions carried
out by the Christian Missionaries in India
during the year ending 31st March, 1968 in
various State, State-wisc;

(b) the number of f{oreign Missionaries
in India on the 31st March, 1968 and places

these Christian Missioaaries from foreign
countries during the year ending on the 31st
March, 1968 with the names of countries
and contributors;

(d) whether it is a fact that Orissa and
Madhya Pradesh have enacted legislation
making conversions a crime and, if so, the
salient features of these two enactments;
and

(¢) the reasons why Government do
not enact a Central Act on the above lines
leaving the right of the individual citizen to
freedom of religion and conscience in
fact ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA):
(a) Except the Madhya Pradesh Dharma
Swatantrya Adhiniyam, 1968, which came
into force as recently as 20th October,
1968, there is no law for the registration
or intimation of conversions from one
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information asked for, is, therefore, not
available.

(b) According to the information avail-
able, the total number of registered for-
cign and Commonwealth missionaries in
India as on 1-1-1968, was 3,796 and 2,624
respectively. A statement showing the
places where they are working is placed on
the Table of the House.

(c) A sum of Rs.6630 lakhs was received
from abroad during the year ending the
31st December, 1967 for which period in-
formation is available. This included items
like gifts, unrelated private remittanances,
migrants, transfers, family maintenance, up-
keep of religious missions etc. It also in-
cluded grants under PL-480 Titles II and
IIl. Information about financial assistance
received by foreign missionaries alone is
not maintained separately and is, therefore
not available.

A Statement showing the names of
countries from which the amount was
received is laid on the Table of the House.
[Placed in Library. See No. LT-2681/68] In-
formation about the names of contributors
is not available.

(d) A copy each of the Orissa Freedom
of Religion Act, 1967, and the Madhya
Pradesh Dharma Swatantrya Adhiniyam,
1968, is placed on the Table of the House.
[Placed in Library See No. LT-2681/68.)

(e) The subject matter relates primarily
to ‘public order’ which falls within the
State field.
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Grounding of Liberian Ship

4342, SHRI YASHPAL SINGH:
SHRI ONKAR LAL BERWA:

Will the Minister of  TRANSPORT
AND SHIPPING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 6813 on the 30th August, 1968
regarding grounding of Liberian ship on
the 11th June, 1968 and state:

(a) whether the report of inqpiry held
by the Surveyor-in-charge of the Mercantile
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Marine Department, Jamnagar has since
Ben received by Government ; and

(b) if so, the details thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V..K.R:V. RAO;S
(a) and (b) Yes, Sir. The mqul.ry r;vea
that the vessel ‘Mount Othr.ys,whll? on
her voyage from Aquaba in Tqu Strait to
Kandla, was navigated in a neghggnt_a.nd
careless manner without proper naylgatlon-
al charts and equipment. As it was a
foreign ship and the Master and ott?er of-
ficers are foreigners holding ccmﬁc_atcs
granted Ly foreign Govcrnmer.\ts. the lrre-l
gularities committed in navigatmg. the vesse!
are being brought to the notice f’f the
Governments concerned for such action as
they consider necessary .

Cultural Exchange Programme between
India and Poland

4343. SHRI NARENDRA SINGH
MAHIDA:
SHRI R. R. SINGH DEO:
SHRI N. R. LASKAR:
SHRI R. K. SINHA:

Will the Minister of EDUCATION bce
pleased to state:

(@) whetheritisa fact that a cfullural
exchange programme between India an_d
Poland was signed recently at New Delhi;
and

(b) if so, the broad details thercot”

N THE
E MINISTER OF STATE I
MI:?STRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) The Programme envisages cxchar.rgcs
and cooperation in the fields of education,
science and technology, art and cullure.‘
health and sports, radio, films and televi-
sion, etc. Copies of the P.rogramme arc
available in the Parliament Library.

Freedom Struggle of Pakhtoon Peoplc

4344. SHRI SAMAR GUHA: Will the
Minister of EDUCATION be pleased to
state:

(a) whether it is a fact that the freedom
struggle of the Pakhtoon people uﬂdcr n}e
leadership of Khan Abdu! Gaffar Khan is
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regarded as a very important chapter ;i the
freedom struggle of our country,

(b) if 50, whether the Committee form-
ed by the Government of India for draw-
ing up the history of freedom movement
ever visited Kabul to collect first-hand
materials regarding the freedom struggle
from Khan Abdy] Gaffar Khan;

(¢) whether this Committee tried to
8ather views of Khan Abdul Gaffar Khan
regarding the Indian politics immodiately
before and after partition and of the con-
Sequences of the decision to divide India
on the Pathans of Frontier Province and
Baluchista.n; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THt,
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir.

(b) No, Sir. No Committee has been
formed by Government for drawing up the
History of Freedom Movement. Dr, Tara
Chand is compiling the History and there
is a Committee of five historians whom he
may consult in the compilation of the
History. Neither Dr. Tara Chand nor any
Member of the Committee of Historians
has visited Kabuj to collect first-hand
materials regarding the freedom struggle
from Khan Abdu] Gaffar Khan,

(©) Does not arise.

(d) The History of Freedom Movement
Unit under Dr, Tara Chand s collecting
the views of Khan Abdul Gaffar Khar
from Government Archives, his biugraphy
and his public speeches and writings,

Speedy Rehabilitation of Education in
the Flood affected Areas of North Bengal

4345, SHRI SAMAR GUHA: wil

the Minister of EDUCATION be pleased
to state:

(@) what steps have been taken by
Government for the spoedy rohabilitation

of education in the flood affected areas of
North Bengal;

(b) whether tuition fees of the students
have been exempted and text books distri-
buted to them; ’

() whether grants and loans have been
8iven 1o teachers; and



5 Written Answers

(d) the reconstruction grants givgn to
the damaged or destroyed educational
buildings?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d). In-
formation is being collected and will be laid
on the Table of the Sabha.

Report of S.N. Ray Committee

4346. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleased
to statc:

(a) whether Government have recc‘ived
the report of the S.N. Ray Committee
instituted to investigate into the lapses on
the part of the administrationin North-
Bengal during the October-flood;

(b) if so, the main recommendations
made by the Committee; and

(c) the steps taken by Government to
implement these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). The main recommendations
of the Ray Committee and the action taken
by Government in regard thereto are as
follows:—

(i) It was recommended that flood
warning rules should be supple-
mented by further detailed ins-
tructions. The Government of
West Bengal have accordingly ap-
pointed a high power committec
to examine afresh the existing
instructions and practices regarding
flood warning system and to
prepare a revised set of rules
indicating clearly the specific
action to be taken in relation to
relay of flood warnings by officials
of different departments either
individually or collectively and
the precise manner in which such
action should be taken.

(ii) It was recommended thata joint
investigation by army and civil
officers should be undertaken to
ascertain the reasons for delay in
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rendering assistance by the army.
The Central Government imve
examined this suggestion and
their conclusion had been indica-
ted in answer to the Unstarred
Question No. 4301, given by the
Minister for Defence on
11-12-1968.

(iii) It was recommended that the
problem created by not provi-
ding adequate openings for em-
bankments made for railways
and roads should be examined.
The Ministry of Irrigation and
Power  have appointed, on
19-11-1968, a high level tech-
nical committec consisting of
representatives of CWPC, Rail-
way Board, Roads Wing of
Transport  Ministry, Director
General of Meteorology, Geolo-
gical Survey of India, West
Bengal Government, 1o under-
take a comprehensive examina-
tion of the problems created by
floods in North Bengal. They
have been specially requested to
advise on the criteria for the
design of railway and road
bridges in such areas.

(iv) The Ray Committee had also
made certain observations in
regard to the concerned officials
of different departments. Having
regard to the observations made
in the report, the Government of
West Bengal have already trans-
ferred the Deputy Commissioner,
Superintending  Engineer, Irri-
gation and Executive Engineer,
Irrigation. Explanations of all
concerned officers have also been
called for.

Navigation in the Gulf of Cambay

4347. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of TRANS-
PORT AND SHIPPING be plcased to
state:

(a) whether Government have drawn
up any scheme to keep the areas near the
ports in the Gulf of Cambay navigable
throughout the year;
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(b) whether Government have under-
tal:len hydrographic survey in that region;
an

(c) if so, the details thereof ?

THE MINISTER OF TRANSPORT

AND SHIPPING (DR. V.K .R.V.RAO):

(a)to (c). The executive responsibility
for the dcvelopment of ports other than
major ports vests with the State Govern-
ments concerned. The State Government
of Gujarat have reported that they have
not drawn up any scheme to keep the area
near the ports in the Gulf of Cambay navi-
gable throughout the year. The Chief Hy-
drographer to the Government of India
has recently taken up fresh surveys of the
Gulf of Cambay and some of areas left out
in the northern part of the Gulf are pro-
grammed to be completed during 1968-69.

Lessons on Control of Population

4343. SHRIR. R. SINGH DEO: Will
the Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that Govern-
ment propose to introduce lessons on con-
trol of population in the schools;

(b) if so, the details thereof; and

(c) whether these lessons are proposed
to be without sex education?

THE MINISTER OF STATEIN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) to (c). The Government is consider-
ing whether suitable information regarding
the population dymamics and the popula-
tion problem which the country is facing
at present and its adverse effect on natio-
nal development and efforts for raising the
standard of living of the people should be
provided at appropriate stages of school
education, Tt is not proposed to impart sex
education as such as a part of such infor-
mation.

wgraer | 1oy gu Wit € fews
4349, ot twerw arfew : agr fawn
qHY qg TAT7 Y FaT FL47 &
(%) mrag a= g f5 mgog &
woure fod & AIgren & WA Ay iy
qTF Juw i) F fowd o 6
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Complaint against Executive Engineer
Horticulture, Chandigarh

4351. SHRI SHRI CHAND GOYAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that t!fere is.a
complaint that the Executive Engineer in
the Depastment of Horticulture in the
Union Territory of Chandigarh had charg-
ed double travelling allowance;

(b) whether any investigation has been
conducted in the matter; and

(c) if so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.
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() Yes, iiir.

i gc) The matter was looked into by the
V.lgdgnce Dcpartment of the Chandigarh
A‘dmmistration and the Chief Commis-
stoner himself. It was found that there was
no malafide on the part of the officer and
that the mistake had occurred through
oversight. The officer concerned was Suita-
bly warned 1o be careful in future.

Electric Connections for Tube-wells in
Chandigarh )

_4352. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the .number of applicants in the
Union territory of Chandigarh who have
applied for the grant of electric connection
for their tube-wells during 1967-68 and
1968-69 so far; and :

(b) the number of persons who have
been granted tube-well connections as also
the number of pending applications?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)
(a) 28. (In addition 38 applications were
pending on 2-5-67 when the Punjab State
Electricity Board-was trifurcated.)

(b) 19 and 44 respectively. Three appli-
cations were rejected.

Cases Pending before High Courts

4353. SHRI MADHU LIMAYE: Will
the Minister of HOME AFFAIRS be plea-
sed to state:

(a) how many cases were pending be-
fore the various High Courts in the coun-
try as on the 31st December, 1967;

(b) how many of them were over five
vears old;

(¢) what are the main reasons of delay;
and

(d_)'what steps Government propose to
take for their early disposal?

THE. MINISTER OF &l‘A’I‘E IN THE
MINISTRY QF HOME AFFAIRS (SHRI
VIDY#& CHARAN SHUKLA): (a) and (b).
A Statement giving the information is
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laid on the Table of the House [Placed
in library. See No. LT-2682 [68]

(c) Heavy institutions and inadequacy
of Judge strengh are stated to be the main
reasons for delay.

(d) During the year 1968, so far two
posts of permanent Judges in the Andhra
Pradesh High Court, one post of perma-
nent Judge and six posts of Additional
Judge in the Calcutta High Court, three
posts of permanent Judge and two posts of
Additional Judge in the Delhi High Court,
three posts of Additional Judge in the
Gujarat High Court, one post of Addition-
al Judge in the Kerala High Court, one
post of permanent Judge in Madhya Pra-
desh High Court and two posts of Addi-
tional Judge in the Punjab and Haryana
High Court have been sanctioned.

Securities of Employees of Gorakhpur
Area of Uttar Pradesh Roadways

4354. SHRI ONKAR LAL BERWA:
SHRI MOLAHU PRASAD:
SHRI YASHPAL SINGH:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the
reply given to Unstarred Question No. 6652
on the 30th August, 1968 regarding securi-
ties of Employees of Gorakhpur Area of
Uttar Pradesh Roadways and State.

(a) whether the investigation by the
police has since been completed; and

(b) if so, the number of persons, who
were involved in the case, arrested and the
action taken or likely to be taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a)and (b). The police authorities have
submitted their investigation report regar-
ding the removal of the pages of security
ledgers. They have not been able to find so
far who removed the pages of these ledgers.
Consequent, no arrests have been made as
yet nor action taken against anyone. How-
ever, further investigation is still in pro-
gress and efforts are ‘continuing to arrest
the ooncerned official dealing with security
accounts in the office of the General Mana-
ger, U.P. Government Roadways, Gorakh-
pur, who is stil absconding.
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Commission’s Report on Communal Riots

4355. SHRI BHOGENDRA JHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Commission appointed
to inquire into the matter connected with
the communal riots in various parts of the
country has submitted its reports; and

(b) if s0,details thereof and the reaction
of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Commission have sub-
mitted their report on the communal dis-
turbances at Ranchi -Hatia. (August 22-29,
1967). It is under examination. The Com-
mission’s inquiry into disturbances in
other places is in progress.

Inquiry into Unscheduled Landings
of planes

4356. SHRI BHOGENDRA JHA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question No.
3310 on the 9th August, 1968 regarding
unscheduled landings of Planes and
state:

(a) whether in view of the unscheduled
landing of planes at Bhubneshwar on the
15th June, 1965 just a few months before
the aggression on Kashmir, and at Juhu
much before that, and at Barrackpore on
the 29th June 1968, Government propose
to institute a high power inquiry into these
connected events from the point of view of
national security and prevention of smug-
gling; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
C'VIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) All the three unscheduled landings
were investigated and the findings did not
lead to any suspicion that the landings
were made with ulterior motives against
national security or for smuggling pur-

poscs,
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Matriculation Examination of Punjab
University held in New Delhi

4364. SHRID. C. SHARMA:
SHRI BENI SHANKER
SHARMA:

Will the Minister of EDUCATION be
p leased to state:

(a) whether itis a fact that more than
100 answer sheets of the Matriculation
1968 were of the Punjab University held
in New-Delhi on the 6th September,
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1968 were found abandoned in the Edward
Park, Delhi;

(b) whether any inquiries have been
made into the matter; and

(c) if so, the outcome thereof and the
action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.

(b) Yes, Sir.

(c) Enquiries were made and the matter
reported to the Police for further investi-
gation. The candidates involved have,
however, been re-examined.

Booming Sound in Moradabad

4365. SHRI D.C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI OM PRAKASH TYAGI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a booming
sound rattled windows and doors and sent
the people out in panic in Moradabad on
the 7th September, 1968;

(b) whether the phenomenon has been
inquired into; and

(c) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH
(a) A booming sound is reported to have
been heared at Moradabad on the 7th
September, 1968. It is further reported that
there was a little panic at first, but it died
down soon after. The morale of the general
public was normal.

(b) and (c). The sensitive seismographs
at Delhi, Meerut and Kalagarh have not
recorded any earth tremor, It is possible
that the sbund was caused by a very mild
earth tremor of local origin which was not
strong enough to be recorded by seismo-
graphs at the places mentioned. It is also
possible that the booming sound was caus-
ed by the crossing of the sound barrier by

some jet aircraft.
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Ashoka Hotels Ltd. New Delhi

4367. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Ashoka Hotels Ltd.,
New Delhi has proper rules of staff recruit-
ment for jobs carrying more than Rs. 500
p.m. for purchases, contracts and sales
and, if so, what are those rules and since
when they are in force; and

(b) whether at any time a general asses-
sment of the working of the Hotel had
been done and, if so, the result thereof
and, if not, whether Government have
any idea of securing the services of any ex-
pert in order to find out the drawbacks and
to bring about improvement in its working ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): (a) There are set procedures for
recruitment and promotions according to
which all appointments to posts in the
scale of Rs. 400-800 and above are made
with the prior approval of the Board of
Directors of the Hotel.
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Purchases and contracts are regulated
by set procedures introduced in November,
1959.

Sales are made according to the tarrif
sanctioned by the Board of Directors in
the case of room rent etc. and according to
the prices fixed by the management for
food and beverages.

(b) A firm of business consultants M/s.
Beacons Private Ltd. was employed for a
period of three months. Their report has
been received recently and the recommen-
dations made therein are being examined
by the Hotel.

Indian Airlines Corporation

4368. SHRI PREM CHAND VERMA:
Will the Minister o° TOURISM AND
CIVIL AVIATION be pleased to state:

(a) in which year the Indian Airlines
Corporation was floated, who were the
members of its Board of Directors and how
the same Board continued;

(b) the names of the present members
of the Board of Directors, Chairman and
General Manager of the Corporation,when
they were appointed and what is their ten-
ure and terms of appointment; and

(c) the loss which the Corporation has
suffered on account of irregularities, theft,
stock shortage, and fire or any other such
sauses and whether these matters were 100-
ked into and, if so, the result thereof and
if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). A Statement is laid
on the Table of the House. [Placed in lib-
rary. See No. LT-2683/68.)

(c) The irregularities etc. if anmy, are
noted in course of audit and mentioned in
the audit report. The audit report for each
year along with the relevant Annual Ac-
ounts, are placed on the of Table tho
House annually.

Indian Airlines Corporation

4369. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Indian Airlines Corpo-
ration has proper rules of staff recruitment



93 Written Answers

for jobs carrying more than Rs. 500 p.m.
for purchases, contracts and sales and, if
so, what are those rules and since when
they are in force; and

(b) whether at any time a general asses-
sment of the working of the Corporation
has been done and, if 8o, the result thereof
and, if not, whether Government have any
idea of securing the services of any expert
in order to find out the draw backs and to
bring about improvement in its working?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. Proper procedures
have been prescribed for recruitment of
staff of all categories as well as for pur-
chase contracts and sales. These have been
n force from the very inception of the Cor-
poration in 1953.

(b) The general working of the Corpo-
ration was reviewed by the Estimates Com-
mittee in their 43rd Report (1956-57) and
later by the Committee on Public Under-
takings in their 23rd Report (up to March,
1965). The Corporation themselves conti-
nuously review their performance and pay
due attention to streamlining their system
and procedures wherever necessary either
on their own or with the help of outside
experts.
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Shipping Corporation of India Limited

4370, SHRI PREM CHAND VERMA:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state ;

(a) in which years the Shipping
Corporation of India Ltd., was floated,
the members on its Board of Directors
and how the same Board continued;

(b) the names of the present members
of the Board of Directors, Chairman and
Managing Director of the Corporation,
when they were appointed and their tenure
and terms of appointment; and

(c) the loss which the Corporation has
suffered on account of irregularities, thefts
stocks shortage, fire or any other such
causes and whether these matters were
ooked into and, if so, the result thereof
and, if not, the reasons therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V.K.R.V. RAO):
(a) The Shipping Corporation of India Ltd.,
came into being on the 2nd October, 1961
The Board of Direetors of the Corporation
as on the 2nd October, 1961 consisted of
the following members :—

1. Dr. Nagendra Singh
. Shri C. P. Srivatava
. Shri B. N. Adarkar
. Shri S. N. Bilgrami
. Shri D. R. Khanna
. Shri H. Lal

. Shri K. K. Sahni

. Shri S. S. Shiralkar

O 0 O 0 v A WwWN

. Shri A. D. Pande

—
(=]

. Shri Jasjit Singh
. Shri R. Varadachari

—
—

The composition of the Board has been

changing from time to time due to vacan-
cies caused by rsgignation and transfer of
Government servants appointed as part-
time Directors.

appointment
case;

Chairman
Managing Director
Director

(b) The names of the present members
of the Board of Directors, Chairman and
Managing Director and their dates of
are given below in each
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Name of the member

Date of appointment and designation
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1. Shri C. P. Srivastava

. Shri P. N. Jain

. Shri B. S. D. Baliga

. Shri P, C. Battacharyya

Shri J. A. Dave

. Shri Jasjit Singh

. Shri Kamaljit Singh

. Shri A. D. Pande

9. Shri Govind H. Seth

10, Shri Homi J. H. Taleyarkhan
11, Shri B. K. Kapur

12. Shri S. A. L. Narayana Row

® N wnw & wWw N

Chairman and Managing
Director 3-3-1966.
(As Director on 2-10-61)

Director w. ¢. f, 23-8-1965.
Director 20-4-1967
Director 4-12-1967
Director 30-9-1965.
Director 2-10-1961
Director 20-4-1967
Director 2-10-1961
Director 15-9-1964.
Director 14-11-1968
Director 14-11-1968
Director 14-11-1968

The members shown at serial Nos. 10.
11 and 12 have been appointed for two
years. The member against S. No. 4 has
been appointed by virtue of his being the
Government Director on the Boards of
Directors Shipping Companies. The period
of appointment for other members who
are ropresentatives of Government Depart-
ments or Public Undertakings has not been
specified as changes are effected due to
resignations; transfers etc.

(c) The Corporation have not suffered
any loss due to irregularities, thefts, stock
shortages or fire or on account of any other
causes since the vessels and other
properties of the Corporation are duly
insured against all the risks including fire.
However, cases of damages have occurred
on the vessels due to fire, and the losses
resulting therefrom have been recovered
from the insurers according to the usual
conditions of the insurance policies and
franchise and deductibles.

Law and Order in Punjab

4371. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
Pleased to state ;

(a) Whether it is a fact that law and
order situation is rapidly deteriorating in
the State of Punjab; and

(b) if so, the steps taken by Govern-
ment to effectively control the law and
order situation in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No.

Sir.

(b) Does not arise.

Appointment of Advisers in Punjab

4372. SHRI SHRI CHAND GOYAL ;
Will the Minister of HOME AFFAIRS be

pleased to state ¢

(a) whether it is a fact that three Advi-
sers were appointed in Punjab and only

two have joined so far;

(b) the reasons for the delay on the
part of the third Adviser in joining his

duty; and

(c) the likely time during which he is

expected to join ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDY CHARAN SHUKLA) (a): No» Sir.

(b) and (c). Does not arise.
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Urdu Section Committee
of Sahitya Akademi

4382. SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION be
pleased to state :

(a) the names of the members of the
Urdu Section Committee of the Sahitya
Akadomi ;

(b) tho dates from which these persons
have been serving on the Committee;
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(c) the criteria followed for nominating
persons on the Committee; and

(d) the names of persons who have re-
ceived awards for works in Urdu from the
Sahitya Akademi ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The follow-
ing are the names of the present members
of the Urdu Advisory Board of the Sahitya
Akademi :

. Prof. M. Mujeeb.

. Prof. Ehtesham Husain

. Prof. Masud Husain Khan
. Dr. K.A. Faruqi

. Shri Sajjad Zaheer

. Shri Anand Narain Mulla
. Dr. S.A. Ahmad Orainvi
. Shri Malik Ram

. Kumari Qurratulain Hyder
10. Prof. A.A. Suroor.

VO NAWnEWN-

(b) The present Advisory Board for
Urdu was constituted in March, 1968.

(¢) The members of the Advisory Board
are selected by the Executive Board of the
Sahitya Akademi for their eminence in the
field of letters as authors, scholars or cri-
tics in the language concerned.

(d) 1955 the late Zafar Hussain Khan
1956 Dr. Abid Hussain
1957 Dr. K.A. Faruqi
1958 the late ‘Jigar Moradabadi’
(Ali Sikandar)
1959 Shri Syed Masud Hasan Rizvi
1960 ‘Firaq Gorakhpuri’
(Shri Raghupatisahai)
1961 Shri Imtiaz Ali ¢ Arshi’
1962 Shri Akhtar-ul Iman
1963 Shri K.G. Saiyidain
1964 Shri Anand Narain Mulla
1965 Shri Rajinder Singh Bedi
1967 Smt. Qurratulain Hyder,

Journalist denied entry into ‘Town Club®
of Shimoga (Mysore )

4383. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report in the
‘Sunday Standard’ (Bangalore Edition) of
the 21st April 1968 on the denial of entry
into the *“Town Club”of Shimoga (Mysore)
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to Shri N.K. Maruthy, a journalist and a
Harijan leader;

(b) whether Government have received
any complaint from any other source on
this subject ;

(c) whether any action has so far been
taken against the members of the Club who
prevented Shri Maruthy from entering it;
and

(d) if so, what ?
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Shri N. K. Maruthy gave a comp-
laint dated 16th April, 1968 to the Shimoga
police in the matter.

(c) and (d). The State Government have
reported that the inquiries showed that the
complaint was not substantiated and hence
no action under law was taken.
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Development of new Airports

4385. SHRI MADHU LIMAYE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it isa fact that the Aero-
dromes Planning Group has suggested the
development of some new airports;

(b) if s0» the places at which such air-
ports are likely to be constructed; and

(c) when the work is likel'y to start ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) Proposals are under consideration
for inclusion in the 4th Five Year Plan of
projects for construction of new airports at
Calicut, Kolhapur, Hassan, Hospet, Bija-
pur and Shillong (Barapani).

(c) If these projects are included in the
4th Plan, they should be concluded during
the five years ending 1973-74.

Enquiry into charges against Orissa
Ministers

4386. SHRLSRADHAKAR SUPAKAR:
SHRI B.K. DASCHOWDHURY :
SHRI RABI RAY :

SHRI BHOGENDRA JHA:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 2029 on the 26th
July 1968 regarding the charges against
Orissa Chiof Minister and state:

(a) whether the one-man Commission
with ex-Justice Mudholkar of the Supreme
Court appointed to enquire into the prima
facie nature of allegations has since sub-
mitted its report;

(b) if so, the findings thereof; and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)and (b).
Shri Mudholkar was not appointed asa
Commission of enquiry. He held a confi-
dential enquiry and has submitted his re-
port to the State Government. The State
Government issued a Press Note in the
maitter. A writ petition has been filed in
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the High Court of Orissa and an interim
order has been passed that the confidential
document should not be published till the
disposal of the writ application.

(c) This is primarily the concern of the
State Government. The Government of
Orissa arc awaiting the final orders of the
High Court of Orissa on the writ petition.

Law and order in Delhi

4387. SHRIN.R. LASKAR :
SHRIR. BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it isa fact that cases of
murders and looting are increasing in Delhi
day by day and life is not safe;

(b) whether it is also a fact that in some
cases complaints have been reccived that
the Delhi Police help the culprits; and

(c) if so, the action Government pro-
pose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 104
cases of looting and murder were reported
in Delhi during the period 1-1-1968 to 31-
10-1968 as against 93 cases during the cor-
responding period of previous year. Though
there is a small increase in these two types
of crime» during this period the overall
crime situation in Delhi is under control.

(b) and (c). Whenever allegations or
complaints are made against Police officers,
they are enquired into by Delhi Adminis-
tration in acoordance with law and depart-
mental regulations.

Conference egarding Development of
Indian Languages

4388. SHRI N.R. LASKAR :
SHRI R. BARUA :
Will the Minister of EDUCATION be
pleased to state :

(@) whether it is a fact that a Conferen-

ce of State Officers in charge of the develop-
ment of the Indian languages was held

recently ; and .

(b) if so,» whether it was decided to
complete expeditiously the work of
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evolving general terminologics in ‘Iadian
languages ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir. A Con-
ference of State Officers incharge of Deve-
lopment of Indian Languages was held in
New Delhi on 9th Septembers 1968.

hed

(b) Yes, Sir. A cc was re!
on following points:

(i) there was an urgent need to
finalise scientific and technical
terminology in all the Indian
languages expeditiously, other-
wise the programme of book pro-
duction would suffer;

(ii) in the interest of mobility on the
part of teachers and students and
that of higher research throughout
the country, it is necessary that,
as far as possible, the termino-
logy to be adopted in the Indian
languages, particularly for Scien-
ce and Technology should be
uniform; and

(iii) the terminology evolved by the
Commission for Scientific and
Technical Terminology would
serve as a basis for adoption/
adaptation for the purpose.

Police Misbehaviour with Pressmen at
New Delhi

4389. SHRI ONKAR LAL BERWA :
SHRI VALMIKI CHOU-
DHARY :
SHRIR.K. SINHA :
Will the Minister of HOME AFFAIRS
be ploased to state :

(a) whether it is a fact that the Press-
men, Journalists and Photographers were
misbehaved and attacked by the Police on
the 19th September, 1968 near Revenuc
Buildings; and

(b) if g0, the action taken or proposed
to bo taken against the Police Officers in
this regazd ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)and:(b).
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There was no case of misbehavieur with
any pressmen on September 19, 1968, near
the Revenue Buildings. However, the
Deputy. Commissioners Delhi, who was
asked to make inquiries into the happen-
ings in and around Indraprastha Bhawan on
September 19, 1968, has reported that 3
journalists who had received injuries in
connection with the incidents in the Indra-
prastha Estate on September 19, 1968, ap-
peared before him. Besides, one other
_ioyrn_aliql is also reported to have sustained
injuries.

It has not been possible to establish the
indentity of the individual policeman who
caused injuries to the pressmen. The report
of th.e Deputy Commissioner is under
examination.
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Misrepresentation in ‘‘Adarsh
Vibhatian®

4393. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government's  attention
has been drawn to a book entitled ‘‘Adarsh
Vibhutian” published by a Dethi Firm, in
which certain areas of Rajasthan and Punjab
are shown as under Pakistani occupation;

(b) whether the book also contains
other misleading and baseless statements;
and

(c) if so, the action taken by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) to (c). Our
attention has been drawn to pages 83 and
85 of the book. Though some of the
observations are not factually correct, these
observations do not seem to prejudice the
interests of safety or security of India.

Wastage at Primary School Stage

4394, SHRI B.K. DASCHOWDHURY:
SHRI K.P. SINGH!DEO:
Will the Minister of EDUCATION be
pleased to state:

(a) whetheritis a fact that Education
officers from the States met on the 23rd
September, 1968 to consider an active pro-
gramme to cut wastage at the primary
school stage by half during the Fourth

Plan;

(b) if s0, what were tho other points
" g .
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(¢) whether it has been pointed out
that Rs. 2.50 crores yearly are wasted at
the primary stage; and

(d) what steps have been suggested in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) and (b). The National
Seminar on Wastage and Stagnation at the
primary stage which was attended by Educa
tion officers representing State Governments
discussed the "action programme to be un-
dertaken in the Fourth Plan to reduce the
extent of wastage and sfagnation at this
stage.

(¢) No, Sir. The Seminar highlighted
the huge waste that occurs at the primary
stage on account of drop-outs and stagna-
tion, but did not quantify its extent in
monetary terms.

(d) An action programme as recom-
mended by the Seminar has been communi-
cated to the States for necessary action on
the Fourth Plan. Provision has also been
made in the State plans to implement the
programmes recommended by the Seminar.

Bomb Burst at Agarpara

4395. SHRI YASHPAL SINGH:
SHRI ONKAR LAL BERWA:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to Un-
starred Question No. 6809 on the 30th
August, 1968 and state:

(a) whether the report of inquiry in
respect of a bomb burst at Agarpara in 24-
Parganas, District, West Bengal on the 21st
June, 1968, has since been received by
Government ;

(by if so, the total number of persons
died and injured; and

DECEMBER 13, 1968  Written Answers 112

(c) the action taken by Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA?
(a) to (c). According to information furnis-h
ed by the State Government & bomb exp-
loded on June 21, 1968 at about 8.40 a.m.
in a small field within the compound
of Agarpara Kutir Shilpa Pratisthan when
three boys tried to break open a ball like
substance. Two boys died instantane?ufﬂy
on the spot and one succumbed to his inju-
ries in the hospital. Inquiries have failed
to reveal as to how and from where the
boys had procured the bomb. The rem-
nams of the exploded bombs were sent to
the Inspector of Explosives.

Assistance to Voluntary Organizations in
Orissa for Promotion of Hindi

4396. SHRI CHINTAMANI PANIG-
RAHI: Will the Minister of EDUCATION

be pleased to state:

(@) the amount of assistance w?\ich
has been given to voluntary orga.!l‘lsat{ons
in Orissa for promotion of Hindi in diffe-
rent ways; and :

(b) the names and locations of the
voluntary institutions and the amounts
given during 1967-68 and 1968-69?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Financial assistance
amounting to Rs. 86,730/—was given to
voluntary Hindi organisations in Orissa for
promotion of Hindi during the last three
years (1965-66 to 1967-68).

(b) During 1967-68, grants were givgn
to the following institutions as per details
shown against each:—

Name & address Purpose for which given Amount
1. Utkal Prantiya Rashtra- Running of typewriting classes, Hindi  Rs. 16,290/—
bhasha Prac Sabha, teaching centre, Hindi libraries and
Rashtrabhasha Road, conducting refresher ocourses and
—1. training camp for Hindi teachers/ .
racharaks.
T Rs. 11,250/—

2. Hindi Rashtrabhasha,
Dham, ~  AUNilima
House, Puri.

Running of part-time Hindi teaching
centres.
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Grants for the year 1968-69 have not
been disbursed.

Places of Tourist interest in Orissa

4397. SHRI CHINTAMANI
PHANIGRAHI : Will the Minister of
TOURISM AND CIVIL AVIATION be
plcased to state.

(a) whether Government have made
any assessment to find out the number of
foreign tourists who visit places of tourist
interest in Orissa every year; and

(b) whether there has been any decline
in the number of such tourists who visited
Orissa during the last two years ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH).
(a) and (b). TIn the absencc of separate
statistic for each State it is not possible to
say whether thcre has been an increase or
decline in the number of tourists visiting
any particular State.

Ancient Monuments in Bhubaneswar

4398. SHRI CHINTAMANI PANIG-
RAHI: Will the Minister of EDUCATION
be pleased to state:

(a)” what amount was sanctioned and
spent for preserving the ancient monuments
in Bhubaneswar during 1967-68 and the
amount allocated for 1968-69; and

(b) the reason for the delay in taking
steps for beautifying thc monuments by
laying out gardens etc. around monuments
in Bhubaneswar?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Rs. 15,231/—was
earmarked for preservation of centrally pro-
tected monuments in Orissa during 1967-68
and Rs. 15,990/—was actually spent during
that year. Rs.15, 834/—has been earmarked
for the purpose, during 1968-69.

(b) By and large, the temples at Bhuba-
neswar have paved floors around them
which limit the scope of laying out any
sizeable gardens. However, the matter is
being re-examined by the Archaeological
Survey of India who will take necessary
steps to put up gardens wherever and to
the extent feasible, subject to availability
of funds.
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Replacement of Viscounts

4399. SHRI R. K. AMIN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the question
of replacement of Viscount Aircraft by
some other type was under considoration
of Government for the last one year; and

(b) if so, the decision takenin the
matter ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Government had
appointed a Committee in 1967 headed by
Air Marshall P. C. Lal to recommend a
suitable aircraft for replacement of the
Viscounts. The Committee recommended
that it was not necessary to replace the
Viscounts for another five years. The
Committee’s recommendation was accep-
ted by Government. In the meantime, pro-
posals for augmenting the fleet of aircraft
with the Indian Airlines and of replacing
the Viscounts after the five years period
referred to are under consideration.

Rope-way on Girnar

4400. SHR1 R. K. AMIN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that a proposal
to build up a rope-way on Girnar was
received from the private sector by the
Government of India;

(b) whether it was rejected for waat of
a sum of Rs. 12 lakhs required in foreign
exchange;

(c) whether Government propose to
reconsider the proposal in view of the ‘need
of such a facility; and

(d) if not, whether Government
themselves propose to take up such a
venture ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). A proposal was
received through the Government of
Gujarat in June, 1962 requesting for
assistance to Shri Nanji Kalidas of
Porbunder in fhe isswe of an import
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licence for importing ropeway machinery
to be installed at Girnar. As the foreign
exchange liability of the scheme amounted
to about Rs. 12 lakhs, it was not found
possible to accede to the request. This
reason is still valid.

(d) Government of India have no
proposal to construct a ropeway at Girnar
due to limited resources position.

Research work on ‘Lost Saraswati’

4401. SHRI R. K. AMIN: Will the
Minister of EDUCATION be pleased to
state:

(a) whether it is a fact that his Minis-
try has given grants for research work on
‘Lost Saraswati’ to a research scholar of
one of the Indian Universities;

(b) if so, whether the research work
is over;

(c) whether any part af the research
work remains undone; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) No grant was given
to any research scholar as such but some
financia] assistance was given to the Sardar
Patel University for publication of the
book the ¢Lost Saraswati'.

(b) Yes, Sir,

(c) No, Sir,

(d) Does not arise.

Marine Technological Diploma Course

4402. SHRI R.K. AMIN: Will the
Minister of EDUCATION be pleased
to state:

(a) whetheritisa fact that a Marine
Technological Diploma Course is to be
started by the Ministry of Education :

(b) whether there is any proposal to
open a Centre for this Course in Gujarat
State; and

(¢) ifs0, the reaction of Government
to the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (3) No, Sir.

(b) and (c). Do not arise.
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qeMqet 797 OTAl % fAd qaw-que
gen
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Sar @ A€ faoehi & WA § A §;
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(7) =i 5312 €7 Tw A fod
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fratr we® Wl a7 w1 W@ §
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¥ & w1 w77 71 fa=ww
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fad f& awmT & waafe § faar
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wre afafaan & gare 9T fa= e
ot

Measures for clearance of
pending  Cases

4408. SHRI S.S. KOTHARI: "Will
the Minister of HOME AFFAIRS be
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pleased to state:

(a) whether itisa fact that Govern-
ment had proposed to increase the strength
of Judges in High Courts and Supreme
Court and simplify judicial process in order
to expedite clearance of pending legal
suits;

(b) if so, the progress made in this
direction; and

(c) the other measures that are under
consideration to tone up the Judicial
machinery in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
On a review of the state of work
in High Courts, it was found that
inadequacy of Judges was the main cause
for accumulation of arrears. The Central
Government accordingly advised the State
Governments of Uttar Pradesh, Andhra
Pradesh. Maharashtra, West Bengal
Keral, Madhya Pradesh and Madras where
the strength approved to be inadcquate to
review the strength of Judges in the High
Courts and send proposals for augmenting
the strength, where necessary. On the basis
of proposals reccived rom  various State
Governments during the ycar 1968, so far
two more posts of permanent Judge in the
Andhra Pradesh High Court, one post of
permanent Judge and six posts of Addi-
tional Judge in the Calcutta High Court,
three posts of permanent Judge and two
posts of Additional Judge in thc Delhi
High Court, three posts of Additional
Judge in the Gujarat High Court, one post
of Additional Judge in the Kerala High
Court, one post of permanent Judge in
the Madhya Pradesh High Court and two
posts of Additional Judge in the Punjab
and Haryana High Court have been
created. There is no proposal to increase
the strength of Judges in the Supremc
Court.

wey wq W yrewt § are afsa
naT atex

4409, s gwwwT wOWT ¢

of o faro foy :

=Y JawY 7 qrerfear
Fq7 qgevd WA a7 TR FTFA
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Tourist Lodges and Motels for Middle
Class People

4415, SHRIS. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of medium-priced Tou-
rist Lodges and Motels built in various
parts of the country during the last year to
encourage home tourism among middle-
class people;

(b) the number proposed to be built in
the next two years; and

(¢) the State which has the best perfor-
mance in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
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SINGH) : (a) Two tourist bungalows anq
two cafeterias with retiring room facilities
were completed during the financial year
1967-68 in the Central sector. In addition,
accommodation in one of the tourist
bungalows was expanded during 1967-68.

(b) Fourth Five Year Plan on Tourism
is still under consideration and it is, there-
fore, not possible at this stage to indicate
the number of tourist bungalows that will
be constructed in the next two years.

(¢) As construction of tourist bunga-
lows by State Governments has to take
into account requirements of the place,
availability of resources and other local
factors, it is difficult to make a comparative
assessment.
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(=) <, &

() Sufeas anfiraal &1 1% Fuwrd
& @ sar 1 g fro @ § 99-
feaa wifea 4 firrey @ ey
)

(%) R (). Swmew qafi @
aformw g7 At og=r o @ fE oww
AT qqr o Ay o # sfr FAfere
& 19 TR Y HR ¥ B Frears
w7 &1 faare wd &

Decline in Standard of Indian Sports

4417. SHRI ESWARA REDDY : Wil
the Minister of EDUCATION be pleased
to state:

(a) whether Government are aware of
the decline in the standard of Indian sports
especially in football, hockey and cricket;
and

(b) if so, what steps are being taken to
improve the standard of sports in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) Itis primarily for National Sports
Federations to take necessary steps for the
improvement of sports in India. However,
the All India Council of Sports, a body set
up to advise Government in the field of
games and sports, is also looking into the
causes for the decline of standards and to
suggest measurcs for improvement. The
National Sports Organisation Programme
which is also expected to help in the bet-
terment of standards in the field of games
and sports.

Research on Ghosts

4418. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION be
pleased to state :

() whether any research has been made
to find out the existence of ghosts ;

.{b) whether Government are aware if
any of the world countries have conducted
rescarch on the above subject and, if so,
with what result;
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(c) whether there are any private insti-
tutions in the country conducting research
on the subject ; and

(d) whether Government propose to
give grants to those institutions which are
conducting research on the subject ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a)to (). The
Government has no information ‘on the
subject.

(d) Does not arise.

Amalgamation of Air India and 1. A. C.

4419, SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether itis a fact that the Admi-
nistrative Reforms Commission has suggest-
ed the amalgamation of the Air India and
Indian Airlines into one Corporation; and

(b) If so, the decision taken by Govern-
ment in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Administrative
Reforms Commission, in their Report on
Public Sector Undertakings, had inter alia
suggested formation of Sector Corporations
by grouping together undertakings whose
activities fall in the same field, such as the
two Air Corpopations. Government had
examined the recommendation, but did not
‘consider that the recommendation for sett-
ing up of Sector Corporations in all cases
need be accepted in principle, and that
each sector should be considered on its
merits. No proposal for the amalgamation
of the two Air Corporations is under consi-
deration of Government at present.

Winter sports at Gulmarg

4420. SHRI GADILINGANA GOWD:
Will the Minister of TURISM AND CIVIL

AVIATION be pleased to state :

(a) whether it isa fact that Govern-
ment have decided to start winter sports at
Gulmarg in Kashmir State;

(b) if so, the estimated cost of the
scheme; and
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(c¢) whether the work has been com-
menced and, if so, when it is going to be
completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) The estimated cost of the scheme is
Rs. 112 lakhs.

(c) The work on the scheme has already
commenced, and is expected to be complet-
ed during the Fourth Plan period.

Am o w1 ENTw

4421. ft TR oA
1 qE-FTG WA ag g AT AT
G fis

(F) a1 aTHT #T eM1T ¥ A0
& g F AR faerar e
g fordt B & eqroAr foaq @y
AT 7FET 7T A fnst £ AT 2
AaEN gWTE W A FT TR AT
X qiT * T off;

(&) #Fa1 vFR 1 fordk a8y AT
F AN & TF F ol Jgaq
A §; WX
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A FTFCT ¢ ¢

o-wTd weaed § J9-Holt (i wo
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wré o A8 fear S @dar fe w9
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Hqeq &7 ISV fpar av ¢

ATl W afafa: awet
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AT AAfAANg T
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(m) afz g, @ w7 W afx T
N T FR § 7

fom waom A wen sl (off
WA WY W) - (%) ST AT
A frefafeas weal & g srefrr sy
#1 93 fwar :
Common be your prayer,
Common be your end,

Common be your purpose,
Common be your deliberations.

Common be your desires,
Unified be your hearts,
United be your intentions,
Perfect be the union among you.
S FY W I Y I WAL
& "al qzgrarfE & WT I HAW
wIIT | 97

(w) e (). I qwar &
AT 23 # faa framat 7 $9 99 IQ
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(2) shrorefy vt Fe ofq gaesfra
fag @mfY, ¥ W qEm, 9o wo
T, faem qawEe |

(3) 9% (1) ik (2) & afoq
qfeqd) ® ATET, 8 A1 wATAT AT
qefie gaR GO TR TwTiea w1 AT
f&r @ |

(%) ecftn ofeags  sfasrd
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List of Businessmen and Industrialists
involved in Bribery or Criminal Cases

4424. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS be
pleased to statc:

(a) wheiher his Ministry maintains a
list containing names of businessmen and
industrialists involved in bribery or alleged
criminal cases etc. prepared by the Central
Bureau of Investigation for cach Statc;

(b) if so, whether Government will lay
on the Table a copy of the said list; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Central Bureau of Investigations maintains
arecord of businessmen, industrialists,
etc. involved in cases of bribery or other
offences investigated by the C.B.I.

(b)and (¢). Publication of such a list
would not be desirable as most of the per-
sons conccrned have to be kept under
watch.

Qo QHo I‘o fo !ﬂo WA, '.ﬂf‘:
fiifoqn @ fawy forerax
4425, it miwe wT™ dear

oft zwnw fag
wrr fow WO a3 WA Ao
w0 fF:
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g WwE dg T Wi A ST AU
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Akhil Bhartiya Sanskrit Sahitya
Sammelan

4428. SHRI BENI SHANKAR
SHARMA: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government have allotted
any plot of land to the Akhil Bhartiya
Sanskrit Sahitya Sammelan for the cons-
truction of their own building;

(b) if so, what is the area of the land,
when it was allotted and on what condi-
tions;

(c). whether Government are giving any
building grant to the Sammelan and, if so,
the amount thereof; and

(d) whether Government are giving
any financial aid annually to the said
sammelan for its day-to-day working and,
if $0, the amount per year?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHR1

SHE R SINGH): (a) Originally in 1964, one
acre of land was allotted to the Akhil Bhar-
tiya Sanskrit Saninelan. Subsequently, on a
request from the General Secretary of the
Sammelan this allotment was cancelled and
a fresh allotment of three acres of land to
the Sammelan was made in 1967. Since
then there has also been a proposal for
allotment of this land to Shri Lal Bahadur
Shastri Rashtriya Sanskrit Vidyapeeth. The
entire matter is now receiving re-considera-
tion of the Delhi Development Authority.

(b) and (c) The question at present
does not arise.

(d) No grant is paid by Government
of India annually to the Sammelan.

Construction of Road No. 12 in
District Bhagalpur, Bihar

4429, SHRI BENI SHANKER
SHARMA: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(a) whether it is a fact that Road No.
12 which passes mainly through the District
of Bhagalpur in Bihar is a very important
road and connects threce Districts and eight
thanas of Bihar;

(b) whether this road has been comp-
leted in parts leaving some gaps of a few
miles here and there which stand as stumb-
ling block and make it impossible to
negotiate it;

(c) whether it is also a fact that this
road was to have been completed in the
Third Plan and the work was also entrusted
to contractors;

(d) if so, the reasons for ignoring this
vital link so long; and

(e) by what time it is to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRT BHAKT DARSHAN):
(a)to (¢) Road No. 12is a State road. Its
construction is, therefore, primarily the
responsibility of the Government of Bihar.
It starts from Asarganj and ends at Dhuraia
passing through Sambhuganj, Amarpur and
Punsia. The sections of the road from
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Asarganj to Bambhuganj (5 miles) and from
Sambhuganj to Amarpur (15 miles) were
provincialised and taken over by the State
PWD in 1960 and 1958 respectively. The
remaining portion from Amarpur to
Dhuraia via Punsia (about 20 miles) is not
under the State PWD.

The road from Asarganj to Sambhuganj
(5 miles) is complete except for a stretch of
4 mile which is incomplete, as the land
could not be acquired so far due to objec-
tion from the public. Bridges have also
been completed on this section except those
over the Gangati, Barua and Belari rivers
for which necessary administrative appro-
val of the State Government has yet 10 be
accorded.

The construction of the road from Sam-
bhuganj to Amarpur (15 miles) was taken
up in 1959. The contractor entrusted with
this project originally was not doing satis-
factory work and his contract was accord-
ingly rescinded in 1967. The work has
now been assigned to a new contractor and
is being expedited. The culvert work has
since been completed. Out of five minor
bridges, two bridges only were completed
and the contractor concerned left the work
thereafter. Tenders were then invited for
the rest and the tenders received are under
disposal. The work of Kalia bridge has
also been put to retender. The work on
Sirikia bridge is in full swing. The State
PWD. are concious of the importance of
the road and are trying their utmost to
complete it as expeditiously as possible.

Primary School Building in Aurang Shapur
Diggi, Meerut.

4430. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it is a fact that during the
twenty-one years after Indepenednces no
primary school building has been construc-
ted in Aurang Shahpur Diggi near Meerut;

(b) whether it is also a fact that in the
absence of a school building, the school
already running was closed down;

(c) whether it is also a fact that the
authorities do not pay attention towards
this and as a rcsult mostly the Harijan
children has been rendered helpless; and
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(d) if so, the action proposed to be
taken in the matter and by what time
Government propose to  construct the
school building?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d)
Information is being collected from the
Government of U.P. and the same will be
laid on the Table of the House in due
course.
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Baliffs in Delhi Courts

4434. SHRI RAM AVATAR
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) The number of Baliffs in Delhi
Courts who have completed more than 10
years of service;

(b) whether it is a fact that they work
under the Delhi Administration:

(¢) the reasons for not transferring
them to other Departments of the Delhi
Administration when they have completed
more than 10 ycars of service; and

(d) whether the baliffs have got any
future prospects and, if not, the steps
taken by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) One

(b) Bailiffs are employed under the
Civil Courts which function under the
superintendence of the High Court of
Delhi.

(c) Therc are no rules under which
they can be transferred to other Offices/
Deparments of Delhi Administration.

(d) 1t a Bailiff has the necessary
qualifications (Matric or above) he can be
considered for promotion in due course as
Naib Nazir to Civil Courts.

fagre & agew R § ayw o fwfn

4435, st W BT ET
qfeag aar Nage AJdT 7€ XA A
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) (%) war ag w9 ¢ fw fag ®
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Selection of Air Hostesses by I. A. C.

4436. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased 1o
state @

(a) the criteria for the sclection of air-
hostesses by the Indian  Airlines Corpora-
tion;

(b) whether any attention is ever paid
to their work on flights; and

(c)if so, the result thereof ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Selection of air hostesses is
made by a Selection Board from among
candidates satisfying the following condi-
tions:—

(i) She must be an Indian citizen,

(ii) Age should be between 19—25
years.

(iii) Must have passed SSC/Senior
Cambridge/Matric.

tiv) Height between 192.4 c. m. and
170.2 c.m.
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(v) Must be unmarried.

(vi) Good appearance and deportment
and a high standard of physical
fitness with normal vision without
spectacles and good General
Knowledge.

(viiy Knowledge of First Aid and
nursing is a preferable qualifica-

tion,

(b) and ¢c) Yes, Sir. A new hostess,
besides being made to ‘work under the
supervision of a senior hostess for the first
few months of her service, is subjected to
checks in flight cvery two months. Sheis
given corrective training and, if nccessary,
her probationary period is extended on the
basis of these checks.
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Road Bridge at Patoa

4439. SHRI VISHWA NATH
PANDEY :
SHRI BENI SHANKER
SHARMA :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that Government
have informed the Bihar Government that
its request for a loan for the proposed road
bridge at Patna would be considered after
the pattern of assistance for the Fourth
Plan has been decided; and

(b) if so, the total amount of loan which
was under the consideration of Government
for the proposed bridge at Patna (Bihar)?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DHAR-
SHAN) : (a) and (b) The Draft Outline of
the Fourth Five-year Plan (1966-67—1970-
71) provided for loan assistance amounting
to Rs. 4} crores to the Government Of
Bihar to meet during the Fourth Plan
period 50— of the expenditure on bridges
over the Ganga in the State, including the
proposed bridge over the Ganga at Patna.
This pattern of assistance may, however,
undergo a change in thenew Fourth Five-_
Year Plan. In June 1968, the State Govern-
ment asked for an ad hoc Central grant of
Rs. 25 crores for the proposed bridge. With
refercnce (o that request, the letter referred
to was sent to the State Government. No
application for loan assistance for this pro-
ject has been reccived so far from them.

National Biological Laboratory

4440. SHRI P. VISWAMBHARAN :
SHRIR.K. AMIN :

Will the Minister of EDUCATION be
pleased to state :

(a) whether there is  any proposal to
start a National Biological Laboratory;

(b) whether any enquiries have been
made regarding its location; and

(c) whether it has been suggested that
the proposed Laboratory should be estab-
lished in Kerala and, if so, the reaction of
Government thereto ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The Governing
Body of the Council of Scietific and Indus-
trial Research at its meeting held on 25th
November, 1967 while considering the reco-
mmendations of the 4th Five Year Plan
Committee decided that detailed considera-
tion may be given to the functions of the
proposed National Biological Laboratory
and also its location.

(b) and (c). Enquiries were made to the
various State  Governments including
Kerala a few years back and offers of land
were received. The matter is still under
consideration.

National Council of Educational Research
and Training

4441, DR. KARN] SINGH : Will the
Minister of EDUCATION be pleased to
state the year-wise expenditure incurred by
the Union Government on the national
Council of Educational Research and
Training during the period from 1961 to
March 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : A statement is
attached.

Statement

Net total expendi-
Year ture of NCERT Plan
and Non-Plan

Rs.

1961-62 (from 1-9-61) 21,27,621.47

1962-63 1,39,51,987.99
1963-64 1,40,87,703.76
1964-65 1,73,44,754.69
1965-66 2,35,66,749.83
1966-67 2,84,31,764.83
1967-68 3,15.02,924.90

Total 13,10,13,507.47
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Bigamous Marriages by Government
Employees
4442, SHRI HIMATSINGKA :
SHRI S.K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether Government have recently
amended the Central Civil Services Conduct
Rules to allow bigamous marriages for
Government employees in case such mar-
riage is permissible under the personal law
applicable to the Government servant and
the other party to the marriage, thus mak-
ing it possible for all employees belonging
to the Muslim and other minority com-
munities to have such marriages; and

(b) if s0, what are the reasons for in-
troducing this change in the existing Con-
duct Rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Rule 21 of the Central Civil Services
(Conduct) Rules, 1964, provided that ‘‘no
Government servant who has a wife living
shall contract another marriage without
first obtaining the permission of the Govern-
ment, notwithstanding that such subsequent
marriage is permissible under the personal
law for the time being applicable to him”.
Those Government servants whose personal
law permitted bigamy could, therefore,
apply for permission to marry a second
time during the life time of the first wife.

It was noticed that the rule, as it existed,
covered only male Government servants
and that no provision was made therein to
prevent a female Government servant from
marrying a second time when her first hus-
band was living. To rectify this lacuna,
Rule 21 was recently amended to cover both
male and female Government servants. A
copy of rule, as revised, is placed on the
Table of the House. [Praced in Library.
See No. LT-2686/68] It would be seen
that even under the old rules a male Gove-
rnment servant whose personal law permit-
ted socond marriage could marry a second
time when the first wife was living only,
with the prior permission of the Government.
The recent amendment, therefore, did not
envisage any relaxation of the rules in res-
pect of those Government servants whose
personal law permitted bigamy but only
made the rules more stringent by extending
them to female Government servants also.

Calcutta Port
4443, SHRI HIMATSINGKA :
SHRI S K. TAPURIAH :
Will the Minister of TRANSPORT AND
‘SHIPPING be pleased to state :



147 Written Answers

(2) whether it is afact that a team of
experts of International Association of
Ports and Harbours has in its report criti-
cised the different aspects of the Calcutta
Port activities;

(b) if so, the precise observations of the

team particularly those with regard to the
Calcutta Port; and

(c) Government’s reaction thereto by
way of improving the working of the
Calcutta Port in particular and other Ports
of the country in general ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO) :
(a) to (c). The team of experts sent by thc
International Association of Ports and
Harbours has ‘made certain recommenda-
tions regarding the Calcutta Port and the
Haldia Project. The recommendations
and Government’s reactions which have
been made after calling for the comments
of the Calcutta Port Commissioners are
laid on the Table of the House. [Placed in
Library. See No. LT-2687/68.]

As regards other Ports, the team’s rcco-
mmendations regarding each individual Port
have already been brought to the notice of
the Port Trust concerned with the request
that they should carefully examine them
and, wherever necessary, carry out remedial
measures. In addition, the team had made
various general recommendations regarding
the working of the major ports in this
ocountry. Government’s comments in respect
of these general recommendations have
already been furnished in my reply to Un-
starred Question No. 2608, on November
29, 1968.

Riots in India

4444, SHRI ABDUL GHANI
DAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of communal, regional
and casteism riots that took place during
1966-67, 1967-68 and in 1968-69 so far;

(b) the number of people killed and
the value of properties burnt; and

(¢) the number of criminals hanged
for killing persons in these riots?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI VIDYA CHARAN SHUKLA):
(a)to (c). A statement based on informa-
tion received from the State Governments
is laid on the Table of the House. [Placed
in  Library. See No. LT. 2688/68.]
Information in respect of Assam, Bihar,
Madras, Maharashtra and Rajasthan is
being collected.

Adivasi Leader under Detention in Bihar

4445. SHRI BHOGENDRA JHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons detained
without trial in Bihar at present and the
number of Adivasis among them;

(b) the causes of the detention of those
Adivasi lcaders and whether Government
propose to release them forthwith and try
them in a court of law; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to the information received
from the State Government, five
persons, of whom three are Adivasis are
in detention nnder the Preventive Deten-
tion Act.

(b)and (c). They have been detained
for indulging in activities prejudicial to
the maintenance of public order. The case
of one of them has been considered by the
Advisory Board under section 100f the
Preventive Detention Act and the grounds
of detention have been found to be
sufficient. The order of detention has
thereupon becn confirmed by the State
Government. The cases of the remaining two
detenus have been submitted to the Ad-
visory Board.

Complaints against C. B. I. Officials

4446. SHRI S. KUNDU: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government have received
a charter of complaints against certain
C. B. 1. Officials posted at the Taicher
Coal Mines in Orissa from labour leaders
of that area; and
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(b) ifso, the action taken on those
complaints ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Complaints were received in March
and April, 1968 from the General Se-
cretary of Deulbera Colliery Labour Union
and Hind Mazdoor Sabha, Cuttack
against two officers of S.P.E./C. B. L.

(b) The complaints were enquired
into by an officer specially deputed for this
purpose from C. B. I. Headquarters, New
Delhi. The allegations were not substan-
tiated during his enquiry.

Police Firing in Musadhi, Gaya
District, Bihar

SHRI BHOGENDRA JHA:

SHRI RAM AVTAR SHARM:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of HOME AFFAIR .,
be pleased to state:

4447.

(a) whether it isa fact that on 12th
October. 1968, six persons were killed in
the Policc firing at village Musadhis
Police Station Kurtha, District Gaya,
Bihar;

(b) if so, the causes of the firing;

(c) whether any responsibility for this
firing has been fixed and action taken
against those responsible; and

(d) whether Government propose to
set up a judicial inquiry to investigate into
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). According to the information received
from the State Government, in the district
Gaya some time back villagers of
Mushahari and the neighbouring area
constructed a bundh across Gangahar
channel, which emanates from river
Poon-Poon about 3 miles up-stream of
Motepur bundh on the river. This obs-
tructed the flow of water and resulted in
a breach in Motepur bundh. The Sub-
Divisional Magistrate promulgated an
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order under Section 144 Cr. P. C.,
prohibiting the villagers from going to
Gangahar channel for the construction of
any kacha bundh. In spitc of this order
the villagers again constructed a bundh
across the channel. The Sub-Divisional
Magistrate was advised by the Executive
Engineer, Irrigation, that unless the kacha
bundh was immediately cut, Motepur
bundh would be washed away, causing
serious loss to the standing crops. The
Sub-Divisional Magistrate accompanied by
some police force visited Mushahari in the
morning of 12th October and started
having the bundh cut. About 800 persons
armed with lathis, bhala, gerasa etc. and
unlicensed fire arms collected there and
shouted that they would not allow the
bundh to be cut. The Sub-Divisional
Magistrate explained to them that it was
necessary to do so to protect the Motepur
bundh. This had no effect on those people
and they started brickbatting the Sub-
Divisional Magistrate’s party. About 200
of them crossed the channel and started
advancing towards the S. D. M.’s party.
While the bundh was being cut, the mob
became violent and indulged in intensive
brickbatting. A group of them attacked
a police officer and injured him with
garasa. Another section attacked the rifle
party. The Sub-Divisional Magistrate
again warned the mob to disperse, which
had no effect. The Sub-Divisional Magis-
trate then ordered firing. 34 rounds had
to be fired before the® mob dispersed. §
persons died as a result of the firing and
three were injured. The District Magis-
trate and the Divisional Commissioner
visited the spot after the incident and have
found the firing to be )ustified and
neocessary.

(d) The State Government have no
such proposal under consideration.

SR ® Qv qreewrdt angard W e
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Plan for Armed Rebellion in Naxalbari

4449. SHRI BHOLA NATH MASTER:
SHRI D. N. PATODIA:
SHRI N. K. SANGHI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the press reports
of the 26th October, 1968 that the Marxist
Communists are preparing for an armed
revolt in Naxalbari;

(b) whether similar press reports
appeared in December, 1967 also; and

(c) whether Government have succee-
ded in curbing the terrorist tendencies on
publication ‘of such press reports after
a lapse of one year?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
'VIDYA CHARAN SHUKLA ): (a) to
(c). Government have seen press report
regarding the activities of the extremists.
The State Government of West Bengal
have reported that they have no infor-
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mation that Marxist communists are
preparing for an armed revolt in
Naxalbari.

Foreign Exchange to Indian Participants
in Mexico Olympic

4450. SHRI P. N. SOLANKI: Will
the Minister of EDUCATION be pleased
to state:

(a) the amount of foreign exchange
asked for by the Indian Olympic parti-
cipantsin the Mexico Olympic held in
October, 1968 and the amount which
was sanctioned;

(b) whether it is a fact that the Indian
sportsmen were not given adequate foreign
exchange; and

(c) whether the same strictness and
rules pertaining to sanction of foreign
exchange are applied to ¢«Very Important
Persons’ and notable film producers who
go abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD): (a) The amount
of foreign exchange asked for, was Rs.
41,640/— and the same in full was
sanctioned.

(b) No., Sir.

(c) Does not arise.
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Raid on ‘“Maxim” Office, Rampur

4453, SHRI BABU RAO PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that on the 27th
July, 1968, in a raid on the office of the
Urdu daily ¢‘Maxim” of Rampur, 1100
copies of President Ayub Khan’s autobio-
graphy were seized;

(b) the details of the action taken
against the proprieter of *¢+«Maxim™ and
the sections under which it was taken and
with what result; and

(c) -whether Government are aware of
the fact that Rampur has become one of
the most important centres of operations
by Pakistani spies, who have been paid
in rupees by certain Muslim film actors and
actresses from their black earnings, which
money is compensated at State level by
Pakistan in dollars in America?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS:

(SHR1 VIDYA CHARAN SHUKLA) : (a)
Yes, Sir.

(b) A case ‘was under -investigation
under section 63 of the Copyright Act,
Section 3/12 Press and Registration of
Books Act and Section 468, LP.C, The
latest position is being ascertained.

(¢) No, Sir.
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National Integration Council Meeting
in Srinagar

4456. SHR1 BABURAO PATEL.: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total cost of the meeting of the
National Integration Council .held in
Srinagar including travelling and other
expenses of those invited; and

(b) the reasons for selecting Srinagar
as venue for the meeting instead of New
Delhi would have been less expensive ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
information required is contained in the
statement furnished with reference to
Unstarred Question No. 2429 of 2nd
August, 1968.

(b) Srinagar was chosen as the venue
for the meeting at the informal suggestion
of the Chief Minister, Jammu and Kashmir
Such meetings which are attended by
invitees from different parts of the country,
are sometimes held in State capitals and
others places outside New Delhi.
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Seminar on ‘ ‘Meitie Mayek™ Meitle
Script held at Imphal

4459. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether a seminar was held at
Imphal on 27th and 28th October, 1968 on
the question of deciding the differences
on the ‘‘Meitie Mayek’ Meitie Script;

(b) if so, the decision of the seminar;

(c) whether the Government of Mani-
pur made any grant to the organisers of the
seminar;

(d) if so, the amount of the grant;

(e) whether it is a fact that many
delegates and visitors walked out from the
seminar on the 27th October, 1968; and

(f) if so, the reason therefor ?

THE MINISTER OF STATE IN\THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD,) : (a) to (f). The
requisite information is being cellected
from the Manipur Administration and
will be laid on the Table of the Sabha in
due course.

Grant to Central Sanskrit Board

4460. SHRI BISWANARAYAN
SHASTRI : Will the Minister' of
EDUCATION be pleased to state:

(a) the total annual grant given to the
Central Sapnskrit Board by Government
during 1967-68;

(b) how .does it compare .with the
grants of the preceding years; and

. (c) whether there is any proposal
under consideration of Government to
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increase the annual grant for the said
Board?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to(c). The Gentral
Sanskrit Board isa purely advisory body
set up to advise the Government of India
on matters relating to the propagation and
development of Sanskrit. As such the
question of giving any grants to the Board
does not arise.

Funds for Propagation and Research
in Sanskrit

4461. SHRI BISWANARAYAN
SHASTRI: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether, in view of the growing
importance of the role of Sanskrit for
National integration, Government propose
to allocate more funds for the propagation
and research in Sanskrit during the Fourth
Five Year Plan; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). The Govern-
ment of India are fully aware of the
importance of Sanskrit as a potent factor
of national integration. On the recom-
dations of the Central Sanskrit Board it is
proposed to make much higher allocation
for development of Sanskrit in the Fourth
Plan. Broad outline is still under considera-
tion and will be finalized as soon as the
position of the reasources available in the
Fourth Plan become clear.
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Berthing and Handling Facilities for
Vessels at Ports

4464. SHRI BRIJ RAJ SINGH
KOTAH: Will the Minister of
TRANSPORT AND SHIPPING be

pleased to state the steps taken to receive
and accommodate large vessels both for
bulk and general cargo and asa conse-
quence thereof to improve facilities for
berthing and handling at Bombay, Cal-
cutta, Madras, Visakhapatnam and Goa
Ports?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V.K.R.V. RAO): A
number of projects have already been under-
taken and are proposed to be undertaken
to impreve the facilities at the major ports
to handle large size vessels as indicated
below:—

Calcutta Port :

With the completion of the Farakka
l}a_rrage and proposed river training works,
l% Is expected that the condition of the
river will improve and a minimum of 26
feet draft may be available throughout
the year.

A satellite port isbeing developed at
Haldia, 56 miles downstream of Calcutta,
fqr bandling bulk cargo vessels including
oil tankers. The oil jetty has already been
commissioned. The Dock system with
six berths, two of which will be intended for
goneral cargo and four for bulk cargo such
as iron ore, coal, phosphate etc., is
expected to come into operation early
in 1971,

Bombay Port :

The permissible draft for vessels at
Alexandra Dock is now 31 feet. With the
completion of the Dock Expansion Scheme
by March 1970, itis hoped to provide a
maximum of 35 feet draft.
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The question of constructing a satellite
port to Bombay at Nhava Sheva on the
eastern side of the existing harbour also is
being examined. When this is commi-
ssioned, it is expected to cater to vessels
of 60,000 DWT to 80,000 DWT with
drafts ranging from 40 feet to 43 feet.

A Marine Oil Terminal consisting of
three deep water berths capable of receiv-
ing big size tankers of 36,000 DWT and
650 feet length drawing upto 34.5 feet is
located at Butcher Island. Certain altera-
tions in the designs of the dolphins at the
tMarine Oil Terminal are in hand and when
hese are completed, tankers upto 45,000
DWT can be accommodated.

Madras Port:

An outer harbour consisting of an ore
berth and an oil berth is under construc-
tion and is expected to be completed by
July 1969. The oil berth is expected to
cater to 77,000 DWT oil tankers with a
draft of 42 feet initially and 100,000 DWT
oil tankers with a draft of 50 feet ulti-
mately. The ore berthis expected to cater
to bulk ore carriers of 70,000 DWT with
42 feet draft initially and 100,000 DWT
with 50 feet draft ultimately.

Visakhapatnam Port:

Facilities already exist at the Port for
receiving bulk carriers and oil tankers of
35,000 DWT and general cargo vessels of
15,000 DWT. The port can at present
cater to vessels upto a maximum of 635
feet length and 33 feet draft. The question
of converting the three existing jetty berths
into a quay berths is under consideration.

Itis proposed to construct an outer
harbour which is expected to permit the
handling of bulk ore carriers upto 100,000
DWT initially and 150,000 DWT ulti-
mately. Provision is also being madein
the design of the outer harbour for the
handling of large size oil tankers.

Mormugao Port:

The port can at present handle vesscls
with a maximum draft of 28 feet -and
length of 650 feet. The construction of a
diaphram wall in front of the sixth and
soventh berths has been sanctioned to
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permit 55,000 DWT vessels being loaded
upto 30 feet alongside and the loading for
the remaining draft being carried out
through a sea barge in stream outside the
breakwaters.

It is proposed to develop Mormugao
to cater to large scale iron ore exports. The
development programme envisages the
construction of an iron ore berth capable
of handling 60,000 DWT vessels initially
and 100,000 DWT vessels ultimately,
insallation of modern iron ore handling
facilities and a mineral oil jetty. Tenders
for the work relating to the dredging of the
entrance channel and the basin have
been invited ,
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Indo-Soviet Shipping talks

4466. SHRIS. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of TRANSPORT
AND SHIPPING be please do state :

(a) whether the Deputy Minister of
Transport and Shipping led a delegation
to Moscow recently in connection with the
Indo-Soviet shipping talks; and

(b) if so, the result of the talks and the
terms of agreement, if any, entered into as
a result thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAOY :
(a) Yes, Sir.

(b) The Indo-Soviet Shipping Service,
which commenced operation in 1956 in
terms of the Indo-Soviet shipping Agree-
ment, is reviewed periodically at bilateral
meeting; and the latest review took place
at Odessa from 11th to 18th December,
1968. The following are the major conclu-
sions reached as a result of the discus-
sions:—

(1) Consequent upon the expected
increase in the volume of trade
between the two countries it was
decided to increase the sailings to
be provided by each country from
the present level of 32 to 36 in
1969.

(2) The cargoes carried and freight
earned would be shared by the
ships of the two countries equally.

@3

~

Both sides agreed to make use of
facilities at Kandla Port and to
route cargoes moving by this service
through this port after the Broad
Gauge Rail link is completed (by
beginning of 1970).

(4) It was agreed to retain the present
Indo-Soviet freight tariff based on
free in and out terms.

(5) Agreement was also reached on
certain other aspects like freight
rates on new commodities, fumi-
gation of cargoes at Soviet ports,
procedure for documentation and-
expeditious settlement of freight
carned by Indian Shipl?in; Lines
otc.,
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Serving of Meals during Flights

4467. SHRI HIMATSINGKA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whetheritisa fact that the Indian
Airlines are proposing to cut into the major
amegity of serving meals during certain
flight by replacing regular meals by simple
sm;cks and, if so, the reasons therefor;
an

(b) the flights on which meals are served
and the average time of a passenger invol-
ved ineach of these flights from the time
he reports at the Airlines city office to
the time of his actual disembarkment at the
Airlines’ city office at his destination ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) There is no such proposal
under consideration of the Indian
Airlines.

(b) the nature of meals served during
flight is mentioned in the Time Tables
published by the Indian Airlines. This is
determined by the time as well as the
duration of the flight.

The average time from rcporting at the
city office of the Airlines to embarkation and
again from disembarkation to the city office
at destinationis about one hour at each
end. To this has, of course, to be added
the flight time from the port of embar-
kation to that of disembarkation which
depends on thc distance to be covered and
the airports of call if any.

All-India Convention of Transport
Operators

4468. SHRI HIMATSINGKA : Will
the Minister of TRANSPORT AND SHI-
PPING be pleased to state :

(a) whether an All-India Convention of
Transport Operators was held in new
Delhi recently;

\b) if so» the proposals made and
demands voiced by the representatives of
Transport operators who attended the
Convention;

(c) Government's reaction to each of
them; and
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(d) whether it was observed at the
Convention that the large number of
Committees appointed by Government to
go into the transport system and the taxa-
tion relating thereto over the last twenty-
one years have all been fruitless and ineffe-
ctive and, if so» Government’s reaction to
this observation?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir.

(b) and (d). The following main points
were made in the resolutions adopted at
the Convention:—

Taxation of Motor Vehicles

(1) Both the Central and State Govern-
ments should aflord immediate relief in
taxation on motor vehicles, as recommen-
ded by the Keskar Committee, or at least,
agree to freeze the taxes at the present
level.

(2) Double and multiple taxation should
be abolished and, in its place, single point
taxation introduced on inter-state trans-
port.

(3) Tourist vehicles and contract
carriages may be exempted from the motor
vehicle tax and passenger tax in all States
other than the ‘*home" State.

Non-availability of tyres

(4) The Ministeries of Transport and
Shipping and Industrial Development and
Company Affairs should urge on the tyre
manufacturers to ensure regular supplies,
at fixed prices of tyres and tubes of certain
popular sizes and makes to bus and truck
operators at fixed prices through their
dealers.

(5) Government should also make avail-
able to tyre manufacturers the required
nylon cord from indigenous sources and
allow imports till the indigenous capacity
develops.

Road Development

(6) There should be some relationship
between the revenue realised from the road
transport industry and the amount alloted
for ceonstruction and maintenance of
roads.
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Credit facilities for road transport (15) Lorry receipts issued by goods

operators

(7) The Industrial Development Bank
of India’s scheme of discounting of bills
of road transport operators should be
implemented early.

(8) The road transport industry should
be treated on par with small scale indus-
tries and the credit guarantee scheme of
the Reserve Bank of India, now applicable
to small industries, extended to loans
advanced by commercial banks to road
transport operators.

(9) Apex Cooperative Banks should be
encouraged to advance loans to operators
who are members of transport cooperative
societies.

(10) Commercial banks should advance
loans directly to operators who fulfil reason-
able conditions with respect to credit-
worthiness. While a beginning may be made
with advance to those who own 2 or 3
vehicles, the scheme should gradually be
extended to individual operators.

Nationalisation of Road Transport

(11) Further funds should not be
allotted during the 4th Plan period for the
expansion programmes of the State Road
‘Transport Undertakings which should con-
solidate their service on the present routes.

(12) Private operators should be allowed
to coatinue to run their vehicles on the
existing routes.

Impl tion of r dation of
Committees

(13) Early and "effective steps should
be taken to implement at least some of the
recommendations of the various Committees
appointed by Government in the past to
go into difference aspects of the road tra-
nsport industry.

Development of goods transport industry
on healthy lines

(14) The Carrlers Act» 1965, should be
amended with a view to define the liability
of a truck operator as a carrier.

transport companies should be made a
negotiable instrument by amending the
Negotiable Instruments Act.

(16) The terms and conditions and
practices governing the issues of lorry
receipts should be standardised to wensure
that goods are not delivered without surre-
nder of the lorry receipts or that lorry
receipts are not issued without taking
into custody the goods required to be
transported.

(c) (i) As regards taxation, among
other steps taken, the Minister of Trans-
port and Shipping in a personal letter
addressed to the Chief Ministers/Governors
of States and Union Territories has
requested then to implement the conclusion
of the Transport Development Council that
there should be no further upward changes
in the existing level of taxation on
motor vehicles. The South Zone permit
scheme provides that operators may pay
taxin the ‘‘Home” State only. Reciprocal

agreements between other States also
provide for single point taxation for
vehicles operating between contiguous

States. Efforts are also being made in the
direction of having more zonal agreements,

(ii) With regard to tyres» the matter
has been taken up by the Minister of
Transport and Shipping with thc Minister
of Industrial Development and Company
Affairs and is being pursued by the Depart-
ment of Industrial development,

(iii) The States have been requested to
allot more funds for the development and
maintenance of roads in the Fourth Plan
period. The possibility of augmenting
the Central Road Fund is also under con-
sideration.

(iv) The Industrial Development Bank
of India’s scheme of discounting of pro-
missory notes arising out of sales of new
trucks, passenger buses and jeeps on the
basis of credit sales or on hire purchase
basis has been in operation from 26-9-1967.
The question of extending the credit
guarantee scheme to loans advanced by
commercial banks to road transport opera-
tors has been taken up with the Department
of Industrial Development.
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(v) The suggestion regarding grant of
loans by Apex Cooperative Banks to opera-
tors who are members of transport coope-
rative societies will be brought to their
notice through the Reserve Bank of India.

(vi) The Reserve Bank of India has set
up a Study Group to consider the scope
for liberalising bank credit facilities for
road transport operators. The report of
the Group is expected shortly.

(vii) Nationalisation of passenger bus
services is the accepted policy of most of
the State Governments, to which the Cen-
tral Government have no objection. Such
nationalisation has prevented the growth
of monopolistic tendencies in the industry.
At present passenger transport is, however,
still very largely in the private sector and this
position will not change materially even at
the end of the Fourth Plan period. So far
as goods transport is concerned, Govern-
ment’s policy is not to enter this field to
any large extent in the Fourth Five Year
Plan period also.

(viii) The implementation of the reco-
mmendations of the Committees, with
respect to road transport, rests to a large
extent, with the State Governments,
since they are administratively responsible
for road transport. The implementation of
various recommendations is being pursued
with them. Some of the recommendations
are being implemented through the Motor
Vehicles (Amendment) Bill, 1968. A
statement indicating the action taken on
the main recommendations of theimportant
reports on the road transport industry
will be laid on the table of the House and
also circulated to Hon'ble Members.

(ix) The suggestions from (14) to (16)
are under consideration.

Demand for statehood to Manipur

4469. SHRI M. MEGHACHANDRA :
SHRI S.M. JOSHI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the S.S.P. unit of Manipur
launched movement demanding statchood
for Manipur from the 15th November,
1968 onwards;

(b) if s0» the nature of the movement
in detail and the number of their members
arrested so far;
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(c) whether those, who were arrested
have now been released; and

(d) if not, the Sections under which
they have been arrested and detained ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Yes, Sir.

(b) and (c). Some members of the
Samyukta Socialist Party with a few
volunteers moved in the procession in the
main bazar and picketted the gates of the
Chief Commission’s house and subse-
quently the gates of the Secretariat buil-
dings at Imphal, 82 persons were arrested
between 18th and 22nd November, 1968.
Out of them 46 persons have been released
on personal bond and 36 persons are still
in judicial custody.

(d) The arrests were made under sec-
tions 143/149/341 of the Indian Penal
Code.

Population of India

4471. SHRI C. C.ITTYBABU : will

the Minister of HOME AFFAIRS be
pleased to state :

(a) the exact population of the country
as on the 31st October, 1968; and

(b) the increase in the population after
the 31st October, 19687

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMI): (a) As the Cen-
suses are taken decensially, the exact
population of India as on 31st October,
1968, is not known. The estimated popu-
lation of India as on 31st October, 1968,
was 528,411,000,

(b) The increase in the population of
India during the period 31st October., 1968,
to 30th November, 1968, is estimated at
1,083,000,

Amnesty to Mizo Rebels
4472. SHRIMATI JYOTSNA
CHANDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Mizo National
Front rebels who have availed of the
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amnesty offers and also those who other-
wise surrendered;

(b) the measures taken to rehabilitate
them; and

(c) the total amount given as compen-
sation, if any, to loyal citizens who suffered
at the hands of the M.N.F rebels ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K.S. RAMASWAMY) : (a) In the year 1968,
1706 Mizo rebels surrendered during the
period of amnesty. 23 Mizos had surren-
dered prior to amnesty during the year.

(b) Surrendered persons are being
rehabilitated in grouped centres where
sufficient facilities for security and work is
available for them.

(¢) Rs. 37,150 have so far been spent
in providing relief to the affected families.

Audit and Inspection of Accounts of
Veterinary Department of Manipur

4473. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there was auditing and
inspection of the accounts of the Veterinary
Department for the period from the Ist
April, 1962 10 30th September, 1962 under
the then Territorial Council and for the
remaining period under the Manipur
Administration;

(b) whether Government have examined
the said audit reports;

(c) if so, the salient features of the
reports;

(d) the action taken thereon, if any;

(e) whether the Government of Mani-
pur have ever looked into the stock posi-
tion of the Department on thebasis of audit
notes; and

(f) if so, for howmany times and the
result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A special
audit was conducted in December, 1965 by
Accountant General Assam and Nagaland
on the accounts of Principal Officer,
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Veterinary and Animal Husbandry Depart-
ment, Imphal, for the period from April,
1962 to July, 1965.

(b) The Government of Manipur have
examined the audit reports of the Accoun-
tant General Assam and Nagaland.

(c) The reports have shown the follow-
ing irregularities:—

14

(ii) Irregular Maintenance
Book.

(iii) Excess Payment.

-~

Temporary Misappropriation,
of Cash

(iv) Irregular
balance.

verification of cash

(v) Advance drawal of money for
purchase of medicine etc.

(vi) Non remittance of sales proceeds in
treasury in time.

(vii) Purchase of rations without proper
authority etc.

(d) In January, 1968, a special Board of
enquiry was constituted by the Chief
Commissioner, Manipur to investigate
into variousirregularities and lapses pointed
out by the audit, and to fix responsibility
for the lapses. On the basis of the report
submitted by the Enquiry Board, the Princi-
pal Officer, Veterinary and Animal Husban-
dary Department alongwith the Accountant
and the Cashier of the Veterinary Depart-
ment have been placed under suspension.
The Government of Manipur have also
initiated Departmental proceeding against
these officers for imposition of major
penality.

(e) and (f). Stocks were physically
verified once by Departmental Officers after
the receipt of audit reports.

Confirmation of Government Servants of
Manipur

4474. SHRI M. MEGHACHANDRA
Will the Minister of HOME AFFAIRS be
pleased to state:

{a) whether the Government of Mani-
pur have recently taken up the question of
declaring the employees under the Govern-
meat who have been in service for a number
of years as quasi-permancnt Or permanent
in their respective posts;
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(b) if so, when the process will be
completed so as to cover all section of the
employees; and

() the total number of employees so
confirmed in different Departments of the
Manipur Government in the present
process ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
In the normal process, under the rules,
certain employees of the Government of
Manipur have been declared quasi-perma-
nent or permanent, Eligible employees
with satisfactory record of service for the
period served upto 31st October, 1968 have
been declared as quasi-permanent except
the employees under the Public Works
Department of Manipur. The Government
of Manipur have directed the Principal
Engineer P.W.D., to complete this work by
31st March, 1969.

(c) As against 8956 permanent posts
8178 employees have been confirmed so far.
3797 employees have been declared quasi-
permanent in all the departments of the
Administration.
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Assistance by West Germany to
Technical Students

4476. SHRI D.N. PATODIA:
SHRI CHENGALRAYA
NAIDU :
Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the Head
of the Department of Technical Training
for University Students of West Germany
held a discussion with the Minister on the
matter of co-operation that West Germany
can offer to Indian Students in technical

flelds;
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(b) if so, the outcome of the talks held;
and

(¢) whether any arrangement has been
made for sending more students to West
Germany for getting technical training ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir. The
discussion was held separately  with
the Education Minister and officers of the
Ministry.

(b)and (c). It was agreed that India
should participate more vigorously in the
trai ning programme under the International
Association for the Exchange of Students
for Technical Experience Scheme and a
large number of Indian graduates in Engi-
neering and Technology should be found
places for trainingin the Federal Republic
of Germany. The exact numbers of training
places required have not been worked out.

Sheikh Abdullah’s visit to Pakistan

4477. SHRI BENI
SHARMA :
SHRI} D.C. SHARMA':
Will the MINISTER of HOME
AFFAIRS be pleased to state:

(a) whether Government have been
urged by certain quarters to allow Sheikh
Abdullah to visit Pakistan; and

SHANKER

(b) ifso, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.

(b) Does not arise.

Distribution of Currency Notes
in Madras

4478. SHRI K.P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the report appear-
ingin the ‘Patriot’ dated the 20th November,
1968 regarding the free distribution of
currency notes of ten and hundred rupee
denominations: to the slum dwellers in
Madras by Mr. Novel Alexandar Nacol an
American National;
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(b) ifso, whether Government have
obtained a report regarding the activities
of Mr. Nacol;

(c) if 50, the result thereof ; and

(d) the steps taken by Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Gover-
nment have seen the press report.

(b)to (d). According to information
received from the local authorities Mr,
Novel Alexander Nacol distributed
currency notes to some poor and aged
persons in the outskirst of Madras City.
He never spoke to those who received
money from him nor did he expect any-
thing in return. The note distributed were
genuine. He did not come to adverse
notice and he seems to have acted from
purely generous motives. The question of
taking any action in the matter did not
therefore arise. He lcft India on 23rd
November, 1968.

Bridge at Baliapatam on West Coast Road
4479. SHRI A. K. GOPALAN :
SHRIP. GOPALAN :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:
(a) whether any final decision has
been taken to construct a road bridge at
Baliapatam for the West Coast Road;

(b) if so, when the work is proposed
to start;

(c) the total
therefor; and

(d) when the work will be completed ?

amount  sanctioned

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Yes. Sir.

(b) and (c). An estimate for the cons-
truction of the bridge proper amounting
to Rs. 41.33 lakhs is under consideration.
As soon as it is sanctioned, tenders will be
invited and the contract awarded to the
successful tenderer. Thereafter, work will
commence on the actual construction of
the bridge. An estimate for Rs. 14 lakhs
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has been received from the State Govern-
ment for the construction of the appro-
aches to the bridge and it will be processed
further on receipt of certain technical data,
which are being called for from them.

(d)‘ The bridge is expected to be com-
pleted in three years’ time from the date of
the actual commencement of the work.

Memorandum from Punjab University
Employees® Association

4480. SHRI UMANATH:
SHRI C. K. CHAKRAPANT :
SHRI K. RAMANI:
Will the Minister of EDUCATION be
pleased to state:

(@) whether it is a fact that the Punjab
University ‘Employees’ Association has
submitted a memorandum along with
charter of demands to Government on the
20th August, 1968; and

(b) if 50, the action taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ( SHRI
BHAGWAT JHA AZAD): (a) and (b ).
Yes, Sir. A similar Memorandum was
also submitted to the Chancellor of the
'l:Iniversity. It is for the University authori-
ties to take action in the matter.

Artificial Method of Rains

4481. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it isa fact that one Pro-
fessor of the Patna University has succee-
ded in making artificial rains at Patna on
the 12th September, 1968;

(b) whether the artificial rain-water
was as good as that of the natural rains;

(¢) if 80, whether such a success will

be highly helpful in the drought and rain
scarcity areas in the country;

(d) whether Government are consider-
ing to bring rains during needy and dry
seasons by this method; and

(¢) Government's decision in this
matter?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION ( DR. KARAN
SINGH): (a)and (b). Government have
seen newspaper reports that Prof. Ghosh of

“'Patna carried out certain experiments in

cloud seeding on the 12th September, 1968
and that there was some rain on that day
between 1450 and 1700 hours. Prof. Ghosh
did indeed obtain weather data from the
Meteorological Office, Patna on the 12th
September, but verification procedures in
artificial rain making are extremely difficult
and complex and it is not possible to come
to a firm conclusion that the rain was due
to this cloud seeding.

(c)to (e). Government are in touch
with such experiments carried out in India
and abroad and are keenly interested in
the results thereof .

Recruitment of Engineers

4482. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government have issued
a Circular to the State Governments
asking them to recruit more Engineers to
tide over the crisis created by the large
scale unemployment of engineers;

(b) if so, the number of Engineers
recruited by the States in response to the
circular; and

(c) whether in view of the unemploy-
ment among Engineers, the Union
Government would consider stopping
retrenchment of surplus staff in the various
Ministries and Departments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) A statement
of measures approved of by the Govern-
ment for creating employment opportunities
for engineers was placed on the Table of
the House in reply to Lok Sabha Starred
Question No. 138 answered on the 26th
July, 1968. State Governments have been
requested to consider taking action on
those lines to the extent possible.

(b) Precise information regarding the
number of additional engineers recruited
by the States is not yet available. The
Governments of Madras, Andhra Pradesh
and Jammu and Kashmir have created
certain  number of nosts for undertaking
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‘ig\'?ltiutory works. The Government of
ujarat have formulated a special scheme
of financial i e to s for

setting up small scale industries.

(¢) In view of the action which is
being taken to create additional employ-
ment opportunities for engineers, it is not
expected that there would be any signifi-
cant retrenchment of engineering personnel
in the employment of the Government.
Howm, where retrenchment is un-
avondnb!e every effort is being made to find
alternative employment for those found
surplus.

Seniority List of Officlals in Roads
Wing of Ministry of Transport
and Shipping

the“ﬁsl.i ‘Sf-lRl S:TARAM KESRI: Will
nister of TRANSPORT AND
SHIPPING be pleased to state:

.(a)‘ w!lether itisa fact that since the
somc'mty .h?t of Officials in the Roads Wing
of his Mlms:lry has not been prepared so
::Ir;”ctthe implementation of the Staff

spection Committee’s recommendati
has been held up; o

(b) if so» when the iori ist i
. seniority list
likely to be prepared; and YR

(c) whetherin view of the large scale
unemployment of the engineers, the
retrenchment would be stopped ? '

THE DEPUTY MINISTER IN
MINISTRY OF TRANSPOR’II‘ :ll:llg
SHIPPING (SHRI BHAKT DARSHAN):
(a) and (b). The recommendations o!.'
‘the Staff Inspection Unit have been fully
implemented. In so far as non-gazetted
staﬂ'.are concerned. One post of Superin-
tending Engineer and five out of the ten
posts of Executive Engineers reduced by
the Staff Inspection Unit, which were
vacant, were also given up. Fourteen posts
of Assistant Executive Engineers which
h_nve also been reduced by the Staff Inspec-
tion Unit, have been sanctioned as
supernumerary posts upto the end of
February, 1969, to give time for the
absorption of the incumbents elsewhere.

‘!heﬂve remaining posts of Executive
Engineers could not be surrendered so far,
because the inter se senioriority of the
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officers affected has not been settled. A
Committee has been set up to determine
the inter se seniority of technical gazetted
officers appointed in the various grades.
The report of the Committee is expected in
the near future. After decisions are taken
on the report of the Committee, efforts
will be made to absorb the officers, who
may be rendered surplus, in suitable
vacancies elsewhere or through the machi-
nery of the Central Surplus Pool.

(c) Some posts have to be given
up, because the works, for which they
were sanctioned, have practically been
completed.

Governors’ Concern over Growth of
Extremist Elements in States

4484. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Governors
had expressed concern at the last Gover-
nors’ Conference over the growth of
extremist elements in the States; and

(b) if so, the steps proposed to be
taken to curb these elements?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Some
Governors drew the attention of the
Conference to the activities of the
extremists in their States.

(b) Government are alive to the
dangerous potentialities of the new trend
that is developing and are taking all steps
to ensure that the activities of the extre-
mists are curbed and public safety, lives
of public servants and the rule of law are
not endangered.

Commutation of Death Sentences
4485. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
pleased to state:

decided

(a) whether Gover t have
to commute the death sentences passed on
convicts upto the 12th November, this
year; and

(b) whether Government propose to
abolish death sentences altogether?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The question of abolition of death
sentence in India is under the conside-
ration of the Law Commission.

Mizos going to China

4486. SHRI CHENGALRAYA
NAIDU:
SHRI HIMATSINGKA:
SHRIR. K. SINHA:
SHRIK. P. SINGH DEO:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that 1,000
Mizo hostiles and Kukis were reported to
be on the move to cross into China Hills
of Upper Burma on their way to Commu-
nist China for arms as well as training
in subversive activities;

(b) whetherit is also a fact that they
have already sent several advance parties
to the border-line of Upper Burma in
Tengnoupal Sub-division in Manipur to
explore safety routes to China;

(c) whether Mizos rebels are reported
to be negotiating with Naga hostiles, on
reciprocal basis, to cross through their
respective areas of influences, for their
arms securing mission, cither to China or to
East Pakistan; and

(d) if so, the steps taken to stop them
to cross over to China?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFEAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). There are reports that small groups
of Mizo and Kuki hostiles try to cross
over borders.

(c) Yes, Sir.

(d) Security Forces maintain constant
vigilance to check the movement of hostile
elements across our borders.

Clash at Sealdah Rallway Station

4487. SHRI M.L. SONDHI:
SHRI MAHANT DIGVIJAI
NATH:
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) whetheritis a fact that a violent
clash occurred between the students and the
Police at the Sealdah Railway Station,
(West Bengal) on the 11th November,
1968;

(b) if so, what steps Government have
taken to stop such clashes in future; and

() whether Government propose to
order an enquiry into the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKIA): (a) and
(b). According to the information received
from the State Government, on 11th
November, 1968 one round of tear gas was
fired and mild lathi-charge was resorted
to by the police to disperse a violent
mob of students at Sealdah railway station.
Three persons were arrested and the case
against them is under investigation.

(c) No such proposal is under consi-
deration of the State Government.

Use of Tear Gas on Students in
Amritsar District

4488. SHRIM.L. SONDHI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whetheritisa fact that the Police
tear-gassed a violent mob of studentsin
Amritsar District;

(b) whether it is also a fact that students
and the Administration both gave ultima-
tum to each other; and

(c) if so, the reactio: of Government
thereto and the steps taken to settle the
issue?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
According to  information received
from the State Government, police had to
use tear gas on three occasions between
11th November and 14th November, 1968
to disperse violent mobs of students in
Amritsar district.

(b) No, Sir.

(¢) Does not arise.
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Studeats’ attack on D.T.U. Buses
in Delhi

4489. SHRI VISHWA NATH PAN.-
DEY:

SHRI D.N. PATODIA:

SHRI N.K. SANGHI:

SHRI R.R. SINGH DEO:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether itis a fact that the students
of Dayal Singh College, New Delhi had
burnt a Delhi Transport Undertaking jeep,
stoned and damaged half a dozen D.T.U.
buses on the 23rd November, 1968 and
pushed one of them into a nullah when
they failed to set fire toit;

(b) ifso, the reaction of Government
thereto:

(c) the causes of the accident; and
(d) the total amount of loss suffered by
D.T.U. as a result thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(@) Yes, Sir. On 23-11-68, a jeep was
set on fire. Six buses and a Pass Van were
damaged and one of these buses was
pushed into a storm-water drain. Two tele-
phone poles were also damaged in the
process and the telephone wires were cut.

(b) A case under sections 147/149, 435,
353/186 of the LP.C. has been registered
and is under investigation. Three studen,’
were arrested by the Police.

(¢) According to the Police authorities
the incidents arose out of the students of
Dayal Singh College boarding a D.T.U. bus
on 22-11-68 and, before the conductor (who
had got off the bus to record the arrival
time with the Time Keeper) himself could
get into the bus, starting it by giving a
signal to the driver by ringing the bell.
Later, a quarrel ensued between the D.T.U.
staff and the students. Both parties there-
after went to the Police station, buta
‘compromise between them was reached and
they lodged a report that the whole quarrel
had arisen out of a misunderstanding and
that they did not want any actionin the
matter. It appears, however, that the
students were not happy with the attitude of
the D.T.U. staff and complained to the
Principal. The D.T.U. Depot Manager was
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invited to discuss the matter with the
Principal of the College and while they
were doing so, the  Depot Manager’s
jeep was set on fire.

(d) The D.T.U. has estimated the loss
at about Rs. 8,500.

Settlement of Armed Farmers in
Border Areas

4490. SHRI  BENI SHANKER
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have been
urged upon to scttle armed farmers to
defend border areas in the country;

(b) whether the suggestion has been
examined; and

(c) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)No, Sir.

(b) and (c). Do not arise.
Hiring of Dredger for Kandla Port

4491. SHRI MAHANT DIGVIJAI
NATH :
SHRI NARENDRA SINGH
MAHIDA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

) (a) whether itis a fact that a costly and
vital M.O.T. Dredger-I is lying idle at
Kandla Port for the last more than one
month;

(b) if so, the reasons therefor;

(c) the action being taken against the
defaulter responsible for calling for the
dredger and not making full use of it; and

(d) The amount of the hire charges to
be paid to the Shipping Corporation
therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) to (c). The Government of India
have acquired two cutter suction dredgers
for attending to special dredging require-
ments at various ports. These are made
available to the ports according to needs.
Thus one of the dredgers, M.O.T.I., had
been cngaged on dredging at Bhavnagar
and Okha for quite alang time. On 9th
October, it was moved to Kandla to carry
out dredging at the Bunder Basin. M.O.T.
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Dredantookiuplnoeat Okha. The
Kandla Port Trust raised some doubts at
this stage as to whether the dredger would
be suitable for the work. These doubts
have since been cleared after discussion
between the Port authority and the techni-
cal advisers of the ministry. However,
before actual dredging at the Bunder Basin
could start, the connecting pipeline had to
be laid. While this was being arranged,
the Kandla Port Trust requested that the
dredger should undertake immediate agita-
tional dredging at the entrance to the
Kandla creek where the shoal had deterio-
rated considerably all on a sudden. The
dredger is therefore being used in the creek
since 16th November, 1968 and the results
are being watched. If they are satisfactory
the dredger will be engaged on agitational
dredging for the period required, and then
the dredging of the Bunder Basin would be
taken up. Otherwise, the work would be
taken up straightaway.

Itis intended that the dredgers should
be used to the fullest possible extent. But,
allowance has always to be made for vary-
ing intervals between the execution of
one contract job and another for special
technical consultations for fixing pipelines,
for drydocking, for breakdowns, for changes
in programmes relating to fresh engagements
to suit the parties, for availability of suit-
able ancillary equipment etc.

(d) The terms of dredging contracts
and hire charges are fixed taking into
account the annual operating costs and also
the various factors mentioned above, and
not merely the date on which a dredger
may arrive at a particular port. The hire
charge is also related to the actual dredging
performance of the dredger. The charges
payable by the Kandla Port Trust will be
calculated in due coure in the light of all
these factors.

Compensatory Allowance for Manipur
Government employees

4492. SHRIM. MEGHCHANDRA :
Wwill the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have sanc-
tioned the grant of Compensatory Allow-
ance for the Manipur Goyernment
Employees working in the hill areas;
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(b) whether such allowances were given
to the Government employees of Assam
and Nagaland working in Lushai Hils and
Nagaland; and

(c.) if so, the reasons for delny in
granting the same to the employees of
Manipur?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a)to(c). The employees of the Govern-
ment of Manipur working in hill areas of
Manipur are in receipt of hill and winter
allowance, as in Assam. These are
in the nature of Compensatory allow-
ances. The question whether any
additional allowances in hill areas on
account of difficult terrain etc. are justified
is being examined.

Training of Indian Nationals abroad
in Foreign Languages and their
absorption

4493. SHRT H. N. MUKERIJEE :

Will the Minister of EDUCATION be
pleased to state :

(a) whether he has made any review of
the scheme introducd by Maulana Abul
Kalam Azad for the traming of Indian
Nationals abroad in foreign languages with
a view to their absorption later into the
External Affairs and Education Ministries
or in other appropriate assignments;

(b) whether he is aware that some of
these scholars found themselves thrown on
the scrap heap to fend for themselves; and

(c) what is the number of such scholars
sentabroad and the number, known to
Government, absorbed in appropriate
employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) to (c). the foreign
languages Scholarships Scheme was started
in 1954—55 with a view to strangthening
cultural contacts between India and other
countries for training teachers employed
in universities and other imstitutions teach-
ing foreign languages and also for meeting
the needs of certain services for personnel
proficient in some languages. Since then
109 scholars have been sent abroad under
this scheme. The majority of the scholars
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selected under the scheme were candidates
sponsored by Government as well as edu-
cational institutions and on their return
they were expected to join their respective
offices. In the later years, a few unspon-
sored candidates were also sent for studies
abroad. Since there was no liability on
the part of Government to secure them
jobs on return, information regarding
their employment position is not available.

The scheme is not in operation since
1964—6S and the question of its review
does not arise.

foa Hama | fafis Faw O F AR
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Luxury Hotels

4498. SHRT NARENDRA KUMAR
SALVE : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the number of applications received
from the Indian Hoteliers for setting up
luxury hotels in India in collaboration with
foreign hoteliers during 1967—68;

(b) the number of applications accep-
ted; and

(c) the number of applications rejected
and the grounds therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) During 1967—68, one appli-
cation was received from East India Hotels



191 Written Answers

Co. Ld. for the setting up of a luxury

hotel at Bombay in collaboration with
Sheraton International Inc., USA.

(b) A collaboration proposal between
Ms and Intercontinental in regard to
which an application was received earlier
was approved in August 1967, The pro-
posal for collaboration between East India
Hotel.Co. and Sheraton International has
also since been approved. A proposal for
collaboration be.ween Shivsagar Estates

and Hiltons s pending consideration of
Government .

(¢) No such collaboration proposal has

‘yl:cn finally rejected by Government
Boundry disputes between State
Governments

4499, SHRT NARENDRA KUMAR
SALVE : Will the Minister of HOME
AFFAIRS be pleased to state :

(a_) the number of disputes pending
solution between the various State Govern-

men.ts in matters involving their boun-
daries; and

(b)‘ whether there is any proposal to
establish a statutory machinery to resolve
such disputes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)and
(b). At present there are four such disputes
which have arisen because of claims by
States for territories forming part of other
States. Three of these claims are based
on linguistic considerations. The National
Integration Council which met in Srinagar
in June 1968 recommended the formulation
of uniform general principles applicable
to the country as a whole for the solution
of linguistic border issues on a well under-
stood basis and the setting up of a
machinery by the Government of India
to which linguistic border issues could be
referred Ifor’expeditious solution. These
recommendations of the Council are under
ion. It is, therefore, not possibl
to give any indication at this stage as to
the machinery that may be set up for
resolving such border issues.
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Activittes of Naxalites in Kerala

4500. SHRI D.N. PATODIA :
SHRI CHANGELRAYA
NAIDU :
SHRIR K. SINHA :
SHRI N.K. SANGHI :
SHRIR.R. SINGHDEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Naxalite
Group of Communist in Kerala State has
recently started indulging in violent acti-
vities on a wide scale and is out to subvert
law and order;

(b) the number of such cases that
have come to the notice of the Central
Government ;

(c) whether apart from the report of
the State Government, the Central Govern-
ment have also received any independent
report from the Governor or from the
Central Intelligence Bureau; and

(d) if so, how the Central Governmeni
propose to deal with the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). A statement is laid on the table
of the House. [ Placed in Library. See No.
LT—2691/ 68 |

(c) The Central Government have not
received any report from the Governor.
The Government have received reports
from its agencies.

New Communist Party in South India

4501. SHRI D.N. PATODIA :
SHRI N.K. SANGHI :
SHRI R.R. SINGH DEO:
SHRI SHASHI BHUSHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that a new
Communist party has been formed in South
India;

(b) if so» whatis the ideology of the
party; and

(c) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CAHRAN SHULKA):
(a) to (6). There is no informaion that a
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third Commmunist Party has been formed
in South India. However, in Andhra
Pradesh a Coordination Committee of
communist revolutionaries has been set up
with Shri T. Nagi Reddy as the convenor.
The Coordination Committee wants to
pursue the revolutionery path of class
struggle to establish people’s democracy.
The activities of the extremists are being
kept under a close watch.

D.T.U. Bus accidents

4502. SHRI D.N. PATODIA :
SHRI M.L. SONDHI :
SHRI CHENGALRAYA

NAIDU :
SHRI R. BARUA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that more than
100 persons were injured in D. T. U, Bus
accidents on the 23rd November, 1968;

(b) if so. whether any inquiry has been
held to find out the causes of the sudden
spurt in D. T. U. accidents;

(c) wether according to a survey more
than 10 per cent of the D. T. U. Drivers
have defective eye sight and accidents occur
as a result thereof; and

(d) the loss suffered on this account ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) According to the Delhi Police, 62 per-
sons were injured in the accidents. The
cases are under investi gation.

(b) During the six months from May
to October, 1967, a total of 807 accidents
took place involving D.T.U. buses. During
the corresponding period of 1968, the total
number of accidents was 780.

(c) No, sir. Presumably, the reference
is to a survey conducted by the National
Society for the Prevention of Blindness.
The Society have stated that the report of
the surevy is still being processed and is
not yet ready. The Society have further
stated that a news-item in the Statesman,
dated the 2nd November, 1968, regarding
D.T.U. drivers’ eye examination conducted
by the Society, was published without
authorisation and did not contain correct
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figures. The Society will submit a copy of
the report to the Delhi Transport Under-
taking, when it is ready.

(d) The damage caused to the D.T.U.
busesin the accidents on 23-11-68 is esti-
mated by the Undertaking at abeut
Rs. 70/- only.

Grant of Grades to teachers

4503, SHRI HEM RAJ : Will the Minis-
ter of EDUCATION be pleased to state :

(a) whether, on receipt of the Kothari

Commission Report, any instructions were
issued by the Central Government to the

- States and Union Territories for grant of

grades to the teachers;

(b) if so, what were those instructions
and to which States and Union Territories
they were issucd; and

(c) whether a copy of those instructions
will be laid on the table of the House ?

THE MINSTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (). The
recommendations of the Kothari Commis-
sion were forwarded to all State Govern-
ments and Union Territories for considera-
tion and implementation. No separate
instructions were issued for individual
recommendations contained therein.

Conference of vigilance Commissioners

4504. SHRI CHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it isa fact thata four day
Conference of the Vigilance Commissioners
was held in Delhi in November, 1968;

(b) if so, whether they have recommen-
ded better status for the Vi’i.'pco Chiefs;

(c) what are the other regommendations
made by the Conference; and

(d) the of Goverament
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (1) No,
Sir.

(b) to (d). De not arise,

reaction
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Ayyar €Commission

4505. SHRI CHENGALRAYA
NAIDU : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Ayyar Commission
which was appointed by the United Front
Government of Bihar to probe into the
charges of corruption inthat State has
submitted its report;

(b) whether the Central Government
have accepted the recommendations of the
Commission: and

(c) whether it is a fact that some
Central Ministers are also involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRT
VIDYA CHARAN SHUKLA): (a) No, Sir.

(b) Docs not arise.

(c) The notification constituting the
Ayyar Commission does not refer to any
Central Minister. According to the infor-
mation furnished by the Government of
Bihar a petition containing a reference to a
Central Minister has been presented
recently before the Commission; the Com-
mission has not decided as yet whether it
can inquire into the matter.

Hiring of Bungalows for N.F.C. at
Chokli (Sorath)

4506. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of EDUCA-
TION be pleased to statc:

(a) whether his Ministry had hired a
few princely bungalows from the Govern-
ment of Gujarat at Choki (Sorath) in
Junagadh District for use by the National
Fitness Corps (NFC) sub-sequently called
the National Defence Corps (NDC);

(b) whether it is a fact that these
bungalows have been allotted to the staff
members of the N.D.C. who are now stay-
ing there;

(c) whether it is also a fact that for the
last two years there was no work for
these staff members though substantial
amount is being spent by way of expenses
on their maintenance; and

(d) the steps taken to utilise the services
of these personnel ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHGWAT JHA AZAD): (a) The palace
at Choki was hired ata nominal rent of
Rs. 1/- per month from the State Govern-
ment of Gujarat on 20th May, 1964, for
setting up the Re-orientation Training
Centre for physical education teachers
under the National Fitness Corps
Programme.

(b) to (d). With the closure of the
Training Centre in September, 1967, the
skeleton staff consisting of two NDS ins-
tuctors and two chowkidars are stationed
at Choki to look after the stores and
equipment. They are staying in the out-
house of the palace. Negotiations are
being made for the transfer of the stores to
the Sardar Vallabhbhai Vidyapeeth, Vallabh
Vidyanagar, and the Central Schools near-
by and as soon as these are shifted, the
building will be handed over to State
Government after necessary repairs. The
staff members will be posted elsewhere.
The only expenditure incurred on the staff
at Chokiis in respect of their pay and
allowances .

Closure of Porbander Aerodrome

4507. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether itis a fact that there is a
move to close down the aerodrome at
Porbandar;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the
city being the birth-place of Mahatma
Gandhi is attracting foreign tourists in
large number and it is not advisable to
keep the aerodrome closed on flimsy
grounds; and

(d) whether he is aware that this year
being the Gandhi Centenary Celebration
Year there is strong justification to reno-
vate and improve the facilities at the aero-
drome in order to offer minimum com-
forts to the large number of tourists who
are likely to visit the place ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir,
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. (b) Does not arise.

(c) and (d). The runway at Porbander
is barely suitable for DC-3 type of aircraft.
In view of the fact that the Indian
Airlines are going to replace DC-3 by
HS-748, and also in consideration of
the importance of Porbandar, a proposal
to re-construct the runway to the require-
ments of HS-748 is under consideration.
In the meantime, in order that traffic in
connection with the Gandhi Centenary
Celebration Year (1969) may not be dis-
rupted, the existing runway as well as the
fair-weather air-strip have been repaired to
sustain DC-3 operations for the time
being.

Repair of Keshod and Porbander
Airstrips
4508. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

.(a) whether it is a fact that the Keshod
and Porbander airstrips where recently
reopended to traffic after prolonged closure
for extensive repairs;

(b) whethere it is also a fact that it
was originally planned tointroduce ‘AVRO’
planes at the above airstrips after they
were repaired;

(c) whether it is further a fact that the
ropairs carried out arc not satisfactory,
ospeciallly at the Keshod airstrip, which
has necessitated the postponement of the
original for introduction of ‘AVRO’
planes; and

(d) if so, the steps proposed to be
taken to bring about an improvement in
the conditions of the airstrips ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The acrodromes at Keshod
and Porbandar were closed only for about
3} months and 1} months respectively for
essential repairs.

(b) to (d). The existing runways at
Keshod and Porbandar are suitable only
for DC-3 aircraft and have been repaired
from time to time to maintain these ope-
rations. Now,in view of theprojected intro-
duction of HS-748 in replacement of DC-3
on this route, a proposal to re-construct
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these runways to meet the new require-
ments is under consideration. In the
meantime, the runways have been repaired
to sustain the existing DC-3 operations.
The Indian Airlines will be in a position
to introduce the HS-748 aircraft only when
they receive additional aircraft from
HAL as their existing fleet of HS-748 is
fully committed on other seclors.

Facility for Learning Bengali language
in Primary Schools at Dineshpur,
District Nainital (U.P.)

4509. SHRI K. HALDER : Will the
Minister of EDUCATION be pleased to
statc :

(a) whether the children of the refugees
from East Bengal, who have settled at
Dineshpur, District Nainital, have the
facility of learning Bengali language in
primary school;

(b) if so, how many primary schools
are there for this purpose; and

(c) whether Bengali language is also
being taught in Higher Secondary
Schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a)to (c). In-
formation is being collected from the State
Government and will be laid on the Table
of the Sabha.

Excavation work at Ratangiri (Orissa)

4510. SHRI BAIDHAR BEHERA :
Will the Minister of EDUCATION be
pleased to state :

(a) Whether it is a fact that the exca-
vation work at Ratnagiri in Orissa has
been completed since 1960;

(b) if so, when the detaited report of
the antiquities excavated at the site will
be published and placed on the Table of
the House;

(c) the progress so far made in connec-
tion with the establishment of a museum
at Ratnagiri; and

(d) the amount earmarked therefor and
the time when the work is likely to start ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SING) : (a) Yes Sir, the last scason
of work was 1960-61.
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(b) The detailed report on the ecaxva-
tions is under preparation and will be
published as carly as 'possible. Summary-
reports for each season of work (1957-58,
1958-59, 1959-60 and 1960-61) have been
published in ‘‘Indian Archacology-A
Review” for these respective years.

(c) The site for locating a museum at
Ratnagiri has already been selected and
the estimate for the construction of the
museum-building is also ready.

(d) The work is included in the draft
IV Plan, and pending final approval of its

inclusion in the Plan, no specific amount
has been earmarked for it.

Removal of Sculptural Pieces from
Konarak Temple

4511. SHR1 BAIDHAR BEHERA :
Will the Minister of EDUCATION be
pleased to state :

(a) how many cases of unauthorised
removal of sculptural or otherarchitectural
pieces from the Konarak temple have been
recorded since the Independence;

(b) how many pieces of sculptures have
been removed from Konarak by the
Archaeological Survey of India for various
purposes and whether all of them have
been returned to the nearby site Museum
or any other action has been taken in
respect of them;

(¢) whether the Government of Orissa
presented any memorandum to him in the
Konarak temple on the 30th October, 1968
and, if so, the action taken on various
points mentioned therein; and

(d) whether the recent theft case
involving a foreigner at Konarak has been
brought to the notice of Government and,
if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Two cases of unau-
thorised removal of loose sculptures from
the dump outside the Konarak compound
will have been recorded since Indepen-
dence.

(b) In all 17 pieces had been removed
by the Archacological Survey of India, out
of which 10 are with the National Museum,
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while others have been returmed to the
Konarak Muscum.

(¢) Yes, Sir. The various proposals
contained in the Memorandum are being
examined.

(d) Yes, Sir. The matter was reported
to the police and the sculpture was also
recovered.
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Cadre of officers posted in Chandigarh

4513. SHRIMATI NIRLEP KAUR :
Will the Minister of HOME AFFAIRS be
depales to state:

(a) the name of the State to whose
cadre the Home Secretary, Deputy
Commissioner and the Superintendent of
Police, posted in the Unian Territory of
Chandigarh, belong; and

(b) the dates from which these officers
were posted there ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
The Home Secretary and the Deputy
Commissoner posted in the Union Terri-
tory of Chandigarh belong to the I. A. S.
cardre of Haryana State. The Senior
Superintendent of Police belongs to IPS
cadre of Union Territories.

(b) Ist November, 1966.

Pak Nationals Infiltrated into Rajasthan

4514. SHRI D.N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(@) whether it is a fact that a larger
number of Pakistan nationals have crossed
into Rajasthan and have occupied the
houses deserted by the famine-stricken
people; and

(b) whether it is also a fact that a large
number of them have also taken up relief
work which has been created for the famine
stricken people; and

(c) if so, what steps have been taken
by Government to evict the Pak. nationals?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CHARAN SHUKLA (a) No, Sir.

(b) and (¢). Do not arise

Enquiry into Anti-Mc Namara Demons-
tation in Calcutta
4515. SHRI R.K. SINHA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the inquiry into the anti-
McNamara demonstrations in Calcutta has
been completed; and

(b) if so, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
such inquiry has been held.

(b) Does not arise.

Students’ Disturbances at Varanasi

Allahabad , Lucknow and Amritsar

4516. SHRI R.K.SINHA: Will the
Minister of EDUCATION be pleased to
state:

(a) whether any inquiry is being held
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to find out the basic causes for the violent
students’ disturbances at Varanasi, Allaha-
bad, Lucknow and Amritsar to the first
half of November;

(b) whether any political parties were
behind the trouble; and

(c) if so, the steps proposed to main-
tain peace in the universities?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The Government of India does not propose
to hold any inquiry tocover all these univer-
sities. Information is, however, being
collected from the State Governments
concerned and will be laid on the Table of
the Sabha in due course.

Inter-State Transport (Commission

4517. SHRI R.K.SINHA : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state:

(a) whether Government are consider-
ing a proposal to set up an Inter-State
Transport Commission; and

(b) if so, the envisaged functions of
the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) An Inter-State Transport Commis-
sion has aiready been set up under Section
63 A of the Motor Vehicles Act and it has
been functioning for the past ten years.

(b) Under Section 63 A (2) of the Act,
the Commission is to perform through an
inter-state region all or such of the follow-
ing functions as it may be authorised to do
by the Central Government by notification
in the Official Gazette, namely . —

(i) to prepare schemes for the develop-
ment, co-ordination or regulation
of the operation of transport
vehicles and, in particular, of goods
vehicles in an inter-State region;

(ii  to settle all disputes and decide all
matters on which differences of
opinion arise in connection with the
development, co-ordination  or
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regulation of operation of transport
vehicles in an inter-State region:

(iii) to issue directions to -the State
Transport Authorities or Regional
Transport Authorities interested
regarding the grent, revocation and
suspension of permits and of coun-
ter-signatures of permits for the
operation of transport vehicles in
respect of any route or area
common to two or more States;

(iv) to grant, revoke or suspend any
permit or countersign any permit
for the operation of any transport
vehicle in respect of such route or
arca common to two or more States
as may be specified in this behalf
by the Central Government;

(v) to perform such other functions as
may be prescribed by the Central
Government ,

The Commission has so far been given
the powers under clauses (a),(b), (c)and (e)
above. The question of delegating powers
to the Commission, under clause (d) with
respect to granting, revoking or suspend-
ing inter-State permits or countersigning
such permits in respect of specified inter-
State routes is under considertion at
present.

Foreign Hand behind Communal
Riots in India

4518. SHRI M.L. SONDHI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that thereis
some foreign hand behind the recent
communal riots;

(b) whether it is also a fact that slogans
like ‘*Pakistan Zindabad” and parading of
the Pakistani flag are some of the features
of such riots ; and

(c) if so, the action taken by Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
VIDYA CH ARAN SHUKLA): (a) Govern-
ment have no such information.
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(b)and (c) Facts are being ascertained
from the State Governments and will be
laid on the Table of the House.

Hindi-Speaking People

4519. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn to a report bya
professor of the Institute of Economic
Growth, Delhi to the effect that the number
of Hindi speaking people came down from
30 per cent t027.5% in ten years (from 1951
to 1961);

(b) whether Government
the statistics furnished by
professor; and

agree with
the said

(c) if not, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) Yes, Sir.

(b) Tt istruc that the percentage of
Hindi speakers to total population has
come down between 1951-61.

(¢) Does not arise.

Secret Transmitters Functioning
in Hyderabad

4520. SHRI M.L. SONDHI:
SHRI HEM BARUA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Secret
transmitters are broadcasting news to
Rawalpindi from Hyderabad; and

(b) if so, the action taken to apprehend
the culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). The Government of Andhra
Pradesh have informed that existence
of secret transmitters broadcasting news to
Rawalpindi from Hyderabad has not come
to notice. Government arc keeping a close
watch in tho matter, -
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Financial Benefit to Promitent
Litterateurs

4521, SHRI BISWANARAYAN
SHASTRI : Will the Mnister of EDUCA-
TION be pleased to state:

(a) when the scheme for glving
financlal benefit to the prominent littora-
teurs has been drawn up and put into
operation; and

(b) if so, the number of persons who
have so far benefitted under this scheme

state-wise ?

THE MINISTER OF STATE
IN THE MINISTRY OF EDUCTION
(SHRT SHER SINGH): (a)
and (b). There is no specific scheme
for helping prominent Litteratcurs as such
however, a
scheme «<«Financial Assistance to per-
sons distinguished in Arts, Letters and
such other walks of life who may bein
indigent circumstances” which also in-
cludes Litterateurs. The Sanskrit scholars
are not covered under this scheme and
there is another scheme in this Ministry
under which grants are given to Sanskrit
Pandits/scholars. 1t will take time to
collect information state-wise, which will
be placed on the table of the House as
soon as collected.

Facllities for Air Passengers
at Gauhati

4522. SHRI BISWANARAYAN
SHASTRI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to state:

(a) whether he is aware that the faci-
lities and amenitics provided to the
passengers at the T.A.C. City Office and
Airport at Gauhati are quite inade-
quate: and

(b) if so» whetherI. A. C. proposes
to take immediate steps to provide
necessary amenities to passengers such as
additional accommodation in the waiting
hall, restaurant, drinking water and quick
delivery of Juggage under covered
platform?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(®) and (b). The Indian Airlines have
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recently removated their city booking
office, and provided a lounge for the
passengers. The Civil Aviation Depart-
ment have also plans to expand the existing
terminal building at Gauhati. These plans,
as soon as they are ready. will be consi-
dered by Government for implementation
subject to funds being available,

Navigational Facllities in Laccadive,
Minicoy and Amindivi Islands

4253. SHRI K.P. SINGH DEO: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Government propose to
develop harbour and navigational facilities
in Laccadive, Minicov and Amindivi
Islands; and

(b) if 50+ the details thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO):
(a) and (b). A scheme costing Rupees
one crore for providing harbour and
navigational facilitiesin Laccadive,
Minicoy and Aminidivi Islands was sanc-
tioned by the Government of India in
May, 1967. The details of the works.
planned to he completed by 1972 are
as under:—

(i) carrying out surveys in islands of
Kalapani, Minicoy, Kavaratti,
Agatti, Chetiat, Kilten, Amini,
Kadmat and Androth and pre-
paration of hydrographic charts;

(ii) construction of jetties and provid-
ing beacons and buoys in theis-
lands of Kavaratti, Minicoy and
Amini;

(iii) dredging of the navigable channels
in the islands of Minicoy, Kava-
ratti and Amini;

(iv) construction of slipway facilities
at the islands of Kavaratti;

(v) Procurement of dredging equip-
ment, tools and plants required
for the dredging and construction
work .

Damage caused to Highways in Orissa
by Cyclone
4524, SHRI K. P. SINGH DEO: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:
(®) whether a Central team visited
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Orissa recently to assess the damage
caused by Cyclone to the National
Highways there;

(b) if 50, the assessment made by the
team and the Central Assistance recom-
mended for the repairs of the National
Highways; and

(c) the reaction of Government in
regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):
(a) Yes, Sir.

(b) The team has assessed that an
expenditure of Rs. 45. lakhs will be
required for restoring the National
Highways to the pre-flood standards.
Including some additional works like
protective works, increase in length of
cross drainage works, etc., to safeguard
ogainst future severe floods, the estimated
cost will rise to about Rs. 52.70 lakhs.

() A sumof Rs. 40 lakhs has been
allotted to the State Government for
expenditure during the current year. The
balance will be provided in the budget
estimate for 1969-70 and necessary funds
allotted to the State Government at the
appropriate time.

Clash between Police and Students
in Lucknow

4525. SHRT MAHANT DIGVIAI
NATH : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it isa fact that aclash
between the students and the police took
place in Lucknow on the 26th November,
1968

(b) if so, the total number of persons
injured and dead;

(c) the reasons for the clash and how
long it lasted; and

(d) the steps which Government are
taking to maintain peace in the State and
to check recurrence of such incidents
in future?

THE MINISTER OF SEATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a)te (c). Ascerding to information
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received from the State Government, on
26th November, 1968 about 2000 students
of Lucknow University took out a pro-
cession and wanted to reach Raj Bhavan
vialHazarat Ganj in spite of a prohibitory
order under Section 144 Cr. P.C., which
was in force. Before the start of the
procession it had been announced by some
of the student leaders that while. passing
through Hazarat Ganj the English sign
boards of shops would be destroyed. In
view of this the district authorities
stopped the procession at the bridge on
the Gomti. Two of the students, who
expressed their determination to proceed
in contravention of the prohibitory
orders, were arrested. The . other proce-
ssionists thereupon started brickbatting
the police personnel on duty, who made
efforts to save themselves as well as to
chase away the students. The brickbatting
continued for about four hours, during
which one Deputy Superintendent of
Police» one Sub-Inpecter 9 Head Cons-
tables and 44 Constables received injuries.
The number of students, who might have
been injureds is not known as none of
them presented themselves in any hospital
for treatment.

(d) Necessary preventive action is
taken whenever there is apprehension of
breach of peace.

Pak Spy Ring in Delhi

4526. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whetheritisa fact that Pak spy
ring has been unearthed ih Delhi recently;

(b) if so, whether some arrests have
been made in this regard;

(c) the details of documents etc.
recovered from them;

(d) whether some more arrests are
expected; and

(¢) the steps which Government are
taking for the security of the country and
particularly of defence secrets?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (s)and
(b). Some arrests have been made recently
in Delhi in connection with alleged
espionage .
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(c) It will not be in the public interest
to disclose the details of the documents
where the cases are subjudice or under
investigation.

(d) and (e). Adequate machinery
exists for countering the activity of spies

and for safeguarding the security of the
country and of the defence secrets.

Purchase of Dismond Necklace
for National Museum

4527. SHRI MAHANT DIGVIJAT
NATH:
SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether there is any proposal
under consideration of Government to huy
the diamond necklace, said to be the
property of Marie Antionette, Queen of
France, found in the jewellery collection
of the late Maharaja of Darbhanga, now
being auctioned, for keeping in the
National Museum; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) No, Sir.

(b) Does not arise.

Hindi Medium in Central Schools
in Kerala

4528. SHRTE.K. NAYANAR: Wil
the Minister of EDUCATION be pleased
to state:

(a) whether Government have intro-
duced the Hindi Medium in the Central
Schools in Kerala State compulsorily.

(b) whether the Kerala Education
Minister has represented this matter to
him; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Hindi
Medium has been introduced in all
Central  Schools, including those im
the State of Kerala, for teaching of Social
Studies in classes I to VI
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(b) Yes, Sir.

(¢) The communication of Kerala
Education Minister is under consideration.

. -Rules Re. Determination of Seniority
of Deputationists Employed in
Chandigarh Secretariat

4529. SHRIMATI NIRLEP KAUR:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the Central
Government have prescribed certain rules
and regulations for the determination of
seniority of persons appointed on transfer
or on deputation from other States; and

(b) if so, whether these rules and
regulations are applicable to the persons
appointed in the Chandigarh Secretariat?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
and (b). The Central Government
have laid down general principles of
seniority of various categories of persons
employed in the Central Services including
persons who are appointed by transfer to
Central Service from the Sub-ordinate
offices of the Central Government or other
departments of the Central or State Govern-
ments. These principles do not, however,
apply to persons who are on deputation
from other States. Persons appointed in
the Chandigarh Secretariat who are on
deputation from Punjab and Haryana, are
not governed by these principles.

- Rules for Officers of Punjab Secretariat
Administration

4530. SHRIMATI NIRLEP KAUR:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Officers of the Punjab
Secretariat Administration are subject to
certain rules and regulations for purposes
of fixation of their seniority and promotion;
and

(b) if not, what steps are being taken
by Government to see that all promotions
oto. are made according to the rules and
rogulations ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The information has been called
for from the Government of Punjab
and will be laid on the Table of the House
as soon as possible.

Jere qAW ¥ TRIPAE e} F it
AT BT WY AT

4531 off AvTvere fraad : A
wi §fr qE aqF T FU ST .

(%) orter 1968 et qawaT, 1968
# ru 3 wafa 7 gemeraT A § wha)
qqT A1 i AAT AAT FRAAT AR
g, fradft avael & gan faq a1
gs, foam wraei q Ua w1 gy gt
MNT g & gear Y frae) T2 gf;
(@) =Fdrear gear & g A AAAT
7 fpadt aTeadl &1 s @ o
mr g AR swfust ®Y faten ww
frar aar & A 8% R o7 ard § awar
oY 9T TG T § W fATR gda
H oy ax 7€ e dr 7 & af;
e

() sarmarz fad F Q& wot
1 Q&R F AT FIHT A T INFE
gy & & 7

TEwTd wRTEa § wsy st (d
faar weor yeer) (%) @ (7).3W
FRA FIFTT { JAAT 05 &Y AT Y |
YT AT A qTHIA §  GRITST 9T
@@ 3 )

Text Book of Botany for Delhi Higher
Secondary Science Students

4532. SHRI P.N. SOLANKI: Will
the Minister of EDUCATION be pleased
to state:

(a) whether ‘A Text Book of Botany'
by A.C. Dutta has been prescribed for the
Delhj Higher Secondary School Examina-
tion (Science);
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(b) if 50, whether the said Text Book
is freely available in the market and the
same has been made available to all the
students; and

(c) if not available, the reasons there-
fore and the steps taken in that connection?

THE MINISTER OF STATEIN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) and (c). Do not arise.

Assistance for construction of Ships

4533. SHRI K. P. SINGH DEO : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether'itis afact that India has
sought further assistance from Yugoslavia
fqr the construction of ships;

(b) if so, the assistance received so far
by Government from Yugoslavia;

(c) ghc assistancc sought by Govern-
ment for further construction of ships;

(d) whether the Government of Yugos.
lavia have agreed to give the assistance
sought for; and

(¢) whether any other country has
been requested by Government for such an
assistance?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO) :
(a) and (b). Out of the two Yugoslav
Credits for import of capital goods, equip-
ment, machinery and ships, a tolal amount
of Rs. 71.25 crores has becn utilised for
placing contracts for ships on Yugoslavia
Shipyards.

(c) and (d). No additional credit has
been sought for further construction of
ships in Yugoslavia.

(¢) Assistance has been sought for the
acquisition of ships from West Germany,
East Germany, Poland, Rumania, U.S.S.R.
Denmark, U.K. and Japan.
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PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ALL INDIA SERVICES
Act, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :1Ibegto
lay on the Table—

(1) A copy of each of the following Noti-
fications under sub-section (2) of section
3 of the All India Services Act, 1951 ;| —

(i) The Indian Administrative
Service (Pay) Fifth Amend-
ment Rules, 1968, published
in Notification No. G. S-R.
2070 in Gazette of India
dated the 30th November,
1968.

(ii) The Indian Police Service( Pay)
Third Amendment Rules. 1968,
published in Notification No.
G.S. R. 2071 in Gazette of
India dated the 30th November,
1968.

(iii) The All India Services (Provi-
dent Fund) Second Amendment
Rules 1968, published in Noti-
fication No. G. S. R. 213§
in Gazette of India dated the
7th December, 1968.

(iv) The Indian Civil Service Provi-
dent Fund (Second Amend-
ment) Rules, 1968, published
in Notification No. G. S. R.
2136 in Gazette of India dated
the 7th December, 1968.

(v) The Indian Civil Servico (Non-
Europecan Members) Provident
Fund (Second Amendment)
Rules, 1968, published in Noti-
fication No. G. S. R. 213%in
Gazetwo of India dated the 7th
December, 1968.

(vi) The Secretary of States’ Services
(Central Provident Fund)Second
Amendment Rules, 1968, pub-
lished in Notification No. G.S*
R. 2138in Gazette of India
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[Shri Vidya Charan Shukla)
dated the 7th December, 1968.
{Placed in Library. See No.LT-
2676/68.)

(2) (i) A copy of West Bengal Noti-
fication No. 3291-F dated the
10th September, 1968 (Hindi
and English versions) making
certain amendment to the West
Bengal Public Service Commis-
sion (Consultation by Governor)
Regulations, 1955, under arti-
cle 230 (5) of the Constitution,
read with clause () (iv) of the
Proclamation dated the 20th
February, 1968, issued by the
President in relation to the State
of West Bengal.

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Noti-
fication. [ Placed in Library.
See No. LT-2677/68. )

12.31 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (BIHAR);1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI, : Ibeg to present a
statement (Hindi and English versions)
showing Supplementary Demands for Grants
in respect of the State of Bihar for 1968-69.

12.31§ brs,

STATEMENT RE. REPORTED STATE-
MENT OF NEPALESE AMBASSADOR
ON SUSTA FOREST AREA

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): In
his notice under Rule 377, Hon'ble Mem-
ber, Shri Atal Bihari Vajpayee has drawn
attention to the statement reported to have
been made by the Nepalese Ambassador
that about 2,000 bighas in the Susta Forest
area was a disputed area and that it should
be demarcated by a joint survey team of
both Nepal and India. The Hon’ble Mem-
ber has suggested that there is a contradic-
tion between what the Ambassador said and
what I stated in the House on 11th Decem-
ber, 1968,
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re. Susta area (St.)

In order to clarify the matter, the Fore-
ign Secretary has personally spoken to the
Nepalesc Ambassador. The Ambassador
explained that he had made only a verbal,
and not a written statement to the Press.
Different versions of what the Ambassador
said have appeared in different newspapers.
On .the particular point raised by Shri
Vajpayee, the Ambassador denies having
stated that the area of 2,000 bighas was in
dispute.

As the House would thus see, there is no
contradiction between my statement and
what the Ambassador has to say on this

point.

st g femd (wAT) : SRR
agreT, wAa § & 115 fA3w  ag7 1@
F Forr ARAT A1 AT ww F oY
F a1, 78 gitw N amr a1 zafag
FIAA F T Fe1 90 6 77 THII |
F FTHTT § g QO AT AEaAr g 5
&7 & (hyna quad® & @1 6z Ak ¥
ag ¥ & AT A 7 IAFT FATET Y
FraT =1y |

MR. DEPUTY-SPEAKER : Yesterday
this matter was raised. T think, you have
read it. T feel the matter has been covered by
his reply.

SHRI HEM BARUA (Mangaldai) :
May 1 make a humble submission ?

MR. DEPUTY-SPEAKER : No further
discussion on this point.

That is not the usual practice. I am pre-
pared to do it within the rules, not beyond
that.

ot wzw fagrQ wioRedt (FHTAAIR):
# w§ swreqy &7 N AL IST @V
TR 4R OF A9 %@ O fr ww oy e
dqreft qagy ® A § ff v @
fa A F1  CEfAfAER ey v
2 afsT Juna wgreT 7 of xarey femr
tag xw Ak 7 WY 1 & i qwwar
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f & W FT T e 27 AT A
Y e STl wdheT %1 #E awTe O
7€ & ) d7 oY v 7 SR § ITRT
&7 v A8 femr T R

SHRI HEM BARUA : From the state-
ment of the hon. Deputy Minister, it has
become clear that the Nepalese Ambassador’s
statement was not correctly reported in the
papers. May I know whether the Nepalese
Ambassador has contradicted the statement
as reported in the papers or is the Minister
going to correct the statement that Nepalese
Ambassador made as reported in the papers?

MR. DEPUTY-SPEAKER : Once the
statement is made; if you are not satisfied or
the Members are not satisfied, the usual
practice is. . . . (Interruption)

SHRI SURENDRA PAL SINGH : Just
to clarify, as the question of trespass was not
raised by the hon. Member in his notice, that
is why it has not been covered in the state-
ment now. But in my main statement, the
day before yesterday, I said clearly that the
Nepalese auhorities had maintained that
the four Nepalese werc arrested from Nepalese
territory but our stand is that thcy had
trespassed into Indian territory.

&t 7y fowd : : ady T wET
o\ wa § IITOET AEIZY, WITH 5T-
qu wEqr & AW 115 TTen Afew
& 1T fear sty |

MR. DEPUTY-SPEAKER : The ques-
tion of administrative control was raised
yesterday. That is all.

SHRI SURENDRA PAL SINGH :
There is no boundary dispute whatsoever.
The only thing is that the Nepalese authori-
ties said that those persons had been taken
away from the Nepalese side of the
boundary.

BUSINESS ADVISORY COMMITTEE
TWENTY-SEVENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH :1
beg to move :
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““That this House do agree with
the Twenty-seventh Report of the Busi-
ness Advisory Committee presented to
the House on the 12th December, 1968.”

SHR1 D.N. PATODIA (Jalore) : With
regard to item § which says that the Commi-
ttee has recommended postponement of
the discussion on the Plan, I want to explain
the background. 1 approached the Speaker
—the is at the moment not in the city—I re-
quested him that the Plan should be dis-
cussed in the House before Government
took any final view on the matter because
Government should know the feelings of
this House on such a very important sub-
ject. The Speaker consulted the Prime
Minister and the Prime Minister agreed,
and the time was allotted for discussion
on the 19th. But now we find that it
has been postponed. It is very unjust.
This is a very important subject and this
should be given proper time during this
session.

5t URAAE TAE (ATITEEY)
IYTeqeT WEIEE, AT frdaa & fr swawr
FT &9 FT N wAwY ¢ fHaw fm
TEATIH] A FIAMT & T ¥ Faf H AT
? 3w faaifad ® zoer qa) faet
srEaT<l R SR F g1 W O T
T w1 FETd fwe § 6 e
& WEQTAET WX AIYTS 7 TG TR
% e | o At 9| @ 4T a8 wwew
&1 dY & A Wl wEew Iu% AR F wxw
frmaard T fix W Wy arat wa o
T ¥ A AEEA g1 T avfr ww
Y qgw 7 g7 IT AT Y I W)

MR. DEPUTY-SPEAKER: This has
been decided. When we begin our discus-
sion, you will get whatever information
you want,

SHRI S. M. BANERJEE (Kanpur) :
We are thankful to the Business Advisory
Committee for giving us this opportunity . .

MR. DEPUTY-SPEAKER: You were
present there.

SHRIS.M. BANERJEE; Yes. I am
not raising anything about that. I am
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[Shri S.M. Banerjee]

simply requesting you only for this. We
have received reports from Lucknow that
about 7700 teachers have been arrested.
The teachers’ organisation has requested
the Prime Minister to intervene. If the
Prime Minister could make any statement,
may solve the problem. Let the
Prime Minister intervene because the
Gavernor has miserably failed.........
(Interruptions).

SHR1 HEM BARUA (Mangaldai): I
have sent an adiournment motion on the
breakdown of the talks in Lucknow.
...... (Interruptions).

MR. DEPUTY-SPEAKER : Once we
have allotted time for discussion, there is
no necessity for it.

ot TRAEE 41T : JIEIE ALY,
AT AT § AT TAFTY fTqd
F31 9T 7-8 AT AATIF AT AT |
] TR § I Arat weATH 7 USATTH
wmfz & i § 99 Er A 98 7w
&y ¢ A1 WA WG aqeny w7
1 BYET 9T T & Av Ay At Ay feafy
F AR F qeT F IEFA T |

it TN weAW (T afeor)
ZW W 9T 93 IWIT F TAT {55F
81 & foaaan fr o wRa £ % og maa
A 1 W ww AT A 2 Aoy
&Y 54 waR F) wfqeea go {Har 07

SHRI BAL RAJ MADHOK (South
Delhi): I endorse the suggestions made by
hon. friend, Shri Patodia. A discus-
sion on the Fourth Plan was very much
necessary and I am sorry it has been

postponed.

Then, a number of times» when state-
ments were made by the Prime Minister
about her foreign visits, suggestions were
made that there should be a full-dress dis-
cussion in the House on the international
situation. During the last few months, the
international situation has undergone a sea-
change almost, and India is very much
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interested in, and affected by, that change.
Therefore, it was very necessary that a full-
dress discussion on international situation
should take place. The Speaker was-kind
enough to allow a discussion on that. But
oow I find from this that it has been post-
poned. My submission is that this is a very
important subject and, thérefore, even if we
have to sit for a day more, on Saturday the
21st, we should have a discussion on this.
This should not be postponed.

&t war oy R (feeelt @) ¢
Iursgs ARy, faed Jw § 9@ a8
FHAT S fae dwr gur 9v QY welr
"gea 7 ag saraw fear a1 fF ga
I HT FT AT F FATF ag9 g7 W
& arfea faar s, . L

=t farg Aoqw (awt) o gaTsEE
wgT, ¥ TW AT §<Er A oaga
93 & 93 T § A gE T & w0
gfz & i Iy & 1w &Y @t @
FIL gHaF yaga e gwr & A<
agi 93 frawt Wiy oo & ¥@T ager 43
gaa Frawa wfusTI @ 1 T g
F@3r gar a1 gafag ogd ¥ arw w1
g foqar smw

& qum w5 ft ¥ wdAr e
A1gAT § 9 9GAS TE Y | Iah FIA
I LA T QEE FAATER | 4
& T2 AAGHT & WIAS 7 FEAT FI
AR TFHT & q17 FC AR A fregar
§UE IR A A ¥ GEA | gAWT
FIA AT FTTET & | EF T F7 Syaror
®ag gaefi g ¥ gz g g
I OF T Ifra eI &1 & g§w
weAT & TTeATa w3 g i ag semawt
AT FaG wT T )

oft W o o fred qww
wRY B fart agt wra a, €eqw
T 9T | §F FX WY Helt wgy A wy
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ar & 3 9¢ 7w EhfY, gawr frEr
#® fau & forn STo | w9 ANT @A
& 9 T § ) 9g Tga wEe faw
ar | STy Heft & q@AT ATEATE
w1 Fiw afEn s F fevw wE
siiffrr 7Y ot fr faar SR v e
firg AT &) 7Y o wrEwd &) AR
& Tl w1 ¥ IEwr e @
femar @ & ? 4% g0 §-—
MR. DEPUTY-SPEAKER : You are
bringing in extraneous matter., Yesterday

certain issues were raised. They werc
disposed of. .

Sff WA TR TR W IAR AT
WaHE | sg v Fo IR E A
T8 Afewer ) oy 21

MR. DEPUTY-SPEAKER: Working
Committee and other matters are not before
the House. The only thing is the Bill. He
will reply. Nothing further.

oft v o® o Ty faw o
fegwaw § WM g9 WIQAT, =7 AT
TFEST FT & A fAar

DR. RAM SUBHAG SINGH: His
leader was present in the Business Advisory
Committee. We have left it entirely for the
Business Advisory Cammittee to decide. It
was put before the Committee and the
decision was announced yesterday evening
which is going to be approved by the House,
if the House so feels. And, this is a unani-
mous decision. Shri K. L. Gupta may
enquire from his leader Shri Vajpayee what
transpired between us and regarding Shri
Patodia’s point, I will say this.

fadw Aifs & aX & waw o &
I W QAN ® IR A, @ #
¥ W fRe fifs # o § #9H
d dueT frar § TreY 59 AR A fam
A, s AT W Py ong )

Bt # TR & ¥R §F for
aregor ft } aarar § 1 AT qnew
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M argr St 7 WY I A} 7 gt fE
arq wqr gE & AN wrAd |\ AT
& A< ¥ arw #7 fr | dar fF fox-
AITA ST F A AT ¥ 5 g W ofr
% g1 9T, IT Y K0T 97 FT STAT 7
HOAT  WEYAT a2 & faar g1 4W
favarg 2 o wsao Rl F1 HRET W
T Y AT KT TH 3G 7 I AT
17l 9T fa=arT gy o o AerAw 8@y
TE I g4 F AT H AT FTQ
g 1 ¥R Al I T qgAS 7 Afew
W gd off | IgF WTETC WX WH

rar |
st WA Mo qor  AAIH KT

M faa 7§ fod T 7€ &1 92
|ET T HTHTT & |

MR. DEPUTY-SPEAKER: This obser-
vation is a grave injustice to the represen-
tatives who are present there. Your leader
was there and we took the decision and
this observation is not proper.

SHRI RANGA (Sri Kakulam): My
point is this. The Business Advisory Com-
mittee was charged with a particular task, of
settling the business of the next week right
upto Friday. They did not have any oppor-
tunity of considering the possibility of the
House sitting on Saturday and having some
business for that day. Would it be possible
for Government to let the House sit on
Saturday and have both Planning as well
as Foreign Affairs.

DR. RAM SUBHAG SINGH: I have
pointed out that there is a festival. If there
is a festival on the 21st, the Business Advi-
sory Committee thought that we should not
sit on the 21st.

They again unanimously took the deci-
sion that the House should not sit beyond
the 20th instant.

SHRI D.N. PATODIA: Let the House
sit on Sunday.
SHRI H. N. MUKERJEE ( Cakutta

North East): The Business Advisory Com-
mittee has only to allot time for matters
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which are proposed by Government to be
the subject-matter of discussion in the
House. It is not the job of the Business
Advisory Committee to determine what
should or should not be brought before the
House. Itis only on Government’s declin-
ing to bring up the matter on the Political
donations to Companies Bill, it is only
because Government declines to bring up
this matter in complete defiance of an
assurance given only last Friday, it is only
because of that that the Business Advisory
Committee was constrained to allot time
only to items placed before it. Tt is not the
business of the Business Advisory Com-
mittee. Otherwise, we would have been very
happy to decide upon the matters which
would come up. Therefore, it is Govern-
ment’s responsibility to explain why in
defiance of assurances given repeatedly and
repeatedly till last Friday before this House
this] Bill is not coming up, quite apart
from other matters which were pushed out
for lack of time.

This shows political unscrupulousness of
a kind which Government has to explain.
Why is it that last Friday. when there was
a full-dress discussion here when DR. Ram
Subhag Singh had told us that it was going

to come up and we need not worry but now
we are told that in the Business Advisory

Ci ittee our rep ives had agreed to
it. They agreed to what? They agreed only
to the allocation of time, the allocation of
hours and minutes in regard to the items
that were brought forward by Government.
Why is it that the Government shies away
from the discussion of that particular Bill ?

SHRI S. M. BANERJEE: I was a mem-
ber of the Business Advisory Committee
present at the meeting, and let me make
that position clear. . ..

MR. DEPUTY-SPEAKER : The hon.
member may resume his seat. ...

SHRI S. M. BANERJEE: Let me make
the position clear.

MR. DEPUTY-SPEAKER : Let the
hon. member resume his seat.

‘When I ask him to resume his seat, he is
not doing 3o, and he is disobeying me,
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SHRI S. M. BANERJEE: I have
resumed my seat, Sir.

MR. DEPUTY-SPEAKER: 1 am very
sorry to disagree with Shri H.N. Mukerjee.
When we allot time we have got to deter-
mine priorities, because it is the last week.
I must say in fairness, and Members will
bear me out, that Dr. Ram Subhag Singh
had placed that matter there but for want of
time, we had to push out the discussion on
the Plan and also the foreign affairs debate
and it was almost unanimously decided, and
this matter also was postponed to the
next session.

é’tqgfm&:a‘émfaraﬁmamﬁ
#Y & 1 & ST A1 GATAT FTAT AEAT § )
FE AT a%T FEATT Y ATCAT

MR. DEPUTY-SPEAKER: The hon.
Member had agreed to the postponement.

oft wy fowd : W q% Fq9 9T
HAF TY AT F AT FTAT ATEA E |

SHR1 SHEO NARAIN: On a point of
order. Shri H. N. Mukerjee is a learned
professor, but he has used a word which he
should not have used in this House. He has
used the word ‘unscrupulous’. He must
withdraw it. ...

T TH WaT FT QT AW Y |

You must help me. Thisis a genuine
demand. He has used the word ‘unscrupu-
lous’; he must withdraw it....

MR. DEPUTY SPEAKER: ButI have
got to bear in mind the context. It is not
unparliamentary. Therefore, I cannot take
action.

oft frEATURY : WY W7 AT R
£ ? wer gurd) A wRwfaaTRe ay ?
SHRI PILOO MODY (Godhra): You

must explain to him what ‘unscrupulous’
means

MR. DEPUTY-SPEAKER: Now, I
shall put the motion to vote.

ot vy foork : & e fow oy
&g § e dar nweff amew @ wgw
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FTOTE HTHHTT T TR %7 frgam
BT I A A o ¥ W
aft W fY fr oFforaer afedw 92q9
fas w19 7 &, St DAw e o

MR. DEPUTY-SPEAKER: The hon.
Member bad approved of this. I know that.
The report was finally unanimous.

SHRI S. M. BANERJEE: Kindly allow
us to explain our point of view.

st vy famd : guX @i WA
Ffd | gm w1 wem gAfew
Fgawt & g1 g At F arEw an
FTHTY FTHHTT 9T T fF garer faggo
g @ar wafag gx F1 HEH AT 2T
NI ME qrd A €71 w fGfwqw
TEATzAY A.AS F wfuwre gar ar
g WY A R afFr I e g
#gr f& wae cdforge afaqaw 249
fasr 1@ 7Y 7 @Y AW ST e,
axfY F9 g, a9 gAT A fdrw
2, @R 9@ FT AV

ot wew fagt arovdt : OF 91
9% W faargwnar | gW AR &
fir NANS arer oo forgr s ) FfFT
FETA W &7 q& 47 27 qeq A
Jer 41 Iasr guAr qar  fw foar
o1g 1 feT ag o & nar fw 96
A wwes v fod ™ £, A AT
are § Ta aT faa1T & ane )

st @0 Hlo AT : SUTEA WE-
T9, § U @ G% FT AT AvEAT
g # fafadw qearead w9 o dvaT
g A A uwd qr AN a7 ¥ IEAy
qifenr § v ar ) ag @l ¥ fw <o
aw g fag A ag war ar e st
AT ¥ 7 KW AR a7 0 agw
w7 9T qHTT H wrE oA A |
guTH aTH ¥ qger Eva ag foar wan
fr ofmsr wfadror #2Fw fawr w

AGRAHAYANA 22, 1890 (SAKA)

B.A.C. Report 226

aWl 7 W7 9@ 7R I ' 9
FA SR ATR et 07 TP AT oM |
AT WA gArr qg 971 fr gw 21
fegre, wiraiy, #1 4z w7 3w faw
N qw #T §; gF WA &

T 1§ TaUW 7Y § | T T€ W a4y
fis @ awr 1o ag faw g el
IR & TE T AT 7 qE T
R, W TG TR ET JOT W wew
& @ &, wfer frw o 3w &
¢ ag & & | ag gAYy wwdy Y )

SHRI NAMBIAR (Tiruchirappalli) : I
also want to make a submission. When we
raised the question about the Company
donations to political parties Bill, Dr. Ram
Subhag Singh said that it was not ready and
it had not yet been introduced. . ..

SHRI RABI RAY (Puri) : It has been
introduced.

SHRI NAMBIAR : When he said that,
what could we do ? We are prepared to sit.
why should he not bring it up ?

MR. DEPUTY-SPEAKER : The ques-
tionis :

‘“That this House do agree with the
Twenty-seventh Report of the Business
Advisory Committee presented to the
House on the 12th December, 1968.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, next
item. Shri Madhu Limaye.

SHRI S. S. KOTHARI (Mandsaur): Is it
necessary to shout in order to catch your

eye ?

MR. DEPUTY-SPEAKER : The loaders
of the groups were all there. We have spent
nearly 20 minutes on that.

SHRIS. S. KOTHARI : It is not fair
that those who cannot shout will not be
called. Could you not give me half a
minute ? T am a very quiet Member. I do
not shout. Does it mean that I cannot catch
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your eye ? ] wanted only half a minute to
press my view point. But since you are not
permitting me, I shall not say what I have
to say.

MR. DEPUTY-SPFAKER : I have
given enough latitude. Now, Shri Madhu
Limaye.

sft vy fomd ;. AT @R, St
R Y A T F2d ffg )

MR. DEPUTY-SPEAKER : If he does
not want to speak, I shall pass on to the
next item.

ot wwaw fag wYSTE @ gw AW
o ¥ @ & I wwew A T Aw-
AT T, YA T FGAT F, IAOH
ooy 7 faar s 2 #F f fam
q o&F gAtREH wiar, wfRT ag or
" F g fagn

MR. DEPUTY-SPEAKER : But there
are ways of putting things. If Shri Madhu
Limaye does not want to speak, then T shall
pass on to the next item.

st arq g (Twgr) : IuTERE Rl
T, #ft FrY F W g A w2 ]
&1 AYeT 7 =vlRT )

SHRI S.S. KOTHARI : My submission
is that we are coming to the end of this
session. I feel that some time should be
allotted for the discussion of economic
matters also. Shri D. N. Patodia has already
raised the point in regard to theFourth Plan.
That was a very valid point. I would suggest
that in future at least, during the subsequent
sessions, some time should be found for
economic matters aiso. I wanted just half a
minute to mention this.

12.55 brs.

MATTER UNDER RULE 377

GOVERNMENT ANNOUNCEMENT RE FOREIGN
CAPITAL INVESTMENT AND COLLABORATION

oft vy fowd (qax) ;. SUTSTE
TRew, A qOw & IS LA E, A€
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TZ8 ot wA-gH § wew @, Jfew
afe 37 Az N7 & FTOTE A A
wF1, zafae SgA WS ITET SO
e

T 7 9T ©: AEA qAE IS
€ 1 AT ag & & fadw qofy siT
fadeflt wggr & &t Twe F AN
qI§M FY G, 77 WIT { T FE O,
w7 fF gaT 77 337 & W fY, g F
T N frw ¥ g3 A Awom 59
® 9% A I QAT §. I W g
T TEYT a8 AT R fF g a’w &
Tt F1 FATT AT , A1 WEEN FY
ST IFT HIT FIAT & AT A §9-
7d & fF9g agm 4 € ¢§ ma
qit gTid &, faw o7 gz g Wifge,
a1 3 9gF & fan A9 9T w47 &
aFd 3 |

"l AgiRy, wIAg FE wEA g R
T Fg § #18 Aifq & g9 o &
T g, ag FIa AW FT ARSI |
fag 7@ a3 F 4 o a9 m9d
ATHA T ATGAT §

v g 91 ag g fF 3w Afa s
aarw fafeas &7 ¥ 9ed § 1 gER,
A IAAMT AF qidst T gATH Wy
ISATE | WO FW ST hae fam
IAF FAWT IHWWT WG qlad Fw
HIHAT HRE 5 GHA AT § | 59 q9G
& q1¢ WAAT T AALT FI F A
gt g gafay & A w7 awar g
fF agr-3ar WA I5AE | AP FH
a7 qEI-TER AE-FT FATT T I @
AT, S8 T 9ZAT AW § MTE g

- TEAT AT

“Fu;mions of the Foreign Investment
Board Niustrative Lists of Industrie
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open for foreign investment, The Govern-
ment has agreed to the delegation of
powers to the Foreign Investment
Board.”

Aol WEIRT FYAT G T 4 -
Frir ¥ f fify ST & agg ag wia-
FIRANE Y fear Sr@wW, IawT @Y
1 @A WY 781 F1E fraw F<g 318
Elcusl

A daw A€ ®1 & g fza av
@ & afew 91 1w So-ufafa W
il

““The Government have also agreed to
the establishment of a Sub-Committec
of the Foreign Investment Board.”

AW FETAAT 2 fR WA AT TS
v a% faRely QS g, @ wraem A
& AR I AT TF FAT W aF
TS 8 @ W goafafy & oawa
SFan |

T wvaeg § 31 gfami o A
T E ) ww g I SR, fom
# faRel q'sfr s Faeft agaT, wrw
FIAARAT, IV [ TTAW § | T GA
37 g &7 & faad q faRefy gy
TTE T AFAT & 7 7 Y fafea &
T GEEIT Y AT g1 qEdr 2 | 97 q9
gad At FE-37 s Fr gAY, g
# faduly g0 s we@ & fq7 0
aw A &, 1 AA a5 W FT qOAS
gt fr 9@ Fft7 ot & faege
et T8 & 1 0% SR 7 sqraTe WY
&1 g T 931, 7 IRIq fresd adrq
naz gEATETSrd wifew wie g #
amwd fear ar | & Ieer On § A
9% WX GATATE :

*“‘We are tending to take an easy line

in the matter of foreign collaboration
terms. The supply of machinery, as part

of the collaboration, might save the
country foreign exchange but it does
retard the growth of indigenous know-
how and import substitution.”

for SEwiH fazly gt R
faxelr wg@wm M qgwmw T R
I A g F faegz, wgedw W
afeasd #1 Sevw Y 8, (TrEwn)
WREaA Fram A g 1aREgr Y
g ot madty agew AT YIEE | W@
7 qu Fr8 g3 adi ¢ faewe, o
g o) wfaad & fag faeft gg@in
FY FT TEW § AT6T Tq qg F1 fagwy
ggan fraraar g fedel aggi %1
I qawa § fF agi § w0 g @M |

#IT A=AT AT YA X ST40 7
AT A WX A B T AOEATEH
g0 % 91 wATaEw g & fodel wg-
IR &Y atq & AT §, fored gETd
faeft wr atex Tt Iy §, SEE
arte ® g q94T Wy w7 za It
# HIX 9 JEIER IR F W G
| qHEW Fa ?

F19 Jaq A fae A= qT AW
T ? IWIT wEr AT oAt g3i |
£ 1 SR a1 gl arer g Ay gAY | v
warg T ! WT FH AW feqr @ |
& A AT 93 §F IO |

MR. DEPUTY-SPEAKER : I leave it to
the Minister.

st fesre aar wrwin -
ot (st wweft weft sgw) : F & A
gt Y 6 wralaw A% @ ;T 6w
sft wg foed : @Y w1 orara fifog

st wwedts wef vy ;- zioww
JqTT AT |

1am very sorry 1 could not be present
earlier as 1 was tied up in the Rajya Sabha.
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MR. DEPUTY-SPEAKER : The House
stands adjourned for lunch till 2 P.M.

13 brs.

The Lok Sbaha adjourned for lunch till
Jourteen of the clock.

—

The Lok Sabha re-assembled after lunch
at five minutes past fourteen of ihe clock

[ SHRI THIRUMALA RAO in the Chair )

STATUTORY RESOLUTION RE :
ESSENTIAL SERVICES MAINTENAN-
CE ORDINANCE; AND THE ESSEN-
TIAL SERVICES MAINTENANCE
BILL—contd.

MR. CHAIRMAN : The House will
now take up further consideration of the
Essential Services Maintenance Bill and the
Resolution.

SHRI SEZHIYAN ( Kumbakonam ) :
Sir, before further consideration of the Bill
is taken up, 1 want to know what has hap-
pened to the assurance given earlier that a
reference will be made to the Committee
on Subordinate Legislation and its views will
be placed before the House. Unless wo know
the decision of that Committee, there is no
use having further discussion on the Bill.

THE MINISTER OF STATE FOR
HOME AFFAIRS (SHRI VIDYA
CHARAN SHUKLA) : Sir, may I inform
the House that a meetingYof the Committee
was held at 10 O'Clock today and the Chair-
man of the Committee has been pleased to
call another meeting of the Committee at
5 O'Clock to approve the draft freport ? As
the decision of the Deputy-Speaker was that
pending the report of the Committeo the
consideration of the Bill can go on in the
House, we may proceed with the Bill. 1
think by this evening the report of the
Committee will be ready and it is hoped that
it will be available to the House tomorrow.

SHR1 S. M. BANERJEE (Kanpur) : In
that case, we can have only general discus-
sion and not a di ion on the cl till
wo got that report.

SHRI VIDYA CHARAN SHUKIA :
Only general discussion is going on.
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ot favram qedw (dA9R) ¢
auTIfy AERT, 9% & WA 39w
2 fawy § dAfew W1 fawdi &1 STAR
% &1 & ) OF Y ST qrgT &7 |ife-
fores s § fored g § fe wrgrfa
g2, 7 N oW ol AT § 9w
*t faegate fear wita st gE wadr
Agra 7 fagas gegq fear g fF wmra-
E FAAY Y IAT WA F qEAE F |
# ag guEat g 5 S50 qEgg 7 9
wiafa® gFer wega frar §, AT W
g Mfacy 78 w@ a1 § Hifs Heqr-
I F AW UT @er gl Tar §, 39
FEAR F1 FI7 &7 98 37 & fad
w7 wgrca A fagaw gegw feam &
IR IA AT FV I WIGT ¥ TE
s fear & 6 3@ awg &1 fagas =9
& foq o+ gm Y & dfew 9+F
afifeqal & wwqx fFan, amaEwe T
Ao 5 a1, A 7T F qTq F 17
qe & AT 919§ |

4 3@% qgd & fadrs & geaed
7 B FF, ATH AEAA § Fay qAZEA
¥ o fdea &A1 =gar § | e
awIT & fom sqarfEt 7 ggare £
AT IqF mwdd foraq FHIQ qW
w3 9d, foawi Favet & g fawar aan,
fa Y frarfeaa foar s ar o A&
¥ AL ATF W g G § I 9f
HIUFTT ITET FT G FT g FhT
AFW g ATF | W g JIATIT
oY AT 7 1 A gewar § i arasr
1T GTA &Y AT, I {EA & ST 47
N qag 5 o) fd aw snEh
g€ & S oY dar g

it gegre wwelt (werdgr) - sl
o } g aT@ gAY TG

sft fome oy ow WG 7
g, afen I SegAT & 1 ewmfr
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31T, T8 fagas & aifacy qexq@w d
St waf 71, qi9-9: 92 % 9 WA
& WX 99 F arg 7z fadws wq@
&1 T, TH TNIIAT FY 4 qEA A A-
AT §, RN FER F FAAQ A
FaAd § A ueT & argx ® AW W
THAS § ug fadaw ey wex §, e
M § GTIT 4T3 FTHA AR Al
gley, A fear @ | 347 qeaw § & wrqsT
T feamar wrgar g§ R 1960 7 oY
T A FT AURW T HETH H{I4T
g7, f%T 97 weaRW 92 gEA R AT
A g AT, IH WHG FJAKT F AT
& Ag) &Y wE | F gwAd § IR
q qMgA F @ w1 W fear, qfz-
arr FT & fwar, wifE aw T oz
AN o 6 f67 #1€ T@ q@ =Y
geTe F1 Aifew &Y wwwaww

faag @eF™ FT A FTER, G
7T ¥ gATT FT G | AG A
# gugar g £ wre q R & few §
az @ AT f& gadr gaoafa g
dt ag TAwT IEFT FMAA FTAA 7
gar | o9 9AR F FEAT wE &Y,
TadT FI0 gz £ 5 13 faas w1
wreafr agra 7 wewEw S fEar
a1 HIR T ARt A A fFHar
qr % g7 TEATA 9T AT, HOAT -
&g F I B qF, HOAT g@-giaar
& W F1 TF AT 794 HIEF TT-
I F T R Y, A IGH grEAN
# gL A FHAGT & Farar$
g qa-Ag W gf FGfFT w1 aw-
Yy wff fase @F7 | AT § 7 WA
argar g R F1g A e s ek
& wmAag i @ awa & fFoag
et o wmeTr fae & gro o
a7 T WA, XM F AR AUAHAT A
aa, wEAAT dw @ AT W qhE
®T ZIATT HTETET M4 fF I AR

T W U geafe wY anr e &
Y | AT wOHTwT g T gwn
6 W gas Wi e ¥ & o
A wewr g ag A 7 &Y | qfew a9
FRFT TR FTIAT WA T W Y I
7 faw olq ag #1 qafw frard..
(vrwara) . o awwar g e gl et §
71X Ffggaa ) Har gar Wi
sravEar A § 5 @ & 8 Faf-
fra fasar sro an wmt & fag <ar wg
g aft gearfear fidr & & fve s
& W FAT F Fgeana FrAATdr oo
qFAT g |

awmfe wgRa, @ T T Am-
T I W AEE ) uE Y Iw seAT-
W FY FIFA FY WA &A1, I 29 6
wafy w&@AT, W17 3 A NfE gEaTw
% faq IFnqd, AIETET WA &1
ar Gqr T ITRT T RAT ) B Ay
arat 1 AW AwaAw fEar wm g
FfaT F #qAar g f& w07 o1 ol w1
UF ATk 7@ feqr O, ®F7 Fav My
T g wk Afaaey qar frg g fin §
T TFT FY I T HH(T, AT WY
T 10 AYF 1 AT 0, L (SqwEr)
.oofefEw 19 &t ugi o 9 qg€
& areft § fr gz Mfas gfase § i
§ AT W FEQRWF I IAWT
& fvar a7 <ar §, § wAwaT § oI
F1E g7 T &Y W1 1 A 19 7 forar
gt & ‘&nd gaEifagwa W gftae’ ot
et 7% gfraw ar wEifrov wnd e
avg §, 45 AT FT a%a § | RfeT
afags a1 gEfergwa a917 *7 9g 7A-
T A1 74 AT {6 AT GUHTT F 9T
®T & | gfaar &t sk WY G, 4G
g wadwt N I S Q, w0
g1, T WY Y, a1 AR faar A g a
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[ =P fauawia qridy |

e w A I, 77 N o g@ aT W@
qavg 7E Y fF 7oA wEt & aw
& [T F7 wGT FAH, TIA K1 AT
T FT R, AT FT AR FH-F1 &
&7 g1 98 W AT e F fad waww
Far7 § 98 @, A, gnd g ar
B 7z g 37 & I AT 36 fad@ F
forw €Y aez grand |

wwigfa oY, 987 9T ag g AT fw
Tg 41 Awfas geata A afeT F war
g fr Qdy @17 Ad &, w3 IaAr A
qdr @ Gy A1 & afAfear ma R
fag ff eI FTART G 1. [ TEAE |
..qzaqT &7 gare, fawqd fev s
zq ard #1007 A8 7Fq § | s fra
faiie ardi@ A% @iT g0 TG gAv ar
e mfafvas Fra & far o gzam &
FFAT 2 oix gART F1E UF A qFAT
2, .[stamw]. . & Fgr g oz
AN aFAT |

gamfa off, gAIC AT TER
&7 qifaca oad, oY 26 1T HET qI-
17 & FHA &, I & wfq g
af § afiF SAFT @ifaem 5@ 2W &
54 g Al & sfa s o @
aTF aY frar, werge SR afee waT-
g fore f Fa9 A0 AEAT AT ATS
wTAT QS Y JOASAT @ | gEA IES
g, 8 & =7 9 Y wfq wrz aveg
T aTe e FRE § ifw w@nfea
g, & a¥a¥ Fai—Jw TSI fr §
Y A §, ST I qgT - A
EIATE #Y gHHT IFT U gF-Glar
HTCT FT AT § | AfHT I AY T
§ fis omd 7 o afwedi F fe-ar
|di qx FH FII §, ITH AqY wH
wreAT § dfew 5 § gafeq 74 §
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¥lwg & wId DA T @ aw
& 1 Y Far FT T W FE G
& fif IEY a6 iy sqre ] 7 g o
AT A FT FHIT JE-giaar g,
I 7T eR F15 oY grafa g § Sfe
0 atF 9g & fomay f6 @ad 7
AWSAT §, JAFT AE W G FY
T JAT MfET | W F qAAITE IAHT
A A TEHTE G A T9 99T
® g #1970 9w fe § anfs @ qwr
H grares feafs @ T wrawEs Javey
d gIar &Y AYaT T A9 | AT
feafe 7 g7 ¥ad & f w4 =@l
AT £, wEF drad F AL g,
FE XA AT T £, Fa& g5 AT
AT w1, FEY FIE LT {gdr FY
AFTE AT FE FIE FATNT HAAT T
AFT &1 W IFITH IATAT FT A
AETAZT F OF qTGT AT FET GAC G |
AT & HFAX A7 a9 A
FI4 WX FTATS FIA FT 17 AT &
AfEwT IFY oY T Frar A AfeT
97 WY IF AT FT IedAuT FIT A¥
foh¥ 7 FTF 3@ 9T AW G A@T |

T WeRl & 9 #HT qEEw
agt g3 W) faguw awgm fear g, &
IAH! THGA FA § AfFA a9 &
q19 g W fAdes wAr wrean g fw 19
ardr@ 1 7 gearT gt of Ia@ Hawa
o= At & gord qrd § A Al ¥
gaT g § NfE wor T g g7
€ § 9 I QA-AN & w1
fewrar agl @ T &, SAH WIS 9T
g wgEyfa & ame feR w5t arfie
& 79d W T A o wWifE @R
It 1 &Y A W@ § It Qe Ay
I7 Aamml &1 g AR SwRY wreTaw
g AR A IR A I g
= Wl & A F 7@ fadaw e q-
47 S@IE |
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SHRI UMANATH (Pudukkottai) : This
House and the country has been assured by
this Government, and repeatedly assured
that very soon they would to bring out the
Fourth Five Year Plan finally. After waiting
for three years in the Fourth Plan Period
they have now come out with a plan, and
that is a Five Year Plan to suppress the
democratic rights of struggle of the toiling
people. This is the five year plan contained
in this Bill.

T would, first of all like to demolish three
deceptions that are sought to be attempted
by this Government through this Bill on
this House and on the people at large. The
first deception is that this is just an enabling
measure, and to put it in the words of the
Home Minister or rather the Minister of
State or the mini-Home Minister, it is just
a permissive measure.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
The word ‘Mini-Home Minister’ is not

proper.

SHRI VIDYA CHARAN SHUKILA :
Let the hon. Member please himself by
saying whatever pleases him.

SHRI UMANATH : The hon. Minister
must have a sense of humour. If he cannot
take it sportingly then I take it back.

He calls this a permissive measure. Can
the Government show to this House a single
permissive measure hitherto passed, which
they have not utilised consistently, except
such measures as seek to touch upon the
property rights. All other permissive measures
which sought to allocate the rights and liber-
ties of the citizens have been consistently
used Government cannot show a single
permissive measure which they have not
utilised. That is the first deception that they
are trying.

The second deception is that this is a
temporary measure only for five years. Here,
I want to ask one question., The Preventive
Detention Act was started as a temporary
moasure just for three years or so. But we
know over sinoe its inception to this day it
has becorne a permanent feature on the part
of this Government to come forward before

the House and get it renewed period after
period. So, in practice, it is a permanent
measure on the statute, but even now they
would only call it a temporary measure.
That is the second deception.

The third deception is that they want to
create an impression at large in the country
that this Bill is only to restrict the liberty of
the Central Government employees, and
some good-natured people in the country at
large also think that this is only in relation
to the Central Government employees. But
clause 2 (1) (a) (ix) make the position very
clear.

It reads thus:

‘any other service connected with
matters with respect to which Parliament
has power to make laws and which the
Central Government being of opinion that
strikes therein would prejudicialy affect
the maintenance of any public utility
service, the public safety or the main-
tenance of supplies and services necessary
for the life of the community or would
result in the infliction of grave hardship
on the community, may, by notification
in the Official Gazette, declare to be an
cssential service for the purposes of this
Act”.

What is left? Perhaps only brothel hou-
ses and night clubs! T shall not be surprised
if a time comes very soon when this
Government will come to this very House
to claim powers to declare brothel houses
and night clubs also as essential services.
So, itis very clear that this whole Billis
meant for the purpose of suppressing the
trade union rights of the entire working
class in this country.

Even at present, the right to strike that
the workers aro having is a very restricted
right. From the Industrial Disputes Act,
it will be seen that as at present, the Act
prohibits in a public utility service a strike
without giving a six weeks’ notice, within
fourteen days of giving such notice, during
pendency of conciliation proceedings, dur-
ing conciliation proceedings before a Board
and seven days thereafter, during the pen-
dency of adjudication proceedings, during
the pendency of arbitration proceedings
befare the arbitrator and two months there-
aftor, during the period of opersation of a
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sottlement or award in respect of any matter
and so on. Besides, the appropriate Govern-
ment is empowered to make an order pro-
hibiting continuance of any strike or lock-
out in respect of any dispute on which a
reference is made to a board, etc. This right
recognised by law at present is absolutely
truncated andit is a very restricted right.
By this Bill, Government are seeking to take
away oven this truncated right. That is the
position that we are seeing today.

Coming to the implications of this mea-
sure, if this measure is implemented and if
:trikes are prohibited, what will be the
position of the working class? If you see the
Government’s figures with regard to strikes,
with regard to rise in prices, it is a serious
picture that is before us, because these
strikes have been closely trying to chase the
rise in prices. I may give you the Govern-
ment figures themselves. Taking 1961 as the
base year with index, 100, in 1965, the
price index was 172, and the man-days lost
was 69 lakhs in 1966, the price index rose
from 172 to 190, and the man-days lost rose
from 69 lakhs to 1.04 crores. In 1967. the
index rose from 190 to 213, and the number
of man-days lost rose to 1.20 crores. In
1968, up to September, the index rose from
213 to 218, but in West Bengal alone, in
iust one State alone, the number of man-
days lost is more than 1 crore. So, you will
see from this very clearly as to how during
this period the working class struggles had
been attempting to chase the rising prices
and yet they have not been able to cope up
with the rising prices. And what about their
real wages? I shall give you the Govern-
ment figures themselves. Again taking 1961
as the base year with index 100, in 1966 the
real wages had gone down to 89.8. So, there
has been a steep fall notwithstanding the
strike by the working classes and they have
not been able to maintain themselves and
reach the wages of 1961. In this context, if
this right to strike is taken away and total
prohibition is enforced, then what will be
the position? The working classes of our
country will be bound hand and foot, and
thrown to the mercy of the profit-sharks
and the Government's policies of inflation
and deficit-financing.

Here, I would like to remind the House
of the statement made by the Deputy Prime
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Minister some time ago to the effect that
wage-freeze must be enforced as one of the
measures to resolve the crisis in the country,
Iam reminded of that. At that time the
Government was only talking about it, but
the proposalin the Bill shows that the
Government have decided that wage freeze
must be enforced at the point of bayonets,
courts and all these repressive measures.
The other thing I would like to refer to is
the suggestions thrown up for compulsory
adjudication machinery and arbitration. Is
it going to be a substitute for strike? It
cannot be. The other day our Deputy
Speaker was repeatedly asking the Govern-
ment ‘What is the alternative machinery?
Perhaps he meant in terms of arbitration
and adjudication. So far as this is con-
cerned, we are very clear of our position.
Adjudication or arbitration can never be a
substitute for the weapon of strike so far
as the workers are concerned.

Take for example suppose this question
of wage rise to cope up with the price
increase is referred to adjudication. In
to-day’s economic crisis, the adjudicator or
arbitrator goes by the balance-sheet. All the
balance-sheets we have seen are certified by
the Chartered Accountant. But these
balance-sheets are manipulated in such a
way that the adjudicator or the arbitrator
has absolutely no margin left to give any
increase. If increases are given, they are just
exceptional. So to-day’s position is that if
some adjudicating machinery or some
alternative method is made and the right to
strike is taken away, because of the balance
sheet position which is manipulated in such
a way that the adjudicator himself is bound
by the restrictions of the balance sheet.

1 bring another thing to your notice. As
far as this right to strike is banned and
adjudication is given, large scale retrench-
ment is taking place. To-day if retrench-
ment issue is referred to arbitration, it will
be an extremely exceptional case where the
arbitrator or adjudicator will say because
of the economic crisis that a particular
retrenchment was unjust. It is extremely
difficult. They will say, “This is our balance
sheet.’ On this question we are clear that so
far as this Bill is concerned, adjudication or
arbitration or such other alternative-machi-
nery can never be a substitute for the right
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to strike. To-day we see that even agree-
ments are not honoured. If a favourable
award is passed, we have seen several instan-
ces that the award is not implemented. Not-
withstanding the various provisions in the
Act for the enforcement of the award, we
have seen Central Government Ministers
coming here and saying, ‘We are helpless.
What can we do.” We can just make mea-
sures to help them. When legal agreements
and award and the Wage Board recommen-
dations can be denied by the employers
notwithstanding all the laws that are there at
this juncture, if this right to strike is with-
drawn, it will mean throwing the working
classes completely at the mercy of big busi-
ness of this country.

Then take lay-off? What is the lay-off?
Lay off is the denial of employment to the
labour by employer temporarily. What is
strike? It is the labour denying his labour
to the employer temporarily. Now when
this Bill is passed, the position in the coun-
try will be that while employer will have
his statutory right to deny employment to
the labour temporarily, the labour of this
country will have no right to deny his
labour to the employer even temporarily.
This is the resultant picture. So far as the
working classes are concerned, it will be as
we saw on the 19th September. On 19th
September the Government position was
reflective of what will happen if the Bill is
passed. Government position was ‘(1) I do
not concede your demand. (2) I do not
concede your demand for arbitration. (3) I
would not permit you to strike also’. What
do they want of the labour? No demand,
no arbitration and no strike. That means
the employees must completely subject to
the employer as his slaves. This means
introduction of direct slavery in the employ-
er-employee relations. I charge this Home
Ministry with double standard. When we
discussed the question of September 19th
strike, Mr. Chavan repeatedly has been
saying that the question of fixing a national
minimum wage is pending before the
National Labour Commission.

So, we were asked to wait for that.
Of course we did not accept that position.
But I want to know whether the Home
Minister is prepared to apply his advice to
himself. What does the National Com-
mission on Labour say with regard to the
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strike ? They have sent a circular in 'vhich
the following question has been put. They
say:

“‘Do you consider that the existing
restrictions on workers’ right to strike
and the employers’ right to declare a
lock-out need to be modified in any
way ? If so, please indicate these modi-
fications together with reasons in sup-
port of these modifications”.

This question of right to strike, whe-
ther it should be restricted or not, is pend-
ing before the National Labour Commis-
sion. I want to ask the Home Minister, is
it not double standard ? When you tell the
Central Government employees that the
question of need-based minimum wage can
be considered only after the National
Labour Commission which is going into
this question gives the report, is it not for
you to apply that advice to yourself on the
question of restriction of the right to strike
which is pending before the National
Labour Commission ? Why does not the
Home Minister wait for the report of the
Commission on the question of the right
to strike or the restriction on it in re-
gard to the workers concerned ? So. this
is a clear case of double standard.

The real aim of this Bill, as they
say,» is to maintain the essential
services and the normal life of the
community. If the real aim of the Bill was
to maintain the essential services and
protect the normal life of the community,
then lock-out by the employer also which
affects the normal life of the community,
would have been brought within the ambit
of this Bill. They have not done so.

Then, we know last year what happen-
ed. The colliery owners wanted a rise in the
price of coal. They wanted to compel the
Government to revise the price of coal. The
Government initially refused. Then they
closed down all the collicries and said
“‘unless you give us a higher price, we would
not work the coal mines.” What was the
result? The Railway Minister had to cancel
several goods trains and passenger trains
because they could not get coal, and the
normal life of the community was affected.
If it was the aim of this Bill to protect the
normal life of the community, the Govern-
ment would have brought such a conduct
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oof the employers also within the ambit of
this Bill. They have not done so.

Again, last year, the Southern India
Millowners® Association, dealing with tex-
tiles, held the general body meeting of its
association and passed a resolution saying
they will cut production by 33} per cent.
Then Shri Dinesh Singh told us here they
had no cause for such a closure and they
had no cause for such a reduction in pro-
duction. They wanted to pressurise the
Government to get the excise duty cancel-
led and that is why, the Minister said,
they were doing it. That is what Shri
Dinesh Singh said. Isit not affecting the
normal life of the community ? If the aim
of the Government was to protect normal
life of the community, they would have
brought such conduct on the part of the
millowners also within the ambit of this
Bill. But they have not done so.

Lastly, let me take his own region, the
Bombay region, the region from where the
Home Minister comes. When the IOC
entered the work of distribution of kerosene
in 1966, immediately the foreign oil com-
panies in the Bombay region closed down
their tin-manufacturing plant in order to
create a crisis, because they did not* want
the IOC to enter that field. They wanted to
bring pressure on the Government to
prevent the IOC from entering this field of
kerosene distribution. And so to the foreign
oil companies asked those marchants to
‘‘come straight here with your tins; we
would not supply tins.” This resulted in the
entire Bombay region being starved of
kerosene for a few days. The Home
Minister knows it. Does it not affect the
normal life of the community ? If this was
the aim of the Bill, then they would have
brought this sort of conduct of the emplo-
yers also within the ambit of this Bill.
They have not brought it. That is why I say
that the aim is really not to protect
the community and maintain the essential
services. The aim is really to attack strikes
as such. That is my point; it is not the
interest of the community. It is just a pre-
text. The aim is to attack, suppress the
right to strike as such.

Now, why is the Congress Government
behaving like this ?
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MR. CHAIRMAN : The hon. Mem-
ber’s time is up. He should conclude.

SHRI UMANATH : Yes, Sir; I shall
conclude in a few minutes. The path of
building capitalism, theindustrial, agrarian,
financial taxation and resources policies of
the Government have landed the country’s
economy into an acute crisis. The Congress
Government, in this particular crisis, is like
the proverbial man caught up in a slushy
mud; when he tries to lift one foot, the
other foot sinks deeper into the mud.

So also, every step this Government has
hitherto taken to resolve the crisis has
landed the economy into deeper crisis.
Hence the Government is more detcrmined
to solve this crisis at the expense of the
pecople. But people are equally determined
to resist this move of the Government.
Hence the Government are determined to
totally disarm the people. But in our country
since the organised working class is the
inspirer of the peasants, agricultural workers
and other unorganised sections of people,
the Government have decided to disarm
the working class of its only weapon—
the right to strike. This explains the
present Bill so far as they are concerned.

So far as the monopolists are concerned,
this crisis is threatening their profits and
loot. Hence the monopolists are determined
to resolve this crisis by merciless and
gruesome resort to mass retrenchment, mass
lay-off, closures, wage freeze and large
scale violations of the Payment of Wages
Act, the P.F. Act, ESI Act and a host of
other statutes. But these attacks are met
with stiff resistance and heroic strikes. The
monopolists decided on allowing the strikes
unsettled and thus force the workers to
surrender through sheer exhaustion and
starvation. But unfortunately for the mono-
polists, they are faced with a tremendous
tenacity on the part of the working class,
which they did not bargain for, with the
result that the strikes and work stoppages
are getting unduly prolonged, even lasting
8 months in some cases. The heroic Caltex
employees of Calcutta have been forced to
surrender at last. But before the foreign
monopolists could secure their terms, they
had to face the employees’ sit-in-struggle
which lasted two years and forty-one days.’
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This tenacity cost cron:s of rupees of loss
to foreign and Indian monopolists. Hence
their urgent need that the working class
should be totally disarmed by depriving
them of their only weapon, viz., right to
strike. This Government, by bringing for-
ward this Bill is only shamelessly carrying
out the behest of Tatas and Birlas and their
foreign counterparts.

Sir, this is exactly  the way the monopo-
lists and imperialists behave in times of
economic crisis. In our own country, the
weapon of strike was first restricted by the
British. Do you know, when, Sir ? On the
basis of their experience of the 1921 and
1922 strike struggles, they passed an Act—
the mother Act of the present I.D. Act—in
1929. Note the years. 1921 and 1922 were
the years of post-war economic crisis. 1929
to 1933 were the years of the world capital-
ist crisis. This first restriction imposed by
the British was in the period of economic
crisis. Whereas the British monopolists and
their Government restricted the right to
face the 1921-29 crises; the }ndian mono-
polists and their Government are seeking to
totally prohibit strikes to face this crisis.
that is the difference.

The significance of this Bill coming in
the wake of a number of repressive measur-
es passed by this House has to be realised.
When the West Bengal Government was
dismissed, the right of the Assembly
to retain or dismiss the Government was
taken away. With the passing of the Unlaw-
ful Activities (Prevention) Act, the right of
the political parties or organisations 10 exist
independently without the mercy of Home
Ministry was withdrawn. With the passing
of the Industrial Security Force Bill, the
so-called exclusive power of the State
Governments to maintain law and order
has been infringed upon. With the passing
of the Social Control of Banks Bill, the
right of the employees to demonstrate be-
fore banks has been withdrawn. Now with
the passing of this Bill, they seek to with-
draw the right to strike. On the top of it,
the Law Minister, Shri Govinda Menon,
has openly given a call ‘to the people to
take up arms in the pretext of self-defence.
When Mr. E. V. Ramaswami iNaicker burnt
a oopy of our Constitution once in Tamil-
nad, there was a big hullabaloo in some
part of the country and it was said that
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he must be hanged. But here isa Govern-
ment which has burnt the Constitution
umpteen times. How many times are we to
hang this Government on that analogy ?

1 wish to warn this House that this Bill
is a part of a bigger conspiracy and deep-
laid plot by Congress Government to
brutally suppress the rising working class
and peasant struggles. The modus operandi
is to organise some terrorist actions
through their planted men and use it asa
pretext to crush the democratic struggles.
The Tellicherry and Pulpalli police station
attacks were organised by the Central
Intelligence to provide such pretexts. I will
prove it. Have you ever heard of a revo-
lutionary doing a revolutionary act and
going straight to the police station? Here
that is what has happened exactly.

What happened was this. They went
and attacked a police station; and when
they attacked another police station, all
of them including the leader were dragged
into the police station.

MR. CHAIRMAN: Please be relevant.
You must conclude now.

SHRI UMANATH: WhatI am saying
is that this Bill is a part of a bigger cons-
piracy to suppress rising democratic strug-
gles. The Central Intelligence is behind the
so-called master mind of all these attacks
by Mr. Kunnikkal Narayanan. Sir, one
revealing fact which I wish to bring to the
notice of this House is this. In 1964, when
our party men were attacked, the Govern-
ment thought that we did not deserve to
remain outside and so we were jailed during
this very period. But, in respect of Mr.
Kunikkal Narayanan who is supposed to be
the master mind behind these terrorist
attacks, special instructions were sent from
the Home Ministry to Kerala when there
was President’s Rule and when Mr. Jain
was the Governor, saying that letters by
Mr. Kunikkal Narayanan should not be
censored and they must be allowed free to
come in and go out. These instructions
were sent by the Home Ministry to the
Kerala Government at the time of Presi-
dent’s Rule in 1964 when we were all taken
into the jails but for Mr. Kunikkal Naraya-
nan who was supposed to be the master
mind for all those revolutionary activities,



247 Essential Services

[ Shri Umanath )
government sent no iustructions for
censoring.

MR. CHAIRMAN: You please con-
clude. Please be relevant to the point.

SHRI UMANATH: I am finishing. On
this point, I want to know why the family
letters add d to our ¢ des inside the
prison were censored, but why Mr.
Kunikkal Narayanan’s letters were not
ocensored by the Superintendent of Police
in 1964, and why the instructions were
issued by the Home Ministry to censore
them now, and why they were freely
allowed then because of these instructions?
An enquiry is going on by the Central
Government in the P. M. G’s office as to
how this was leaked out. They are now
trying to verify whether there is any instruc-
tion. They want to change the code
because they are afraid that this has been
leaked out. This is their position that they
are organising some kind of terrorist act.
Subsequently, a circular from Home Minis-
try also has gone saying that Naxalite
activities are going on, beware of this.
Here they are referring only to agricultural
labourers.

Now we must look at this Bill. Even if
they pass that with the majority, they
cannot get away with that. They are like
dacoits who wake up early in the dawn, get
into the house and do the dacoity before
the sun rises. They are trying to prevent
the sun from rising. When the cock cries,
ultimately, the dacoit is caught. Like that,
this Government will be ultimately caught
by the people of our country.

MR. CHAIRMAN: Shri Shankaranand,

oft oot wovlw (aras afiqor)
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MR. CHAIRMAN: I shall take care
of it

SHRI B. SHANKARANAND ( Chi-
kodi) : Mr, Chairman, Iam sorry to
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find the vehemence with which this Bill
was opposed by the opposition party. I
remember one thing that this is just like
the Swayamvara of Sita that is going on:
all parties are going to show their strength
to win over Sita in the Swayamvara.
(Interruptions).

st A TA (AT ) © FARHOT-
[W@T T IeATA AT ¥ |

MR. CHAIRMAN: 1 request the
Members not to interrupt the hon. Mem-
ber. When Mr. Umanath was speaking
all of you listened with attention. I would
request you to give the same attention
to other members also when they are
speaking. Please do not interrupt him.

SHRI B. SHANKARANAND: My
friends listened to all these things. Fortu-
nately the Central Government employees
are placed in such a situation like that of
Sita because cvery party wants to win over
the other by showing their acrobatic
strength. But, they have failed.... (inter-
ruptions) You have failed in the Swayam-
vara. 1 know your agony.

When Rama was in political difficulties
and in economic depression, when he was
moving in Dandakaranya with Sita, he told
her ‘«look here, economically I am in
a very poor position; I cannot afford all
the luxuries to which you are accustomed;
I will fetch you some fruits to eat.”” Then
he drew a line and and told her ¢«do not
go beyond this line.” Unfortunately, the
kanchanamrig came, which was not real
kanchana; Sita forgot the words of Rama
and crossed the line. What fate did she
meet with?

ot SR GARW : FAF T THFT
adr | By aa@wd §)

SHRI B. SHANKARANAND: She
was in the hands of Ravana. That is how
these people have enticed the Central
Government employees. By an Ordinance,
the Central Government had drawn a
deadline and told the Government ser-
vants: do not cross it; otherwise, you will
meet with the same fate which Sita met.
These Ravanas, showing some kanchana-
mrig, enticod the Central Government
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employees and the poor government em-
ployees did not know that some jugglery is
being done by the Ravanas. So, they
crossed the line and landed themselves
i n difficulties.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Rama never drew a
line. Let the hon. Member re-read
Ramayana.

SHRI B. SHANKARANAND: That
is my interpretation. He could not arrogate
to himself the right of interpreting the
knowledge of Ramayana. ... (inferruptions)

ot Hreg W . qEET-F A
wAiF F) g wv of A7 | §9 7 @r oar
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MR. CHAIRMAN: I do not like these
interruptions. Assuming that he is not
correct in his interpretation, still why do
you correct him at every stage? ......
(interruptions)

SHRI B. SHANKARANAND: It is a
problem for all of us to stop and think
over. Today the country is cxperiencing a
very serious crisis. We do not know whether
democracy will survive in tHis country or
not.

SHRI created

the crisis?

SHRI B. SHANKARANAND: You
created it.

SHRI UMANATH: Congress while
in power.

UMANATH: Who

SHRI B. SHANKARANAND: You
are the real danger to democracy. I can see
the fallacy of the argument of the opposi-
tion members. They are comparing the
government employees with industrial
employces. Do they mean to say that
government is an industrial concern work-
ing with profit motive?

SHRI S. M. BANERJEE: Railway
workers are industrial workers.

SHRI B. SHANKARANAND: How
can you compare other workers with
government employees ?
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SHRI DHIRESHWAR KALITA
(Gauhati): You are a monopoly concern.

MR. CHAIRMAN: T would appeal
to hon. Members on this side of the House
to hear him patiently. They need not
answer all his questions. For example,
take the speech of Shri Umanath. Were
all satisfied with it? So, in the same way
let him go on with his speech. Please do
not disturb him.

SHRI B. SHANKARANAND: These
are not strange things. Because, these,
clements are the eruptions which are caus-
ing a certain danger to democracy. They
are being heard outside. ... (interruptions).
Democracy can survive only if there is the
rule of law. Youcannot have the dignity
of man without the rule of law. Democracy
cannot function successfully if the rule of
law is disturbed like this. Even this House
is not able to work in an orderly way be-
cause the rules of law are not
observed. What does it show ? What are
we aiming at and what are we arriving at?
1 would quote here from ‘‘Our Democracy
in India and the Judicial Process” by Mr.
Hidayatulla, the Chief Justico of India.
You are supporting him in one way and
you are opposing him here. He said;—

“‘Public men and Government offi-
cials should subject themselves to
rigorous discipline. This is without
doubt the prime need of society. Thero
can be no democracy if administration
lies in hands that are tainted.*

Here a distinction is made between
Government employees and others. because
they are set up ina mechanism and that
mechanism is democracy. What is the
mechanism of democracy? Democracy
functions through government and admi-
nistration. If you take away administration
from democracy, democracy must fail.
That is why I'said in the beginning that
there cannot be any comparision between
Government employees and other industrial
workers because Government is not a
profit-making industrial undertaking. ...
(interruption). That is how you are going
astray. You cannot understand what is
democracy, because you do not want to
understand it.
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If we look into the history of trade
unions in this country, we find that there
are trade unions motivated on economic
considerations and there are trade unions
motivated on political considerations. The
whole trouble crept in since this union of
the Government employees is being poli-
ticised by political parties. Every party
wants to win the Government employees.
What is their motive? Their motive is
nothing but their political game. Everyone
of the Opposition leaders in his own way
wanted to show his strength, shout here
in Parliament and mobilise outside and
gain strength, the aim was 1o gain political
power and have political opinion in their
favour just by showing that they are in
favour of the Central Government emplo-
yees. Thisis how the union of Central
Government employees was politicised and
was tainted. This tainted administration
cannot work smoothly in the working
of democracy.

Hon. Members must know that these
strikes are coming to a stage as to create a
sort of anarchy in the country and we must
put a full stop to it. If we look to the
figure of mandays lost by these strikes
since independence, we find that they run
to 115 million mandays.

AN HON. MEMBER: Only !

SHRI B. SHANKARANAND: What
respect they give to the country’s loss is
shown by their treating this aspect so
lightly. The Central Government should
have brought this Bill a little earlier. But
fortunately the Home Minister has now
come to Parliament with this. The oppo-
sition parties call this a repressive measure.
Do we not need repressive measures for
the safety of the community and for the
smooth functioning of democracy? I
remember what Cicero said about laws.
He said:—

‘“We better be slaves of laws in order
that we might be free."

There are laws. Some laws are made for
law and order in society; some are made
for the common good of society. Here is a
law which shows how Central Government
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employees are better paid than State Go-
vernment employees and other labourers
in the industrial undertakings. Look to
the plight of those workers who areill
paid, ill fed and half starved. They are
better paid than those. Unless this country,
this democracy, this Government also
improves the lot of those workers, we
cannot give them more. Should not the
Government employees understand the
democratic aspect of the country? Should
they not think of the welfare of those
people who are living without any employ-
ment? If Ican give you unemployment
figures, according to the Economic Affairs
Magzine of July/August, 1968, during the
Fourth Plan, it has been stated that 4
million of the new entrants and the labour
force totalling to 23 million could not be
given employment excluding the back-log
of unemployment to the extent of 10
million. Nows you want the Exchequer
to pay more to the Central Government
employees and to keep these people with-
out any employment and without any hope
of living. Is it the feeling of this House
that the starved should be starved for ever
and the fed should be fed for ever. Is that
the opinion of this House?

Ishould say that my friends should
understagnd that there are 100 million
scheduled caste people starving in this
country without any protection for them.

SHRI A. SREEDHARAN (Badha-
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gara): What have you done for them for..

the last 20 years? (Interruptions)

SHRI B. SHANKARANAND: My
friends, you have failed here. The Central
Government employees, once they have
fallen into the trap, have known their
mistake. 1 can very well understand the
agonies of the Opposition parties because
they have failed.

Then, they have taken exception to
clause 2, sub-clause (ix) which says:

any other service connected with matters
‘‘with respect to which Parliament
has pewer to make laws and which the
Central Government being of opinion
that strikes therein would prejudicially
affect the maintainance of any public
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utility service, the public safety or the
maintenance of supplies and services
necessary for the life of the community
or would result in the infliction of grave
hardship on the community, may, by
notification in the Official Gazette, dec-
lare to be an essential service for the
purposes of this Act;”

I divide itin two parts, one, the right
to strike and the other the safety, security
and smooth functioning of the society. I
want to know whether we want public
safety, whether we want maintenance of
supplies and services necessary for the life
of the community, whether we want that
there should be a little ban on the infliction
of grave hardship on the community or we
want only the right to strike,

14.58 hrs.

[MR. DEPUTY-SPEAKER in the Chair)

Now, this collective bargaining which is
the sign of communist and Marxist tactics
has taken the form of agitations in this
country. Today, we should know what are
the conditions that are existing in the
country and whether the country is quite
peaceful. Everywhere, you can see Nexa-
lites, here and there; everywhere you can
see the disturbances in the country. And
this has been infiltrated into the Central
Government also. They are not satisfied
with the people creating trouble elsewhere.
In view of the existing conditions and cir-
cumstances of the country, I think, this is
not a repressive measure brought forward
by the Home Minister. It isa measure
required for the good of the community,
for the good of the people and for the good
of democracy. No amendment should be
allowed in this and the Bill should becar-
ried through as it is.

Mr. DEPUTY-SPEAKER: Now we
take up the Private Members’ business .

Bills to be introduced Mr. Kanwar
Lal Gupta. Heis not present.......

Mr. Desai.
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CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLES 80, AND 171)
SHRI C.C. DESAI: (Sabarkantha):

I beg to move for leave to introduce a B}Il
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is:

«That leave be granted to introduce a
Bill further to amend the Coastitution of

India.”
The motion was adopted

SHRI C. C. DESAIL: Iintroduce the
Bill.

HINDU SUCCESSION (AMENDMENT)
BILL*

(INSERTION OF NEW SECT 10N 24 A)

oft Wi e @t (FIRATR)
Iqnaw wared, § rad s & fEy
gafyse sfufmaw, 1956 7 30T
GUET F7F qTE [AGqF KT IA HH F

gaafa amEr 11
MR. DEPUTY-SPEAKER: Thg ques-

tion is:

«‘That leave be granted to introduce

a Bill further to amend the Hindu Suc-
cession Act, 1956.”

The motion was adopted
ot Wi e aw & fadmd
FRarg |

PRI

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLE 37, ETC.)

tNEE WM (FGTIT) ¢ YT
wie, § Wi@ & dfadrs ® oG

"% Published in Gazetig of India Extraordinary, Part I, section 2, dated 13-12-68.,
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[ = wnrex & )
HUTT T AT (GFTF K7W F F0
Fanfa QrEaT &1

MR. DEPUTY-SPEAKER: The ques-
tion is:

““That leave be granted to intro-
duce a Bill further to amend the Consti-
tution of India.”

The motion was adopted.
off Wy w ¢ & fadas w1 W
FIGTF |

HINDU SUCCESSION (AMENDMENT)
BILL*

(AMENDMENT OF SECTIONS 10, 15, ETC.)

SHRI RANDHIR SINGH (Rohtak) :
1 beg to move for leave to introduce a Bill
further to amend the Hindu Succession
Act, 1956.

MR. DEPUTY-SPEAKER: The ques-
tion is:

‘“That leave be granted to introduce
a Bill further to amend the Hindu Suc-
cession Act, 1956.”

ol weftmreRt (@A)
JuTenE wgI<w, 6 g9 fagaw w1 falm
wTE |

ot wew faprd mwgdy (am-
93): Surew A "Iy, a8 24 fqdaw
1 faduw w= W@ &)

MR. DEPUTY-SPEAKER: She has not

written to me. She ought to have infor-
med me in advance.

dmft mfwmew: S &
£aET gRvedn o7 fadig F7 w7

MR. DEPUTY-SPEAKER: Note has
been taken of this.
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The question is:

““That leave be granted to introduce
a Bill further to amend the Hindu Suc-
cession Act, 1956.”

The motion was adopted.

SHRI RANDHIR SINGH: I introduce
the Bill.

CONTEMPT OF COURTS (AMEND-
MENT) BILL*

(AMENDMENT OF SECTION 4)

SHRI TENNETI VISWANATHAM
( Visakhapatnam ): I beg to move for
leave to introduce a Bill further to amend
the Contempt of Courts Act, 1952.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“‘That leave be granted to intro-
duce a Bill further to amend the Con-
tempt of Courts Act, 1952.”

SHRIMATI LAKSHMIKANTHAMMA
(Khammam): No, no.

MR. DEPUTY-SPEAKER: This isa
different measure altogether.

The Ayes have it, the Ayes have it. The
motion is carried.

The motion was adopted.

SHRI TENNETI VISWANATHAM: I
introduce the Bill.

15.03 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.
(AMENDMENT OF AR1P1C].E 368) BY SHRINATH
ai
MR. DEPUTY-SPEAKER: Now we
take up further consideration of the follow-
ing motion moved by Shri Nath Pai on
the 15th November, 1968:—

““That the Bill further to amend the
Constitution of India, as reported by
Joint Committee, be taken into consi-
deration.”

*Published in Gazette of India Extraordinary, Part II, section 2, dated 13-12:68.
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SHRI SURENDRA NATH DWIVEDY :
(Kendrapara): Mr. Deputy-Speaker, Sir,
before we proceed further, I want to bring
to the notice of the House and also to your
notice a Constitutional impropriety com-
mitted by the Chief Justice of India who
has shown the most unseemly anxiety,
haste, and, if I may say so, impatience, by
making references to this Bill which is un-
der discussion in the House. This is most
unusual and extraordinary.

As you know—and we are all happy
about it,—this Bill has raised a great debate
all over the country. We also know that
there is a strong section opposing it both
inside and outside the House. In the
Parliament itself there has been a sugges-
tion made that the Bill or the question may
be referred to the Supreme Court for review
so that they may reconsider the whole posi-
tion and there may not be any need for a
Bill of this nature. Even this suggestion
has been made. That is because we have
respect and the highest regard for the Judi-
ciary. We have our respective positions
in the Constitution—the Judiciary, the
Parliament and the Executive, And we are
also observing this convention because we
have laid down in our rules that a matter
which is sub judice would not be discussed
in the House. Supposc a matter has been
decided bythe court and any citizen violent-
ly opposes it and says that it is wrong, the
judges are wrong, he will be hauled up for
contempt, and rightly that right has been
given to the court. (interruption)

SHRI RANGA rose—

MR. DEPUTY-SPEAKER: There is
some point of order on some observation
of yours.

SHRI SURENDRANATH DWIVEDY :
What is it that they want to point out? Is
it on certain sentence which I have said, or
is it that I cannot stand? What is the
point of order, Sir?

MR. DEPUTY-SPEAKER: Shri Ranga,

SHRI RANGA (Srikakulam) : I am
sorry, Sir, I have to come in the way of my
hon. friend Shri Surendranath Dwivedy.
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SHRI S. KUNDU (Balasore): Sir, I
want to say something on his very point
of order, on his intervention....

MR. DEPUTY-SPEAKER : No, not
now. One point of order has been raised.
In between no other point of order is enter-
tained. Please resume your seat,

SHRI RANGA: Sir, I am extremely
sorry to be obliged to have to come in the
way of my hon. friend Shri Surendranath
Dwivedy presenting his case before you. I
am not quite sure and I do not know—there
was no introduction from you either—on
what basis he has started talking now, and
making this particular speech. I under-
stand, he wants to raise an objection to
what the Chief Justice is reported to have
said in a seminar or conference. Is this
intervention a part of the speech which he
wants to make on this Bill? Or is it a point
of order, a sort of intervention, for which
he has taken your special permission? If
so, under what rule, and in what manner?
With what justification you have allowed
him to do this, Sir, I would like to know.
(Interruption) It is not between him and me;
it is a matter between me and the Chair.

Secondly, the Chair has got to take into
consideration the propriety of questioning
whatever is reported to have been said by
the Chief Justice of the Supreme Court.
Would it be proper for this House to take
into cognisance what is reported to have
been said by him and then proceed with it?
(Interruption) It is not my intention to ex-
cite anybody. If my hon. friends are not
prepared to have patience with themselves
Jet them have patience with me. They are
welcome to do it because it is not a new
thing for them. What I am concerned with
is this. Would it be proper for us, would
it be right for us, to bring in this kind of a
discussion? Because, Sir, what would
happen is this. If you allow my hon.
friend to have his full say in criticiging this
report—we do not know whether itisa
correct report or full report—then what will
happen is this, that everyone of us would
wish to say something on that it would
open the doors for a full debate, and we
must have the right also then to say whe-
ther he is justified or not justified and all
that. Some of us will say he is justified;
some others will say, this House has got the
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[ Shri Ranga ]

right and 30 on. Therefore I would sub-
mit to you this. Thisis a ticklish matter
which has to be decided. T don’t think it
is right for you here and now to give a rul-
ing. It must be necessary for you with all
your wisdom to take counsel with your own
officials as well as unofficial advisers, in
whichever way you like, so that you may be
advised properly, and thereafter only give
your ruling on this matter.

SHRI S. KUNDU : Mr. Deputy-Spea-
ker, Sir. ...

MR. DEPUTY-SPEAKER : Let the
hon. Member please resume his seat.

SHRI S. KUNDU : May I submit. ...

MR. DEPUTY-SPEAKER : If this kind
of defiance goes on, T shall have to be very
strict. When I am asking him to resume his
seat, he must resume his seat.

SHRI S. KUNDU : You cannot threa-
ten us like this.

MR. DEPUTY-SPEAKER : Let him
resume his seat first.

SHRI THIRUMALA RAO (Kakinada):
May I submit. ...

MR. DEPUTY-SPEAKER : Let the
hon. Member resume his seat. I am not
going to listen to anybody now.

SHRI S. KUNDU : We cannot allow
you to usurp our rights.

SHRI RANDHIR SINGH (Rohtak) :
You may please name him. He is not
obeying the Chair.

SHRI THIRUMALA RAO : Are we to
kecp order in this House or not ?

MR. DEPUTY-SPEAKER :  Shri
Surendranath Dwivedy wrote to me just
before we were to adjourn for lunch that he
wanted to raise this matter. I said that at
the time when the Private Members' busi-
ness would be taken up, I would permit
him and in between I would also try to
inform Gavernment because their point of
view also must come forward. So, I allow-
ed him. 1 had consulted the rules of proce-
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dure also on this point. He could raise it
as a point of order or as a point of pro-
priety under rule 376 or 377. It is not a
debate that he wants to have here on this.
Nor had I seen the full text of the report.
But in between I have seen. . ..

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : The propriety of the judge’s
conduct is in question.

MR. DEPUTY-SPEAKER : No, no. 1
have consulted the rules and I find that he
can either raise it as a point of order or as
a point of propriety. He began by asking
whether this was proper. He ought to have
introduced the point by saying why he was
raising it.

SHRI SURENDRANATH DWI-
VEDY : 1 started with the question of
propriety. I said it was a constitutional im-
propriety.

it e fagrt arwady @ SUTeRe
R . . (FTEmA) ..

SHRI HEM BARUA (Mangaldai) : We
are pointing out that the Chief Justice is
trying to impede this lagislation on the
floor of this House. We are discussing his

conduct not as judge in the Supreme Court
but outside the court.

MR. DEPUTY-SPEAKER : This is not
proper.

oY sre fagrQt Mo ;- F e
T H[ T¥T I5A1 AGAE | AT Fg
@ & f T19rme), T fm £ s ?
i faey S & =T & oy o2
gea § 99t g1 a%ar § 7 Wi fedy
Srffere & A 7 &Y &1 aFAr

Jursqer WPy, AU IX X9
arg &1 sorerd AdY v fraw fedt
Yy F WIS A Jgi 9 ArAl-
T HT |

SHRI NATH PAI (Rajapur) : We are
not di ing his conduct as nyayedheesh,
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SHRI HEM BARUA : We are raising
the issue with regard to a statement made
by him outside the Supreme Court.

Nt wawt fagTdh Msgat : T AT
o fenr on g § fe IR wan
aq & argT gy cav feT 9w @
o afsa Hfeaa & Fgr § T I
STy w1 qarer W dET A A %A
g | T g srafer & @Y 9ai€ o @t
£\ gz wfa qdr Is1E 1 FHAT 5 oG
f ag wr o {5 SR4iA e afega @1
tfqac & 71 & | Afew e afeea
WIS 9 T A F AA1 81 A4V el
g1

g 3 #E geqfea qroF AT
qRE & a1 A@, ;W IFE T
Gfwg )

MR. DEPUTY-SPEAKER : There is

one point that T want to clarify so asto
pin-point the debate. If at all somebody

wants to put a question, then the point s this.

The question is whether it is a matter to be
raised on a point of order or as a point of
propriety. 1 have gone through whatever
little report I could get. The question is
only a very limited one, and thercfore, T
have permitted the hon. Member.

SHRI ATAL BIHARI VAJPAYEE : It
is not just a limited question. You are
opening the flood-gates.

MR. DEPUTY-SPEAKER : The limited
point is whether the Chief Justice can ques-
tion the rights of this House.

SHRI H. N. MUKERJEE (Calcutta
North East) : T would beg of you to pull a
veil over these proceedings and persuade
my hon. friend Shri Surendranath Dwivedy
to drop this matter, because the last thing
that we want is polemics in regard to the
conduct of the Chief Justice unless we are
ready with a substantive motion. There-
fore, propriety can only relate to what is
said to have been spoken by the Chief
Justice at a moeting whose report appeared
m the ncwspapers. We are not here to
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discuss the propriety of the conduct of a citi-
zen, Chief Justice or not, outside this
House. Ifit is just a point of propriety,
you may please limit yourself to proceed-
ings in this House and things relative to the
proceedings in the House. We should not
spoil the atmosphere of the proceedings by
injocting this tangle between the judiciary
and the legislature.

SHRI SURENDRANATH DWIVEDY:
I entirely agree with that view. I do not
want to create an impression that thereis a
tussle going on between the Chief Justice of
India and the Parliament of India (Interrup-
tions). There is no dispute (Interruptions)
They may shout at the top of their voice.
But I will have my say. I will confine my
remarks only to the limited point you have
referred to (Interruptions).

SHRI PILOO MODY (Godhra) : I
would like to make a statement.

SHRI SURENDRANATH DWIVEDY :
I will confine my remarks to the limited re-
fcrence that you have made.

THE PRIME MINISTER AND
LEADER OE THE HOUSE (SHRIMATI
INDIRA GANDHI) : I entirely agree with
what has been said, that the last thing we
desire is that there should be a discussion of
the merits of what the Chief Justioe has said.
This matter was sprung on us. [ only heard
about it just before I cameiin. ...

SHRI RANGA : We did not even know
it.

SHRIMATI INDIRA GANDHI : We
are trying to discuss something the anthen-
ticity of which we do not know. We have
no authentic report; we know only what
has appeared in the newspapors. If even
without discussion there is 30 much excite-
ment, a discussion on this matter may lead
to something for which we may be sorry
later on. .(Interruptions)

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : If you are sdmit-
ting a discussion, it would be much better
that the members of the House know what
exactly the Chief Justice had said. There-
fore, if time is given, I shall try to get from
the Chief Justice a copy of what he said.
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SOME HON. MEMBERS : No, no.

SHRI RABI RAY (Puri): A lawless
Law Minister | (Interruptions).

SHRI M.L. SONDHI (New Delhi) : He
should resign. He is the most incompetent
Minister. Heis bringing the Chief Justice
into disrepute. He wants to drag the Chief
Justice into controversy. The other day he
misbehaved here. Now he has done it
again,

SHRI GOVINDA MENON : What 1
said was that I would try to get an authen-
tic version of his speech.

SHRI M. L. SONDHI : He has crossed
all standards and limits in this House
(Interruptions).

SEVERAL HON. MEMBERS rosc —

MR. DEPUTY-SPEAKER : I will first
hear Acharya Kripalani. Then I will listen
to others.

SHRI J.B. KRIPALANI (Guna) : May
I know whether the criticism that is being
offered is criticism against the Chief Justice
in his capacity as Chief Justice or in
his capacity as a citizen expressing his
opinion ?

SHRI RANGA : Even if he were ox-
pressing his opinion as a citizen, people
are free to say what they like.

SHRI J.B. KRIPALANI: Was he speak-
ing in the course of conducting a case or
was he speaking outside as a citizen ?

SHRI C.C. DESAI (Sabarkantha) : It
is immaterial.

SHRI J. B. KRIPALANI : He was
speaking as a citizen of India and he has
every right to do so.

SHRI S. KUNDU : Everybody has got
the right to speak as a citizen and say
whatever he likes. This is a sovereign Par-
liament and we can discuss whatever we
likes we can discuss the statement made by
the Chief Justice. When Mr. Dwivedy got
up, after obtaining your permission, there
Was no oocasion to create a furore in this
House unnecessarily without listening to
what he is going to say. Here is the report
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in the press that the Chief Justice has said
that by this amendment an attempt has
been made to whittle down fundamental
rights. It is quite right that he can say as a
citizen of India, but what I want to bring
home to all these members is this, that he
will sit in judgment tomorrow. Suppose this
Bill is passed, a writ petition is filed and he
may sit on judgment over it. So, we can
discuss whether it is proper for him to
comment like this on the Bill.

SHRIMATI TARKESHWARI SINHA
(Barh) : He is discussing the conduct of
the Chief Justice.

SHRI PILOO MODY : He has just said
something which I find highly objectionable.
Please allow me a minute.

SHRIMATI TARKESHWARI SINHA :
The Chief Justice was speaking in his capa-
city as a private citizen. The hon. Member
says that if a writ petition is filed, the
Chief Justice sitting as the Chief Justice in
the Supreme Court will react to it. This is
discussing the conduct of the Chief Justice
which no hon. Member is permitted to do.

MR. DEPUTY-SPEAKER : Let me
make onc thing clear,
SHRI PILOO MODY : Not before

hearing me. What the hon. Lady Member
has said is entirely correct. Shri Kundu has
said that the Chief Justice sitting as the
Chief Justice of the Supreme Court of
India gives judgments according to his per-
sonal prejudice. This is the import of what
he said, —that the Chief Justice does not
listen to the arg that are ad d
before him but that he gives judgments on
the basis of his personal prejudice. This is
highly objectionable and 1 recommend that
these remarks be expunged from the
record.

SOME HON, MEMBERS rose—

MR. DEPUTY-SPEAKER : No further
debate on this.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I am not going to speak.
I want you to stop this.

MR. DEPUTY-SPEAKER : I am going
to stop this. °
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ot 7y femd (YAX) : IITEAE
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2 o s wfe T

MR. DEPUTY - SPEAKER : This is
quite a serious matter and I do not think
even Mr. Dwivedy, when he wrote to me a
longish note, had any desire to have some
sort of conflict or raise a controversy with
the Chief Justice of India because his note
is very clear.

As Acharya Kripalani has said rightly,
recently hisindividual capacity the Chief
Justice made a longish speech on the law of
contempt. I have got acopy of it with
me because I was studying it. As Acharya
Kripalini has said he was speaking in his
personal capacity and no body can take
objection to that.

SHRI SURENDRANATH DWIVEDY:
I respect the wishes of the House and 1
also agree that we should not cast any asper-
sion on the conduct of the Chief Justice of
India. But what is worrying me, and it is
a matter of concern for the entire House
and the country, is that reference is being
made to a Bill which is under discussion in
the House. Certainly the House can take
note of it. Some of our friends want you to
get an authorised copy.

SHRI1 ATAL BIHARI VAJPAYEE : He
is going into the merit.

SHRI PILOO MODY : Please stop him.
(Interruptions)

SHRI SURENDRANATH DWIVEDY :
1 have to place my point of view and
you must give me proper opportunity. What
1 want to say is this.......

MR. DEPUTY-SPEAKER : I give you
hearing. But one thing is, your remarks
should not give rise to either controversy or
create an impression that a certain feeling
is here and certain remarks were made
somewhere and they have been heard. You
should not say anything about that.

SHRI SURENDRANATH DWIVEDY:
Here an attempt has been mado to
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produdice issues in discussion. Hereisa
report published in the newspapers. I do
not take all newspapers. This is a PTI
report.

MR. DEPUTY-SPEAKER : Can we
not presume that this is made in his per-
sonal capacity? If you presume that,
there is no point.....(Interruption)

SHRI SURENDRANATH DW IVEDY:
Then it becomes all the more serious and
there will not be so much objection. You
must admit that it has been published.
Some portions of it were under quotation.
They have not been contradicted. Neither
the Chief Justice has come forward with a
statement ‘I have made a personal remark.’
There is no such thing before us. How do
you come to that conclusion? I wantto
know because—you must bear with me—
(Interruptions)

SHRI PILOO MODY: You cannot
listen to this, Sir.

SHRI SURENDRANATH DWIVEDY:
It is a deliberate attempt to whittle down.

MR. DEPUTY-SPEAKER: With the ob-
scrvations made by Acharyaji you agree,
Your speech is likely to create an
impression. ......

SHRI SURENDRANATH DWIVEDY:
That is going to be decided. There is no
record. What has been published in the
paper? On the basis of that I am coming
to you. There is no question thatitisa
personal remark he has made.

MR. DEPUTY SPEAKER: You must
conclude.

SEVERAL HON. MEMBERS rose—

SHRI SURENDRANATH DWIVEDY:
It would be difficult for me if you permit
that. You will write to the Chief Justice

MR. DEPUTY-SPEAKER: No, no.
As Isaid in a personal capacity he has
made certain observations and others who
are not in favour of the Bill are also
making similar observations, I take it in
that light.

SEVERAL HON. MEMBERS rose—
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SHRI SURENDRANATH DWIVEDY:

If you permit these interruptions, it will be
impossible to functi in this H
(Interruptions) When you have permitted
me, you must listen to me.

MR. DEPUTY-SPEAKER: By your
speech, the grounds of propriety have been
lost completely.

SHRI SURENDRANATH DWIVEDY:

You must permit me. Have Isaid
anything unparliamentary? Have I said
something which is not connected with the
issue raised before us?

Do you want to stop me like this?

MR. DEPUTY-SPEAKER : It is not
unparliamentary. But even within the
framework of the Constitution if anything
is said here which is likely to create a
sense. . .

SHRI SURENDRANATH DWIVEDY:

It is not impropricty.

MR. DEPUTY-SPEAKER: No; not
impropriety. (Interruption)

SHRI SURENDRANATH DWIVEDY:

It is impossible to function.

SHRI UMANATH (Pudukkothai) :
It may be right or wrong, but we are
entitled to put it before the House.

SHRI RANDHIR SINGH: Sir, there
is a point of order.

MR. DEPUTY-SPEAKER: There is a
point of order from this side.

SHRI SURENDRANATH DWIVEDY:

If this is the case, at every stage, every
speaker in this House would not be per-
mitted to speak. Iam relevant. If Iam
irrelevant, if I am going out of the way,
you have a perfect right to call me to order.
But 1 must bo permitted to say whatl
want to say. (Interruption)

MR. DEPUTY-SPEAKER: The Prime
Minister.

SRIMATI INDIRA GANDHI: I want
to assure the hon. Member, Shri Surendra-
nath Dwivedy, that nobody is questioning
his motives or his sincerity or his...
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AN HON. MEMBER: discharge of
his duties.

SHRIMATI INDIRA GANDHI:. .dis-
charge of his duties. Nobody wishes to
suppress anything which he wishes to say.
But he has himself agreed that it would not

be proper to have a discussion here which
may create acrimony. .

SOME HON. MEMBERS: No.

A ’SHRIMATI INDIRA GANDHI: But
itis. Whatis the use of saying ‘“No?”

) ASHRI UMANATH: If only acrimony
ns‘mtroduced. there will be acrimony; other
wise not.  (Interruption)

SHRIMATI INDIRA GANDAHI:. ...
whether you want it or not, that situation
has already arisen, and theref ore, 1 would
appeal to Mr. Dwivedy to agree to drop the
matter now,

SOME HON. MEMBERS rose—

SHRI J. B. KRIPALANI: I want to..
point out one thing. Mr. Hidayatullah
was immediately contradicted by Mr.
Chatterjee. Was Mr. Chatterjee contradic-
ting him as a Supreme Court judge? He
was contradicting an individual who was
giving his opinion. I suppose that every
citizen of India has the right to give his
opinion and his opinion before Parliament.

SHRI UMANATH: We have the
right to discuss this also. (Interruption)

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: This is
closed. About this nothing will go on
record.

SOME HON. MEMBERS: ** *
& ax

SHRI SURENDRANATH DWIVEDY:
Nothing has becn recorded.

MR. DEPUTY-SPEAKER: You see
from the records, except your last sentence
when certain bad things have been said—
all these are not from your mouth—all the
others have been recorded. There are some
friends who said something from behind
and therefore T said that the last sentence

" ##Not recorded.
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need not be recorded. You can see that
from the records that only the last sentence
has not been recorded. (Interruptions)

SHRI SURENDRANATH DWIVEDY:
Ihave not said anything else. Please see
whether I have said anything else. Thus
see our records. 1 want you to see whether
any of my sentences has been recorded.

MR. DEPUTY-SPEAKER : I would
call for the records in my room to see if
there is any other sentence except the last
sentence which has not been recorded. You
have completed the last sentence.

SHRI SURENDRANATH DWIVEDY:
T have not completed. T have not uttered
it. How could this be recorded? Do you
presume what I am going to utter? This is
very strange you know what 1 was going
to say. I want to know whether this is

recorded or not. T shall utter the sentence
and then I shall sit down. Otherwise the

House will remain in suspence unless you
permit my sententence to be recorded

MR. DEPUTY SPEAKER: IfIallow
it, others may speak from behind.

SHR1 SURENDRANATH DWIVEDY:

Nobody will
speak.

spcak. Nobody wants to

MR. DEPUTY-SPEAKER: T do not
know. They were also standing; you also
know that Mr. Nath Pai was standing and
everybody was standing. I shall permit the
sentence to go on record provided others
do not speak.

SHRI SURENDRANATH DWIVEDY:
What is the position now? Shall T comp-
lete the sentence ?

MR. DEPUTY SPEAKEK: Completc
the sentence if you want to complete,

SHRI SURENDRANATH DWIVEDY:
Will that be recorded?

MR. DEPUTY SPEAKER: Yes, that
will be recorded.

SHRI SURENDRANATH PWIVEDY :
All right. Thapk you. What T wanted to
say was this, that since I found that the
House was in an excited atmosphere and
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since friends from all sections of the
House expressed a desire that we should
not take up the question at the moment, I
respected the wishes of all sections
of the House—TI also know the implications
because it was hardly my desire to do that—
and therefore, I drop this matter for the
present.

SHRI NATH PAl (Rajapur): Mr.
Deputy Speaker, Sir, in order to remove
any misunderstanding, let me explain to
you and through you to the House, what
you had written to him. Mr. Dwivedy
has not been getting a fair deal from you.

Let me read out to you what you wrote
to him. It was on that authority given by
you that he was trying to speak. If you
are not going to allow us to speak, we
shall also play that game. (Interruptions)

AN HON. MEMBER: He is a heart
patient. Let him speak.

SHRI NATH PAI: Let my heart go to
hell.  You cannot pull our legs like this. I
want to finish this sentence.

You wrote to Shri Dwivedy in your
own handwriting this letter:—

“‘Riase it"—
that means, raise the alleged reference to

legislation in Parliament by the Chief
Justice.

**Raise it when we take up Nath Pais
Bill. In the mean time I shall keep
Minister informed.”

The Leader of the House and the Law
Minister should know that since the matter
was very important, with your concent,
with your permission, with your knowledge
he sought to raiseit. You gave him per-
mission under rule 377. Nobody can say
that it was without your permission. We
owe it to you that Shri Dwivedy was
allowed to plete his submissi When
he was about to refer to it, he was interrup-
ted. At no stage had he cast any aspersion
on the Supreme Court Chief Justice. He
wanted to refer to it with the permission
of the Chair. Now that you have made an
appeal, we want to drop it.

So far as shouting is concerned, when-
ever Shri Ranga raises, as a senior man,
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not only as the leader of his party but also
as a man who has contributed very largely

to the freedom struggle, we show respect
to him,

SHRI RANGA: Have I not shown it
to you?

SHRI NATH PAI You must be
ashamed of your partymen doing like this.
I'have not done that in my life.

SHRI PILOO MODY rose—

MR. DEPUTY-SPEAKER: No
further provocation.

SHRI PILOO MODY:: I will agree to no
further provocation. If you accept that there
was provocation. If you so accept, I will
sit down.

SHRI UMANATH: We are not afraid
of your weight. Do not show your size.

SHRI PILOO MODY : Let me make it
quite clear. . ..(Interruption)

SHRI
for it.

UMANATH: We aregame

SHRIPILOO MODY: Let me make
quite clear to these puny little Reds that
just because they shout, we are not afraid.
We are not afraid of what they do in the
bazars; we are not afraid of what they do
in the streets; we are not afraid of what
they do in Parliament.. ...(Innerruption).
Did you hear me?

SHRI NATH PALI: Finally, may I make
an appeal ? Let the House return to the old
atmosphere of mutual respect and tolerance.
Tolerance and respect cannot be unilateral.
In this House we have a multi-party system,
Respect and tolerance will have to be
reciprocal. If this is wanting, and responsi-
bility will lie on those who will challenge it.

o) wew fagity aroRdY ;- ITeTy
ALY, uA UF frAeT F 0§ | qHAT
wxen, * tHo uHo fyad), & faw @
a F gaw § W} | i o dar
T g ¢ fs oY B AR & fag
o3 & W R W A g oW
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I F IT FY O0T g TR oA q gAY
st Y & AT ww @ wmR T
BT FANIT 7 syEeqT FT I ISAT |

WM Aq af ;I oaw B, T
7 % faw

sft wrew fandt ot ¢ SR qH
FTAGT | 98 q7 HIAT-TOAT GEA FT
qaTer & (swaenq) e w1 a8 A4 w-
T wrfew fF gw fodl & aod &
afgwT™ X sfqera Fmar TEd € )
Afe fa aTael 9T IHATH AW
FIG & 3% gFg | HIT F A
FET § g7 HIT T THd § f5 W
feeft & srazor qv smafa Y s
@ Fg gafed Anw AFT AT
=rfea, wwaqr TG |

MR. DEPUTY-SPEAKER: Shri
Dwivedy was very eager to raise this issue.
Therefore I requested him to raise it when
we took it up. I may also tell him that there
was no intention on anybody's part, neither
the Chair nor anyone elses to show dis-
respect. Now let us stop it here once
and for all.

Let us take up the debate further.
SHRIJ. B. KRIPALANI rose—
=t wg fowd : ¥ OF ST
pro i

SHRI S. M. BANERJEE (Kanpur):
Sir, before he starts his point of orders
1 apologise to Shri Dwivedy on behalf of
Shri Piloo Mody.

SHRI PILOO MODY: Exactly five
minutes too late.

st wy fewd (77%) wews W@
zq, A OF AT FT AWM Y1 T
%9 gaT & qNA S FOAEY € A 2
o frdaw qT 997 | I 939 ENT 99
¥ @ wf v A W SR
® ey § ¥ 35ATqT %7 A I3
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T g AR Sgw fag & v s
ST ¥B IO FT M fewmn Srgaw
£ 9 47 wpaT wigw w1 frara ¥ fag
T g AqG FEA AT faw § W
T WAT TG gAT 4T AT gTH
AZA BT AL WA FQ WA HAET
d @ &1 qge o F @y 97 | IGH
ARF AA TE TG FAY | 7 ATHE
qEaQ faq g | {fFT oo™ §
fF w fagas X frest @rer ¥ o4t
99 W & | UF AT A &7 AFAL g
F1 fasT geeat # fadawt o7 99 FR
% faq faerd € 1 31 wowarT faat aaedi
% gHedt AR ey & HIT 9t FA@
& faq faerd € | & 9 ¥ oF @A
B SEAT g AR W AT ¥ (B
arear § fr W uE fraee F faw
9T TF IF 9 ¥ g9 FAaT @ W
T IHATT FY R gy qE@ Q@
aY T0 % 190 fagaw fadr ag=
& gw & whad A 19 fadasw § @
AFT Fqr Fiow Py dar A wrg T
Fg adar & fF gy fadaw  wgwqo
T 81 F A § e 5w # faw aga
HEAYT § | TAAT €7 9% 7T IF FIEHY
TQEH AR L1 AW A T fagas
& fagral #1 Fqa fFar § 1 w2 A A
@ ? FFTA WA IS @IE | S
HT WY AT GX GUTE | H WO A
AT T et S FE |

SHRI SURENDRANATH DWIVEDY :
Has the House not permitted that the

Bill be discussed? That is the point of
order then?

MR. DEPUTY-SPEAKER : He is
making a different point altogether,
whether one Bill should exhaust all the
time of the Privatc Members business
throughout the session. He has informed
me.

SHRI SURENDRANATH DWIVEDY:

That is for the House to decide.
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SHRI N. SREEKANTAN NAIR
(Quilon): Let him move a closure motion
if he wants.

st wyg famd : XO AT AT 99
@ifsrg | e oz qg AvT FE awd
girmd Tt § d39 frig wod
FAT AT ATEAT § | WHET W] foparrar
626 AT 627 q5 ¥ | wAw WEw
g:

““Allocation of Time to Bills
and Resolutions

One of the important functions of
the Committee is to recommend the
allocation of time to all private
members’ Bills and resolutions: in the
case of Bills, this is done after their
introduction in the House and in the
case of resolutions after they have been
balloted. The maximum time allotted
for consideration and subsequent stages
of a Bill as also for discussion of a
resolution is four hours,

After the adoption of the report of
the Committee by the House, the
allocagion of time in respect of Bills
and resolutions takes effect as if it were
an order of the House."

st vordie fog : wiadz @@ @
A &€ for agw v &Y

ot g formd : #F Wi wg @ g
fe g & o Fgo g v o fawax
25 w2 ag| g wfgw | A A@ Ay
g7 dfwg g | Y Saw Aoy
%3 % & fag § | g% frdas a1 ¥s
nfarr T/ w1 A gT FAE TS
Age % gEaE 9T 4 w2 & wfafowy 15
faae q9g Iq HT AFAT TATAT | TE
T Az ga ¢ 5 fow & oft wr-
gy agt 93 it § 7 wwArd § v
® A F A IR ogfey 3 &
® fadas g9 9T ¥ €2 T qFTAT
AT AT | TE JX F O gAT T g,
fred 18 g1l § qg gF AU O AT
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[ = oy fowa )
7T 8, UF Tz fae &1 Wik gaw 37
o2 &7 |

gIAT I E fF gt d 3w
fagas & fagral 1 wqw frar ok
W § 7z ofwrr 2, oz a1 fas w7
FaR A T Y A FEAr SR
e faw ® g [ "y v av W
T Er W gaE A qw faar g, @
73 o qrow foar | @ERA 99
Y | § 1 g A fraTs § wfawe
Y w&qr a3 frdw qa w7

ot o feg @ 3z Fr arse
o6 MET | gF S & 18 T TqF
T4 g § | oxg faae w1 Eg =AY
AT T TR
MR. DEPUTY-SPEAKER: The ques-
tion is whether the House should encroach
upon the time allotted to the Private
Members’ business to such a limit. This is

the question. There are some precedents.
We have to take a decision on this.

=t vy femad : were AR, We-
w oA fr ads we fifa e
fafreed w1 3 faet a7 1 gEwr SR
"t fea g Wt A, o FT wdr
d 17z § 7 qrow & formr

7% fedwm 2T F1 Iw% fiwar 41
FoETdr fadas & aT qT e a8 smow )
@ A wwg § A ot & 5 97 A
¢ ged & faq ® fagra # g@wR
FsqE fem g @ awR SEF @ |
25622% ) AR FT A FEAr T
afie 190 fasfy @t # fawr o€ gq
g1 9w @ ged ¥ aw §
g I § weeaqw § fomr wgegt
™E 2 wAAFAIAT ¥ §O faw
a € & wafag 78 qrdar @ s T
W v wfi| & g W) N
AR ARE A &7 I R TR g
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@ § TAN § A qTH 7 I WA
a9z d qUA AT AN AT ALY v @
g 7€ 9 Fay § BT § AW
@ F fagra # w@wR fear & @
TR ATHEATET T8 N gEw faw &
wre | ugfraw afadw dfede fawr ¢
g 7 e [3qama |

ot gReaag fgaft . =5 19 faw
1 T 2TEw 2 faar s

ot 7y fomd : wE ;19 oA a1
TR ATEERR g I AT I AT @R
fr zre fRft 1 21 AR

SHRI SURENDRA NATH DWIVEDI:
This is an interruption and not ‘rokna’.
I think, Mr. Limaye will agree that this
is permitted in all Parliaments,

oft wyg fmd : & &, AF7 Ak
anafa 7 &1 & wgr Awfa FT @
g7 @ wemw w@hew, A7 ag fAdw
& gay fash azenl &1 fadast
FT q97 § ag @7 7 fHar 7 A%-
FLA F9 IEF! A FT WA
37 F1 fgrmg @ A &7 R faw
FHT UG | G A § § 25 W
few g | guEr w1 Arafa T &
af gwi 19 fasl 1 st ga @l
& @ 190 faw § TARTT QF7 07 |

ot ww fagrd avslar : gyremE
wiiay, s A9 fqad ¢ Ig7 AA-
QUi H¢T IETAT | g ATT ¥ A T
g w< gwar f o 71w § w1 fagaw
WEAQH & | FET I 9T AT FIAT
areaT § | wfiw qwg Frza7 S av
ug & f o fasht gl & fagas)
WY d@FeTl R fac gua g 99 7 &
qug feray ST a7 AR Iq o AT
¢ % fadus & grafafga fagra w1 @fr-
w1 5T forar & oY P 39 9% fag-
T% Q| gredT ywed o auw
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YW W WIAT AFE &, 99 & wwr
a1 F fadaw 5 fag e
732y, 9% frda®] &1 IE@OT 4T §
o, ag A faa o qrg @ W G
T 1 gwfog & avgar § oo g
F AR Ao s s a9 §
&1 fada® qeaTt S gTa WY W Iy
& SR FeaEd fadasl #1 Iw @
T JYeT ot )

SHRI H. N. MUKERJEE (Calcutta
North East): We all want the Private
Members’ Bills time not to be encroached
upon. But 1 remember, Mr. Anthony
had a Resolution or a Bill in regard to
languages which went on for three or four
weeks. I am not asking for that sort of
discussion. We are atthe end of the
Session. We know that Government,
even if it accepts thc suggestion, cannot
bring it up during this Session. But there
is a probability of this Bill being accepted
here and now today. There is no reason
why there should be the dilatory proceed-
ings in this fashion.... (interruptions ).
Therc has been a precedent. Mr. Anthony's
Resolution took more than three days of
the non-official time. I know some of the
reasons why they are motivated like this.
You can give four hours time and finish it.

16 hrs.

SHRI SURENDRA NATH DWIVEDY:
Only the Committee of which you are the
Chairman decides thoe time. The Com-
mittec has given 4} hours for the
discussion of this Bill. So, there is no
question that the time of other Bills aro
being taken. The Committee has taken
into consideration all and provided
time for other Bills.

oft frmw (I) : SIerw
wgre, ¥ faa 7y fawd & aga -
T T W 1 T A K UEE &
f& ag Wyt faw * agi Tw FT qHaT
g, 19 faw Y wadt wy fomd ot &
g WR TN ST § 521 yme g x|
# 1§ ag 7t 5 a1q ok ofr & 0
fowr gt o< dw frar §, ag ¥wT AE-
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qui €, AfeT Tad Wit e T wew
fagrl a3y Y 7 w1 fF @R W@
w1 1A §, AT TR AR AT §
oY 79 far +) agr wor  wT Qfwd
R g guT faq agh 9T & WA,
T 02 fi5T W19 F1g 48 T2 ey &
fai &fad, eF € gaes aff §
FaL 1FAT JFAd & fadt £ fad aqi
erew @ § )z fad F wagw
w3 g e ay faed oft Y wiw ooy
g1

SHRI RANGA (Srikakulam) : I am
opposed to the Bill, but here 1 would like
to support the point of order raised by
my hon. friend Shri Madhu Limaye.
Government has already come out some
time ago, through the Law Minister, in
support of the principles underlying this
Bill. We opposed it, but the Parliament,
with the support of Government, sent it up
to the Joint Committee. This has come up
before us and this is the stage which we
have now. Would it not redound to the
credit of this Government, would it not be
proper for this Government to undertake
to shoulder the whole responsibility of this
Bill and makeit their own, and bring for-
ward the Bill in some modified form or
some such thing, as their own Bill, and give
official time to this Bill, thus giving the
fullest opportunity to this House to discuss
this matter properly? My hon. friend Shri
Nath Pai said the other day that he could
not agree with me in regard to my attitude
to this Bill. But on one point we both
agreed and I am one with him on that
point, namely, that Parliament should be
given full time for the discussion of this
Bill. Only four hours have been allotted.
This time is not enough. 1would plead with
the Chair that this is an important Bill af-
fecting the Fundamental Rights of the
citizens which are accorded by the Consti-
tution of India.

Whether some of our hon, friends sitt-
ing over there are in agreement with Fun-
damental Rights or not, is another matter.
But, the time that is sought to be given to
this important Bill is most insufficient and
1 would plead with the Chair that plenty
of time must be given for the discussion of
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this Bill. I raised it then. You were good
enough, Mr. Nath Pai was also good
enough, and the House has cooperated in
having given so much time. 1 am grateful
to all of you. But, at the same time, would
it not be proper for this Government, that
they come forward more courageously and
say, this is a Bill of ‘such importance and
magnitude and we are in favour of it, and
we are prepared to take it as our own.
They can bring up this bill as their own
Bill and we can have a discussion. Would
it not be proper, Sir, that the House also
should have some consideration for the
Movers of the other Bills? Non-official
time need not be taken away and Govern-
ment may bring it up as their own Bill. But
one thing 1 want to make clear. Even if
Government brings it up as their own Bill,
I myself, our party, and our friends in
this House, and in the country also, would
go on fighti ng it in the constitutional man-
ner, in every possible decent way.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): After all, it is Shri
Nath Pai’s right as a non-official member to
bring a Bill, and I think it is Government’s
duty to support the Bill if it thinks that the
principle is acceptable to Government. We
have now proceeded for so many days.
There has been a Joint Committee on it
over which you presided. Now at the last
moment to say that it should be with-
drawn by Shri Nath Pai and a fresh Bill
should be brought forward by Government
is, to put it at the lowest, only dilatory
tactics. As to whether Shri Nath Pai should
withdraw it or not, itis for him to decide.
But I think you have inherent power, if
necessary, in consultation with the Leader
of the House to allot time even on official
days for a Bill like this. Because Govern-
ment support a Bill, it does not become a
Government Bill.

Therefore, I would submit that after
having gone all these days with the Bill, it
would be wrong to make such a suggestion.
To make such a suggestion would be dila-
tory tactics. I do not agree to it.

SHRI NATH PAI: We also know some
elements of procedure (Interruptions).
'Their expectation from you that we should
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follow the procedure, I regard as a comp-
liment. But sometimes it tends to be puni-
shing those who try to follow it too scru-
pulously. Earlier, you remarked when I
rose ‘Mr. Nath Pai, you are rising again’. 1
do not know when ‘first’ becomes ‘again so
far as that adverb is concerned .....(Interrup-
tions). My hon. friend, Shri Frank An-
thony, interrupts. He does not know what
happened in the House. For him this is
another club where he will condescend to
attend when he likes. Let him interrupt
about something only when he knows
about what happened.

Prof. Ranga and Shri Anthony and a
number of other distinguished members
made the very conent point that the matter
is important, so enough time should be
given. There was a consensus of opinion
that the matter being important and of such
far-reaching consequence there should be
enough time. Today, we are finding just
the reverse arguments, this is important,
but others’ time is being curtailed. 1 do
not know under what rules of procedure
whereby a matter under discussion is
sought to be prevented from being discus-
sed and its time curtailed. Whatever other
objections they may have— they may have
legitimate objections. 1 fail to understand
why this sort of argument is advanced.

Prof. Ranga will recall that when first
the question of extension of time was men-
tioned by him, T heartily welcomed it. It
was after hearing viecws on that that a deci-
sion was taken in connection with the time.
I think Shri Frank Anthony wanted some-
thing like 15 hours for this.

SHRI J.B. KRIPALANI: He said 50.

SHRI NATH PAI: If this isto be
taken up consequtively on Monday and
Tuesday, I have no objection. But I fail to
understand this argument: ¢Nath Pai, hand
over your Bill’. I shall never agree to it.
It may be defeated or destroyed. But I
shall not agree to handing it over.

As regards the rights of other members,
Shri Limaye was not present here. We very
much missed his presence and heis mak-
ing good for it now. He was incarcerated
in Monghyr. We tried to raise the matter
here. You know it.was discussed.
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My point is also a point of order. Be-
cause a member was absent, can a matter
which was raised, discussed and resolved,
be raised indefinitely? Is the record bind-
ing only on us? Was not the question rais-
ed debated and discussed and decided
upon? If so, I fail to undorstand while I
appreciate your leniency and generosity
how the procedure is being departed from
on a matter once decided upon by you, and
why it is sought to be raised again.

SHRI NAMBIAR (Tiruchirappalli)
Let us not waste time. There are only 2}
hours. Let us start.

MR. DEPUTY SPEAKER: I fully
agree that so far as the time allocation up
till now is concerned, one hour and fifty
minutes are left. Today we can proceed.
Because many members pleaded in the
committee that as an exceptional case ex-
tension of time should be given, maximum
allocation was made. Because we are sup-
posed to make a maximum allocation of
four hours, I said let it be four and a half
hours leaving a little margin. I must pre-

2ent the other side also. Some members

complained that if this goes on it is not
likely to conclude even in this session and
their Bills would not get a chance. On be-
half of th¢ Government the Law Minister
has already said that itis not a question
of changing the character or the sponsor-
ship of the Bill. For finding time we will
have to refer the matter to the committee
next timec, becausc these four and a half
hours will be exhausted if we sit continu-
ously. So, we will have to take a decision
on that issue whether further extension
should be given or not. But the main valid
point that has been made according to me
is that the total time that we have spent on
this Bill since it was introduced is 11 hours
and 53 minutes. I would like Government
to provide some time for this Bill.

SHRI SURENDRA NATH DWIVEDY:
Is that the time taken after the Bill came
from the Select Committee ?

MR. DEPUTY SPEAKER: Before and
after, total time.

SHRI SURENDRA NATH DWIVE-
DY: Probably I do not make a demons-
tration of it, but I know the procedure.
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This Bill when it comes again from the
Select Committee is a new Bill before the
House. If you take the total time, the
number of hours in the Select Committee
can also be included and then probably it
will be 50 hours or more.

MR. DEPUTY SPEAKER: That is not
right. You are making an injustice. This
Bill has taken a total time of more than 11
hours from private members’ time. I would
like the Government to make up their
mind. We will take it up with the Minister
of Parliamentary Affairs. Objection has
been raised, but for today time has been
allotted. Later on we will find some time,
that is all.

16.13 hrs.

[SHRIMATI TARKESWARI SINHA in the Chair)

SHRI J.B. KRIPALANI (Guna): It
is admitted by all that this is a very impor-
tant Bill. Therefore, on the previous occa-
sion I was much pained to sce that a Con-
gress Member sitting behind me, I do not
know his name, imputed motives to those
who spoke against the Bill. 1 could have
understood his imputing motives to the
member of the Swatantra Party; as he hap-
pened to be a Raja, he thought that he was
opposing because he wanted to preserve
his privy purse. I do not know where the
question of the privy purse comes in this
Bill whether you pass it or not. These privy
purses are regulated by treaties between
two parties. They have nothing to do with
the Bill.

Then there was a Congress member, my
friend to the left, Mrs. Mukherji, he said
that she is Birla's agent. This Bill has noth-
ing to do with Birlas, because you had the
right, Government had the right, but no
property of the Birlas or Dalmias or Tatas
were confiscated, rather it is the property
of the poor people and they suffer. So, I do
not understand why molives should be
imputed to persons who speak for or
against the Bill.

First of all thisis not merely a logal
question. Boyond that it is a political ques-
tion, social question, economic question and
moral question above all. So far as lawyers
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are concerned, my friend Mr. Chatterjee he
would kindly excuse me if I say-once got a
brief to speak that these fundamental
rights are unalterable. That brief was with
money. Now he has another brief within
himself without money. So the lawyers
speak according to the occasion.

SHRI N.C. CHATTERIJEE (Burdwan:
Lawyers speak according to their instruc-
tions. Here I spoke only as an elected
Member of Parliament.

SHRI J.B. KRIPALANI: I remember
a story. A man accused of having commit-
ted a murder was brought beforc the
court. Then the prosecution advocate
began to argue with his stock arguments.
At the end the Judge asked the person,
‘Are you guilty or not?". He said, ‘I know
I'am not guilty but after hearing the argu-
ment of the prosecution, 1 begin to feel
that T may be guilty’. This is not a ques-
tion to be legally decided. But it has to
be decided from other points of view.
They also inc lude our claim to humanity.
Apart from the political, economic and
social and moral aspects, the very basis of
our humanity is involved whether we have
these fundamental rights or we abrogate
them.

The fundamental rights are not peculiar
to us. It is said that the concept as to
what is right or what is wrong is changing.
It may be that economic and the moral
concepts may be changing. But ] have yet
to know of a human being who does not
want freedom of speech and the freedom
of conscience and freedom of association
or any minority which will not require
their rights to be protected. Democracy
to-day does not mean as it used to mean,
the rule of the majority. It means that
respect must be paid to the rights of the
minority. JIf that 'is not done, then]
say that we have abrogated the Constitu-
tion. Most of us, 90 per cent of us here
are Hindus. There may be a wave of fana-
ticism and we may say that India shall be
a Hindu country and no Mussalman or
Christian has the right to live here. You
can do that with your majority.

SHRI S.M. KRISHN A (Mandya): Has
it been done?
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SHRI J.B. KRIPALANI: In Italy was
it not done? In Germany hasit not been
done? This conception of fundamental
rights is as old as, may I submit, as the
Greek philosophy. The Stoics considered
that there is a moral law implanted in every
human heart and they called it the law of
nature. Then the law of nature traversed
to Rome. The Romans were conducting
the Government of many peoples and they
found that the principles that governed the
laws were common to many people and,
therefore, they made that as a source of
law.

If 1 mistake not, they called it jus gen-
tium. Then came the Christians. The Chris-
tians knew all these views and they pro-
pagated that the law of nations, is the
moral law that abides in every human
heart. Then came the French Revolution.
In the French Revolution these moral
precepts were given a political form. Then
they became what are known as the funda-
mental rights. And today, these very fun-
damental rights have been turned into
human rights the rights of man as adopted
by the UNO. Itis nothing ncw.In many
Constitutions, these fundamental rights are
protected.

Then we must remember that we have
got the directive principles and also the
fundamental rights. Directive principles
are such that they have to be evolved,
that we have to come to that goal, but for
these fundamental rightss you have not to
go to the goal; they are there, present,
They can be enforced today. Therefore,
they were made justiciable. Not only were
they made justiciable, butit is also said
that the State shall not abridge or abro-
gate any of these laws. Mark the word
“:State™. The State is not the legislature; the
State is not the judiciary; the State is not
the executive. The State consists of all
these three branches. Therefore, the judi-
ciary was prohibited from interfering with
them; the legislature was prohibited from
interfering with them; and the executive
was prohibited from interfering with them,

Iam told that the sovereignty resides
with the people. 1 am yet to find the peo-
ple; I have not found them. Well, Mr.
Nath Pai might have found them. First
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of all, we do not swear allegiance to the
people of India; nor do we swear allegi-
ance to the Parliament. To whom did we
swear allegiance? To the Constitution. But
take it for granted that the people are
sovereign. I would submit by whatever
logic you may argue you-may argue by the
dialectic logic you cannot make the people
equal to Parliament; you cannot make
people equal to the majority in the Parlia-
ment, may be of two or three; you cannot
make people equal to the Cabinet, because
the Cabinet decides all the legislation here.
Even Mr Nath Pai’s Bill will be passed
only when it is supported by the Cabinet.
He cannot get it passed otheiwise.

SHRI S. M. KRISHNA : Even if the
Supreme Court decides by i majority of
one.

SHRI J.B. KRIPALANI : 1 do not
mind your interruptions. You only show
your wisdom. That is all. It does not af-
fect me at all. I was telling you that the
majority in the Cabinet becomes the sover-
eign people. And when did Mr. Nath Pai
consider this Parliament, th: majority in it
representative ? Did he consider it represen-
tative when we were discussing the Czecho-
slovakian question? If therc had beena
gencral vote. a referendum, a free vote—not
in Parliament—if there had been a free votc
and a reference made to the people, I am
sure, and he also will agree with me, that
the policy of the Government would have
been considered wrong.

And the other day there was the strike
by the Government employees. If you take
a referendum in the country, the Govern-
ment will be obliged to take every person
who has been so far dismissed.

You know therc arc certain Constitu-
tions where provisions are made for refe-
rendum on certain vital issues. If the peo-
ple were sovereign and in their place the
Parliament was sovereign, there will be no
question of providing for any referendum
in any Constitution whatsoever.

I now come to a very important point.
1 was Chairman of the Sub-Committee on
Fundai I Rights appointed by the
Constituent Assembly. I will tell you the
whole history. I told the Members *“There
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are no fundamental rights now. Every
Government finds ways and means to get
round the fundamental rights. We are
engaged in a useless activity.” They saids
““No. Fundamental Rights must be incor-
porated in our Constitution. We shall see
that they are irrevocable.”

There were two or three lady members.
They said, put down the right that the
women can discard the “purdah. 1 said, no-
body has taken to task any woman for dis-
carding the purdah. But the modern wo-
men do not have a purdah. They have a
mask of powder and paint. You can never
penetrate through it. You can penetrate
through the purdah. Who knows, the
paint and powder may be poisonous, but
you cannot.

SHRI NATH PAI: You cannot what?

SHRI J.B. KRIPALANI: That I leave
to the younger people.

SHRI NATH PALI: To be poisoned? It
is rather very unkind of you!

SHRI J.B. KRIPALANI ; They (the
members of the Sub-Committee)said, <“Mr.
Chairman, remember that this country
consists of so many minorities. We want
that these minorities should be protected.
You know what the communal situation is.
We, therefore, want to make these princi-
ples inalienable by the Parliament."” So, we
denied power to ourselves. It was a self-
denying ordinance that we passed against
ourselves. We were to be the Parliament,
but we said, no; we shall not have this
right of abrogating or annulling these
fundamental rights. This is the whole his-
tory of how the fundamental rights came
to be incorporated in our Constitution.
They are incorporated in other Constitu-
tions also. For instance, you have the
American Constitution. The Declaration of
Indcpendence. It says:

“We hold these truths to be self-
cvident that all men are equal, crea-
ted cqual and that they are endowed
by their creatcr with certain inalien-
able rights.”

1 want Mr Nath Pai to rememboer this.

SHRI NATH PAl: 1 know that by
heart.
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SHRI J.B. KRIPALANI: Among those
are life liberty and pursuit of happiness.
To secure these human rights, government
are formed. This government is not there
to abrogate the whole idea! The whole
Government--judiciary, executive and the
legislature--are there to uphold these rights.
These rights are guaranteed to us. This is
nothing new that we did. These rights are
inalienable. Remember you may take away
if you like the rights to property. For that
you find out other methods. You are not
going to throw away the baby with the
bath water. When you abrogate all other
human rights, you make human beings as
animals. Do you want to reduce us to
animals? We have certain rights as hu-
man beings and we must preserve those
rights against all authority because they
are fundamental and because they go to
the very root of our very being. If we do
not have them, we are not human beings.
Why do you want to reduce us to that? Is
itin order that you may not be able to
pay a little compensation to some miser-
able persons that might have some? This
is not the way to protect socialism. So far
as socialism is concerned, you have been
able to nationalise what you call Life In-
surance. Have the fundamental rights
stood in your way? You have been think-
ing of nationalising banks and you have
done something towards that direction
though it may be an eye-wash. Nobody
has prohibited you from nationalising any-
thing connected with national activity,
commerce or industry. You have been do-
ing it 80 often!

Another thing is that we have changed
our Constitution many times in these 21
years—this is a record. No where else has
the Constitution been changed so0 often?
My hon. friend, Shri Nath Pai, said that
the framers of our Constitution said that
our Constitution is elastic. 1 might say
that a girl is beautiful. Does it mean that
in every part she is beautiful ?

SHRI NATH PAI : How do you feel
that? Which is that part that you choose?

SHRI J. B. KRIPALANI : I shall tell
you how it is. It is on the whole.

So the whole of the Constitution may
be elastic. But this particular item cannot
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be called elasticc. What can Ido? They
laugh; they do not understand the
arguments.

SHRI NATH PAI : I am most respect-
ful to you, Sir.

MR. CHAIRMAN : The hon. Mem-
ber must conclude now. He cannot take
away the entire time of the House.

SHRI J. B. KRIPALANI : The other
thing is this. For God's sake, don't do
this. We have got one little institution,
the courts, to guard these rights, which

England has left with us. This is more
valuable than any other thing. It was the

supremacy of the courts of law. In this
also, unfortunately, there has been dete-
rioration. But, there is one Supreme Court
in which every Indian believes.

I was given a calculation by my hon.
friend that so many Judges were for giving
Parliament the power of amendment and
so many Judges were not for it and that the
number of Judges not for it was certainly
smaller than of the Judges forit. But he
is a barrister and he ought to know that
the final judgment prevails. I hope, my
lawyer friends behind me will bear me out
that as long as that judgment remains, you
will be going against the Supreme Court;
you will be doing great injustice to our
Constitution; you will be doing great in-
justice to our rights if the final judgment
is changed unless it is changed by the
Court itself in any future reference.

Therefore, I say that on a very delicate
task we are assembled here. Let everybody
exercise his judgment clearly and conscien-
tiously looking to the facts of our country
looking at the circumstances in which we
are living and vote accordingly. I hope, no
whip will be used by any party in this
matter.

MR. CHAIRMAN : Shri Bhandare.
May I appeal to Members that as many
Members are desirous of speaking they
would confine their remarks to ten
minutes ?

SHRI SHRI CHAND GOYAL
(Chandigarh) : This should have been
announced in ‘the beginning, Now some
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parties have taken half an hour and others
are Teft with wn mmum'orﬂy

* " MR. CHATRMAN' : Things that have
happened ‘carinot be undonégow. - Itis my
duty to ‘regulate’ the debate and give a
chance to Members as far as I'can. ‘There-
fore I would request Members to confine
their remarks to ten minutes. T have to
accommodate the maximum number.

SHRI R."D. BHANDARE ( Bombay
Central ) : Mr. Chairman, we are
now applying our mind to the Bill as
it has emerged from the Select Committee.
1have moved certain amendments to the

/ Bill that has emerged from the Select Co-
mmittee. Ihope, with those ameéndments
the Bill will be restored to its original po-
sition and will restore the power of Parlia:
ment to amend the Constitution.

‘When we say that Parliament should have
power to amend the Constitution it shocks
many Members of the House and many
citizens of this country. A chain of reac-
tion is set in in their minds. This chain of
reaction is created because of fear and
apprehension that prevails in their minds
arising out of and due to misuniderstanding
of the Constitution of India and the facts
of life.

It has been said and repeated
Adnauseum that the Constitution has been
amended so many times that it is a record
by itself. Let me draw your attention to
the simple fact that out of 21 amendments
that have been effected to the Constitution
only three amendments deal with funda-
mental rights. Only three times the Cons-
titution has been amended so far as funda-
mentat yights arc concermed. We have to

remember that.

And what are the fundamental rights
that have been touched or amended by the
amending process ? Only oni¢, that s, the
right dedling with perty. No -other
fundamental rigth has been touched duﬁng
the last 17 years.

Now, it has been ‘said that once power
is given, the power may be utilised or mis-
tsed at any time to take away the rights of
the minoritiés: If is a fahtastic proposition

which has been advanced by some of ‘the
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Members and this campaign his been
carried on that-the rights of the minoriﬂes
mllbetnkonaway B

‘SHRI J.'B. K'RIPALANI That faxntas-
tic proposition- was before the: €onstituent
Assembly

SHRIR D BHANDAim +-T have
gone through the records of the Constituent
Assembly. Unfortunately, being bom very
late, I was not a metber of it. But at the
same time, T have gonc through the
records, the documents, which deal with
the framing of the Indian Constitution.
What happenéd at‘a particular time when a
particular measure - or a particular article
was hammered out and ‘enshrined in the
Constitution, overy word of it, Madam
chairman, believe it or not, I have gone
through. T am coming to that point.

My hon: friend Shri ‘MadHu Limaye
said, *‘Since you have beefi  associated
with Dr. Ambedkar, do you really think
that Patliament should be aliowed to have
the right to amend the Constitution, more
specially article 32 ?* Isay, ‘“No’. No
power on carth will allow Parliament to
amend article 32 and rio power on earth
will allow Parlidment to take away the
rights of the minorities. Why is it that I say
so emphatically? ‘In different parts of the
world, different countries have different
Constitutions. And those Constitutiony
deal with the provision of amending the
Constitution. Let me give one illustration
of the British Constitution. The British
Constitution is the most flexible Tonstitu-
tion. At any time, any provifion of the
Constitution could be amended by a simple
legislative process. It is the most flexible
Constitution. And yet what is the posi-
tion? When we talk of the British Consti-
tution, they say, thé conditions and
situations ' are  differerit 'in  the
United Kingdom, the Rritish people are
totally diflerent and all that; Why is it that
we should show suspicion’and doubt about
the capacity and the ability of the Indian
people ? Since we have accepted the
Constitution, we most be earnest ‘to
work outthe Constitution. The' British
Constitution is the must flexible: Constitu
tion in the world. Therois the habus-corpus
Act. Since it is an open society,
has it boen amended? 1 doubt very tiruch,
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becausec Parliament possesses vast powers
to amend any portion of the Constitution
by a simple legislative process, the British
people will go to the extent of amending
any provision of the Constitution.

I would like to draw your attention to
one remark that has been made by Dicey.
He has said that the British Parliament is
so sovereign, so dictatorial, that it can
pass any law, the law that all blue-eyed
people should te murdered. But the
British people should go mad before. they
accept it. The Members of British Parlia-
ment must be idoitic to pass such a law.
There are certain sanctions, certain limi-
tations which cannot be overcome when we
talk of Parliament’s right to amend the
Constitution.

Then, take the illustration of the Ame-
rican Constitution. The American Consti-
tution is the most rigid Constitution. The
American Constitution is based on indivi-
dualistic philosophy. But has not the
American Constitution been amended in
respect of the property rights?

Since Acharya Kripalani has quoted a
certain portion of the American Declaration
of Rights, let me deal with it also in the
same proportion. When there was a con-
flict between the individual rights of the
industry ,when there was a conflict between
the interests of the vast masses and the
industry, under the New Deal, Mr.
Franklin D. Roosevelt declared to the
world that in case of conflict, the rights
of the Congress to amend the property
rights must prevail.

¢‘A national emergency productive
of wide-spread unemployment
and disorganization of industry,
which burdens inter-state comm-
erce, affects the public welfare,
and undermines the standards of
living of the American people,
is hereby declared to exist.”

He said, *“It cannot exist to the detri-
ment of the masses, to the detriment of
the workers, to the detriment of the
individuals; and to that extent I shall
get the new deal passed even though it
was struck three times by the Supreme

DECEMBER 13, 1968

(Amds.) Bill 292

Court. If there is a conflict between the
individval rights, the fundamental rights,
and the rights and progress of the society,
the rights of the society and progress must
prevail.” This is from the American
Constitution.

Do you really think that because we
are talking of the right of Parliament to
amend the Constitution, we shall amend
any portion of the Constitution? What
is the history of the past eighteen years?
Why is it that the Constitution cannot be
amended so far as the Fundamental Rights
are concerned? No people are interested
in destroying their own sovereignty; no_
people are interested in destroying their
own Fundamental Rights, butin case of
conflict between the individual rights and
the rights of the society, then only the
rights of the society must prevail over the
rights of the individual. Why do I say so?
Isay so because of this, we must go
back to the Constitution itself......

MR. CHAIRMAN : The hon. Mem-
ber may try to conclude. There are many
members who want to speak. I would,
therefore, request him to confine his re-
marks only to ten minutes.

SHRI1 R. D. BHANDARE : We are
taking the matter to the Business Advi-
sory Committee, so that the time could be
extended. This has been the desire expr-
essed by the members. We are not going
to finish this measure within the time
allotted. We are going to get the time
extended again. I will finish in five
minutes.

I was trying to draw your attention to
the Constitution itself. When we talk of
amendment of the Constitution, two ques-
tions must be kept in mind; one is, what
is the Constitution? This is a philosophi-
cal question, and the other, what is it that
itis intended to be? Itisa question of
achieving certain objectives. We must
bear in our mind both these concepts when
we deal with the right of Parliament to
amend the Constitution.

We have incorporated in our Constitu-
tion to deal with the {irst question as to
what is the Constitution—a certain philo-
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sophy which we want to pursue and
follow. Let me lay down the first propo-
sition' that our Constitution is a social
document; it does not simply describe the
institutions or the separation of powers or
the division of powers or the federal prin-
ciple of division powers; it is a social do-
cument which incorporates a social
philosophy in it. Therefore, I would like
to read only a line or two from pages 75
and 76 of Austin’s Book, *‘The Indian
Constitution—a corner stone of the
Nation”. 1 am thankful to Acharya
Kripalani; he has given the history as to
how the Fundamental Rights were divided
and incorporated into two different chap-
ters, namely Chapter 11l and 1V, Now what
is the right of an individual? As Laskie
said ¢‘The right of anindividual is an
interest which is recognised and preserved
by the society.” The Directive Principles
are principles which deal with the destinies
of the people; they give directions as to
how to carve out their destiny. T will
read out that portion:

“The Directive Principles of State

”

SHRI THIRUMALA RAO (Kakinada):
Are they justiciable?

SHRI R. D. BHANDARE : They
give directions to the Indian society. 1f
time permits, 1 will read out what Mr.
Ranga said at the time the Directive Prin-
ciples were framed, and what Dr. Ambed-
kar had said when the Directive Principles
were framed.

MR. CHAIRMAN : You must con-
clude.

SHRI R. D. BHANDARE These
fundamental rights deal with that aspect of
the exercise of power by the State; it says,
the State shall not be allowed to take away
those Fundamental Rights. Butitis the
Directive Principles which give direction to
the State to implement them. They must
mplement them so that progress of society
must be achieved. Let us not forget that
Directive Principles are not only pious
platitudes. Thisis what Dr. Ambedkar
had said;—

¢¢I find that these directive principles
are made a matter of fun both by jud-
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ges and by lawyers appearing before
them. Article 37 of the Directive
Principles has been made a butt of
ridicule™.

He goes on saying that these are the
very fundamental principles for the gover-
nance of the socicty. These are the
instruments of instructions given to
the partyin power that it shall have no
title-deed to power unless it follows the
directive principles. This is the importance
of the directive principles. And thatis the
difference between the fundamental right
of an individual and that of the society.
In case of any conflict betwee the indivi-
dual’s fundamental right and that of the
society, the interest of the society must
prevail.

One more point and I finish. What was
the position of the Supreme Court? They
had realised this position, namely, in case
of conflict between the individual right and
the directive principles, right of the State
to move society forward, who should be
the arbiter? It is the Supreme Court this
which will be the arbiter. I am just read-
ing one sentence. After framing the Consti-
tution we installed supreme power in the
judiciary. This is what Mr. Austin says
in his book, ‘The Indian Constitution’
corner stone of a nation :

¢¢The Supreme Court first appeared
in the proceedings of the Assembly in
its role as guardian of the social revo-
fution”.

The role assigned was ‘guardian of the
social revolution’. That was the role as-
signed to the Supreme Court, If I am
permitted to quote some of the illustra-
tions, ...

MR. CHAIRMAN : Please Conclude.
Let him conclude that sentence.

SHRI R. D. BHANDARE : It was
envisaged that the Sup Court would
be the guardian of the social revolution.
The question arises whether the Supreme
Court has acted as an instrument of the
social revolution or it has thwarted the
progress of society by giving the judgment.
Uuder the American Constitution or the
British Constitution, on the quesion of
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property, npationalisation of industry and
all that, the supreme. court and the high
court did not thwart the social progress
of society.

MR. CHAIRMAN : No more senten-
ces. Shri Goyal. B

/

/

SHRI R. D. BHANDARE : Parlia-
ment is supreme. Parliament must have
the right to amend the Constitution.

SHRI SHRI CHAND GOYAL
(Chandigarh) : I am grateful to you for
giving this opportunity but I hope you
will be indulgent to me so far as time is
concerned. We rise to oppose, Madam
Chairman, this Constitution Amendment
Bill which seeks 10 enlarge the Scope of
Article 368 in order to cover the judgment
of the Supreme Court delivered in the case
of Golaknath on the 27th February, 1967 by
a special bench of 11 judges, which lays
dovwn that Article 368 merely prescribes
certain procedures in the matter of amend-
ment of the Constitution, and does not
confer on Parliament, ecither expressly or
impliedly, the power to amend or abridge
the fundamental rights. I have got great
respect for Shri Nath Pai who has not only
legal acumen but also possesses the fine art
of oratory and has also done a good deal
of work on this Bill. But as a
democrat, I think he will permit me to
differ from his point of view. Because it
isan article of faith with us, our Party
decided even to abstain from the procee-
dings of the Joint Committee. We know
that ours is a constitutional democracy in
which three institutions have been created,
the legislature, the executive and the judi-
ciary. They are all to work each within its
own limits and none to overstep the limits
prescribed by the Constitution. That also
implies that our Constitution is supreme.
Al] other wings, whether- it is Parliament
or judiciary are creatures of the Constitu-
tion. Thatis why even when a member
socks election, he has to subscribe to an
oath to the Constitution, and . having been
elected as a member.of this House or any
State legislature, he has to take an oath
that ho wjll remain faithful to the - Consti-
tution. |

Ndw\ it ia“o'"uvr dyty to uphold the judg-
ment delivered by a Special Beach of 11
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Judges. Skri Nath Pai was.quoting judg-
ments which have been -overruled, , the
Judgment. delivered in Shankari Pragad’s
case and that delivered in Sajjan Singh’s
case. As a barrister, 1 have to draw his
attention and say that overruled judgments
cannot be cited as good authority.

What is the position in our country
today? What does Shri Nath Pai want?
Whereis the necessity for this Bill? Has
he built up acase for bringing forward
this piece of legislation? Because he is
not pleading that any fundamental rights
need be amended, abridged or abrogated.
Does he¢ only want to re-establish the sup-
remacy of Parliament? Does he only want
it for a matter of record? 1 could under-
stand itif he had made out acase for
abridging or  abrogating fundamental

rights.

When we are proposing to give this
power to Parliament even to amend fund-
mental rights, what does it actually
mean? We know that Parliament thesc
days is the rule of majority. Shri Nath
Pai has enough experiencc of how it fun-
ctions. Whenever these fundamental rights
have been put in jeopardy, he has always
been a great defender of .those rights. I
want to ask him in all fairness whether,
by investing Parliament with these powers,
hs is not investing the majority in Parlia-
ment with this authority. Knowing
the way it functions, the coercive whips
used for the purpose, can any.: powerful
Prime Minister or Home Minister not
manage to abrogate the entire chapter of
fundamental rights once this Bill succeeds
in getting through? Once Parliament is
given the authority to abrogate fundamen-
tal rights, this power will be an instrument
in the hands of the majority which. will be
able to utilise it to its purpose whenever
it feels convenient or necessary,

"SHRI NATH PAI: Did it not have those
Ppowers before 27th February?
17 lirs. '
SHRI SHRI CHAND GOYAL: It did

have. In,all developed dempéracies, there
are three checks on the arbitrary function-
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ing of the executive. There is enlightened
public opinion, there is a responsible and:
strong opposition and there is alsa a spirit
of compromise by means of, conveations,
but in our country none of these three
checks is operating. We are wholly lacking
in them and.it.will be, very dangerous in
our-nascent state of democracy to accept.
Mr., Nath Pai‘s Bill.

As I have submitted, it is the majority
which in fact functions through Parlia-
ment because the minority can only plead
or demonstrate, but its voice is not effective
and it is reduced to the status of a helpless
spectator. It was on account of this that
our. founding fathers who were men
of vision, who were men of imagina-
tion and had the liberal spirit,
decided to create this chapter on funda-
mental rights in order to guarantee the
freedom of the people against the actions
of the executive. That is why they provi-
ded article 32 that any citizen can move
the highest court of the country. for the
enforcement of . these fundamental rights
whenever. there. was an attack or invasion
on those rights. That is why a provision
was made in article 13(2) to the effect that
if Parliament or Government wants to
abridge or abrogate fundamental 'rights
through any “law, it will be veid to that
extent. In Golak Nath’s case the Supreme
Court has come to our rescue to guarantee
the freedom of the citizen.

Acharya Kripalani was saying that in a
period of 18 years' our Constitution has
been amended 21 -times and this is the
twenty-second.’ Why has the Constitution
been 50 often amended ? The reason is that
the-executive found the check that is being
exercised from time to time:on their power
by- the Supreme Court to be distastofut and
that is why in order-to get- over “the judg-
ments of the Supreme Court, the Govern-
ment .or rather the. majority has always
found it convenient to change the Consti-
tution. Gonsidering the fact that reasona-
ble réstrictions have already been: imposed
on the exercise of 'these fundamental rights
where ‘are the fundamental rights today in
their original form? We know that the
property of any citizen oan be acquired in
the public interest. Reasonable restrictions
on  the ‘froedoms guaramteed under- the
Constitution have also- been . imposed and
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upheld by the:Courts. But what is being
dono now. by Mr. Nath-Pai’s Bill will haye
two effects. Firstly, as a lawyer I appre-
hend that this will be struck down. by the
Courts. It was.not a question of six Judges
against five, it is the judgment of 11
Judges because the historic judgment is the
result of the labour and consideration and
thought given by the 11 Judges who cons-
tituted the Bench. In order to get over.the
effect of that judgment this Bill is being
brought and the Government has conve-
niently left it to Mr.Nath Pai. The Govern-
ment does not want to share the blame.
Mr Limaye suggested that it should be
adopted as a Government Bill.

But the Government, on the one hand,
does not want to shage the blame and. on
the other hand, the Government through
Mr. Nath Pai is anxious that this Bill is
passed. I am grateful to the three sisters
of our motherland, Shrimati Sucheta Kri-
palani, Shrimati Sharda Mukerjee and
Shrimati Tarkeshwari Sinha who have
come forward to uphold these fundamen-
tal rigts when they are in jeopardy and
they have spearheaded the movement that
this is a matter of conscience, thig.is a
matter of principle and.there should be no
quarrel in such matters. I consider them
as Sita and Draupadi or in more recent
times Durga and Rani of Jhansi and these
three sisters of our motherland have come
forward to protect the freedom of the citi-
zens of India, when these fundamental
rights are iet jeopardy. I was suggesting that
this Bill of Mr. Nath Pai, if passed, will
be struck down. o

el et et (@nae ) &
TF 15 q9AT WEAY § 1 W GO G
i e § 9¢ Ale) fove & amdY §
AN faere g § ag S foe F
o g ?

- SHRI SHRI.GHAND GOYAL:. My
approhension is-that this . Bill if:passed by
Parliament, is likely to be struck down by
the Supreme Court and my roasens aro
two. Firstly the Supreme Court has said
clescly, . Mr. Hidayatullah, . in a separate
judgment as well as the majority judgment
that the Parliament has no power to amead
the - fundamental. nights and. if it.is so, it.
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will be violative of the provisions madein
Article 13 and my second reasons ist what
cannot be done directly cannot be done
indirectly. Now what is being done? Mr.
Nath Pai is bringing this Bill in order to
get over the judgment of the Supreme
Court and the Supreme Court has said
that what cannot be done directly, cannot
be done indirectly. If we amend the Cons-
titution, my submission in this respect is
that since the Supreme Court has laid
down an injunction, has made specific
binding and has clearly laid down that the
Parliament has no power to abrogate or
abridge the fundamental rights and
the Supreme Court has also laid down
that whatever force it gives, it hardly
matters and if it is law, it will be declared
void if it abrogates or abridges the funda-
mental rights.

Now, the questioniis,..........

MR. CHAIRMAN: You have taken 16
minutes. Please conclude. If you do not
conclude, T will call the next speaker.

SHRI SHRI CHAND GOYAL: Only a
few minutes more. So far as the Consti-
tuent Assembly is concerned, no provision
has been laid down in our Constitution
which enables the Parliament to convert it-
self into a Constituent Assembly. The
Constituent Assembly was constituted by
the Indian Independence Act and prior to
that by that Mission; I have to make my
submission that since Parliament cannot
oonvert itself into a Constituent Assembly,
we have to seek the help of the people. If
we really want to change these fundamen-
tal rights, we have to .appeal to the people
because when we contested our election,
this was never the issue before us. We
have never sought the mandate of the peo-
ple on this issue. If you want to abridge
the fundamental rights we have to seek the
help of the people, and Parliament can do
it and the Constitution allows it, because

there are the residual powers, to convene a*

Constituent Assembly which will beina
position to settle the matter.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : There is a great deal of com-
troversy over the Constitution (Amend-
ment) Bill, and the question is, should
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there be a power of amendment in the
Constitution or should it be permanently a
rigid Constitution. A case has been made
out that the fundamental rights are natural
rights and they should never be abridged,
as the freedom of speech, freedom of asso-
ciation, freedom of expression etc. The
rights to property are rights existing from
the beginning of creation. They are a sort
of natural rights and therefore we should
not have any power of amendment.

I am not disputing whether these rights
are natural rights or not. The question is
different. The question is, have you crea-
ted a perfect Constitution; has there been
ever a generation which could create a per-
fect Constitution. If a generation which is
perfect one has evolved a perfect Constitu-
tion then no case for a power of amendment
can be argued. Can a generation say that
it is the most perfect generation and it has
evolved a perfect Constitution? If they are
modest enough to concede that they can
also make mistakes, then we concede the
proposition that we can also evolve an im-
perfect Constitution. Then, if we give the
right to each generation to decide for it-
self what Constitution it wants, once you
concede that proposition, then there must
be a power of amendment in the Constitu-
tion,

But there is another misconception as
to what the Supreme Court has said. The
Supreme Court no where has said that
there is no power of amendment in the
Constitution. The Supreme Court has
never said that the Constitution can never
be amended. In Golaknath's case, what the
Supreme Court has said is that Parliament
cannot, but you should call a Constituent
Assembly and after calling it, you can
abridge the fundamental rights. Even the
Supreme Court accepted the proposition
that the Constitution can be amended.

Here, I will disagree a little. There have
been talks about the Supreme Court. There
has been a vilification campaign against it.
Some Members went to the extent of say-
ing that the strength of the judges of the
Supreme Court should be raised. Attempt
has been made to browbeat them so that
they can change the decision. I submit that
once you concode that you can evolve a
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Constitution which is imperfect, then you
also concede that possibly by your imper-
fection you evolved a Constitution which
left this lacuna. You have cast a duty on
the Supreme Court to interpret the - Cons-
titution as it is. If you also concede that
you are like any other generation capable
of making mistakes, then possibly you
created a Constitution which is imperfect
and the Supreme Court pointed out the
lacuna. And when lacuna is pointed out
you become peevish and you said, Sup-
reme Court has infringed the right of Par-
liament to amend the Constitution. You
should be modest enough to concede the
proposition that there may be a lacuna.
The question is how to set it right and
what will be the procedure for amending
the fundamental rights. Should the right
to amend be given to the Parliament or
should it be given to the majority of peo-
ple of India? One line of thought, embo-
died in Mr. Nath Pai’s Bill, is that Parlia-
ment plus the State legislatures should
have the right. But I beg to differ slightly.
The party in powerin Parliament and in
the States can sometimes reflect the min-
ority of votersi.e. if thatisa four-cor-
nered contest, if 3 candidates secure 20
per cent of votes each the winning candi-
date gets only 40 per cent. You can have a
Parliament or State legislature with the
party securing 40 percent vates forming the
Government. If you amend the Constitu-
tion through them, you are depriving 60
per cent of the people from expressing
their view on it. Therefore, you must
evolve a system which will reflect the majo-
rity will of the people. For that, there is
no better system than an opinion poll or
referendum. Therefore, along with Parlia-
ment and State legislaturess, you should
have it ratified by opinion poll also. This
will be a happy combination of the right
of Parliament and the right of the people.
It will not suffer from the shortcoming
that I have already indicated. Thisisa
genuine ar , b in Germany,
the minority Government completely scra-
pped the Weimar Constitution and Hitler
came to power with a minority vote. There-
fore, it should be ratified by a referen-

dum.

There is another shortcoming. By virtue
of its duty of interpreting the Constitution
the Supreme Court has said that this Par-
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liament cannot amend the fundamental

rights by the procedure of article 368.

Through this Bill, you are changing the
procedure for amending the fundamental

rights. As Mr. Goyal pointed out, directly

you cannot abridge fundamental rights,

but indirectly you are trying to follow a

procedure which will enable you to abridge

the fundamental rights. If the opinion of
the Supreme Court remains the same as in

Golaknath's case this amendment is

bound to be struck down. If directly you

cannot abridge, indirectly you cannot change
the procedure and abridge them. Therefore,

I submit that it is better that we should

ask the Supreme Court in a reference what

procedure the Supreme Court would like

to suggest which would enable us to amend

the. fundamental rights, Then a suitable

amendment can be made in Mr. Nath Pai’s

Bill. Since we have cast the duty of inter-

preting the Constitution on the Supreme

Court, by virtue of that duty, the Supreme

Court can help us in finding out the Pro-

cedure they want us to follow, so that by

following that procedure, we may get back

the right under the Constitution to amend

the fundamental rights.

SHRI H.N. MUKERIJEE (Calcutta
North East): Mr. Chairman, Irise to
accord my support to the Billand 1 hope
that Government adheres -to its declareq
intention of supporting the Bill though I
am constrained to remark that at this
point of time the Government is roepresen-
ted here only by the Law Minister who
does not appear particularly to be law-
minded.

I support this Bill because it restores to
Parliament its right to amend the Consti-
tution in order that it might further enrich
and strengthen fundamental rights in the
interest of social justice and real demo-
cracy. The Indian Coustitution tries to
make a balance between a complete written
guarantee of fundamental rights and the
colective interests of the community. But
1 do not wish to take a stand primarily on
legalistic principles. I would rather like to
recall to this House what was said by
Abraham Lincoln on the occasion of his
first inaugural speech as President on 4th
March, 1861, when he said;

¢¢This country, with its institu-
- tions, belongs to the people who
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 Inhabit it. Whenevertl;ty shihl ‘grow
) 'wenry of ‘the’ extdthgtc)vernment,
“fhey can éxercise their constitationsl
right of diriending it, or their revolu-
_tionary right to aismembéf of over-
throw it.”

t!f

‘These are the words of Abraham Lin-
coln. But these words are forgotten and
that was seen when our friend, Acharya
Kripalani, told us that he had not ‘‘found”
the people. That is the tragedy of Congress
.politics before and after 1947. You have
not dlscovered the people, Dadn That |s
What you had said.

.Tdo not wish this House to take a
purely legalistic view and I wish to advise
my hon. friend, Shri Madhu Limayg, who
is not here and whose feeling for the judi-
ciary at the present moment is under-
standable, to trust his people. more than
our hlghly esteemed judiciary. If we think
‘only in legal terms, I think, thls is a hang-
.over of the British days and I wish to re-
call a limerick which. 1. heard in 1947 it
goes as follows :—

‘He thought, he saw a Congressman
» Asspinning with a wheel.

_ He looked again< and saw it was
A practising vakil

If we should lose Swarajy’, he said,
‘We'll win it on appeal.’

That is the kind of temper which has
been bequeathed to us and it is better we
giveit up.

My hon. friend, Frank Anthony, is
not hete. He Tushed‘into the fray last time
with his King Charles head, namely, his
championship of the minhoritiés, and he
said that the minority rights allegedly were
safe only in the hands of the judiciary and
not in the hands of tho rabble which we
here in Parliamient ate supposed to be. -

Judges are esteemed figures, no doubt,
but at the back of their minds there is al-
ways, what the late Oliver Weadell Hol-
mes had said, ‘‘the inarticulate major pre-
mise of consetvatism.” Inm present day
soclety every Judge is trained to think of
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the riglits of ﬂropel‘ty as b’emg mofe sacro-
‘safict than'any ‘ottter right'‘Whatever. That
‘is why'whefi - Président Roosevelt had ‘to
ritreduce his New Déal, he'had to bring
in ‘new Judges. That Is why the tole of
"Oliver Wendell Holmés is ‘so important.
That is‘why ‘Judifes like Mt. "Justice Felix
Frankfurtar and’ Mr. " Justice ‘Black have
béco'me 80 importaht in American history.

‘When the Supreme Court, according to

the Constitution, negates a legislative ena-
ctinent it does not certainly hurt the dig-
rity of Parliament or any othert eglsla(ure
Similarly, why mist anybody here or ‘out-
side think' that when Parliament ‘adopts
{8 lagislation it undermines the dighity
of the Supteme Court? Only a little while
carlier the House showed by its unani-
mous gesture how greatly we respect the
Supreme Court and our judiciary.

1 am rushing, in view of the shortness
of the time at my disposal but I do not
know if you will increase my ration slight-
ly. If Members had read at least the gist

, of the main points made by the important

witnesses who came hcforc us, they would
know how we. proceeded in regard to this
matter. We had a member of the Consti-
tuent Assembly, Shri Santhanam, who
told us that when the Constituent Assem-
bly came to the consideration of article
368, they did not think of excluding Part
11T from the purview. of article 368.

He opposed the idea of this Bill, but he
said so in his evidence. Then, the Indian
Society of International Law. pointed out
that the sanctity ofthe Constitution was
not being vitiated if this particular mea-
sure is given effect to. The Secretary of the
Department of Legal Affairs, Government
of India, told the Committee as follows: ,

“For the socio-economic deve-
lopment of the country, it was essen-
. tial that the right of amending the
.Constitution should be restored to
‘Parliament because, in view of the
Supreme Court’s judgment in the
Golak Nath case, it would be difficult
for Paliament to give effect to the
Difective Principles of Staté policy
contained ih Part TV, whénéver those
- Principlés came into cofflict with
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Fundamental Rights guaranteed by
Part III of the Constitution.”

Icould refer also—there is no time—to
the evidence of Mr. Seervai and Mr. Set-
alvad who made it very clear how the best
and finest and, usually, the most conser-
vative legal opinion in this country isin
support of the Bill. But we find on the
other hand that the serried ranks of pro-
perty and profit have joined togetherin
order to bring about the defeat of this
Bill.

The question sometimes arises that we
are a very unpredictable people in India
who can return the wrong kind of people to
Parliament. We are what we are and we
have to make do with what we happen to
be. If we have a better society in this coun-
try, it will not be imported from outside or
dropped from the skies. It will have to be
made by our own people with their faults
and their imperfections. We have been told
that if Communists come to power, if they
can get more than 50 per cent of seats here
and the same proportion of seats in half the
number of States of the country, the
heavens will fall. If the Communists or
the Swatantra or the Jan Sangh or any
other party comes to power through the
franchise of the people who are we to
stop them from doing so because that will
be the proper thing to do?

Somebody was saying that Reaction
took over in Hitler's Germany. Of course,
the Weimar Consttution was the ‘‘freest
in the world.” But Reaction could take
over because of certain other things hap-
pening, reactionary movements taking on a
tremendous character befuddling the masses
into submission. Can a watertight legal text
book prevent Reaction taking over where
it can? Are we to go against the clemental
forces of History. This measure, at any
rate, wants to make sure of progress if we
believe in Parli y Dx y. Some-
body once said that Parliamentary Demo-
cracy was the worst of all political systems
except for the others. The others are per-
haps even worse. Can’t we all combine
and can’t we think of a conceivable period
of time when we can get together and
bring about such changes as would make
our country worth living and dying
for ?
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I think, there is a ot of meretricious
talk about the sanctity of the Constitution.
Acharya Kripalani excelled himself in that
regard. I remember, as a student of history
how during the days of the French Revo-
lution, they put up the Declaration of the
Rights of Man which they described “‘as
trenchant as mathematical propositions,
true as the truth itself, intoxicating as a
vision of the absolute””. That Declaration
went the way of all flesh because of ob-
jective conditions of social struggle. Acha-
rya Kripalani himself quoted the American
Declaration of Rights....

MR. CHAIRMAN: The hon. Member
may continue on the next occasion. We
will now take up the Half-an-Hour Dis-
cussion.

17.30 hrs.

HALF-AN-HOUR DISCUSSION
GOSADANS RUN BY CENTRAL
GOSAMVARDHAN COUNCIL

st swnmitc W (|roE)
FUTIfT ALITAT, WA W4T TF Wiy 62
N w9t & T § T qEA w 7| N-
w3 A M fewd 1 @ § wwr 9%
fF WIRg qTHTT FT A1 F9GT T HT
T FERATAT 9 @ & | W@
B MEgal ® wam oF gfare g
T § I gAY MO ST gAER
T Y ag W YT 97 froaw ww
T T I K fE N MT TwR
goft g ard oy 3 8 a3 §,
IE fra al® Gsoan aar o
a%ar &1 1A% fog gftows T @
w§ aul & gRIw § AT WA qF
gew faely foasr A w5 W)
fg &t § 3% oqmT T AWt 7
ag ge% oft 81 T4 g F fawTe
¥ my # uqnar R A F w@wR
war g1 wTer aay oY oy w
w708 ¥ off ®™ T AT W
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IR Maz, qgw R IR vl § IR & far 1+ Taq 9 A afew
weq a@t #r e fafgad Igdnr { oY oF gAY MaET NI F T faor-
@Y ag T a3 B nRC AW & FAT a0 F1 91 39 WY ety NEada afows

R A W0 afeF w & fad a4
ITAE B wHAT |

17.32 brs.

[ Suri R. D. BHANDARE in the Chair )

T qesqfa 7 /1954 § Arena
s & ool A '@ 9T WiRa
HIHIT 7 TEET QAT 97 | IqFT IEW
STEW - § 7 @1 91

1. ot 3 Feq g |

2. SR wdr mal A wew
AT |

3. ftaq 7 g9@ Ma-mga wifz
& IR F7AT AR AT 9T
I ", 2 mfs &
ITAVT EA

e 7 gwcowe yfw 0@
TigeT a1 wfFq frd agT g7 aa
&Y et & i wa SeE a7 fasd
famd & 265 qHe & g 1R ag
AFRTE FTFTIH FEH T & ar Tdf
§? &z Swerd A wEE ¥
ITH IAL A JrA AT F AT

whaw agdfs a1 1954 &
AT qg METT TA7T A1 T3 TF AR &+
79 F K 57 ag MagT W
qfw 1955 # wefra g AT} &
o€ /T go wamdt gfiwfal §
wad yair % faq o feT &g M-
gag of g 1 wrEq 1961 § wfew
& farar | Koty Ta@A & AT 47 TS
wfawifeil § oF w3w/a WL W@
qerd & wwa wY fre fafrs -
wwga afigg ¥ wTE F WA grei &

F o g 7 foam

g w7 | 4Y a1 79 MEgT § 93
1 EagAafieg A TEERT
AT & 1 LAY MagH & FqT AN
Y EIAT § IqH T A FIHILA 76 T
& AR g3 qa«rrar @ fw frest 7 at
7 65, 66 AT 67 7 5 MATHT F FIT
AT qF AR ATG  WIAT AR T
50 AT § 1 TW TS & 7T g fgwia
amd d 61 ¥ 64 T% 6 AT TYAT FAT
T T2 G AT FL q1G 39 AT@ "IAT
gar & | g wATT AHAITET S4F
60 a% 1 fzara qmar w1 q a8 AT
11 9@ e eI AT 1 gAaOF
22 9T ®TAT FAA FAIAAS F M-
qTT & FNT Y HEIG WHRINFHT Y
Z1am &) ZHY G AT GSOAAT 9v
fema & agt § g7 mag & feat
MG A gror &4 1€ 7 IqF IWL
q 7z agarn war f& @ 66-67 W
1853 am dr=rw fFg A7 | qgd 9
ag M= waifag frar v a1 9 9ad
qipet B AT At wwR A g
aTqeyr A @Y | I FEAT A2 W fF
ZTHI AFT AT TWeA] §T & AW
1 frar &% WX 9g ¥@A G
e fra ad% & el A W &
faq  wrew MR rarfes fed @
awi § 1 Afeq 7zt & o afemfai
A apii M AT $R FI@IT WX
Fwigal d dar ) AAch A =
mie 7 FETFET FERA wafy
%7 31 aqEl F1 XA FAT q®
F¢ fear | w7 34 qTZ FFaT oy A
gu ag A @d fak argw wfaya &
¥ Taar a%% § fegmd N wedr
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A § IaF AW T 6] ¥ FqWX
66 % T& T F W 16,927 agT 9T
T A R I A gl oW
Y ATIFIE Y A=S, A AZRT ¥
a%d § | W FgFag € frag avug
2w AW FF § 72 T wHATA HY
agt 3/ & ag Haw WAl & a<-
q/aqe wfuFsrd & gaw g@l &
feam vty femat v 37 § a@fw
g IAF! TN FAT FT W@ TR
dfes YggwagAsm g 1 fe
gfgg MuFa AT AANOS  WEIT
T T8 agT & ATTIT AgEq § I
FURIT § 9% q 9T 48 A1 WEIRA F
AT IATE | TAY HITHY TAT AT AT
fE e Y wqdr gafeafa sar 4
TF W1 AT GIFIT A hgdr & fF gw
qaad gfgs1d M gva= & gAvoreAt
# fegrd a¢ 37 fHatdi # 2EF §
faa®d fFag oel 1 awsas ®9
2HT AR qg Y2 W@ 9% 99 5 gEd
T ATHR 7 7Y = TS wT-
A F OF 07F T F IACH &F g1
az wRI E

“qg, eftm i wardt i F
wga & 70 ag Mgaq gdd a2 |

W3 WX 4 33, efvr ATHgendy
qq & WX fRam safy W g § @i
T %3 § A R 70 99| § g a1a
&) Y fF T apnl Y agl o woq
1 AR g fHETT wrHar § ) A%
FITLF a3 & 79T T qweq faidy
IR @ &1 S8 AR qAT™T ST
wwar ¢ fr zad % frdy gwe W
sw@w wawg &) s wwE
gz ¥ e ®alla NEagT & 7179
fesdll Sw 93@ AT g@T eqiAY &
agt g g gy Ak Id €1 @@
T T 0% TI9ATAT GIT7 FHIL 2w
7 ¥ @1 ¢ foad fis a€ a1 Tl 9%
A ®Y wareT) ® grg A= v §o
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qATIRY AT, WITET qg §A W
5= QW fF AT # qEF I WAl
HEh oW WA §aw wwag O
W93 &7 F W A § a7 I frswa €
UET 9w A FT faqr omwar § gt
SHFT IT CRT B T2 A@TE | T
AFATAG €T § 79 ’W 4 A % grA
F fATge IO A qaeqr wa W@
e foad e T grv wa@ W w
TIEGT & ATH I 7§ FATEQATA GZK
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o § 13T (TG @A WG §
fr @ vggm & g7 wifew FT
§7 fe@i faw wTart gy A
agfawi g€ & 7 Fewwe ag @TQ
79 g1 aafer fad &7 s @ £ 0®
A ART THTH WOGHT e &
Fhawrc AT gar g4y fawrs F ndafas
FAFMT o< o fag & agon
qaT wrane fog § @ T vqa w9
%4 § forrd & o& &t W (fa)
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FT 4 AR I4% & wA0 9T RAT
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‘qafae @ W wATAT

o faw @@=

i feq aar, swar

e Wit a1

T wAafaw angwI & s swiT

¥ W kgt I § o ofceg wraw)
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% frara § ag & MEeAl W @
2@ # faq 77 | IFEF W wEEw
#ura oF  sfadge @Y Ay fean
AfFT A0 ol IAETQ 5 T A
FAT W &Y FE 7t g § W1 T IEw
wrare 9w for foar @ W) A
€ f faqfa firsr w1 oY wfirdaw qr39
® mu qT frd swz wr faig faan
™ |

# WR F T AR ST Qg |
qget 7 g § R @ aaEa @
MW WX qg ATHTT ARG TAT IT T
wq §T A wg IT TRAAT B Q6 et
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T} IF A wATEAW T qAA |
wgi e oq g2 s AW J A
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#4998 & T M1 AWET AH
I @& s 9 AfqEara AqAEw
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safaagl &7 SH WA I afed T
&1 dar SaraTr & fgg & & 1 A
dfraty i g & 5 g@ G Ffe
IITE@UT  ATT FAE T AT A A
wfr % e AT 9 AT IR
Zfea frar ST Fifge 1 Yl 7T A
g fF Za wrd v Fe@ & 3%
s&fag fear sna foey f& acgfeufa
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fai7 i+ @ o frara afva 5 o9
foran s oY Sira § fF o s &
&1 fiFaT ® raq 7 foaaT qga & o
A IG AW I TFT qTH Ml F
T 70%F ¥ sardard T a9 3T W%
IART TH AW ©F A G |
AT |

st TR Taw mEAE (e
%) : gamfa Agew, § Fa9 0@
qIGFY Ag aqAMAr AEAT g R I
MEET FY eqaT g 19557 g @
W@ 1957 7 feedt & wqfafaas
AL T A § WTATT THE §YIAW 0
qEr WA wETEEl & g Aaw
foqr @ | SEEAY §q {Y9w  Ararar
% freg wraror STk o Wl Wil awr
e oo WY O ¥ 78 wiwga ==
o f5 @A W AW T o
qfgT 1 I¥ T ® weTw AT Ww
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AT ff F TF AHAT W AR ATR-
T AAT B AT FATQ AL HY TR
FT foar a1 WX gar A &)Y TF
9t mf df SR ST AR AT
gaT? g #¢ fRanar | Wi &S
AT g F a a7 g ard fr @i
FraT qrferardz #1 qreg afaarang &
FUT WAL H wE WA dF | S
qTe ST qIER A el § 96 ge
AT AT FT AITH F T §
KA w1 Nawg Ay N A 7€ WEr-
q faar fF @ 1F waTgE & gra Arew
g g afew @gi 9T FAWT  qIEA
qIgor g=eY a%g § T, FAY gw feraw
JraaT WY FJAGT HT JAT AT

IS ¥ AT A A AT R
ST FTA GH SSIGIT H1AT FTHIGL WA
T F 7oA & AT IAE) ard B
T FTH wreagwEiea g 947 | FEA
qH TATAT &6 AT & W& AN A
faeet & srarq oxd gE W ey g2
§q FT AT FITEY F T AT 1 ATy
€1 49 favag afi fear. .. ..

awafa wgea ;. ww 9w gfea

St R A e ;o § ges-
AfF T @ E ) TER AT A g @
qgar |

dgg ZNw & q7 @q agl
T B faqEaT 1 & qATEYe W@
{7 [ATHIT & TIAIT AT W) W
agi w1 A9 frard A fear 1 ©:
faarT &1 agr 1€ a9 ¢ a1 | oy
&1 9 oY F1€ gaew Ag 91 1 A wr
faemd & fiw @ TE § AR N T
MR T8t dw Jwi wrear 7§,
I FIT LD T A gR fawz @
91 T I oY § 1w R

qET HF7 v ag wra O e §ag F
ITE AHT W@ W)
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st MqrE s A e
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4 WX 3@ WAL FT OF AT ST fTaqr
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e Y 7 ag s@rn A ar fE St
T Aqra Y 7D F sirdx AT Y
g, AT agi N dwag dw
& o7 fag ot &Y aav sqwear ot
T § AT SgAr § 1 wgi T 57 o
o Wt 7 7Y a1 aw gTR faq o A
#a7 eqEedy FYArN 471 faw wg F
gt AT Jard It § IWA & oAy
FaeTAY Angar § 5 W ¥ 7w v
Y OF A9 AT FT 77T 97 |
dagar g fr R giga zwm< Aol
¥ I8 ®T AT A F HTHTCIT AEY
afer g7 agr AH AT 93T wH
EC

e § A oq g ng §
ITHWIF FE AT & s e
fafuwar ®Y ST § 1 & o g
g fr fead s agi 8, fead wod
e o% g7 WA o s
T §X AT W ATE §Y e § e
a eafaw feafo § swd v @R
TR & | W W WG NTHT WY
whelt & i ot ¥ w1 wrvE wrowy gt
fadm x qad A w faferew
frdtm, e a aeft & W€ swew
wTae) gt faerg 3w |

. A% g gt I AT § R faw-
w3 gu e B ga G ag ¥ w
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{ Y TwAT WA ]
AT 9T\ wETEEET A AV FASI
& & Jmr @ dfeT Mg |7 WY
i W wed g W dar 3w
HT miEgd &1 faed 71 agara ar
g T UAaH & gL IgHT qErd
g2 g

FE@ERI g W AT IR
g 5 577 a1l a% wvd e 93w
3w 31 A fem & WY sRE T
fag & Fax ardrara w1 @ @12 wn ?
wHvE & g freaerd s
faz qT @

WY o] FAIIA S T IF I
g R FgEARITARE 1 7D
@7 1w 08 9 frawr q@ fafaa soq
qg Saz faar mm f& W q@ 9 wa
FAFTIR FYPIITNG &1 R I
TAET §aqq AT 8 6 sART Fiwi &
gIq A& I9T ATar §, IfeH TART HAT-
o % g aar g fRedA qar-
areafiny # foile R ga 7§
forgs wraTT 9 & q@Ar Agar g fw
frarefy AT & IIF B\ AT WG
&1 A7 wigwdq dex ®) fazdy faat
Y i q& I A F TIA Ry v A
Aoy § o O § | aw AR
qrE AT H1E IAT AL wrar oy
fasdYy 1 frszwes mar qi IgAY Feqid
® QET 9§ WEF)  JqQoT_T Tigar
g 5 franftd o wor 48 § 948
am € st wga TemTe, fravEr Ty,
qeqY, Ay AT, qFIHE 0 Fraredr
amfagr, wos frarft asv qme )
gy 4 urw AT gT AN FT
o g {1 feh swrast @ fase
ARe w1 mEe  Woeed w1 Twd
¥ et T ¥ iR X@ TR R wTeETeA
A Wawiy ff fag d AR R
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AT F1E&T agt | ferfs M7 a7
T AT fag Fremw fE=rar warar
FEF T F 1 N0 TR AT TALF
g A Q¥ wmumE fAfer = § @
At foqg ond | agieafa g & fF ow
afifehe 71 sFT g7 AR & E afE-
frde 7Y famim a1 @& 1 75 faeay
A afkey & e qoeT #Y fagid
T IR A IR FY IIF ATEIL
7T IR ag fai @ &

wwiafa wgaw : o9T qiF frae §
fag & 1 w17 JI7 KN STRT AHA AT
ET q AT Aran feeww o FF ¥
frz #1% Mk FQFr wWIQT HEAT
g ar 1

St T AT A A
A fawar 1

g FIAA@IE F SE E vefy
2| frg arera A A S AN qrer
AT & | EET ANE O FT /I
¢ frd@r sar & ? A §3 Fargal
#1 3fam o & AT ¥ omEe
ATt §F ool w1 F IFTE

WaaH W A A ¢
AT T 63 TYT FY FIAT § FfT R
43 %97 FY FERY AT |

& wrgar § 6 A 3T A9 aral
FT AITT AT GATT FTA 7 3@ ®HT
27 & qgi ITHT AT wiwt ¥ WA
NI JIAHR FT

Y JHTHAR wTeN T ¥ I AT
qiw #Y 3 v @6 IswAQT Tiw &H)-
w ga% g fasmn g o agi e
agwIHla § qfe gegfeafa awm W
T | 7 €F AT T G g o

aga @ I g0 wgfr ff fa &
wZ T w6 g1 qATT N A wgr g fw
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FATT FZA &1 AT Fordem ) amgar g
fr 7 & o1 it o1 A=l WY T WA
IR E | gz qHaw &, zEwr §
g yx war § arfe frd avge g
W R E(F 3@ Gh |

awafs wEET : TEET R WAT-
war @ 7 st forw == A7

ot fre wor g (wuEdT) @ MEEA
o T yFT A A@ = gETmAT wre
. W 7gt I5rE § 3T wEIew A F qoAr
arg g fF Fragamadr A & fw
QY & A AR AR 7T gy
quafis ioAT * AT A wT T FI-
e GEWA H g IW W agrg?
afg YA TR ar? § g A
g giofmr §7 & gTmT s
UsA AN E T fow a@ 78 ag
@I Y TR TFF @A ¥ ARAr & °

fest F gleel § FA@TTH 3T
IRTIT T & | ITH AT AT
& ArqaT ArzAT g R w99 Arw
ALNAG QAL ? A77 4.
AR A ¥ A BT AITHAT ¥
oA & AAAT FHAT55T £ grIfew
§ wrar & W7 afy gy fFad aw
F fecelt 7@ 7 gt &1

AR I & gg § MF dw
& ST E ) wmE A F fag aet
¥ AT EIER FE FI7 ISTAT IIRAT &
oA AT TR T ? wwedR
wre A o 3 #gr 6 aga alee & @
gl fans w@ig ) a9 fgrg
# A My ITH A Iq I TR Y
fraan & & fag £ gowr w0
1§ $T AR AT a7 Al 9
a1 W A A 3T o @y
garET T ATETA B TP ARW
M fe 7 vaw qarfeas w8 wor
q?
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SHRI SRADHAKAR  SUPAKAR
(Sambalpur) : T want some factual infor-
mation from the hon. Minister. May I
know who are in over-all charge of these go-
sadans? 1Is there any committee and will
‘he kindly give the names of those people
who are incharge, sothat we may have
some idea as to whether they are interested
in the proper up keep of these unfortunate
animals ?

Secondly, 1 do not understand what is
really meant by action. If the cows and
livestock which are useless they are
auctioned. Naturally we expect that only
the butchers will be interested in the
purchase of these animals. Just I wanted
to know why this system of auction is taking
place in case these animals are really old
and not useful for agricultural purposes.
Is that a fact?

Thirdly I want to knowif certait responsi-
ble persons who are in the managing
committee of the Gosadan are also p
when these auctions take place. Will the
Government consider the suggestion that
only on fixed days, these auctions take
place so that those people who areinte-
rested in the welfare of the cattle may also
be present there and see to it that the cows
and livestock do not fall into undesirable
hands,

ot wre ww e (ol @aw) o
avrefer agreg, gm smifen fafq-
qeq ¥ ftmi gwr & f& w@Enr M
Fui | AfFF N ARr-ofi meef,
W, T fREd gwrEw # Fv—
T2t 4T T §, ITHT AT § s ag vy
&, Fwriw g g & 1 swA
i W F@ T, qfrereT feard-
we ® §v a2 qfrafai A sargq)
X arfiow & 1 frawi w1 IEHET wF
a0 S A H AT @A E

g #aw wfiw qarTadY 8 a¢
YRR KL A ¥ AR &7 AT
&1 wodY YT wei w7 g A 7 aAy
& o€ wmve Y ewear § 1 5 A 6
WTAATHT BT QR EA §T T q2AY 07
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3r% qg ¥ waT F1 gfew ¥ W wOHTT
i wedft qur ofr qEAR gro s
T o feoeft T Y e §F &
% dfigg g # sirg @ro dro
wfo & Ffd auivi ? =g

T&d & | AT g Ag fer ora,
ar sl #Y geclt A N e qow
aif 1% F@r AgA & afew ug
FRAT AEAT f B RGN 7 AT §

for 7 waréarr gaT gwr @

# ag it s wngan § P gt ax
TR, AT W TATATE A H syaeqy
@ # g TR widr w e
JTET ARG B |

faeet #t gTFIT A 9T OF M-
T QAT AT 2, faeR graw A
FAT T A TH AN TEY
T AN TR ARET F ATq &S §TIW
& & IR A qa w77 fg Fame
&) W AT T G A W g, A
fawelt #Y W41 quT 3 & frrdAe B,
T A 3 2 a6 8, 7 ¥ | WX
7z g F asdt &, O aw Gar TAET |
Afea gt ot W A eqaear
®T | AP T ITIRT AT faecr wY rdfy
& Jq awaz ewdmA a7 A
gm, feelt qaz fow agi aF A
NI | @A A Ad, W g
CAET 3V sqFedr g w0, @) ogS w0
7§ feT ofdw wdw 1 ¥ @t
a0Em fesdlr & feumiz & vwd &
aiq 33K TH WW w57, G5 5
femma & qig qur dakah wafass
w4 7 awT da o fowwy wrt §, @
Iy foretr & e 7 @R ® ford dare
®AM da0 (HYST wTH ¥ |
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : Hon. Member Shri Shastriji
has raised the discussion on the manage-
ment of Gosadans.

I am thankful to Shri Prakash Vir
Shastri for raising this discussion on the
floor of the House, because a number of
things are being said in the press, and
therefore,itisa good thing that the Govern-
ment has got this opportunity to put its
view points on the floor of this House.

May I say for Shri Prakash Vir Shastri's
information that I am a farmer, and had
this membership of Parliament not inter-
fered, I would have continued as such. I
had a good dairy of mine and even now
my brother is having the best cowherd in the
district and perhaps the best of all in many
district in that State. As far as the love
for the cow or cattle is concerned, I do
not think that, as far as I am concerned,
I am second to anybody. T am second to
none. That is my own view. I am proud
of that fact.

oY diag sy (FEAE) AR
Wi & wfe gw A 7 WA gw AN
&

SHRI ANNASAHIB SHINDE : Unfor-
tunately, a number of things, rightly or
Wrongly, have spread about the gosadans.
Before I go into some of the points raised
by the hon. Members, I would like to
explain how these gosadans have been
brought about. Over a number of years,
efforts are being madc in this country to
sec that some protection is given to stray
and wild cattlc, but as far as wild cattle
are concerned, they cause considerable
damage to agricultural produce and natu-
rally the State Government and the farmer
are interested in sceing that the menace of
wild cattle is put down. So they are inte-
rested in having some scheme for catch-
ing wild cattle. Then there arc stray cattle
in cities and elsewhere. They also cause
traffic hazards and do considerable damage.
Then the idea was mooted as to how all
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these cattle can be taken to a place where
they can be provided with, fodder, water
etc. I donot think it would be possible
for anybody to have very ideal conditions,
like some individual farmers, where one
can have veterinary aid, good fodder,
drinking water and all that for the cattle.
But the ideas in the gosadans is that grazing
grounds should be there, and then the
necessary fodder drinking water facilities
should be provided. When this idea came
up for the first time in 1951-52 or 1953,
various experiments have been carried out
in the country, a number of States have also
established gosadans. I am told that there
are about 79 gosadans in the country. Out
of them, two are managed by the Central
Council of Gosamvardhan. There may be
some criticisms but the Goolarbhoj gosa-
dan is one of the best-managed of these
79 gosadans,

SHRI KANWAR LAL GUPTA : That
is the worst. Are you prepared to come
with me to sce it?

SHRI ANNASAHIB SHINDE : The
point is, as far as this gosadan is con-
cerned, about 2,000 acres of land are at
the disposal of this gosadans, somc of the
land has been taken by the Uttar Pradesh
Government for the construction of a
dam. I'do not have anexactidea as to
how many acres have been takcn by the
State Government.

ft TmMaTe wrRAT Ayl 6%
2400 wwr yfa & &t af B few
9T &7 a7 T § | fa 300 gwy wife
MEZAFIEE | TA & faq g
gt & ? =l wEEw & o fag
wAY wiwd &

SHRI ANNASAHIB SHINDE : Will
the hon, Member allow me to say a few
things? During the last few years, from
1960-61 about 23,186 cattle have been
handed by gosadan. Out of them 13,846
died a natural death, and 4,655 werc

auctioned. The total expenditure so far, -

including depreciation, from 1961-62 on-
wards, has been Rs. 5,72,000 and the
receipts have been Rs. 3,85,000 broadly,
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The main controversy is about auction.
It was never intended that productive cattle
should be maintained in gosadans. As
soon as the cattle was handed over by
Delhi Administration or UP  Government
productive cattle were separated. If some
farmer for breeding or draft purposes, was
prepared to accept them, they were handed
over immediately without beingjtaken to the
gosadans.

st TwieE weae o feey
fram 1 Y O 7€ | gF TIC FAI-
gt w1 fr o wg famgw oma &
TFgwmE qATg A & W A F AT
g

SHRI ANNASAHIB SHINDE : Ido
not know whether he is aware that some
Members of Parliament, asked for some
cattle from us and we have given them
whenever available. Even the Dandakar-
anya project was supplied some cattle.

If you examine the model scheme
which was evolved, there is a clause that
productive cattle should be auctioned and
they should not be maintained in gosadans.
On that basis, auction is made. The usual
method was, due publicity was given and
the local offices—BDO's office. Collector's
office, Veterinary Inspector's office, etc.,
were informed of the auction. During the
auction, nobody was allowed to bid unless
he got a certificate from the sarpanch or
the tahsildar that heis a genuine farmer
and he wants the cattle for breeding pur-
poses, etc.

oft orwearer TS QST
qx aft 81 fesdft wwmaw o fiE
I % w1y ey | GTow weAt Am-
sAge Tl & fxw s ¥
L 4 &

ot wiwx W ;. FU AT Wi
ariT 1 W guR gme fwo Swwr
wrare WY AT mft AR} E 1 R
g & foag v §, oefviwe
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[ i F4T 01 A ]
B9R AW, WIEAT Y A FY,  IHEHT
yara AT FE FAAF FAr
Fa7 A} §, BN TAH TRIWLI TG § |
goR SN usvivie e A Sw E AT
agy ?

MR. CHAIRMAN : Whenhe is giving
information, you are contradicting it.

SHRI ANNASAHIB SHINDE : If the
contention is that cows were rlaughtered,
the UF Government of which Jan Sangh
was constituent, was in power there. In
UP, cow-slaughter is banned. It was the
duty of the UF Government to take nece-
ssary legal action.

Y WaT WTW oA © WA qEA,
ag Nfafess i ww F71 TES
g1 queT SEar § f o gaigde e
TR g AT FE Y, T Ww AL A
T30 AFA 7 AT THEAEL @ A
FFAT AEA P XZ A HOY qEAr
qEATE | .. [wmrEm]. .. wea
gy, a8 ®1E Sq0a g 7 gg &
Fa3 § s ga 7 GrAd w dwAT
=if,q. gudl &1 7@ ¥ =fgn

SHRI ANNASAHIB SHINDE : In
U.P. there are cattle markets......

SHRI KANWAR LAL GUPTA : 1
challenge his statement. He is shielding
his officers. **

SHRI RANDHIR SINGH (Rohtak) :
We take objection to this. He is a farmer
and he loves cows much more than
vou do.

SHRI KANWAR LAL GUPTA : I
have great regard for the hon. Minister.

MR. CHAIRMAN : You should not
have used that word.

SHRI KANWARLAL GUPTA : I
am prepared to withdraw it.

MR. CHAIRMAN : That will be
expunged,
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S AW SEw T (FURET)
neqy wgIEy, faelr gmrew 3 Fgt
TG FALT G | Iaf TR
faig er§ 2 foR oy aqrd 1 v
ST A Fragf ? Fq7 F faws oo
Tt 12 2% | T AW gwAY wiw
HqUT ?

SHRI RANDHIR SINGH : Can they
threaten the hon. Minister and get a
reply ?

s TR AT 51 gHET
I Fd § | AT qgi AT &1 [y
ni@l § 5y A AGT |

SHRT RANDHIR SINGH : We respect

you very much, but do not threaten the
Minister. You will geta reply.

SHRI ANNASAHIB SHINDE : 1
really fail to appreciate the hon. Member's
reaction when I confront them with the
fact that when their party was in power,
in UP, why they did not detect a single
case of cowslaughter and why the UP
Government did not take action. . ..

( Interruption)

MR. CHAIRMAN : Is it the new
procedure that you wouldlike to contradict
every answer and raise a debate? Let us
lay downa new procedure so that I can
follow. Please do not interrupt him now.

=it Tovi fﬂ’! D W AR arear
gag o wm 87 A i oarc
AR AT q IGT F @) NG | gF W
a7 {241 AT qATH q@A T | 60 TTHE
FHF & AT | 98 B Any frerar
AR e 37 & Aiw frewi §? wy
ITT SATRT TIAY F WIT§ 7 @7 i 9wy
onoft AT AR . L.

MR.: CHAIRMAN : It is done by
ballot ?

ot wete fag : guTa oF W

T mff o , R 66 wia &)

+«*Expunged as ordered by the Chair,
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mgATa e ! u qrg @y g §, faf-
VT H qF q 1F § 1 9 #Zi & Ay
TR AT T ? AR OF OF @ L
50 & 60 qTHZ FATA qBA AR AR
IMFH I E, wATDATE ? @
o W fr dfgw OrE TER 9TE

Frad @ wifgw |
Kindly pass it on to the authorities.

MR. CHAIRMAN : We can discuss
the procedure later on.

SHRI DWAIPAYAN SEN (Katwa) :
If they are not satisfied with his reply, let
them raise it under the rules. Let them
follow the procedure .

SHRI ANNASAHIB SHINDE : When
a Government organisation or a public
organisation has to sell cattle or anything
auction is considered to be the proper
method in order to avoid many malpra-
ctices because it is a question of realisation
of revenue. So, cattle have to be sold to
the highest bidders. We cannot discrimi-
nate on that basis. Suppose, the highest
bidder is a farmer, certified by some
sarpanch or tehsildar, T do not think we
can challenge the bona fides of the person
and go into his mind for what purpose he
is possessing it. Tt is the responsibility
of the State. where cow-slaughter is
banned, to see that cow slaughter is not
allowed. Tt is the responsibility of the
State Government and T am not prepared
to accept any responsibility in regard to
this.

SHRI KANWAR LAL GUPTA :
Are you prepared to hold an inquiry ?

SHRI ANNASAHIB SHINDE : Then
some reference has been made to some
officers and to Shri Datar Singh, who is
not here} to” defend? himself. May I say
for Shri ~' Shastri’s information that Shri
Datar Singh is one of the well known
cow-lovers of this country. His services
were recognised by Mahatma Gandhi, Dr.
Rajendra Prasad and even Dhebharbhai.
Dhebarbhai considered him to be one of
the best workers in this country who has
done a lot for the cow.
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SHRI RANDHIR SINGH: Dhebar-
bhai made a report against Sardar Datar
Singh.

SHRI ANNASAHIB SHINDE
Dhebarbhai even now holds him in the
highest esteem as a person who loves the
cow. I do not think we should make any
charges against such persons. If we do it
the only result will be that voluntary wor-
kers who are doing some work will be
discouraged from taking up such work. T
do not think that Shastriji's intention was
that.

&t sxwmae wret ;3w W
wre «ft faqfe sy ofr £ FraYd sy &7

SHRI ANNASAHIB SHINDE : Shri
Bibhuti Mishra was a member because
a committee was appointed by my Ministry
to evalute the work of the Central Coun-
cil of Gosamvardhan including gosadans .

Shri Bibhuti Mishra has not submitted
any separate report to us apart from the
report which has been submitted by the
Evalution Team. The Evalution Team has
suggested to us that of the management
of Gosadans should be transferred to the
State Government. I have no objection.
After all, the State Government are closer
to the situation and they would be perhaps
in a better position to manage them. My
Miinstry will have no objection at all, nor
the Central Gosamvardhan Council, to
transfer the management of Gosadans to
the State Government.

Then, the hon. Member, Shri Kanwar
Lal Gupta, said that the Delhi Adminis-
tration has sent some reports. We have
not received any report from the Delhi
Administration so far. If the Delhi Admini-
stration send us any report. we will
examine it on the basis of fact mentioned
therein. The Evalution Team has gone into
the working of the Central Gosamvardhan
Council and I see no reason why a scparate
inquiry necessary.

At the end, T would say that what
really should attack the attention of the
Parliament is what should be done in order
to improve the status of cows or the status
of cattle in the country. Unfortunately, wo
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worship cow but we neglect cow. Though
therd are many worshippers of cow
and we say so many, things in favour
of cow, in practice, we do nothing. That
is why cows in our country give very little
milk as compared to the world average.
So, the scientific attitude is necessary if
we have to develop cow asa very useful
animal in the country.

SHRI KANWAR LAL GUPTA :
What about the Delhi Administration’s
suggestion ?

SHRI ANNASAHIB SHINDE : If the
Delhi Administration wants, they may start
on their own. We have no objection. This
is not the activity of the Central Govern-
ment. If the State Governments are inte-
rested, let them start on their own. The
Delhi Administration is also having their
own administration. Instead of criticising
the Central Government, why not the
Delhi Administration really do something
and set an example to others asto how
Gosadans can be managed ?

st O® gww @ ;9w w9
AT AT IAT AH L@ E, I
i ogt AR A § . [sqwana ).,

NDPI-1010, 3-69
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Run by C.G.C. 328
(H.A.H. Dis.)

SHRI' ANNASAHIB SHINDE : I am
saying on the basis of information with
me. I can appreciate the anxiety of the
hon. Member. Ican only say on the basis
of the information with me.

Wiw wETw gt i
& draT wrowT TIRAA 2 73 § dfa
oG FAEdY FUq & fre Jar Ay §

SHRI ANNASAHIB SHINDE : Ido
not agree with you as to what trans-
pired there.

Then, somebody said that cattle are
being taken to China. I do not think there
is any such movement of cattle because it
will be uneconomical to take cattle to
such a long distance. The Government of
India at least has no such information from
any State Governments.

18.18 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Saturday, December 14,
1968/ Agrahayana 23, 1890 (Saka)
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